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LOI( SABHA DEBATES 

LOK SABHA 

Monday, February 23, 1981/Phal­
guna 4. 1902 (Saka)

The Lok Sabha met at Eleven of the
Clock. 

[Mn. SPEAKER in the Chair]

ORAL ANSWE'RS TO QUESTIONS 

Deteriorating in Telegraphic Service 

ua1. SHRI JAGPAL SINGH:
SHRI RAJESH KUMAR 

SINGH: 
Will the Minister of COMMUNI­

CATIONS be pleased to state: 

(a) whether there have been com­
plaints about persistent deterioration 
in telegraphic service in the country; 

(b) if so. whether Government
have made any exercise to identify 
the reasons for ·persistent deteriora­
tion i,n telegraphic service; 

(c} if so, the result thereof; and 

(d) the steps taken by Govern­
ment \o improve the situation? 

THE MINISTlR OF STATE IN 
THE MINISTRY OF COMMUNICA­
TIONS (SHRI KARTIK ORAON) : 
(a) Yes, Sir.

(b) Yes, Sir.

(c) and (d). A statement is laid
on the table of the Lok Sabha. 

Statement 

(c) The study conducted by the
department has indicated that delays 
•o telegrams were "being caused large­
ly due to:

(i) Accumulation of messages at
the point of transmission, gum-

3715 LS-1. 

2 
ming, circulation, copying and de .. 
livery ·· especially in the telegraph 
offices at 4 · metropolitan centres. 

(ii) Non availability of the re·
quired strength of operative staff 
at all times causing some circuits 
to remain un-manned. 

(iii) Low circuit availability of
telegraph outlets on several inter� 
regional routes. 

(iv) Frequent power failures in
telegrapn offices especially combin ... 
ed offices and smaller Departmental 
telegraph offices. 

(v) Faults on teleprinter ma ..
echines, at fimes, causing mutna .. 
tion of messages and time spent in 
seeking corrections. 

(vi) Limited working hours of
combined offices and certain De .. 
partmental telegraph offices caus� 
ing message accumulation ·at�pre ... 
vious station. 

(d) The imajor steps so far taken,
or in progress to improve the situ ... 
ation so as to eliminate delays to 
telegrams are: 

(i) On Inter-regiornal routes, ex ..
hibiting low efficiencies, direct 
S plus 4 DX Ifnlts have been$are 
being provided to improve circuM 
availability. 

(ii) Standby Engine alternators
have been/are being provided at 
all Departmental telegraph offices. 
Provision of static inverters for 
smaller offices is under trial. 

(iii) Shortages in the operative
staff are/will be met by deploy­
ment of short duty personnel. Ac .. 
tion is in progress on top priority 
for filling up "tbe vacancies in the 
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operative cadres and for building 
up a reserve pool. 

(iv) Operational procedures have 
beern amended to ensure that delays 
at point of trans issiQ~  gum-
ming, circulation and delivery in 
telegraph offices are eliminated. 

(v) Procedure has been revised 
far telegraphs in privat.e persoTlal 
class to ensure expeditious handl .. 
ing at all stages. 

(vi) Experlrmen tal "Gerntex" 
Scheme is being expanded to mini· 
mise transits. 

~  ~~ ~ ; i ~~ ~~  

\ill GfCf'lGf ~  GfT it ~ ~ ~~ 'n: at ~ 
:~  ~r ~ ~ crarT iii ~  ~ ~ 

\1m ifi ~ it ~ 1, 2 i n~ ~ ~~r 

~ f;:r. ~ ~ ~  'eft ~ it ~~ CfCJl; ~~ i  

8,000 i~ ~ ~ t~ ~t~  ifi 
~~t~ i t~ ;mli' CfiT et~ ~ :~ iI  ~ 

~~ ~ if ~t : ~ ~ sr  
~ ~~ ~ ~ ~~ I  

~ ? lffCf i!f I aT ~ ~ it 9;l'1q' 0'1 ~ ~~  

11iT ~ ~ t ~ t ift1l ~ ~ ~ ? O:Cf;' 
~ ~ a i  ~ ~ ~ f;:r. ~ ~~ 

~ ~  ~ r r fGf'l ~ if; ~ r 'f}tf 

~  O:lf 0 eTo ~ ~ I : ~~ f;'1m ~ 

" ~ cr.t ~r~  ~ mo;:: t ~~ '+iT ii~ 
~ trlt ~ ~ i  ii ~ ~  ~n:  ~  

~ I  ~ ~ i i  ~ ~ ~ 9;nq-cp;ff 

~~~~  

~~~ in q-if ~  tt~ ~~ r ~ ~ 

fifi ~  ifiT ~  ~ I ~ ~ ~~ 

j fiti ~ t ;prr t ? ~h: ~~ if)lft & 
~  ~ ~  ~ it ~ CflIT i~ 

~ ~ t I ~~ ~ q-m ~ ifil'l' 
~ iI ~ wt\' Efilfa' t, \'Il"{ ~ iIil, 
:t~ (11'1"( 6it ~ ..n-8 ti'i it 200 i\iftvT.1f 
~ ~ til ~~ ~ na ~  ~ f;r; ttCfi 

m"{ ~ 500, 600 m"{ ~ ~t  t I 
~ ifiI,.f ~ ~ ifft ;mtf ~ t I 
Afl ~  ~ ~t  it iU ~ 
: ~d  ~ ? i r~ \if) ifiilf CfiT ifl1r rn 
~~ q'"( ~ t 8 ~ if, ~  ~ 

'Altfit -~~~ ... ~ ~ ~  m ~ i 

~ 1ITcr(eJ'S:lf ~  en: ~ ~ ~  

~~  ~ mo;:: ~~ ~  ~ qr 
~ ~ I at m a'fifij'r tfi) ~~ rn ~ 
~i  iflq' CflfT ~ r  ~~ ~ ~ ? 

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN): 
We have not stated that the tele ... 
printers are fn short supply. There do 
occur some faults 0' the te epri e~ 

machines sometimes; that is what we 
have stated. The other question that 
was raised whh -regard to HMT etc .• 
therefore, does not arise. We do not 
get the teleprinters from the HMT; 
We take telepri.nters from our own 
factory. Ther ~ are some defects in 
the teleprinter machines and these are 
being updated. and this is going on. 

Regarding the shortage of staff, we 
concede that there is shortage Of staff. 
For the information of the han. Mem .. 
bers, I may state that in the category 
of telegraphists, there is a .hortagc 
of 1197 persoos out of the total 
strength of 10,000, and in the cate .. 
gory of clerks, there js a shortage of 
880 persons out of the total sane .. 
tioned strength Of 10,000. Thes.e 
vacancies are being filled up on 8 
crash programme basis and we f.!X" 

pect that all the posts wi1l be ~ ed 

up by the end of March. We are 
also building up a reserve poa 1, 
who will be given complete training 
and will be just absorbed whenevel 
vacancies arise there. The filling up 
is not going to be only of the existing 
vacancies, the filUng up is going to be 
for the prospective vacancies alSO. 

And they will be givell complete 
training, and they will just be ab-
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sorbed whenever vacancies occur 
here. The . effort is to ensure that 
hereafter, the question of· posts re .. 
maining vacant does not arise. That 
js the basis on which we are pro .. 
ceeding. 

~: ~ ~ : fnriitc if \if) 
rtrfWr ~~ ~ t('lff ~  ~~~  C!lT1f 

~ t t fcfftl if or~ ~ r~ ~ Cfi) 

~a ~~ ~ ~ ~  ~  t I 
fnctite efiT ~~ ~ ij' +rT 'I'm ~r '1 t :~  

ifiT ~o ~  if tfi! 'fli'w ~ trlfT t 
fer. cf ~ r CfiT ~  i~ ~ ~ I 

i:~ o~ ~~ ~  Cfi) ~~r ~ '{QT t I 
~ q.ij'f en ~ t rtn ~~ Cfir qW1 ~ 
~  ;rtR ~~  ~ *-:;r en: ~ i cmqT ant 
qTfc ~ ijffiT ~ I ~ ~ \itT;;.;r : r~ ~ 

fCfi ~  ~~ i:ij' ~ <fiT ~ 

~ ~ rr i: ~~ ~ I 'Ali;[ ~~ u ~ 

t fCfi ~  ~ ~  if ~r i~ i ~ 

~  it 'flT ~  ~: i  ~ I 

SHRI C. M. STEPHEN: I would 
appeal to mY han. friend and the 
House to realize the complexity of 
the operations involved in the whole 
thing. There are messages which 
can go from one station straight to 
another station. There are messages 
which have to cover 3 '.>r 4 stations 
and end "up somewhere. This mecha-
nical System is also going through. 
We now have found that messages 
were being held up for a long dura .. 
tion. To meet this, we have intro-
duced what is knoWn-as the Gentex 
system, i.e. connecting different eta .. 
tions, centring on stations like Delhi 
and Bombay. We propose t.) extend 
it 'further, so that the transmission 
delay is overcome. This is one of 
the steps we have taken. 

We have also introduced another 
system which is known as S plus 4Dx 
system, to ensure that these far-ftUl\g 
stations get connected. These mecha-
nical arrangements are being made 
to ·"oring dowri-tne shortage. In spjte 
Of that, there is a heavy flow of trat-

ftc coming in which, at the momeat, 
we find we are oot equipped to 
handle. Therefore, resorting to the 
posting system becomes necessary at 
times; but we are now having it aa 
the target in our minds to ensure 
that no telegram which is received 
in a station is kept there beyond 4 
hours. It must be cleared out. If it 
does not, a procedural arrangment has 
been brought about to en:;ure that it 
goes by the next aeroplane to the 
next station, and distribution takes 
place, so that telegrams do not re-
main stucK up. 

On this, there is some improve-
ment which I am just brin i~ to 
the notice of the hon. Members. The 
holding .. up position is this: -for 
example in November 1980, the ma-
ximum period for which a message 
was held uP was: 

In the first week -37 hours; 
In the second week -72 hours; 
and in the fourth week-40 hours; 
It has now come down thus: 

First week -5 hours; 

Second week -9 hours; 

and Fourth week -4 hours. 

This is the State to which we have 
brought it down in Bombay Mld 
Calcutta. This applies to different 
stations. I only point out that im-
provement lsoeing affected-not to 
OUr complete satisfaction, but step by 
step action is being taken. The delay 
is being cut short. That is what I said. 

~~ti a~~ : ~~ 

~ CAi' fiffeotTT CfiT ~~ t, ~ ffT ~ 
~ t ~ ~ ~~ i i ~ ~ ~~ 

i rn ~ ~ if ~ \iff 'tT ~ I lifl'"( 
t~ itl am it ~ fifi1fl' ~ t 

f1li qt tfk t=l1TR cm;rl ifi"t ~ ~ m 
~ it ~ t ~  ~ a1r iti QtrR q"( 
~~ t~t I ~~  fir" "" 
it ~ m-r t flit 50 snmnr ~ 

t~ ~ t, 8fiT1r ~ ~ t '" 
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_ iI\q i ~ r tii i( "" ~ ~ bring down the delay to Il sizeable 
-r. ::a-. tr ..,; ~ ~ extent. The point is that the defects 
"'I .. (Q: CIt ~I {?;f1t=r ~ ~~ I~  .. trilifaT have been identified, and steps arE!" 
t I ~ ~ if 1f ifffi 'tT i Ai ;IT ~ bemg taken to rectify them; and re-
~a  \iIl'ifT : rr~ q: ~ ~ it:i suIts have now started being felt. 

Accumulation of vacancies is one of 
t r~ ~ GfTaT t I ~ \ill .. <iFd44i " the reasons, and it is being now han-
~ ~  it; em: it If \'iI1't;.lT ;:n(ffT i I dIed; and the results are being felt. 

~ ;ft ~ ~ ~ I  it ~ ~ fati 
I i~ ~ ra  ifiT 1Tcm;r m cnii ~ r: 

~ 1fT1if tn: ma- ~ + 4 6'T ~ 
f\;cf; q)tan ~ mt trtt ~ lIT ~ \itT 

~ ~ f\il'ij"?r ij"rCfiZ ~ rr it ~ ~ 
\lfT ~ I ~ ~ ~  it lim-\iff ij' ~r 
I ~ W fCfi Iif.lf ~ mtR ~ ~ ~  

fom;;;r ~ \jf'f ~ ~ iii"< Cfiaf i:Ai ~ 
~t 

~ ifTff ~ r~ ~ : r~ ~ 

ftfi \if) iff;' ~ tr ~  ~ f ~ 
8 ~  t \iff<Ft6if!tI"t if ~ Cfi) 

~ 

if ~ \a"'icfi) ~ ~~ it ~ ~ 
amrr t ~ ~ it ~  CfllT in:r~ 

~ ~~  

SHRI C. M. STEPHEN: Now about 
this routing of the telegram to chan-
nels which are not authorized .... 
(Interruptions) This is one of the 
areas where delay took place. That 
was iaeDiified. Now instructions have 
been issued; and they are being 
strictly cooformed to, viz. tbat only 
through the specific channels which 
prescribed must the messages go; 
and they should not be diverted to 
different areas, taking too much of 
time. This is now being enforced, 
and it is now baving· results. The 
Bon. Member asked me about Ex-
press S plus 4DX; i.e. in how many 
statioos we have introduced this. tn 
about 50 stations we have already in-
troduced it, and 13 stations are on 
the agenda immediately. That system 
II also-being introduced-which will 

1980-81 ci .ll'''' iu i ..-1:ft 

* 8 3. sr) I) ~~  ~ t  ~~I  : ... 
iflIT !~ ~ar ll1: ~ ~ iT'tT ~~ fCfi: 

(Cfi) ~ 1980-81 t~rn~ 
it; ~ if ftroqe mt ~ ~~ ~

~ !i~ ~  if i!~ ~ ~  

~  

~  CflfT ~r ~ iiflT ~ ~ 

1ft tT"ff lITt(f ~ it i o :r~  iiflT ~ rrr 

~ 'f?" ~  ~ 9ft< tift ~r  crT 'a'«ifi 
~~ i ~ iflIT ~ ? 
~ , 

( ;r) 4ft ~ iifl'T ~ r  ~ q'q''ir 
'f{T ellfflT ~ i ~ ~i  ~ ff) 1 9 8 1-

82 t ::hJ;r ~ ~ t : ~r t ~~~ 
'fiT $I''flrT'f ~  ~ tt 

o 

~  ~ :~ ~~ 

t ~  ~  ~nr  S(1fR{ ~  fCfi :;ft;ft 
~ ~ i  ~  a ~  IHlf\ff CfiT \1'q'lfN 
~ ~ ~ ~ it ~ CfiT ~  ~t Cfi'hrff 
Cfili ~  ~ ? 

Cf'f .. ft''fT IJT'f1wr qf;fqfur ~ Q  i 
~ i~ ~  ('l't ~~ 1:\11'): (iIfl) ~ 
(ocr) "1.tfi ~ lI'¥fT t q'!w 1R ~ 
\iffilT t I 

(iii J. ;ftir1 cr«i ctfl' 'fVf'fr ~~ 
~ ~ ~ ~ Gf'Rfi t I 1flt 1980-
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81 t ~ ~ ~ ~ if ~ . 
~ 'f11ft t ~r i  t ~ ~ i!  1979-

80 if ~ 38. 59 ~ If'lrlt etf q"( 
'IT 1flIT '1l ii ~t  1 97 8-79 if 5 ~ 4 4 

11llI' ~r e;r ~  CfiT ~~~ §$I'T '" I 

~ ~ t 19So--81if 7 ~r  1981 

~ ~ ~~tr ~ 29. 12 ~ ~ ~ 

pr t ii ~t  ~ erct rti'T ~  ~ 

2iIiT q ~~r~ 22. 61 ~ ~  e;r 

-rr I ri' ifT\iIn: if :qT;rT it ~ ~ ~ 

5I1f'-~  it 1-12-1980 CfiT 795 
i~~ sr ~ ~~ 
v{, ~ ~  CfiT 695 ~  

1t' 740 ~ sTra ~ ~ ~ ~ ~ I 
- . ~ ,. . -.i .... ~  

~  tfGf't ~ tf) ~ if ~  

~i ~  Cfil ~ CfCi 1f"\' ~ ~ ifiT 
~ ~~it~  ~r  
ir~ ~ ~r  ~ srfalfTfiffiT ~  
~ ~t~~ ~ ~i i ~~ 

i ~ ~~~~  ~ ~  ~ ~  ~ 
1r6WT t I 

(tf) ~  ere{ 1981-82 t ~ 

;ft;fl ~ ~~ CfiT Cf))f ~i t i '1',;-
~~r~~ ~ I ~  
1981-S2 it ~ t ~~ ~er: i~ if 
~ "fir ~  CfiT ~ t ~ 

~ ~ :;;;r.ft tf)f ~~~ ~~ CfCf 19 SO-
81 it t;ft;ft iti 5 2 ~ 54 t=mf ~ !if 
it ~t r ~ ifiT ~  qfUCfi' 

~~~i i ~i i ~ ~ t I 

~  ~~ i\' ar ~  ~ ~ fifitt 
~ f\iA'f ~ i  ~~ ~ ~ ~ 
• :-( I) ~ it; ~i r Q  ~i I  ~ 

it ~  (2) 1980-81 if ~ 
~ If"Pi ~ ~ ~ ~Q  ~t  
( 3) ;Nt ~~: t t ~i ~ m 
~ t~ ii iti ~~ tit 

;it ~ ifft m ~ ~ 1f"VrT, ~ 

(4) in ~~  ~~ I 

si\';) Aat", ~  UlmT1Rl' : ~ .. 
~ • iI ~ mr ~ ~  '" 
;rTifrrr t;fTta-j i iifqf 1 977 ~ ~ ~ 
~ CfiT fiflria-~ ·eft? ~i  ~  m 
~ 1fRfT if ~  ~ r ~ ~ ~ 

~~~~ ? 

~ (l(1fT ~ l'lll'fir.rar a~ ~  

q'" (U1l ~i  ~  : lTfmT;r tilTt 
if ~ ~ tNT ~ I ~~ ~ aT '111"( 
~ ~ ~ ~ 6''tT GTaT ~ ~ I 

m 0 ~  ~t  ~t  : 1l .. 
~ ~ % ~ 1fT ~ : r~ t ~ f1f; 
tfr if ~  ~  ~ Cfi'lf ~  ~:t ~ 

~~ ~ ~ it ap;rr iiflli ~I  ~or i 

~ ~ ~ ? ~ ~  iN it ~ u i  tf"tT 

-iu ~  ~it  ~~ ap;rr ~ iiflT ~  

~ ~ CfiT ~~ ifiT ~ ~ ? 

~ 11)(',. fq : ~ ~  

~ ~  Cfi"\'1fa' ctilf ~ it ~ ~  

~~t i ~~~~  
t~~~ ~t ~~~~ 
~ t, ~ ~ CfiT ~ ~~ 
t ~ ~F  fw, ~ ~ tr 
5 0 ~ t ~ U((WI' ett ~~a ~  

~ if \Rlm ~ Gftft I ~ ~ 
lfiT 1fT ~r :a  fw ~ ~ ~: t  

i a ~~ I  it ~~~ ~ I 
;r) ~~ i~ ~ e ~ 

1250 z;:r ~ ~ ~  ~ :rit  ~ '" ~ : r 
2fi1 ~I  iATCf){ ~  t, ~ cr-q: tr 
tfiAft" t~ ~ t I mm ~ ~ 
~ ~  fCfi :~ ~ ~~ ~ iffif it; 
f1I; ~  lfiT ~~ iti ~ Cfilflnr .,. 
'IJ'i. , , ...• 
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~  ~i  fttt : ftJ qif(01 flifi 
~ ~ ~ ~ I 1l ~t : .'\' ifHf ~ 

~r i I ~~ iffa' ~ srn: ~ 
~~I 

i~~ ~ '1'1' ~ ~r~ Cfi1' fq-
iRI' ~ ~~ ~ ;1ft ~ ~ ~ 

t, ~ ~ i  11 ~ 55 

~ ~ it; ~ :;ffflT CfiT ~  9t 
tft, ~~t ~ it~ ~i~ 12 ~ 19 

>:I 

iI ~ ~ CfiT ~~ si ~  lfT'lT ~ 
~ trf t p:rft{ ~ mtfcifi) 7 ~ 1977-

~t~Q ~~~ t 

2 5 ~ 9 9 ~::i ~ ~ ~:rn:: qt:fT ~ t  ~ i 

{U ~ 7 ~  (fi:fi' 29 ~  12 ~ I : 

e;; ~  ~ ifi1 \iff ~  & I cmq;1 ~ I :  

~~ it gf ~ I ~ Cfi) ;rn;r ~ \iff 
~  ~ I ~ ~ ~  ~  ~ ;r;;rr 
it ~ ~ , mq'Cfi1 i i ~  ifi ~  'ifT 
~~ CfiT ;rTfa' ~ ~~ ~r ~~ {t 

~  I 

15fT ~  ~ I~ : i ~ Cflf) ~ 

Ie~~  

t11f .ni.,; ~ : ~ 'ifT '4c ~  

t I' 

. ~ t1'Eim n1l1llt : CfitT ~ ~ ~ ? 
r~ ~ 'U1R mq-~ ~r ~ ~ 

"((t t I 
••• IQQlWl .•• 

'(1" ti\'(o" fq ; Cifftm:r ;mttT 'fC ~ 
t I I:~ iI1Rf '1ft ~ Cfilttit t~ ~ I 

~  Slf"," ... 1I'fi : !Q Q ~ ~  

~ ~ Glf"Ut ~ ~ ~ rr : t~  

~ i i ~  1980 it ~ ~ 21 

R e.; ~ SfltAi t~ -h, ~ i ~ 

~ ~ it 3 9 ~ e.:r ~h  cit u n~ 
tt 1If, \ifTfifi mtAi ~ tr ~ ~ ~  

~ ~ t limR'-.ntR ~ .rt 

f1I;trr 'IT I ~ ~ it ¥trw fA i ~ a:q ifp1' 

54 ~ e r n~ ~i r t t ~ 

vft, (\") 'ffi ~ ~r~ ~ it; ~ it 
r ~ it fGf,f"( if 2 5 ~  f;ti\li'l 

~ it 18 ~o fCMft =if"l";ft ~ 
~ !q'lq' qff ~ fifi ~nr ~ mr. & , ~ 
~~  q'"( ~ ~ ~ & , arTiijl"{ 
it 7 ~ 0 8 0 cf 0 t ~ ~ ;fti:r'T ~  

t, ~  ~~ ~ ~ q'fij' CflIT ~ ~ 

fifi ~rir : ~ :q1;rr ~ GTJI' 'Alq- ~  

'f?:T ~ i  ~ ? 

: ~ ift t; i r~ il'r."lI'ef ~~  

\if) ~  CfiT :~~ ~  ~  ~~~ qflf q-t 
~~ ~ ~ ~ ~  ~ ~  i!~ 

~  GJl"( 'ifT 2 ~ 0 85 q{f it. ~~  ~ 

~  Cfi"T:tfR \ifq :tf"ttr., llTi''C it 
~  ii r ~ ~~  ~ ~ ~ ~  ~  

m'1cfiT ~i! '+I''T lfF1J1' ~ ~ ~  tnT 
t i ~ !  cr.ta- c€t ~ i  CfiT wtn: 'fr, 

... >:I 

~ ~  i: ~ hr ;r, ~i! r ~  ~ 

~ wfrr ~  ~~~ cp) ~~ ~ 

~ ~ ~  ~  it. ~ r ~~  

ffiU{ I iIlr '+I'T ~ ~ ~ fCfi ~ I  

~~~ it~ ~~~ 

m ~~ ~ ~ ~ ~ sm I th1' 
it~ CfiT \if) lff ~ ~  ~  ~~  

~  ~  tR: ~ ~ i  ~  ~~ ifR 
~ ~~ ~ ~ h  ~ tn:' 

;r@ ~  CflfTfC1\ \if) m-r !~ ~~ 

\iI'imT Cfi) ~t ~ &1 ~  ~ 

~ i~ ~ ~~  q;1 ~~ ~ ~~r 

~ ~ r ~u ~ ~t  

SHRr INDRAJIT GUPTA: One 
way of keeping down or reducing 
the price of sugar in the open market 
is not to keep on increasing the price 
Of lev¥ sugar. If the price of ~  

sugar is increased, you ann~t eXllect 
the price in the open market to c:»me 
down. I would like to know from 
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him, m view of the statement he has 
made that he expects the production 
to go up considerably in the prc.:ient 
year al.ld next year also, whether 
they··," ill at least consider reducing 
the price of levy sugar by that .65 
paise which they had increased pt'r 
kilo in last December, whether the 
total qt: ota of levy sugar as compm;-
ed with free sale sugar will be in-
creased to· give some relief to the 
CO.ll.SUnlf r since the production has in-
creased. 

RAO BIRENDRA SINGH: The 
price ol 65 per cent of the pro-
duction which is taken in the levy 
system is baSed on certain caku la-
tions ae cording to a formula. And 
this pri-..:e for levy sugar is paid tu 
the factories with a view to ensure 
that the producers get a remunera-
tiVe price for the sugarcane whieh 
they su pply to the factories. There·· 
fore any drastic reduction in the 
price of levy sugar that is being paid 
to the factories will also decrease 
their ~pa it  to pay the farmer for 
the su~ arca.ne. Therefore, in view 
of the need for giving a remunera-
tive prire to -tlie farmers and also to 
supply sugar to the people at a rea-
sonable rate through OUr public dis-
tribution system, all these prices arc 
gone into in detail. At present there 
is flo question of increasing the levy 
sugar percentage from the present 65 
per en~ because that has been work-
ed out already, and we think that 
any increase in the quantity in the 
levy sugar will only put up the pricp 
of sugar in the free market. 

SHRI INDRAJIT GUPTA: It mU3t 
be thE-opposit~  

~  (Interruptions) 

MR. SPEAKER; Order please. 

SHRI NA \VAL KISHORE SHAR-
MA: I agrE't' with the Minister that 
in view of the price paid to the agri-
culturist a certain i-ncerase in t''le 
price· of sugar is but natural but the 
consumer should also not suffer in 
the open market. Therefore, I would 
like to know from the Minister whe· 
ther he would enter into an informal 
agreement with the mill owne!s to 

see that the open market sugar is 
'sold at a reasonably fair price, par-
ticularly in the season when there 
is a great demand for sugar. 

RAO BIRENDRA SINGH: We 
always try to persuade· the suga!" 
mills to try and not to make undue 
profits. And we seek their coopera-
tion as we did last time. They volun-
tarily offered to hand over all their 
sugar stocks to the Government for 
sale at a fixed price. 

International Year of Disabled 
Persons 

+ 
·86, SHRI R. K. iI~ 

DR:-VASANT KUMAR 
PANDIT; 

Will the Mi.nister of EDUCATION 
AND SOCIAL WELFARE be pleased 
to lay a statement showing: 

(a) whether the International Year 
of Disabled Persons is being orga-
nised this year; 

(b) if so, the specific schemes 
which the Central Government pro-
pose to undertake, i.neluding legisla-
tion, to rehabilitate the handicapped 
persons, specially during the current 
year; and 

(c) the allotments fOr the various 
schemes proposed State-wise? 

THE MINISTER OF EDUCA TION 
AND SOCIAL WELFARE (SHRI S. 
B. CHAVAN): (a) to (c). A state· 
ment is laid on the Table of the 
Sabha. 

statement 

(a) Yes, Sir. 

(b) Some of the existing program-
mes for the disabled pers on~ are 
being strengthened arnd new pro· 
grammes are being evolved in the 
context Of International Year of Dis-
abled Persons. A Working Group has 
been set up to examine the question 
of legislation in this field. Signiftcant 
programes are -as under~
(i) Under the scheme ot Integrat-
ed Education, Government of Indiit' 
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meets &0 per eent Of the cost on cer-
tain items On a fixed scale. These in-
clude among other things, salary of 
teachers, traosportation costs, cost of 
Dooks ana stationery, assessment 
costs aDd cost of initial equipment. 
Further liberaUsation of the scheme 
ts &eing considered. 

(ii) Schloarships are givento dis-
abled persons from class IX onwards 
to pursue education. Stipends are 
also given lor in-plant training. 

(iii) There are 11 vocational re-
habilitation centres for the physical-
ly handicapped set up in various 
states by the Ministry of Labour 
which "are giving vocational training 
and helping the handicapped persons 
to secure gainful employment. 

(iv) Grant is given to voluntary 
organisations upto 90 per cent of the 
Cost for training, education and re-
habilitation programmes for the dis-
abled persons. 

(v) 3 per cent vacancies have been 
reserved UIlder the Government of 
India and in Public Sector Under-
takings in group 'C' and 'D' posts. 

(vi) There are 18 Special Employ-
ment Exchanges to identify and pro-
vide placement facilities for the 
handicapped. Opening Of more Spe-
cial Employment Exchanges and a 
Special Cell for the disabled in other 
selected employment excnanges is 
under "consideration. 

(vii) Ministry of Petroleum have 
decided to res"erve 10 per cent of 

•. dealerships/agencies for certain cate-
gories of disabled persons and have 
prescribed a roster for this purpose. 

(viii) Ministry of Communica-
tions has decided to allot telephone 
booths for the disabled persons, in-
cluding the blind. 

(ix) Under differential rate of 
interest scheme, loan is available to 
disabled 'Persons and institutions upto 
Rs. 1500/- as working capital loan 
aod Rs. (1000/- on term loan at 4 per 

cent rate of interest. This is to pro-
mote self-employment ventures-. 

(x) Weighted deduction of 1-1/3 
times the salary paid to blind or 
physically handicapped persons by an 
employer in respect of 'employees 
whose salary does not exceed Rs. 
20,000 in a year is allowed under 
Income Tax Act. This is to encourage 
employment Of physically handicap-
ped persons. 

(xi) National Awards are given 
each year to outstanding employers 
of the disabled persons and most 
efficient employees. 

(xii) Government sponsors re-
search in areas Of rehabilitational 
aids for the handicapped. 

(xiii) Cost of diesel/petrol is being 
subsidised -To facilitate mobility of 
the disabled. 

(xiv) A new scheme for rehabili-
tation Of cured leprosy patients is 
under consideration of the Govern-
ment. " 

(xv) A scheme for giving free/ 
subsidised aids and appliances to the 
disabled persons is also under con-
sideration. 

(c) No 
money is 
schemes. 

state-wise allotment of 
made for the various 

SHR! R. K. MHALGI: I would 
like to bring to the notice of the hon. 
House that a casual attitude has been 
taken by the Government in respect 
of a very important iSSue like the 
handicapped class Of society. Practi-
cally two months 01 the International 
Year of the Disabled Persons are 
over. Still, what is the reply that is 
being given? The reply that is being 
given is that the new programmes 
are being evolved in" the context ot 
the International Year of the Dis-
abled Persons. Secondly, in the 
statement 15 .programmes have been 
shown out of which four have been 
stated to be under consideration. 
Thirdly, while answering a question 
on 1st December, 1980 about legisla-
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tion, the han. Minister had stated that 
tile working group was examining the 
question of legislatioo and that it 
bad yet to submit its report to the 
Govetnment. More than two months 
have passed still the answr js the 
same. That shows that the Govern-
ment is taking a casual attitude to-
wards this problem. 

MR. SPEAKER: Please ask the 
quesflon. 

SHRI R. K. MHALGI: Does the 
Government propOSe to observe the 
year Of disabled sincerely and seri-
ously? If so, how is it that new 
scnemes are .not ready uptil now? 
Who is responsible for this? When 
wilr these new schemes be finally 
ready for implementation? When was 
this working group set up? When 
will i'f" submit its report? 

SHRI S. B. CHAVAN: The han. 
Member is-fully aware of the fact 
that the Government' is very sincere 
in implementmg the schemes tnat we 
have already decided upon. 

DR. SUBRAMANIUM SWAMY: 
What about seriousness? 

SHRI S. B. CHAVAN: If he cares 
to go through the statement which 
has been laid on the Table Of the 
House I 4m sure the han. Member 
will be fully convinced that the 
Government means what they have 
stated in the statement. 

For· the information of the House 
I may state bere some of the schemes 
which nave been finalised by us. 
There are about 8 or 10 schemes 
which 'have ,\leen -finalised and orders 
are now gOing to be issued about 
these: These schemes are going to 
be -introduce a. for the first time for 
disabled persons. 

At present, 50 -per cent of the o~t 

Of thiK" infegrated education is met by 
the Central Government. Now it is 
proposed that 100 per cent cost of the 

scheme be met by the Central Gov-
ernment. 

Rates of incentives for the teachers, 
cost of books and stationery, assesS-
ment costs, costs' of initial equip-
ment are bei(1g revised upward. 

A "new scheme of supply of aid., 
and appliancs either free Or at 50 
per cent subsidy depending on the 
income of the disabled/parents of the 
disabled, has been formulated. Per-
sons wnose income is up-to Rs. 7501· 
100 per cent subsidy will be given 
to tnem. To persoos whose income is 
befween 751 and Rs. 1500, 50 per cent 
subsidy will be given to them. Tbis 
scheme is being mtroduced for the 
first time. 

To implement the reservation of 3 
per cent vacancies under Central 
Government· and public sector in 
calegory C and D posts certain ope-
rational details such as reserving 
specific points on 100 points roster 
and ~idi ti i ation of jobs wliich dis-
abled persons can perform have been 
finalised. 

State Governments has also 
agreed in the recent conference of 
State Ministers of Social Welfare to 
m"ake 3 per cent reservations of 
vlcancies in certain categories of 
posts. 

More ~pe ia  employment' exchan-
ges," special cells for disabled in se-
lected normal e ~ o ent exchan-
ges, vocational rehabilitation centres, 
skill training centres and rural re-
habilitation centres are proposed in 
the Sixth Plan. 

Like this, there are about 8 to 10 
schemes. I would flat take much tin\e 
of the House to read all this. 

SHRI R. K. MHALGI: What about 
t}ie-"'working group? 

SHRI S. B. CHAVAN: The work-
ing group  is at the final stage of 
drafting its report. They have almost 
completed their deliberations. 
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SHRI R. K. MHALGI: Who, ac-
cording to the Government, is a dis-
abled person? What is the approxi-
mate number of disabled persons ill 
the country? How much amount are 
you -gbing to expend on them in this 
international year of disabled per-
sons? 

SHRI S. B. CHAVAN: We do not 
have the exact number. The census 
operations have begun and they are 
going to tabulate and give the p.xact 
in!ormation. This information was' 
made available on the basis of the 
sample survey conducted by the 
SUf\'ey of India people. 

DR. VASANT KUMAR PANDIT: 
The hon. Minister has stated that he 
will be serious and sincere about the 
displaced persons'. In the pro-
,gramme it is stated that there are 11 
vocational rehabilitation centres in the 
various States. I would like to knOw 
whether those states which are noW 
not covered by vocational rehabilita-
tion centres will also be covered this 
year. Similarly, in item No. (vi) it 
is mentioned that 18 employment ex-
changes are existing in the country. 
You will agree that 18 employment 
exchanges and 11 vocational rehabili-
tation centres are not sufficient to meet 
the demands of the displaced persons. 
Those states which do not have voca-
tional rehabilitation centres and 
employment exchanges, will they be 
covered this year, taking advantage of 
the International Year for the Disabled 
Persons? Thirdly, apart from provid-
ing hearing aids and spectacles. wj]l 
the Government provide artificial 
limbs in case there is a derr.and? 

MR. SPEAKER: I would request 
hon. Members to be precise in their 
supplementaries and not to ask more 
than one question, saying parts a, b, 
c and d. I am going to allow only 
one supplementary in the future, not 
so many parts. 

SHRI S. B. CHA VAN: I am very 
glad that the han. Member is now fully 
convinced of the sincerity of the Gov-
ernment in implementing the pro-
,ramme, that we have undertaken. 

The vocational rehabilitation cantres 
are as follows: Vocational Rehabilita-
,tion Centre far Physically Handicapp-
ed Kurla, Bombay; Vocational Reba .. 
bilitation Centre for Physically Handi-
capped, Vidyanagar, Hyderabad ... 

AN HON. MEMBER: Why do you 
read the whole list? 

8HRI S. B. CHAVAN: He wanted 
information about these centres and 
the employment exchanges. I have 
the information but I do not have the 
time. 

MR. SPEAKER: It has already 
taken too ~ b  time. So, it may be 
laid on the Table of the ous~  

~r ~ '" q ~ t : i ~ ffi1f ifi " '. 
~ 'If 9Aitf ~ ;rif -ar<:fffi' ~:t ~ 

ftF ~ ii ~ ~  ~ ~  

t:~~ ~i ~ : i~ ~! i  {i1 9!9 
~ tflrr ~  ~ Pftrr ij''lit-r rxfuit I 

.... (a 1 CfU'\ " ) ... 

~ ~~ i  ~ ~ ~ : ~  ').f.!jo:j; ~ ~  

~ fer. \if) o ~ i  ~  ~  ~  if r.flfT 
-q$1f fmi:s ~ iff ~Ii  ~ lIT 

r~  ~~ if. ~ i  ~I  ~ ~ i~ 

fCfl 'li\if ij'Cf, !ftl 'T ~ i: ~ i r~  

Cfl) i ~r ~ ~ r ~ t ~ ~i

~~~~rn~  • 

~~~ ~: ~ ~ ~ 1fitf 

~i  ~ TiJ ~ ittt  

Come t·o the pointed question. 

~  "'",'i : ~  : fCfl'; ~  ~i t  

iJi) tr((f« q"( ~ ~ &? 

IR't.1f_ ~ : ~ i ~  ~i ij' 

~  ~o i  ~  

can you answer this question at the 
moment? 

8HRI S. B. CHAV AN: As far as 
employment opportunities is con-
cerned, the number at handicapped 
people registered with the employ-
ment exchanges is only about ~  
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So far about 24,000 handicapped people 
have been liven placement. 

,,) '(Rf ~ 'fm_r.:r: ~ 
~  ~ ~  ~ q i ~~ fap 
fctifi'li1r ~~ Cflt t ~ ~ it 
1 ~~ CfiT ~  mr it \ifT lfi1T 
q-« ~  IfiT ~ SIlfl'i ~  \iff OfiT 
~  fCfillT 1fT ~ ~  ~ ~

;mt '+ff ~ r  1fT I ~  \1'« ifi1r -q'Qr 
if a t ~  Cf!fT lflIT mif ~ ~ \3;:r tt1: 

ifi'lt ~  it ~ fq;'lIT ~ lIT ~  ? 
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MR. SPEAKER: Do not get agitat-
ed. I do not think it is relevant. 

(Interruptions) 

SHRI RAM VILAS PASWAN: 
re a rdin~ demand .... (In terruptions). 

MR. SPEAKER: You cannot have 
a wild goose chase. Any relevant 
portion can be answered. 

SHRI S. B. CHAVAN: r will re-
quired notice. 

DrOugh Conditions in KaraDataka 

+ 
·87. SHRI K. MALLANNA: 

SHRI G. Y. KRISHNAN: 

Will the Minister of AGRICULTURE 
be pleased to state: 

<8> whether the Central Govern-
ment have received any report frOm 

the state of Karnataka regarding: 
drought conditions iri that State; 

(b) if so, the details thereof; 

(c) whether the State Government 
have approached the Central Govern-
ment for financial asistance; and 

(d) if so, the reaction of Govern-
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
BALESHWAR RAM): (a) Yes. Sir. 

(b) A statement is laid on the 
Talbe of the House. 

(c) Yes, Sir. 

(d) A Central Team visited Karna-
taka from the 29th to 31st December, 
1980 to make an On the spot assess-
ment of the drought situation and to 
estimate the requirements of funds by 
the State Government. On receipt of 
the revised Memorandum from the 
Government of Karnataka on the 17th 
January, 1981, the Central Team 
finalised its report which was COll-
sidered by the High Level Committee 
On Relief on the 5th February. 1981. 
On the basis of the recommendations 
of the High Level Committee, a pro-
posal to approve a ceiling of expendi-
ture is now under consideration of thp. 
Government of India. 

statement 

The Government of Karnataka in 
the Memorandum on 'Scarcity Con-
ditions', has stated that agriculture in 
the drought affected areas suffered due 
to :prolonged dry s·pells and failure of 1 

rainfall during the critical stages ot 
crop growth. 

According to the Memorandum of 
the 144 Taluks in the 15 affected dis-
tricts, 101 Taluks have been affected 
by drought condtions-49 Taluks fully 
and 52 Taluks partially. A total 
population of 82.33 lakhs and a 
cropped area of 31.43 lakh hectares 
have reportedly been affected. 
According to the State Government, 
shortage of drinking water is being 
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faced in a number of villages and the 
situation is likely to aggravate during 
the coming months, also due to failure 
of both kharif and rabi crops fodder 
scarcity reportedly may become 
critical during the coming months. 

The Memorandum outlined various 
drought relief measures taken' by the 
State Government to combat the 
drought situation in the State. These 
are:_ 

1. Suitable contingency plan for 
drought affected areas for taking up 
alternative crop. 

2. Acceleration of the departmen-
tal works covering in particular 
minar irrigation, soil conservation, 
roads afforestation etc. Employ-
ment AffirmatiOn and Rural Com-
munIcation schemes to provide 
employment to the agricultural 
labourers. 

3. Drilling of a large number of 
additional bore wells, diiging open 
wells and taking up of Rural Water 
Supply Scheme to provide drinking 
water. 

The original Memorandum projec-
ted a requirement o'f Central assis-
tance of Rs. 28.0 crores during 1980-
81 which was revised to Rs. 205.21 
-crores and 50,000 M.Ts foodgrains till 
June, 1981. 

SHRI GEORGE FERNANDES: May 
1 suggest that Questions 8'1 and 88 
may be taken together. 

MR. SPEAKER: All right. May be 
included. 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
AND IRRIGATION (RAO BIRENDRA 
SINGH) : They may be taken 
separately because Members-concerned 
may like to PUt specific questions diffe-
rently. 

Karnataka's postition is different. 

Some Members may be interested 
only in Rajasthan aDd not in Karna-
taka. 

MR. SPEAKER: Q.87. 

SHRJ K. MALLANNA: Parts (c) 
and d~  have not been answered pro-
perlv Kamataka is facing a very 

acute and dangerous situation so far 
as drought is concerned. About fifteen 
districts are affected 101 Talukas are 
aifected and 82.33 lakhs people are 
affected by this drought. People are 
migrating from place to place for want 
of work. There is shortage of drink-
ing water. There is no fodder for the 
cattle and the cattle are dying. May 
I know from the non. Minister the 
amount allotted by the Central Gov-
ernment to Karnataka to face this 
problem. Has this amount been pro-
perly spent by the Karnataka Gov-
ernment? If not, what is the action 
taken by the Central Government? 

RAO BIRENDRA SINGH.: Reply 
to the part of the question which the 
hon. Member referred to has already 
been given. It was after receipt of tlhe 
Memorandum from the Karnataka 
Government that the Central team 
visited the State and submitted its 
report. That report has already been 
taken into consideration by the High 
level Committee and money has 
already been sanctioned for relief 
measures. Reaction of the Government 
is visible. The team was sent. Some 
relief has already been provided in 
the form of money allocation. A sum 
Of Rs. 6,65,00,000 was sanctioned for 
the period upto 31st March, 1981. 
After the money has been spent, the 
progress of the relief work has to be 
reviewed by tne Central Government 
through another Central Team that 
may visit the State in Marcm Further 
report win be received as to how 
much more money is required for 
further relief. 

SHRI Ie. MALLANNA: I received 
some complaints that the money 
allotted to the State for this purpose 
was not spent on that. What is the 
reaction of the Government? Has it 
received any complaint from the 
State Government that the money 
allotted has not been properly spent? 

RAO BIRENDRA SINGH: It is for 
the State Government to make on the 
spot asessment of the needs and re-
quirements of the particular area and 
even a particular district. The Cen-
tral Government cannot direct the 
State Government to allot a fixed pro.. 
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-portion of the money that is provided 
by the Centre to a particular district 
or block. But the State Government, 
we hope, will fulfil its responsibility. 
Work will be reviewed by the Central 
Government Team which is likely to 
visit in March. 

SHRr K. MALLANNA: May I 
know whether the amount sanctioned 
bas been properly utilised for the pur-
pose? 

MR. SPEAKER: You have already 
put that question. 

SHRI K. MALLANNA: He has not 
answered whether the money sanc-
tioned was properly utlised. 

MR. SPEAKER: He said that 
another team will be gOing. That i'3 
what he answered. 

RAO BIRENDRA SINGH: By 
sitting hel'e, without sending a team 
to review we cannot Say whether the 
money h~s been spent or not. The 
money has to be spent by 31st March. 
The time is still there for the relief 
measures and spending this money. 

SHRI JANARDHANA POOJARY: 
Kolar District is facing the worst type 
of drought. The people are going to 
a distance Of 18 kilometre to fetch 
water. Even water for drin i~  is not 
being provided. What is the type of 
assistance given so far to that parti-
cular arect? Not only that, the per-
formance of the Fer is not sntisfac-
tory. Is die Government thinking of 
opening Some more branches and a~so 
of opening more issuing centres in 
that particular area? What is the 
quantity of rice and wheat that has 
been made available to this area? 

RAO BIRENDRA SINGH: I would 
not be able to tell the quantity re-
leased for a particular area or Dis-
trict just as I cannot say how mu.ch 
money has been spent on any parti-
cular District by the state Govern-
ment. 

The first point was about the drink-
ing water arrangements. Under the 
Plan schemes Rs. 80 lakbs has been 

provided as advance Plan assistance to 
the State Government for drinking 
water supplies. Apart from that there 
is another Rs. 20 lakhs given for 
drinking water schemes under the 
non-Plan fund. Foodgrains also were 
supplied to the State Government for 
food for work programme. 

SHRI JANARDHANA POOJARY: 
Issuing Centres. 

RAO BIRENDRA SINGH: Well, the 
suggestion will be taken into con-
sideration. It is for the State Gov-
ernment to suggest if any more centres' 
are required in the state. We shall 
take into consideration the recommen-
dations Of the State Government. But 
the respons:bility for issue of food. 
grains in the blocks and the level 
below is that of the State Governme!'lt. 
The State Government gets ood rain~ 

from the depots of the Fe!. 

SHRr JANARDHANA POOJARY: 
Provided the food is there. 

RAD BIRENDRA SINGH: There is 
enough food available in Karnataka. 
There is no ::;hortage at all. Under the 
Food for Work Programme there was 
a carryover quantity of 26325 metric 
tonnes and so far during the year 
about 58325 metric tonnes of food-
grains has been made available to the' 
State Government under the Food for 
Work Programme. Apart from that 
material support in cash also has been 
'provided. Rs. 326 lakhs has b ~en 

, given for material support and Rs. 104 
lakhs towards wage 9upport-cash 
component for Food for Work Pro-
gramme. 

SHRr B. V. DESAI: In Karnatak'l, 
almo.=:t all the dry districts are affected 
by drought. The coastal areas are' 
also affected due to heavy rains. II:' 
view of the fact that the entire 
dry area of the State is affected by 
drought, the assistance of Rs. 6.6" 
crores is quite insufficient. I Jearn 
that the State Government has 
asked fOr me>'re funds. May I 
know whether the Government is 
prepared to sanction that amount? 
Secondly, about the fOOd component .. 
I may tell the hon._ Minister, from my 
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Own experience, that there is no food-
available there. It may be available 
on paper. Wheat is not available 
there; jowar is not availabl there; ra::; 
.is not available there. Jowar and l'agl 
are the main food there. But they are 
'not available. May I request the han. 
Minister to see that at least wheat 
made available to the people there? 

RAO BIRENDRA SINGH: Wheat 
has been given to the State according 
to the quota allotted for that State. 
At present, there should be no short-
.age Of foodgreins as such in ar~ a

taka. Karnataka produces enough 
rice also and we have been asking the 
State Government to procure rice, as 
much as possible, which they can also 
use for their own needs. I have 
already stated that the state Govern-
ment's request for more funds wi11 be 
taken into consideration after the 
money that has been sanctioned already 
has been spent and the Central team 
bCls visited the State again in March, 

SHRY GEORGE, FERNANDES: As 
has come out in the course of the 
answers, it is a fact, that Karnahka 
is suffering from a very acute drought. 
Similar is the situation in Rajasthan 
about which you are going to have 
next question. So also is the situation 
in Rayalaseema from where our 
President comes. About 10 ~: !i ion 

people are at the moment su erin ~  

It i5 the worst drought in living 
memory. In the entire country, about 
100 mil1ion people are victims I)f 
drought. My question is this. These 
little fire-fighting operations are not 
going to provide the solution. Would 
the Government stop immedi-
ately-spending any further money on 
the Asian Games which is running 
upto several hundred crores of rUpees 
and divert all this money to provide 
relief to the people in Karnataka, 
Rajasthan, Andhra Pradesh and elsa-
where where the drought conditions 
are very acute? 

MR. SPEAKER: Not allowed. 

SHRY GEORGE FERNANDES: lIe 
must answer. Everybody here is 
demandiDg more money. (lnterrup-

tions) You will have the Asian Games 
aDd also the drought. Then, don't ask 
for more money. 

SHRI T. R. SHAMANNA: In 
Karnataka, out of 19 districts, more 
than 14 districts are in acute drought 
condition. Apart from the man not 
getting food, the cattle is not getting 
fodder. The situation is very acute 
in districts like Bijapur. May I lmow 
from the han, Minister whether he 
would visit the drought affected areas 
and see the condition of the people 
there so that he will himself be C\)D-
vinced and provide early necessary 
relief to those people there? 

RAO BIRENDRA SINGH: 1 visited 
Bangalore sometime back and I 
discussed the matter with t.he 
State Government. After the 
Central team has visited the 
area, I wil1 certainly try to find 
time to visit the drought-affected dis-
tricts if I possibly can get away during 
the Parliament session. But, as it is, 
since our officers have vistited m03t of 
the drought affected districts in 
Karnataka and a Central team is ·,.>rO-
posed to be sent again for the purpose 
next month, I do not think it is im-
mediately necessary to visit the area. 

Drought in Rajasthan 

*88. SHRI JAI NARAtN ROAT: 

SHRI VIRDHI CHANDER 
JAIN: 

Will the Minister of AGRICUVrURE 
be pleased to state: 

(a) whether t'he Central Govern-
ment are considering Rajasthan state 
as a seriouslY drought affected state 
this year; 

(b): if so, what assistance Central 
Government would provide to Rajas-
than State; 

(c): whethesr it is also a fact that 
Udaipur, the second most populous 
district of Rajasthan, is facing severe 
drought far the secOnd year due to 
water scarcity following less thaD. 
average rainfall; and 



Oral Answers PH.ALGUNA 4, 1902 (SAKA) Oral AnS'We1" 

(d) if SO, in such circumstances, 
what type of assistance Centre have 
provided to the people of Udaipur Dis-
trict? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
BALESHWAR ~~ : (a) and (b): 
Accordin.g to the reports from the 
State Gdvernment, due to deficinecy 
in the rainfan alld the long dry spells, 
all the 26 districts in Rajasthan have 
been affected by drought in varying 
degrees. 

At the request of the State Gov-
ernment, a Central Team visited Raja'=!-
than from flie 27th to 30th November, 
1980 for an On tbe spot assessment of 
the drought situation. On the basis 
of the report of the Central Team and 
the recommendations of the High Level 
Committee on Relief, a ceiling of eX-
penditure of Rs. 2019.50 lakhs has been 
approved for purpose of Central assis-
tance. In addition, the state Govern-
ment has been sanctioned short-term 
loan of Rs. 7.50 crores for kharif and 
Rs. 9 era res for rabi for the supply of 
ag.ricultural inputs to the farmers. 
Under the FOOd for Work Programme, 
the Government of Rajasthan were 
allocated 1.10 hkh' M.T. of foodgra111s 
in the beginning Of the current finan-
cial year, in addition to the carry-
over stock of 93,226 M.T. from the 
previous yetar. Besides, under the 
National Rtral Employment Pro-
gramme an additional allocation of 
10,400 M. T. food grains and cash assh;-
tance of Rs, 182 lakhs towards mate-
rial component and Rs. 57.20 lakhs 

"' towards wage support have been 
sanctioned. Thou.gh the allocation for 
Rajasthan was 10,400 M.T. of food-
grains, as much as ~  . M. T. had 

I been released for them in advance. A 
special allocation of 10,000 M.T. of 
cement has also been made by tbe 

~ Central Government for drinking 
water schemes. 

(c) and (d), According to the 
memorandum presentaed by the Gov-
ernment of Rajasthan, 1739 villages out 
of 3180 villages in the district of 

Vdaipur have been affected on accout 
of drought conditions. Implementa-
tion of relief operations including dis-
trict-wise . allocation. of funds is en-
tirely the responsibility Cif the State 
Govern;nent to whom the Central 
assistance is released for the State 
as a whole. It is for the Govel'nment 
of Rajasthan to. distribute the Central 
assistance according to the require-
ment of any particular district affected 
by drought in the State. 

AN HON. MEMBER: It could have 
been laid on the Table of the House. 
It is too long. 

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION' (RAO 
BIRENDRA SINGH): I replied to all 
your supplementaries in ad an ~  
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WRITl'EN ANSWERS TO 
QUESTIONS 

Stadia fol' Asian Games iD Deihl 

-82. SRaI DAULAT SINGH JADE-
JA: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be 
pleased to lay a statement showing: 

(a) the details of the Stadia con-
struction fOr Asian Games; 

(b) the progress achieved so far; 
and 

(c) the steps Government have 
taken to ensure the completion of the 
Stadia in time? 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SIIRI S. B. 
CHAV AN) : ~ a,. 'The Stadia under 
construction for Asian Games, 1982 
are: 

(i) Main Athletic Stadium of 
75,000 seating apa i~ in Lodi Road 
Complex; 

(ii) Indoor Stadium of 25,000 
seating capacity in the Raj ghat 
Sports Complex; 

(iii) Swimming Pool of interna-
tional standards at Talkatora 
Garden; and 

(iv) Renovation of the National 
Stadium. 

(b) and (c). PERT Charts have been 
prepared for each construction work 
laying dOWn the target dates for the 
completiOn Of different stages and 
aspects of construction. All these 
works are expected to be completed 
by June, 1982. The progress reports 
on each of these works are submitted 
by the construction agencies every 
fortnight and these reports are re-
viewed by the works Committee and 
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the Steering 
The progress 
satisfactory. 

Committee regularly. 
reported so far is 

Bridge between consumers and Sub-
sidised FloUr Mills 

*84. SHRI E. BALANANDAN: Will 
the Minister of AGRICULTURE be 
pleased to state: 

'(a) whether it is a fact that actual 
consumers are not benefited by the 
i~bsid  given to the flour mills; and 

, .. (b) if so, what measures Govern-
"ment· propose for the benefit of the 
consumers? 

THE MINISTER OF AGRICULTURE 
AND.. RURAL RECONSTRUCTION 
AND IRRIGATION (RAO BIRENDltA 
SINGH): (a) No, Sir. 

(b) Does not arise. 

Exploratory Fisheries Project 

*89. SHRI RASABEHARI BEHERA: 
Will the Minister of AGRICULTURE 
be pleased to state whether Govern-
"ment propose to take steps to ::treng-
then the exploratory fisheries project 
for the survey of deep sea fisheries re-
sources? 

THE MTNISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND RURAL RECONSTR f]CTION 
(SHRI R. V. SWAMINATHAN): (a) 

Yes Sir, Under the VI Plan the 
Government propose to further 
strengthen the Exploratory Fisheries 
Project. 

Implementation of National Rural 
emplOyment Scheme in Orissa 

*90. SHRI MANMOHAN TUDU: 
·Will the Minister of RURAL RE-
CONSTRUCTION be pleased to lay a 
statement showing: 

(a) the total quantity 01 wheat al-
located and supplied to Oriaaa Gov-
ernment for the implementation of 

National Rural Employment Scheme 
during 1980-81 

(b) whether priority was giyen in 
the scheme to the tribal districts of 
the States; and 

(c) if so, the total quantity of 
wheat allocated· and supplied to the 
tribal and non~tri ia  districts of 
Orissa in 1980-81 so far? 

-. .-
THE MINISTER OF STATE IN 
THE'" MINISTRY OF AGRIC.ULTURE 
AND RURAL RECONSTRUCTION 
(SHRI B ~  RAM): (a) 

A total quantity of 1,47,760 metric 
tonnes of foodgrains including the 
carry-over balance of the previous 
year has been allocated and re-relea-
sed qnder .Food for Work/National 
Rural Employment Programme during 
1980-81. 

(b) Instructions have been ~ sued to 
the States to undertake execution of 
larger number of works in tribal areas 
and to earmark 10 per cent Of the 
reSOurces under the Programme for in-
vestment on works having direct im-
pact on the socio-economic life of 
scheduled tribes. 

(c) Out oJ 13 districts in the State, 
three districts, which have large tri-
bal population have been allocated 
20,440 M.T S o·f foodgrains out of the 
quantity of 1,00,500 M.Ts given as 
fresh allotments under Food for Work 
and National Rural Emplo:'ment pro-
gramme during 1980-81 over and 
abOVe the unutilised balance of 47.260 
M.Ts carried over from the previous 
year. 

Implementation of Sardar Sarovar 
Project on Narmada River 

·91. SHRI MADHA VRAO 
SCINDIA: 

SHRI R. P. GAEKWAD: 

Will· the Minister of IRRIGATION 
be pleased to state: 

(a) whether Government of :Mad-
hya Pradesh has raised objections re-
lating to the implementation of the 
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Sardar Sarovar Prdject On Narmada 

River; 

. (b) if so, the details of the objec-
tions raised by that Government; and 

(e) the reaction of the Central Gov-
ernment thereto? 

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRuC-
TION AND IRRIGATION (a) No-
reference in thiS' regard has been 
received by the Centre from the Gov-
ernment of Madhya Pradesh. 

(b) and (c). Do not arise. 

lnCrease in price of Milk of D.M.S. 
and Mother Dairy 

-·*92. SHRI KAMLA MISHRA 
MADHUKAR: 

SHRI PIUS TIRKEY: 

Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether the Chairman of the 
National Dairy Development Board 
has suggested that the price of DMS 
and Mother Dairy Milk be increased; 
and 

(b) if so, the details thereof and 
Government's decision thereon? 

THE· M1NISTER OF STATE IN 
'THE MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
and (b). The Chairman of the Manage-
ment Committee of the Delhi Milk 
Scheme who is also the Chairman of 
th.e National Dairy Development 
Board had proposed that the selling 
priCe of toned milk sold by the Delhi 
Milk Scheme may be increased from 
Rs. 1.80 per litre to Rs. 2.00 per litre. 
~ decision has so far been taken on 
ihis proposal. 

Matters relating to the Mother 
Dairy, Delhi are decided by a 
Management Committee 0'1 the Na-
tional Dairy Development Board and 
:11o'-ProPosal for increase In the selUng 

price of its milk is under ~onsidera

tion of Government. 

Shortage of cables 

·93. SHRI BAPUSAHEB PARULB-
KAR: 

SHRr K. LAKKAPPA: 

Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether shortage of cables is 
the main reason for the long waiting 
list fox telephone connections; and 

(b) whether it is a fact that State 
owned cable factories are starved for 
orders and' at the same time cables 
are being imported from abroad? 

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): '(a) 
No, Sir. Shortage of telephone cables 
is only one among a number of cons-
traints is providing telephone' con-
nections on demand. 

(b) No Sir. Capacities of all State-
owned t~ ephone cable factories are 
being fully utilized and only the gap 
between total rquirements and st,.p-
plies from existing indigenous fac-
tories is being bridged by imports. 

Procedure and criteria for selection 
o.f sportsmen f·or Asian Games-

*94. SI-IRI JITENDRA PHASAD: 

SHRI SATYAGOPAL 1\HSRA: 

Will the Minister of EDUCATION 
AND SOCIAL WELFARE be pleased 
to ·state the procedure and criteria for. 
selection of sportsmen of all the 
States and parts of the country to 
participate in the proposed Asian 
Games in November, 19821 

~ MINISTER OF EDUCATION 
AND SOCIAL WALFARE (SliRI S. 
B. CHAVAN): The selection ot 
Indian sportsmen for participation in 
the Asian Games to be held in 
Novem5er, 1982 in New Delhi is the 
responsibility of and will be done by 
the Indian ·Olympic Association and 
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the National ~ Federations cOn-
cerned. They are e pe t~ to select 
through their Selection Committee, 
the best sportsmen  in the respective 
disciplines in the country on the basis 
of their performance at the selection 
trials irrespective of the State or the 
region they come from. 

Diversion 01 fUnds by DDA 

-95. SHRI CHHANGUR RAM: Will 
the Minister of WORKS AND HOUS-
ING be pleased to lay a ~tate ent 

sho'wing: 

(a) the extent of amount diverted 
by the DDA for purposes other than 
housing out of the deposits by the 
prospective buyers of DDA's LIG, MIG 
and other ftats during the last two 
years; 

(b) the projects for which the 
~one  was spent or is 'being spent by 
the DDA stating the amount in each 
case; and 

(c) the reasons which _ necessitated 
diversion of deposits and its impact 01) 
the hOUSing programme in .respect of 
LIG and MIG? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) The DDA has reported 
that money deposited ·by the prospec-
tive buyers of D.D.A. flats is being 
utilised towards housing schemes 
only. 

(b) and (c). Do not arise in view of 
reply (a) above. 

Talks with Bangladesh regarding 
Farakka 

-96. SHRI KRISHNA CHANDRA 
HALDER: 

SHRI INDRAJIT GUPTA: 

Will the Minister of IRR[GATION 
be pleased to state: 

(a) whether Government are consi-
dering to amend the Farakka Pact 
with Bangladesh to ensure 40,000 
cusec of Ganga water in the lean 
months th rough Bhagirathi to save the 
Calcutta Port from ruinatioD; 

(b) if so, when it is expected to be. 
implemented; and 

(c) the points discussed and out o~e 

of the meeting held in January, 1981 
between India and Bangladesh? 

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (RAO 
BIRENDRA SINGH): (a) and (b) .. 
The Indo-Bangladesh Agreement of 
5th November, 1977 which provides for 
interim arrangements for sharing of 
the Ganga waters at Farakka aud. on 
augmenting its flows is in force for a. 
period Gf five years. 

(c) The Agreement provides that it 
will be reviewed by the two Govern--
ments at the expiry of three years and 
that further reviews shall take place 
six months before the expiry of the-
Agreement or as may be decided upon 
between the two Governments. The 
reviews shall entail consideration of 
the working, impact, implementation 
and p;r.ogress of both the interim ar-
rangements for sharinL Of the waters 
of the Ganga at Farakka and the 
long-term arrangements ror augment-· 
ing the dry season flows.of the Ganga 
The Inter-Governmental meeting to 
conduct the first review had its first 
meeting in Dacca between 5th and 
7th November, 1980 and its second 
meeting at New Delhi bet\Veen the 
7th and 9th January, 1981. The re-
view exercise is still in progress and 
is schedured to be completed at its 
next meeting proposed to be held in 
Dacca next month. 

Setting up of Celltral Ground water 
Development Corporation 

*97. SHRI D. M. Pl.J'ITE GOWDA:. 
SHRI CHINTAMANI JENA: 

Will the Minister of IRRIGATION be 
pleased to state: 

(a) whether it is a fact that a Cen-
tral Ground Water Development Cor-
poration is being ·set up; 

'(b) if so, what are its salient fea-
tures; and 

(e) by what time the corporation is 
likely to be set up? 
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THE MINISTER OF AGRICUL .. 
'TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (RAO 
"BIRENDRA SINGH): (a) Yes, Sir. A 
proposal for setting up of a Central 
Ground Water Development Corpora-
1ion to supplement efforts for develop-
ment of ground water especially in 
areas where there is large potential 
-available but development thereof is 
lagging behind, i ~ under considE:'ration 
'of Government. 

(b) and (c). Since the proposal is 
'at the consideratiOn stage, it is not 
possible to indicate the salient featu-
res or the time schedule for setting up 
the Corporation. 
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National Grid. of Water System 

*99, SHI R', p, YADAV: Will the 
Minister of IRRIGATION be pleased to 
state: 

(a) whether there is a programme of 
having National Grid of Water System • 
in India; and 

(b) if So the details thereof? 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
AND IRRIGATION (RAO BIRENDRA 
SINGH): (a) and (b). The Govern ... 
merit have formulated "" a National 
PerspeCtive tor Water ~ o ir es De .. 
velopment \Vhich envisages creation 
Of optimum storages on vadous rivers 
wherever feasible and transferring 
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after meetina the local needs, the 
surplus flows for utilisation in defi-
cit regions by construction inter-con-
necting links. The details are yet to 
be finalised 'In consultation with the 
States. As per rough estimates, the 
scheme is expected to cost about Rs. 
50,000 Crores based on present day 
prices. The proposal envisages irri-
gation in an additional area of 25 
m.h.a. by surface flows apart from 
10 m.ha. by increased use 'of ground 
water. The proposal also envisages 
generation of about 40 million KW. of 
power. It is proposed to take up sur-
veys and investigations for creation of 
storages 'On and interlinking of Penisu-
lar rivers sho'rtly. 

Chartering Of Foreign Fishing Vessels 
d~  1980 and 1981 

'" 1 00. SHRI K. A. SWAMI: Will the 
Minister of AGRICULTURE be pleas-
ed to state: 

(a) whether G<>vernment have given 
any proposal for chartering foreign 
Ashing vessels in 1980 and 1981; 

(b) the names of such companies; 
and 

(c) the number and details of char-
tered fishing vessels permitted'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGHICULTUH'E AND 
RURAL RECONSTRUCTION (SHRI 
R. ~  SWAMINATHAN): (a) to (cL 
Dunng the calendar year 1980, the pre-
vious policy of chartering f.ureign fish-
ing vessels operated by foreign crew 
{ was under review and hence no fresh 
permission for chartering of such ves-
sels \\·as given to any party. However 
0n:e company namely Mis. Tata oii 
Mllls Company Limited. Bombay appli-
ed for chartering of two Thai fishing 
vessels on bare-boat basis. As this 
did not involve operation bY foreign 
crew, permission was granted to tliis 
company subject to the requisite clear-
ance under the M.B.T.P. Act, i~ ~ 
fact, the company did not charter any -
vessels in pursuance of this permis-
~on  

As regards calenda'r year 1981, no 
permission for chartering foreign ves-
sels has been given so far. A revised 
Charter Policy has been announced on 
the 27th January, 1981. Proposals for 
chartering of foreign vessels during 
the remaining period of the current 
calendar year will be considered in 
accordance with this Charter Policy. 
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S�ting up of Sugar Mills in Assam

802. SHRI SANTOSH MOHAN DEV:
Will the Minister of AGRICULTURE 
be pleased to state: 

• 
(a) whether the fate of three Assam

Sugar units at Nowgong, Kamrup and 
Dibrugarh is still unsettled; 

(b) if so, th2 reasons of Asam Indus­
trial Development Council's reluctance 
set up these new units in the f)tate; 
and 

(c) the steps taken by Government
thereon? 

THIE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTUR'E AND 
RURAL RECONSTRUCTION (SHRI 
R. V. SW AMIN ATHAN): (a) The
Assam Industrial Development Corpo­
ration Limited was granted three li­
cences in 1974 for the establishment
of new sugar factories at (i) Karr..rup
District Nowgong (ii) Borbori Dis­
trict Kamrup and (iii) Goipani, Dis­
trict Dibrugarh in Assam.

(b) The Goevrmnent of Assam
changed their mind of setting up these 
three factories in the public sector and 
wanted instead to set the three facto­
ries in the co-operative sector. They 
were unable to mobilise share capital 
in respect of Kamrup and Dibrugarh 
District and because of no progress 
having been made even in four years, 
these two licences were revoked. The 
Gov2rrment of India is not aware of 
whether the Assam Industrial Deve­
lopment Corporation was reluctant to 
set up these factories. 

(c) On the -request of the Govern­
ment of Assam the licences for estab­
lishment of a sugar factory in Nowgong 
District was transferred in May, 1980 
in the name of a co-operative society 
vis. Nov.gong Cooperative sugar Mills 
Ltd., Kampur, District Nowgong, This 
licence is valid upto 30th June, 1981. 
As per progress reported by the society 
in January, 1981, land for the factory 
has been arranged and tenders for sup­
ply of plant and machinery have been 
floated. According to the Government 
of Assam the factory is likely to go 
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into production during 1982 .. 83 crusb-
ing season. 

Special Assistance to SC and ST 
Fanners 

803. SHRI RAMA CHANDRA 
RA TH: Will the Minister of RURAL 
RECONSTRUCTION: be pleased to 
state: 

(a) whether this Ministry has any 
proposal to give special financial assis-
tance to Scheduled Castes/Scheduled 
Tribes farmers for their agricultural 
development during 1981-82; and 

(b) if so, tli'e amount allocated to 
the Scheduled Caste/Scheduled Tribe 
farmers Of Orissa for this purpose 
during the above period? 

THE M.INISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL CONSTRUCTION (SHRI BAL-
ESHWAR RAM): (a) Yes, Sir. Under 
the Integrated Rural Development 
Programme, special priority has been 
given to Scheduled Castes and Schedul-
ed Tribes families in the matter of pro-
viding assistance. At least 30 per cent 
of all families assisted under this pro-
gramme will be from Scheduled Castes 
and Scheduled Tribes. At least 30 per 
cent of the subsidies and loans are ex-
pected to go to SCh .. duled Castes and 
Scheduled Tribes. The assistance 
under the IRD Programme is avail-
able fOr agriculture, animal husban-
dry, rural industries, traditional 
handicrafts, trades and any viable 
economic activity. . 

(b) All the 314 blocks in Orissa have 
been covered under this programme 
and the likely outlay for OriSla in 
1981-82 would be Rs. 18.84 crores. Out 
of this allocation at least 30 per cent ... 
would be made available to ScheduW 
Castes and Scheduled Tribes families, 
with matching loans from banking in-
stftutiOftl. 
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Loan Disbaned by Credit Coopera-
tive BalIk. 1n on.. durinr 5tb 

and 8th Plan 

805. SHRI HARIHAR SOREN: Will 
the Minister of AGRICULTURE be 
pleased to state: 

(a) the total amount of loan dis-
bursed by the credit co-operative 
banks in Orissa during the Fifth 
Five Year Plan; -

(b) the number of persons from the 
weaker section of the society of Orissa 
which have been benefited by such 
loans during the same period; and 

(c) the programme of the co-opera-
tive banks of Orissa for the Sixth Plan 
period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
R. V. SWAMINATHAN): (a) and (b). 
The total amount of loan disbursed by 
the Primary Agricultural Credit Co-
operatives and Co-operative Land De-
velopment Banks in Orissa, the num-
ber of persons from the weaker sec-
tions benefited by such loan during 
the 5th Five Yea'r Plan (1974-75 to 
1978-79) and the loans advanced to 
them are indicated in the Table be-
low:-

Total loans Out of this, 
advanced loan to weaker 

sf'ctions 

Amount 

_. __ ....... _ .. _---. -_._------------_._ .. -----------------

Short-term loan . 

Medium-term loan 

Long-term loan • 

• 

(c) The programme of agricultural 
credit through Cooperative during the 
6th Plan period (1980-81 to 1984-85) is 
as o o ~: 

(Rs. in crurt's) 

Total loans to be disbursed 
.. --_._----

Short-term loan 

(level at the end of 1984-85) 100 

Medium_term 10,n (Cumulative) 100 

Long.terlll loan (CUmulative) 85 . 

50% of the above loan is expected· to be 
the .-hare of we' ker sections. 

No. of borrowers. 

I..akhs 

10890 12'79 

3375 3'54 1900 

2932 N-A. N.A. 

Damanges 01 FoodgraiDs Itf F. C. I. 

GOdowns at Panchapur 

806. SHRI D. S. A. SIVAPRAKA-

SAM: Will the Minister of AGRICUL-

TURE be pleased to state: 

(a)· whether it is a fact that food-

grains worth Rs. 10 crore. were des-
troyed in a fire in the -gOdowna of 

the F.C.I. at Panehapur, Bihar on 

28th April, 1980; 
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(b) if sO, whether any investigations 
were made for the causes of the fire; 
and 

(C) if so, the result of the investiga-
tion? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND aURAL ;aECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): (a) 
In the fire in the Food Corporation of 
India's open storage at Panchapur, 
Gaya, in Bihar on 28.4.1980, 1,079 
tonnes of wheat was lost while another 
1,635 tonnes was damaged. The total 
cost of this damage dUe to fire has 
been assessed at about Rs. 30 lakhs. 
(b) and (c). The investigation of the 

cause of fire has been entrusted to 
C.I.D. of Bihar Government. The re-
port of the C.I.D. is still awaited. De-
partmental investigations made have. 
however, come to the conclusion that 
the fire was accidental and no one 
could be held responsible for it. 

Automatic Telephone Exchange iD 
Punjab during Sixth Plan 

807. SRRI R. L. BHATIA: Will the 
Minister of COMMUNICATIONS be 
pleased to state: 

(a) the places in Punjab where 
Telephone Exchange are scheduled 
to be automatised during the Sixth 
Plan; 

(b) which of these will be provided 
with S.T.D. facilities within the State 
and outside; and 

(c) what ~teps haVe been taken to 
improve the' telephone services in the 
industrial cities like Amritsar, udhi~ 

ana and Jullundur in Punjab? 

.... 'THE MINISTER OF STATE IN 
THE . MINISTRY. OF COMMUNICA-
. TioNS (SHRI KARTIK ORAON) : 
(a)o ;Ropar, Faridkot and Pathankot. 

(b) All of them. 

(c) (i) Telephone exchanges are 
being expanded. 

(ii) Open-wire subscriber lines are 
being replaced by underground to 
telephone cables. 

(iii) Main underground telephone 
cables are being pressurized by dry 
air. 

(iV) Reliable broad band trunk media 
like Microwave Coaxial cables and 
U.H.F. are bei~  planned to cOnnect 
these cities to various' other places. 

Raj Bhawan Simla 

808 SHRI S. M. KRISHNA: 
SHRI ;RAJESH KUMAR 

SINGH: 

Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether the Raj Bhawan at 
Simla, which was the property of the 
Central Government was reduced to 
ashes in a aevastating fire which 
raged over six hours on the 12th 
January. 1981; 

(b) if so, the total amount of loss 
,caused as a result. of this fire in this 
building including the structure cos .. 
ly furniture, carpets and other' valu-
able antiques; 

(c) whether any investigation into 
the causes of this fire has been made 
at the Central Government • level; if 
so, its findings and if not, why not; 
and 

(d). the outcome of the inquiry order. 
ed by the Himachal Pradesh o ern~ 

ment into this fire? . 

THE MINISTER OF I ~ 

~  AFFAIRS AND WORKS AND 
HOUSING "(SHRI BHlSHMA NARAIN 
'SINGH): (a) Yes, Sir. 

(b) The total loss to the Central 
Government is estimated as under:-

(i) Capital cost of buUding.-
Rs. 76,078/-

(ii) Electric Installations.-
Rs. 5,495/-
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(iii) Water supply & senitary ina. 

tallations.-Rs. 8,477/-

Furniture, carpets and other valu-

able antiques were provided by the 

State Government. 

(C) No inquiry into the causes of the 

fire has been made at the Central Gov-

ernment level as the State Govern-

ment had already ordered an inquiry 

in this regard. 

(d) The report of the inquiry has 

not yet been made available to this 

Ministry by the State Government. 

Price Of Agricultural inputs 

809. P,ROF .. MADHU DANDAVATE: 

Will the Minister of AGRICULTURE 

be pleased to state: 

(a) the prices of inputs required by 

the farmers for various agricultural 

products; and 

(b} the prices at which these agri-

cultural products are sold? 

THE MINISTE.R OF STATE IN 

THE MINISTRY OF AGRICULTURE 

AND ~  ;RECONSTRUCTION 

(SHRI R. V. SWAMINATHAN): (a) 

and (b). A statement is laid on the 

Table of the Sabha. 

tat~ 

Part (a) 

Latest available prices of selected 
inputs 

(R!. per quintal) 

Input 

Fmilislr (a) 

(i) Urea 

(ii) Di-Ammonium Phosohate 

Retail 
Price 

!Zoo 

(iii) Muriate of Potash • 

Seeds (b) 

(i) Paddy . 

(ll) Hybrid Maize 

(iii) Hybrid Bajra . 

Civ) Hybrid Sorghum 

(v) Wheat . 

(vi) Jute 

(vii) Pulses . 

Tractor (c) 

(i) Zetor 251 I 

(ii) Swaraj 735 

(iii) MF'-1035 

(iv) Ford 3600 

(v) Tafa 504 

(vi) Eicher • 

(vii) Sartaj (Swaraj) 

110 

800 

70f>-1000 

310 

650-700 
(after 
deducting 
subsidy 
of RI. 
200/-

Per Unit 

50686 

57958 

35700 

(a) Statutory maxiun Dl retail prices 
w.e.f. 8-6-lgBO. 

(b) Sale prices fixed by N.S.C. as on 
1-1-1981. .. 

(c) Retail prico-aa on IS-I-lgBJ. 
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Part (b) Priess of Foodgrains and commnrial Crops prlUailing duri ~ hfl17Jfst Jur;od 

(Rs. per quintal) 

State 

I. Andhra 
Pradesh 

2. Assam 

'3. Bihar 

.... Gujarat 

'5. Haryana 

-6. Kamataka 

7. Kerala 

8. Madhya 
Pradesh 

g. Orissa 

10. Maharashtra 

11. Punjab 

@ 
Paddy 

2 

102-108 

@ 
J{·war 

3 

@ 
Bajra 

4 

108-120 

@ 
Maize 

5 

@@ 
Wheat 

6 

II? 1!l0-126 

160-19° 120-145 B ~ 

g8--102 125-1gb 117--120 

@@ 
Gram 

7 

HI. Rajasthan 

13. Tamil Nadu 

125--130 122--132 122-126 125--137 225--238 

123--127 116--141 115--130 

14. t.1 ttar Prasesh 102--1 10 

15. West Bengal 

@ ~ ri es prevailing during October-December. 1980 

@@:-Prices prevailing during April-June 1980 

'State @@ 
Urad 

@@ 
Moong 

----------------------

I. Andhra 
Pradesh 

'2. Assam. 

3. Bihar 

4-GIJjarat 

9 10 

• •• • 
Groundnut Rape seed Cotton 

& Mustard 

II 12 

••• 
Jute 

@@ 
Arhar 

8 

210--250 

•• 
Sugarcane 

15 

18'50 
(Minimum) 
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9 10 J I 12 13 14 15 

5. Haryana 350-4TO 23 

6. KarJlataka 250-354 320-357 23--25 

,. Kerala. 

8. Madhya 
236 Pranesh 325 

9. Orissa. It;o 

10. Maharashtra . - 18 

(initial) 

II. Punjab . 305-340 428-450 398-405 ~  

12. Raiasthan 

13. Tamil Nadu 4Ao 17'SO 
(minimum} 

14. Uttar Pradesh 270-300 370-400 280-340 410-455 22-23 

15. West Bengal 440-520 IZlg 

@@ :-Prices prevailing during April-June 1980. 

• :-Prices prevailing during September-October, Ig80. 

u:-Pricr.s prevailing during January-April, 1980 . 

• ":-Priccs prevailing during July-November, 1980. 

Gujral Committee on UrClu 

810. SHRI G. M. BANATWALLA: 
Will the Minister' of ," EDUCATION 
AND SOCIAL WELFARE be pleased 
to refer to the replies given to un-
starred Question No. 863 on 16th June, 
1980, and lJ\tstarred Question No. 926 
on 24th November, 1980 regafding 
Gujral Committee on Urdu and 
state: 

(a) whet,her the sub-Committee set 
up to consider the recommendation of 
the Gujral Committee covering all 
the Ministries Departments of the 
Government of India has since com-
pleted its work and submitted its re-
port; 

(b) if so, the details thereof and 
Uovernments decision .thereon; 

(c) whether with respect to the re-
commendations relating to States, 
Views of all the Sfates have by now 
b~en received; 

(d) the details of views received 
from the States; and 

(e) the steps being taken to secure 
implementation of recommendations of 
the Gujral Committee with respect to 
States? 

THE MINISTER OF STATE IN 
THE MINISTRY()F EDUCATION 
AND SOCIAL WELFARE (SHRIMATI 
SHEILA KAUL): (a) to (e). A state-
ment is attached. 

Statement 

The Gujral Committee Report is 
being examined in consultation with 
the State Governments, Union erri~ 

tories and other Ministries Depart-
ments of the Government of India. A 
Sub-Committee has been set up to con-
sider the recommendations concerning 
the Ministry of Educ"ation and Cul-
ture. In its meeting held on 25th 
October, '980, it was decided to extend 
the scope of the Sub-Committee so as 
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to cover the whole :Government of Water charres lD Daba Ebara, slDch 
India. It was also decided to have Marr, New Delbl 
further meetinss wIth Central Minis-
tries in respect of recommendations 
concerning them. Accordingly, the ·lth 
meeting of the Sub-Committee was 
held on 19th February, 1981, with lhe 
representatives of the Ministry of 
Home Affairs, Department of OtllC.laJ 
Language, Ministry of Information 
and Broadcasting. 

2. Comments on the various recom-
mendations of the Report have, been 
received from the States of AndhTa 
Pradesh, Bihar, Maharashtra, Punjab 
and Rajasthan and the Union Terri· 
tory Administrations of Chandigarh 
and Delhi. The Sta"le Government of 
Nagaland and the Union Territory Ad-
ministrations of Dadra & Nagar na-
veli, Lakshadweep, Mizoram and Pon-
dicherry have stated that they have 
no comments to make. The state 
Governments of Gujarat, Himachal 

Pradesh, .Tammu & Kashmir, Sikkim 

and West Bengal have stated that the 

Report is under study and their o ~ 

ments would be availalJle therenfter. 

They are being regularly reminded. 

Replies from the Stutes of Assam, 

Haryana, Kerala, Karnataka, Madhya 

Pradesh, Manipur, Meghalaya, Orissa. 

Tamil Nadu, Tripura, uttar PrmlE>sh 

ond Union Territory Administrations 

of Arunachal Pradesh, Andaman and 

Nicohar Islands, Goa, Daman & Diu, 

are awaited. They are also being re-

minded regularly. 

3. Since most of the recommenda· 

tions concern the State Governmentsl 

Union Territories, Ministries/Depart .. 

ments of the Government of India 

·other than the Ministry of Education 

and Culture, it will take some more 

time to take a final view. A speCial 

officer in the Ministry has been given 

exclusively charge-of this work EDd 

"i!very effort is being made to expedite 

the matter. 

811. SHRI . BHEEKHABHAI: Will 
the Minister of Wt5RKS AND HOUS. 
ING be pleased to state: 

(a) whether different rates on a~ 

count of water charges are being re-
covered from the allottees of type III 
Government Quarters on Baba Kharal 
. Singh Marg, New Delhi; 

(b) if so, the amount being charged; 
and 

(c) the reasons for vary\ng cha:ges 
from the allotees Of same type of 
accommodation in the same area? 

THE MINISTER OF PARLIAMEN .. 
TA,RY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) No, Sir. 

(b) From 1.5.1980 water charges are 
l)eing collected at the rate of Rs. 16 
per month. 

(c) Question does not arise. 

Allotment and supplies of wheat to 
various states during 19S0 

812. SHRI SAIVIAR MUKHERJEE: 
Will the Minister of a I ~  

be . pleased to state: 

(a) the State-wise allotment of wheat 
during the IHst year; 

(b) how much wheat was supplied 
to the States during the above period, 
State-wise; and 

(c) the requirement of states durlna 
the above period? 

THE MINISTE.R OF STATE IN 
THE MINISTRY OF AGRICULTUU 
AND RURAL ;RECONSTRUCTION, 
(SHRI R. V. SW A.MINA THAN) : (a) 
to (c). A Statement Is attached. 
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Statement 

~ ~nd  allotment and supplies of wheat from Central pool 10 vanous State Governments/Union 
Territories during the year 1980 

(in '000 tonnes) 

-------... ~  ---------
States/Union Terrtoriess Demand A'lotment Supplies 

Roller RoUer Roller 
P:blic Flour Public Flour Public Flour 
dislr,ou- ~: i s uistribu-- i ~ distribu-- Mills 
tion tion tion 

,------
Andhra Pradesh 129,0 217.5 117 ·5 150.46 50.1 Il7.6 

Assa.m :1131.75 90.0 202.0 76.24 ' .98.6 132.1 

Bihar 1370.0 505.0 620.0 4°7.46 378.0 249·5 

Gujarat 190.0 198.0 121.0 150.92 121., 142.1 

Harayana 92.0 315.0 369.0 211 .07 43·4 47.6 

Himachal Pradesh 40.0 72.0 27.0 56.05 19.9 40.6 

J.&K. 96.5 134·94 91.5 114·7 46.3 94.0 

Karnataka 105.0 432.0 81.0 ~  2+.1 292.R 

Kcrala 120.0 120.0 102.0 03.26 47.2 65. I 

\h<lh ya Pradesh BIO.o '73.92 6r5·0 15°·9 422.4 65.5 

l\hharashtra g.p .0 570.0 : ~ o 4Hfl.6 459·3 2gR.7 

l\1anipllr {l·34 6,97 (i·49 ti .35 o.B I .5 

(i'l '000 toulles) 

~t t: ~i :  Tel'ritoric>s V'm.l.l)cl ;\IlI)tml'Jlt ~ pp i s --_ .. _------- ._----
H.·,ller R,)l!el' Roller 

Public Floul' Puhiic Flollt" Pul,;;c rJour 
distrihu- Mills distribu- !o.li I1s distr;bu- Mills 
tion tion tion ----- ---.-----------

2 3 4- 5 6 , 
.. --------.----_ .. 

Meghalaya 14·3 14·2 12.19 10.86 20.8 

NagalanCl 10.0 19·0 ,.0 13·94- 15.8 

Orissa 
234·0 325.52 91.0 232.g6 64.5 IgI.8 

Punjab 
103.0 571•0 95.0 434·4- 65.1 213.9 

R.ajaatha,n 
595.0 12'50 85.66 162.9 30.9 437.0 

Sikkim 
3.6 3·81 3.6 1.8 12'57 

Tamil Nadu 
412·5 727·0 34·5 607.,8 333.8 21.9 
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_ .. _------
Tripura 9·75 

Uttar Pradesh I!<l36.0 

West Bengal 2750.0 

A & N Islands 4.0 

Arunachal Pradesh 4.21 

Chandigarh 14.0 

D & N Haveli. 0.02 

Delhi 442.0 

Goa 18.0 

Daman 

Diu 

pondicherry 1·99 

Mizoram 0.!<l6 

"bare_ fOI' Tl'1Ulk Calls between two 
Places Dot dlrecUJ eoueeted 

813. PROF. NARAIN CHAND PA 
RASHAR: Will the Minister of ~ 

MUNICATIONS be pleased to state: 

(a) the basis fOr determining the 
c!arges for trunk calls between two 
places which are not connected 'JY a 
direct telephone line but whicih are 
within less than 20 Kms. of distance; 

(b) the charges on this basis bet-
ween (i) Bara (p.e.o. parented to 
Hamirpur C.B. Exchange) and Nadaun 
and (ii) Bhareri and Hamirpur !n 
Himachal Pradesh; 

(c) whether the actual charges rea· 
lised at present trom the subscribers 
are also the same; and 

(d) if not, the reasons therefor :md 
tlhe action taken to rectify it? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON) : 
(a) The charges for trunk calls, whe .. 
ther connected by a direct telephone 
or not, between two stations situated 

3 

35.0 

755.0 

647.0 

0.23 

37·7 

470•1 

16.6 

0·5 
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4 5 6 7 
~ ~ .. ~ ..... -----------

9.8 1844- !<l.9 7.3 

855.0 476.75 684.1 378.7 

I'P5·0 538.66 68g.8 424·4-

4.0 3·5 

3.65 0.13 2.2 

11·5 30•8 0.9 27.0 

0.02 

397.0 409.22 354.8 385.6 

17·5 12.78 10.2 8'9 

1.99 0.4- 1.4-

0.36 0·4 

in the same long distance charging, 
areas or in two contiguous charging. 
areas are determined on the basis uf 
radial distance between the respective 
exchanges and for trunk calls between. 
two stations situated in non-con.tigu-
ous long distance Clmrgmg areas on 
the basis of radial distance betwej!n 
long distance charging centres. How-
ever, in the case of long distance 
P.GOs., charges for trunk calls are 
determined on. the basis of radial dis-
tance between the calling ftations to 
the parent exchange and between pa-
rent exchange and between parent 
exchange to called station. 

(b) Bara p.e.o. and Nadaun SAX 
are parented to Hamirpur C.B. Ex· 
change. The radial distance between 
Bara and Hamirpur is less than 28 
Kms. and the charges per unit call is 
Re. 1/-. The radial distance between 
Nadaun and Hamirpur is more than 20 
Kms. and the charges will be iRs. 2/-
per unit call. Thus the charges per 
unit call between Bara p.C.O. and 
Nadaun S.A.X. will be (Re. 1/-plus 
Rs. 2/-) Rs. 3/-. The radial distance 
between Bhareri and Hamirpur is less 
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than 28 Kms. and the charges will be 
Re. 1/-per unit call. 

(c) Yes, Sir. 

(d) In view of (c) above, this does 

not arise. 

Provision of potable water to the vil-
laps In Orissa 

814 SHRI A. C. DAS: Will the Min-
ister ·of WORKS AND HOUSING: be 

pleased to state: 

(a) the number of villages in Orissa 
which have been provided with pOt-
able water during 1979-80 and 1980-81 
under the Minimum Needs Programme; 

(b) whether Government has a pro-
posal to supply potable water during 
Sixth Plan to all scarcity hit villages 
that are 1.6 km. away from safe drink-
ing at ~r source; 

(c) if so, the number of villages 
which have been identified in Cuttack 
District to cover under the scheme 
during ~  and 

(d) the detail about the implementa-
tion of the abOVe programme during 
the SixJh Plan period? 

THE MINISTER OF PARLIAMEN-
TMY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) 1214 villages in Orissa 
have been provided with potable 
water during 1979-80 under the Mini-
mum Needs Programme. Infonnation 
for 1980-81 is being collected from the 
Government of Orissa and will be laid 
on the Tabe of the Sabba. 

#' (b) Yes, Sir. 

(c) and Cd}. The information is being 
collected and will be laid on the Table 
of the Babha. 

SIS LS-3 

81 5. J;fT ~ ~ Ii : am 
~ ~ ~~~~!t t  

1m i ~ Ai 

( if) ) CflIT ~~ Cf;r +miJf t fit; 
~~  iff ~~ if ~i  ~ 

~ Cfi4:q iF<tfT ifiT q-ratmr sren:r m=r t 
~  ~ ~i~ ~ ;ft;ft t flfi ~ 
itl&:qt et1 ~ C1iT W'U ~ t: ; 

(V) iflfT ~ -.it wq ~ fit; ;i"U 
cJ ~ tFf cF iifn1:'JT ~ ri  ti' ift;r 

tT«I' ~~ ; ~ 
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~ ~ I e~  <fiT ~ Cfit ~ 

en ~  ifiT ~ ? 
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~ cfi ~ it ~  ~ mli sqr.r 

tr~ t r~  

(.) ~~ 4,8,16 ~ lit 

~ it ~ t ~ I~ q:t it' 
.m;r(f ~~ t I 

('1') W ~ i~ it~ ~ 

ai;u ~ Cfn" ~ <1iT( smnar t=tlY 

t I 



Written Answers FEBRUARY 23, 1981 Written Answers 68 

.... 0JIIees Tele,raph OBIees aDd 
POOl opelled in the country 

816. SHRI SOMNATH CHATTER-
JEE: Will the Minister of COMMUNI-
,CATIONS be pleased to. state: 

(a) the total number of post offices/ 
Branch post oftices, Telegraph Offtces, 
PCOs opened in the country at the 
tend of 3lslt December, 198Q, State-
wise; and 

(b) the number of Post Offices/ 
. Branch Post OfIices, Telegraph Oftice& 

aIld PCDs to be opened in the country 
during 1981, state-wise? 

THE MINISTER OF STATE IN 
THE ,MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): 
(a) Total number of Post Ofticesl 
BranCh Post Offices extsting in the 
country as On 31-12-80 are indicated in 
the statement 1 and the number of 
Telegraph Otlices and PeOs in the 
Statement 'II. 

(b) Circle-wise targets haVe not yet 
been fixed . 

Total No. of Post No. of B.Os. u on 
;,Off'ices .. -on 31-1a-80 31-12-80 

,------_._--
I. Andhra Pradesh 

Q. Bihar 

s. Delhi 
.. Guiaret 

Diu • 
Daman 
Dadra Nagar Havdi 

S·J&K. 

6. Kerala. 
Mahe 
LMA 

7. ''({amataka 

8. Madhya Pradesh 

9. Maharaahtra 
Goa 

10. AlrIam • 
Tripura . 
Manipur • 
Meghalaya 
Mizoram . 
Nagaland. 
Arunachal. 

II. Punjab 
Haryana 
Himachal Pradesh 
Chadigarh 

12. Orissa • 

Ig. Rajuthan 
14. Tamil nadu 
Pondicherry 

15. U.P. 
16. Welt BengaJ 
Sikkim • 
A It N Wands 

15,999 

10,274 

535 

8,362 
' 6) 

Io'} 
28 

1,2gB 

st~  
10 

g,llS. 

9,928 

11,186 
219 

3,084 
601 
484 
401 23 
21t 

187 

~ 
2,3 
2,334 
50 

7,159 

9,316 

11,602 
9g 

'17,320 

7,7!113 
119 

78 

I,OOt 

6,500 

7,980 

8,775 
126 

2,493 
504-
440 
347 
!ZIg 
182 

157 
2,887 
1,6gg 
1,894 
5 

5,939 

7,461 

7,350 
48 

13,925 
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Statem ...... D 

----------------------------------------------------------------
S1.No. Circle 

------_._--_. 
1. Andhra Pradesh 

2. Bihar 

S. Gujarat Circle Including. • 
fa) Gujarat • .}. 
b) Dadra. Nagar Haveli . 
(c) Daman, Diu. .  . 

4. Jammu and Kashmir 

5. Kerala Circle including 
<a> Kerala . • 
(b) Lakshadweep Islands. 

-6. Karnata1ca 

7. Madhya Pradesh 

8. Maharashtra Circle including. 

<a> Maharashtra 
(b) Goa 

9. North Eastern Circle including 
<a) Assam. . • 
(b) Arunachal Pradesh 
~  Manipur . 
d) Meghalaya 
(e) Mizoram 
(f) Nagaland 
(g) Tripura 

to. North Western Circle including 

<a) Punjab 
(b) Haryana 
(c) Himachal Pradesh 
(d) Olandigarh . 

II. Orissa . 

12. Rajasthan 

13. Tamil Nadu Circle including • 
<a) Tamil Nadu • 
(b) Pondicherry 

"4· Uttar Pradesh 

15· West Bengal Circle including • 
a~ ~es~ Bengal • 
(b Sildcim • . • . 
(e) Andaman & Nicobar Islands 

Telegraph offices 
opened up to S 1-12-80 

3388 

2479 

1I8S 

28., 

1888 

2579 

1612 

1763 
• 70 

508 
27 
36 
63 
II 

26 

75 

553 
71g 
35 
18 

825 

1248 

3381 
36 

3696 

1097 
21 
15 

LD POOs opened uP 
to 31-12-1980. 

~  

1383 

484 

1"57 

187 

1040 

I02'j 

608 
8 

250 

~  
~ 
25 
46 

213 
48( 
112 
6 

485 

!~ 

I :~  

10 

2361 

553 
16 
6 



Written AnsweTs FEBRUARY 23, 1981 WTiUen Answer, 

miwr nl if .m: ms'ff'( ft"n 

aWl""" ~ 'I'Mi\' .. ) ~ 
81 7. "") (." ... t ~ 11'mft : iflfT 

Wm: l#J\" ~ iRfT'l ct't ~ ~ fct\: 

(if;) Cflff ~ tl ~ m 
it~ ~~~

qfu" rn~~ ~ ;rt ~ ~ 
ifi\' t I 
(v) ~ ~  m ~aiit ~ 

~~rot ~ 

~  ~ Cfft ~Ip d ~ CfTi 
atlfCk'llfl ~ ~ ~ iflTT ~ ~r 

~F t ? 

~ ~~ if '(Wq Qt ("" 
..miRi ~  : (Cfi) 6 (11') 
~n ur im 11 ~ F n: ~ ~ efi' 
~ ~ rn fqllllf 1978 it ~ 
~ ir ~ ~i  ~ ~ 1980 

if ~ f.miful' ~ ~ I ij-~os 
~ ~ q'dTlff ~ ~ ~ ~ :  
~ CliT tRT CfiVIT ~ ~: ~ 

'Cfj' ~ ~  if ~ ~ ~ I 

fif1rolt-1f) 

ctirT" 1 t\"TTIfi'l q ~ ~ i ~ 

~ qT;:R. 

~ iQ  ~ it ~ iifA ~ 

6fifi "CRT Cfl1 ~ t !~ Cfiff if ~ 
fitllfT ttlIT ~ :-

(1) ~ ~  ~  if 
'6JCf, ~ ~  

(2) ~  mf«Rft lfT ~ 

~  ij= G'TCfi tf1: I 

1. ~r ::r ~ : ~  ~ ~~ : 

(i) ~ t d werT ~ ~ 

~ ~ qffi m-crT if 6fCfi tn: ~ 
~ ~ ~:

( Cfi ) srttrrfCf'ff ~ ~ ~ 3 fctR'I1+i) a ( 
;i ~ it ctftf ~ ~ if {l, ~ 

(q') ~ a  mi !f"{ ~ ~

~d ~ ~ p  ~ ~ 25-
srftnrd' ctft '11lf ~ ctft ~ i  qT I 

(ii) ~ i d mit ~ ~ .. 
!itR tI11f ~ ~ 00 it ~ !f"{" 
~ \;fT ~ f :-
(if)) ~ ~ ~ I iIr~r 2000 

trr ~ qfacfi tr.fi ~ ; 
(w) ~ a  ~ 'Ef"{ ~ 3 

fiti(1tifta( ~ ~~ it ~ ~ mr 
wn: If ~  ~ 

~  I~ d ~ ~ ~ ~ ir 

~ rd  ~rr r cit cpr i Cfilf 2 5 

5ffcrllTo acr. CfiT 7;iTlf ~ t  *" ~r it I' 
( 2 ) ~~  ~ t ~ ~ 

~~ ~ J11fi q'( : 

( 1) :r ~r d mfr ~ qtft;r 

I1lr ~ ~ ifiq1 it ~ "if( VR-
\ifT ~ ~ :-

( Cfi ) ~ rr  ~ r  'Ef"{ ~ 3 

fCfl(1t'1"'IG( efi' ~ if ~ ~ STCfi '« 

" Q), ~ 

(v) ~ a  ilCfi ~ ~ ~

~ mtra' Cfft ~ ~ Gfilf 1 0 ~ 
alfi ~ n  ~ ~  ~I 

(ii) ~ a mrT ~ ~

~ ~ ~ ~ rt  it ~ if( 
m ijff ij"Cfia-ij :-

(Cf») ~ lJiq CfiT ~ 1000 
~ ~ ~~ ~ : r ~ ~  

VT1iT ~ ~  t€t ~ 1. 5 ~ ~ it 
~ it 1 000 lIT ~ 'ffaofi ~ : r ~ I 

~  Sl'Rllf4d ~~ 3 fCfll11"'''C!( 
ci" .q:( it ~ ~ ~ i  ~ (l;rr 
~ ~ 

~  ~  ~ ~ ~ ~ 

"'141lf..,d ~ CfiT ~ q ~ 10 
~ acfi ~~~et ~  ~t , 



13 Written Answers PHALGUNA 4, 1902 (SAKA) Written Answers 74 

3. ~ ~~ 1fi'ftfe+ilfe( 
..:. C'\ 

~  Cfi1 ~ ~ it ~ ~

i ~~ ~ ~ tn: g;r ~ 10 
srnrwo ~  it 'i§e ~ errr ~ 

C\ 

~ fcre' ~ i~ ~ ~ ~  

~  ~  ~ i ~ I ~iI  ~ I 
-srmcAi cJil rn-mr ~ ~ ~ 

~ i ~~~~~ ~  

~  i~ a  ttlf""''' .)l;f;:rl 
fGflWT ~ ~ t  f.:n;pr) ~ 

~ ~~~~~ 

~ SfIl4I",,,,jll'i1 ctT ~ I ~ CfiT 

~ !~ rn CPrr ~ 1Ptfll"4d 
~ ~ ~ ~ ~  ~ ~ ~ Ai qrf"Cfi 
IDCRfT 0l1lf S1\4Ifilld ~ ~ ~ 

-macfl ~ ~r m ~r v11fTur d'v.rT 
~  ~  if ~ .. ~ ~ Clil ~ i r 

~ ~ G'R i~ cF ~ 1 980 cfi mil' it 
~ fifOic;r ftvtm tJ'lTT ~ fef) 1 0 0 ~ 

t~ ~~~ ~~! 

"3'i{CIl1' ~~ i~ ~ ~ f;p:;r ~
f.'d" ;ftfu" ~ ~ , 

(i) i11ft"vT &f«f if 1 0 0 ~ 

:~ c€t Pifl«fT ~ '(pre-~ ~~ 
~ d"'1T ~ tcmm: ~ ~ ft;ro: 
~ ~ r ti  ~ ~ ~ i  ~ 

~~~~~I~~ 

~~~~d ~ 
~an: rn ~ ~ f;nft ~~ ~ 
~ ~ ~ f'1"f) ~ 
~ cfi ~ 1fi1r iIiT qmT( 1fTifT 
~I 

(ii) 10 ~  ~ ~~ 

tfiT ~ ~ ~~ t ~ ~ ~ 
~ ~ 1lT+i' tr 5 ~ ~r 

~ t ~~~~~~~t it 
~ ~ n 5 ~ I :r ~  ~ lft1f {t 
~ SiEtliflf16 ~ Sltttln.d tnf'l'flll 
~  ~ 1IiT 1ti''I' i Ifi1i 3 5% ~ I 

(;ftftr CfiT ~ \l11T ~ ~ it 
~ ~ \ifiI' 10 ~  ~ ~

~~ ~~ ~ 

fctilIT \1fT ~~  'ATij'r-ft ij' ~ ~ 

~ I 

( iii ) 2 5 ~  <fiT ~ i .... '-f1' 

~~~ 1 0 ~r~  i ~i ~~ ~ 

~ r  ~ d''ir ~  ~r ~er d  ~ 

~ ~ ~ CfiT\1fT ~ ~ 
~ it~~ ~ 

m1f if ~ 5 Ftfi{;fP:ile( ctn" q-Ulf ~  

~ ~ 't?tl ~ 1lTIf ~~~ it tT,« 
1 0 CfitlCfl1AT efi" ~ 'fIi7T ~  Cf'IT ~ 

~ Sil:li I frtld ~ SRlITfmr CfTfq'Cfi' 

mcrcr1 Olj'lf CfiT Cfil1 ~ i~ 40% ~  I 

(iv) ~s r ~ i  ~ ~~ ~ 

~ 50 ~i: ~ tt~d I ~ 

~~ ;rt1r 23 d'CJi ~ ~r ~ 

d'q-T 5 0 ~  ~ ~~ CfiT 1 00 m1:ifT 

~ man: crq fcfilfT ~ ~ lrttr 46 
~ ~ ~ \lim') ~~ ~ Sil:lilf!1l"ff 

• 
~ I ~ r crrftfCfl ~ r  clflr 

ifiT ~: 60% ~ 70% ~  I 

(v) mmrmrr, fcti'«r ~ ~ If{ 
~ wg ~ ~ t r~ ~r 

~ 10 ~ ~ a ~ r~ j m 
m, ~ ~ CfiT w;r it ~ ~ Ai 
10 ~ ~ '!tc.1cte;,r.,ifi ~ tt ~  

ifiT ~ fcAim fcf;7;rr ijf'J' W ~ Cferr 
~ ~ 25 ~  i ~ ~ 

~ ~~ ~ ~ ~ 10 

~~ ~~ ~ 

~ foqnr) ~ 25 ~ i  ~ ~~~ 

~ ~ ifiTt ~ ~  ~ I 

2. ~ '3'=1 alia iftfir ~ tire' 
~ ~ ~ t i : rn iii 
~ r~ ~t  Wtt ~~~ 
~iti iir ~ ~  

~~ ~~~~ 



75 Written At'&B'lDer, FEBRUARY 23. 1981 Written Answers 

~i  ~~ re ~t  
~ ~~ ~~ 

~ ~ ifR if ijlijl"4d41 fqm if(T 
fcli'lfT \lJRfT ~ I 

~ i ~~~ ~ 

~ a r ~ it 25 ~~ ~ 

~~~ i i ~ i~ 

~ ~ ~ ifilr ~ Cfilf 10 ~ 

\3Q'tlCfdI 1 00 ~o ctt ftnrlfuf ~ 
~~~ ~ i i ~ 

t t ~~~ oit ~ 

~ ~ ~ ~ :r ~ 

~ i ~~  

w SJifiR ~ ~ ~ it; ~ 
~ 'ffCI'if ~ ~ ~  ~rii  

~ ~ ~~  ~  .' ~ 
~ ~ ~ rn ctt 'IICliiZiCfktl 
~ t I 1f:t1i1lrlfdZiI ~ ~ ~ it; 
iIR ~ illl' ~ ~ ir if ~ 18 
~ ~ ~ ~ ~ I 

wentives for coconut Plantation in 
Coastal areas of Tamil Nadu 

818. SHRI N. DENNIS: Will the 
Minister of AGRICULTURE be pleased 
to refer to the reply given to Unstarred 
Question No. 5721 on the 28th July, 
1980 regarding coconut plantation in 
coastal areas of Tamil Nadu and state 
the incentives provided to t'he private 
sector in order to utilise coastal areas 
in Tamil Nadu to develop coconut 
plantation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
R. V. SWAMlNATHAN): The informa-
tion has been called' for from Namil 
Nadu state ~ ern ent _ and will be 
placed on the table of 10k Sabha when 
received. 

ImplemeniaUOD of Bhar,ava FormuIa. 
RePrdiDc DistributiOn of PrOJlts 

to SUl'arcane Growers 

819, SHRI MANPHOOL SINGH 
CHAUDHARY: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) ~hether Government propose to 
follow the Bhargava formula in distri-
buting the priftts to the sugarcane gr0-
wers; and --

(b) if so, the aetails of t'he formula? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RUR'AL RECONSTRUCTION (SHRI R. 
V. SWAMINATHAN): (a) and (b). The 
Bhargava Formula regarding sharing 
of the extra realisations from the sale 
of sugar by the sugar factories with 
the cane growers on a 50: 50 basis was 
accepted by the Government and noti-
fied in the Gazette of India on 25.9.1974. 
The formual is being followed from the 
sugar year (October to September) 
1974-75. 

Post Offices to b9 opened in Madhubani 
Postal Division 

820. SHRI BHOGENDRA JHA: Will 
the Minister of COMMUNICATIONS 
be pleased to refer to the reply given 
to Unstarred Question No, 2787 on 8th 
December, 1980 regarding separate pos-
tal division for Madhubani 'and state: 

(a) what is the list of the 25 Branch 
and 25 sub-post oftlces proposed to be 
reopened within Madhubani Postal 
Division; 

(b) whether at Khajuri under Madhu-
bani Block, Manoharpur under Uma-
gaon block Branch Post Office and at 
Bisfe, Ba'raha sub-post offices are to be 
opened; 

(c) if not, reasons therefor; and 

(d) ~hat is the present list of sub-
POSt omces within this division? 

THE MINIS'MR OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK OR'AON): (a) There 
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is no pending proposal fOr re-opening 
any Branch or Sub post office in 
Ma.dhubani Postal Division. The Hono-
urablf.' Member was informed in reply 
to the Unstarred Question No. 2787 on 
8th December 1980 that during 1981-85, 
it is p'roposed to open 25 Branch post 
offices ~ nd 25 sub post offices. The lo-
cation of these offices will be decided 
over the period depending on the emer-
ging need of the places. 

(b) and (c). Opening of a branch post 
office at Khajuri under Madhubani 
block has been found justified and sanc-
tion for opening is being issued by the 
Posbnaster General, Bihar. No proposal 
has so far been received for opening a 
Post Offil[!e at Manoharpur under Uma-
gaon Block. Proposals for upgrading 
Bisfe and Baraha post offices to the 
level of Bub post offices were examined 
and not found justified according to 
departmental norms. 

(b) List Of Sub Post Offices under 
Madhubani Postal Division 

Lower Selection Grade Sub 
post offices 

Departmental Sub Post Offices 

Extra Departmental Sub-Post 
Offices 

Total 

12 

25 

34 

71 .. .. 
setting up of Sugar Fadory at Braha-

mval' in South Kanara 

821. SHRI JANARDHANA POOJA-
RY: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether foundation fO'r setting up 
of a sugar factory at Brahamvar in 
South Kanara has been laid recenUy; 

(b) whether Government have fixed 
any target date for the factory to go 
into production; and 

(C) if SO when the factory will be 
completed and go into production and 
~hat will be its installed capacity? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 

RURAL RECONSTRUCTION (SHRI 
R. V. SWAMINATHAN): (a) Yes, Sir. 

(b) and (c). '.r.he validity of the in-
dustrial licence issued for setting up 
this sugar factory, as extended from 
time to time, is upto 6.11.1980. A 're-
quest has been received from the un-
dertaking for extending the validity of 
the licence upto 6.11.1981. 

According to the information furnish-
ed by the Karnataka State Government,. 
the factory is likely to be completed on 
ar before 31.12.1982 and would go into 
trial production during 1982-83 sugar 
season. The installed daily cane crush-
ing capacity of the factory will be 1250 
tonnes. 

Increase In security deposit/Quarterly 
ReDt of TelepiloDS 

822. SHRI K. PRADHANI: Will the 
Ministe'r of COMMUNICATIONS be 
pleased to state: 

(a) whether Government have recen-
tly increased the security deposit! quar-
terly rental in respect of telephone con.. 
nections; 

(b) if so, the facts with details; 

(c) the reasons to inc'rease the se-
curity depositlfrental etc. with retros-
pective effect and why no public noti-
fication was issued in this regard; and 

(d) what steps are proposed to re-
move grievances of the telephone con-
nection holders in this respect and if 
not, the reasons therefor? 

THE MINISTER' OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON): (a) No, Sir. 

(b) to (d). In view of (a) above, this 
does not arise. 

Approval of BadaDalIa Medium irriga-
tion project 

823. SHRI GIRIDHAR GOMANGO: 
Will the Minister of IRRIGATION be 
pleased to state: 

• 
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(a) whether the Planning Commis-
sion has approved the Badanalla Me-
dium Irrigation Project of Orissa; 

(b) if so, the main features of the 
BadanaUa Project; 

(c) the measures taken by the Gov-
ernment of Orissa to include this pro-
ject in Annual Plan of the Sixth Plan 
period; 

(d) the funds provided by the State 
for preliminary ~or  of the project in 
the year 1980-81 and utilised so far; 
and 

(e) the funds propoSed by that State 
for the year 1981-82 for Badanalla from 
Sta'te sector and the funds likely to be 
provided from World Bank assistance 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRI 
Z. R. ANSARI): (a) and (b). The Bada-
nalla Irrigation Project has been ap-
proved by the Planning Commission in 
January, 1981 for an estimated cost of 
R's. 11.39 crores. The project envisages 
construction of a dam near village 
Kenduguda across river Badanalla, and 
a left bank main canal to provide 
annual irrigation of 13745 hectares. 

(c) The project has been included in 
the Draft Sixth Plan (1980-85) of the 
State. 

(d) An amount 'of Rs. 50 lakhs was 
provided for the project for the year 
,1.980-81 and the same amount is anti-
cipated to have been spent during the 
year. 

(e) The Government of Orissa had 
proposed an outlay of Rs. 200 lakhs for 
the Pl.'oject for the year 1981-82 and the 
salT' ~ amount has been. recommended 
by th~ Working Group of the Planning 
Comnlit:sion. 

The project is in the pipe-line for 
World Bank assistance and is under 
scrutiny. 

Settinl up Of sugar mills in Hara1&Da 
durlq Sixth Plan 

824. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister ot AGRICUL-
TURE be pleased to state the number 
of sugar mills to be set up during Sixth 
Five Year Plan in Punjab and Haryana 
with details such as site chosen, amount 
to be spent and total capacity of the 
Mills, mill-wise? 

THE MINISTER: OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION. (SHRl 
R. v. SWAMINATHAN): There is no 
fixed number of new sugar mills to be 
set UP during the Sixth Five Year Plan 
in Punjab and Haryana. The number 
of sugar mills to be set up in Haryana 
and Punjab is subject to the overall 
guidelines and merit of each applica-
tion received from these two States and 
from other areas. 

Applications for grant of licences for 
establishment of six new sugar mills 
in Punjab and three in Haryana during 
Sixth Five Year Plan have been re-
ceived by the Government for consi-
deration. The location of these propo-
sed new sugar mills are as under:-

Punjab: 

1. Dhablan, Distt. Patiala. 

2. Ajnala. Distt. Arnritsar. 

3. Faridkot-nea'r Sandhwan Village, 
Distt. Faridkot. 

4. Doraha, Tehsil Samrala, Disstt. 
Ludhiana. 

5. Budhalada, Tehsil Mansa, Distt. 
Bhatinda. 

6. Sadhugarh, Tehsil Rajpura, Distt. 
Patiala. 

Haryana: 

1. Jind, Tehsil & Distt. Jind. 

2. Shahbad, Tehsil Tanesar, Distt. 
Kurukshetra. 

3. Palwal, Distt. Palwal. 

The c'rushing capacity of each of 
these proposed ne,,1 sugar mills will be 
1250 tonnes cane per day. The present 
cost of eacb sugar mill of 1250 TeD :8 
about Rs. 8 crores. 
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Proposals lor post oftices and p.e.Os 
PendiQ for Talukas In Rat:ua&iri 

District 

827. SHRr BAPUSAHEB PARULE-
KAR: Will the Minister of COMMUNI-
CATIONS be pleased to state; 

(a) how many proposals for Branch 
Post Offices, Sub Post Offices and 
p.e.Os are pending in Mandangad, 
Dapoli, Khed, Chiplun and Ratnagiri 
Talukas in Ratnagiri District in Maha-
rashtra and since when; 

(b) the details of proposals, Taluk-
wise and period for which they are pen-
ding and the reasons for the delay; 

(c) whether the implementation of 
the sanctioned proposals has also not 
commenced for months; and 

(d) if the delay is due to shortage of 
materials. when the material is likely 

to be available and when the imple-
mentation is likely to commence? 

THE MINISTER OF STA'DE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHR'I KARTIK ORAON): (a) 21 pro-
posals duly sanctioned for opening 
branch post offices in these talukas are 
pending since October. 1980. ~ pro-
posals for opening sub post offices are 
pending implementation for less than 
2 months. 16 proposals for installing 
peos are pending since 19"'78. 

(b) Taluka-wise break up of the pen-
ding cases is given in the Statement. 
The branch post offices could not be 
opened as the targets for the financial 
year 1980-81 were .already achieved. 
Opening of the sub post offices is being 
delayed due to non-availability of 
suitable accommodation. The PCOs 
have not been installed for want of 
stores. 

(c) and (d). Implementation of the 
sanctioned proposals referred to in (b) 
above has not commenced yet. As re-
gards installation of PCOs, there is 
actue shortage 'Of line materials in the 
country, It is difficult to indicate ""hen 
adequate stores for commencement of 
the above mentioned works will be 
available. 

Statemeat 

Taluka-wise break-up or pending proposals for Branch Post Offices, sub Post Offices and PCOs in 
Ratnagiri District or Maharashtra 

._----.--_._---.. -----------
Sl.No. Name of the Taluka 

J. Mandangad . 

52. Dapoli 

S. Khed • 

4. Chiplun 

5. Ratnagiri 

~  

Total • 

No. of No. of 
proposals proposals 
for Bran- for sub 
ch Post post Offices 
Offices. 

3 

3 

No. of proposals for pcas and 
names of villages 

4 (i) Mhapral 
(ii) Ponderi 
(iii) Velas 
(iv) Veshur 

2 (i) Jolgam 
(ii) Kelashi 

2 (i) Bhelasai 
(ii) Khopi 

5 (i) Kolalt. wac!la 
(ii) Kalsule 
(iii) Kurte 
(iv) Shirai 
(v) Nandgaon 

:-1 (i) Harchori 
(ii) Karbude 

. _____ ~ii!  Panlap 

16 

--------------------------------------------------------------------
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Pratbama ExaminatiOD. 

828. SHRI SUBHASH CHANDRA 
BOSE ALLURI: Will the Minister of 
EDUCATION AND SOCIAL WELFARE 
be pleased to state: 

(a) whether it is a fact that the per-
sons who have passed the Prathama 
Examination from Hindi SahitYa Sam-
melan, Prayag with English, Hindi, 
Geography and Mathematics are not 
being treated in field of Government 
equivalent to matriculation neither in 
Government service nor are being 
given admission to 11th Class in Delhi 
Schools; and 

(b) if so, the reasons therefor and 
whether Government have given per" 
mission to recognise these institutions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE (SHRIMATI 
SHEILA KAUL): (a) and (b). The 
Hindi SahitYa Samm€lan is a Volun .. 
tary Organisation registered under So-
cieties Act. The examinations conduct-
ed by this Organisation ha~ not been 
recognised as such for entry into Go-
vernment service. 

However, the Hindi standard of the 
Prathama a ~nation of this Orga-
nisation has been recognised as equi-
valent to the Hindi Standard of the 
SL.C. only for determining the stand-
ard of Hindi where such a standard has 
been prescribed for any post. 

As the Prathama certificate is not re-
cognised as equivalent to the Matri-
culation certificate, the question of ad .. 
mission in class XI after passing the 
Prathama Examination does not a'rise, 
because admission to class XI in Delhi 
Schools is given to students who have 
passed class X examination from a 
Board of University equivalent to the 
Seconda'ry Examination of the Central 
Board of Secondary IEducation. 

Propoeriy Rules in Delhi 

829. SHRI CHANDRA PAL SHAlLA. 
NI: Will the Minister of WORKS AND 
HOUSING be pleaseci to state: 

(a) whether it is a fact that accord-
ing to the property rules of Delhi Muni-· 
cipal Corporation ~hi e calculating the 
house tax only construction cost and. 
value of land is taken into account; 

(b) whether it is a fact that the 
prices of fiats constructed by the Delhi 
Development Authority includes area. 
development fees, environmental fees, 
assistance for weaker sections, interest 
on capital etc. which have no relevance' 
with cost of construction or valUe of 
land; and 

(c) if so, the rule under which Muni-
cipal Corporation officers while calcu-
lating the house tax include the 
amount under these heads in rateable 
value? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) Yes, Sir. Howeve'r in cases 
where the cost of construction and 
value of land is not available rateable' 
value of the property is determined' 
under the proviSions of the Delhi Rent 
Control Act, 1958. 

(b) The DDA disposes the dwelling 
units built by it at composite costs, 
which includes cost of land, cost of 
development of land and cost of cons-
truction. Factors like interest on capital, 
departmental charges, administrative 
charges, adjustments for administrative 
~har es  adjustments for subsidislng 
dwtelling units for Economically Weak-. 
er Eections and Community ~r i e 

Per sonnel categories and for reducing 
the eXCleSsive cost of peripheral ser-
viCes in unpOpular areas etc. from part 
of either the cost of development of 
land or the cost of construction. 

(c) The MCD has reported that the· 
rateable value of the property Is d~  

termined on the basis of reasonable COSt 
of construction and the market price· 
of the land comprised in the premiseS' 
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on the date of the commencement ot 
the construction as provided in the 
Delhi Rent Control Act, 1958. 

J)rinPD, water scheme for west 
Bengal 

830. SHRI MUKUNDA MANDAL: 
'Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether Government are aware 
·that under the Rural Water Supply 
Scheme, a proposal has been sanctioned 
at Sultanpur, P.S. Mandirbazar. Dis-
trict 24 Parganas, West Bengal; 

(b) if so, how many villages and 
population have been covered up under 
"the said proposal; 

(c) when the construction work was 
·talQen up; and 

(d) how far the construction work 
· has been completed and what is the 
probable date of suplying water to the 
villages conQemed? 

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
· SINGH): (a) Yes Sir. 

(b) Five villages have been covered. 
Informatipn regarding cove'rage of 
· population is being collected and will 
· be laid on the table of the Sabha. 

(c) 1977-78. 

(d) Information is being collected and 
· will be laid on the table of the 
Sabha. 

IIlchampaUi Dam 

831. SHRI SANTARAM POT-
,DUKHE: Will the Miniser of IRRIGA-
· TION be pleased to state: 

(a) what would be the loss to the 
Maharashtra State in terms 'Of submis-
· sion of fertile land 'rare animal species, 
Mineral Deposits, Forest Wealth as a 
· result of the Inchampalli Dam Project; 

(b) whether any survey has been con-
,dueted about the extent and variety of 
·mineral deposits in the region that 
"would be subme'rged and whether it 
· will be possible to extract this mineral 

wealth before the region is submerged 
under water; 

(c) hOV\1 many villages would be sub-
merged \.onder water and what would 
be the Adivasi population that would 
be affected the"reby, and what are the 
proposed plans for their rehabilitation; 

(d) what is the nature of representa-
tions against the proposed dam site at 
Inchampalli; and 

(e) whether the Government of Maha-
rashtra have represented on this issue 
and if so, its nature? 

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRRIGATION (SHRI 
Z. R. ANSARI): (a) The Government 
of Maharashtra have reported that. as 
per the feasibility report prepared by 
the Andhra Pradesh Government in 
May, 1980, the total submergence of 
land in Maharashtra due to the cons-
truction of Inchampalli Project will be 
39,333 ha., of which about 14.000 hec-
tares vdll be cultivable land. The 
State Government have further inti-
mated that detailed investigations for 
rare animal species. ::r.ineral deposits 
and f'orest wealth which will be lost by 
submergence from Inchampalli Project 
are yet to be carried out. 

(b) A preliminary surface survey for 
mineral resources in the submergence 
area of Inchampalli reservoir has re-
cently been carried out by the Geolo-
gical Survey of India, Nagpur. The 
possibilities of economic exploitaUons 
of the mineral deposits as well as the 
possibilities for extraction would be 
known only after sub-surface explora-
tions, which are yet to be taken UP. 

(C) The Government of Maha'rashtra 
have intimated that 61 villages of 
Maharashtra would come under sub-
mergence affecting a population of 
27,400 persons, of which about 50 per 
eent ~u d be the Adivasi population. 

Proposals for 'rehabilitation are still 
being formulated by the State Govern-
ment. 

(d) In the representations received, it 
has been mentioned that the proposed 
\\"'Ould submerge large deposits of mine-
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rals, large areas in Maharashtra, the 
Nasik-Jagdalpur National Highway, 
Kaleshwar Temple and Wali Hyder 
Dargah. It has been suggested in these 
representations that the height of the 
dam may be reduced and the dam site 
may be shifted downstream tOf the 
present site to minimise the 5ubmer-
geuce. 

(e) No representation in this regard 
has been received from the Government 
of Maharashtra. 

Supply of Wheat 

832. SHRI B. V. DESAI: Will the 
Minister of AGRICULTURE be pleased 
to state whether inspite of good rains 
the acute sho·rtage of wheat is at pre-
sent prevailing in many parts of the 
country and only atta is being supplied 
in the fair price shops? 

THE MINISTER OF STATE IN T.fiIE 
MINISTRY OF AGR'ICULTURE AND 
RURAL RECONSTRUCTION (SHRI R. 
V. SWAMINATHAN): Keeping in view 
the stock position of wheat and to 
bring down the pressure on ~heat it 
was suggested to the State Governments 
that atta might be issued through fair 
price shops in lieu of wheaL This was 
expected to bring down the consump-
tion of wheat as atta is difficult to store 
over a long period. Some of the State 
Governments have favoured the sug-
gestion while others have not. 

J ... etter Addressed by Chief Minister of 
West Bengal Regarding Utilization 

of Foodgrains 

833. SHRI AMAR ROYPRADHAN: 
SHRI CHITTA BASU ~ 

Will the Minister of RURAL RE-
CONSTRUCTION be ple:.tsed to state: 

(a) whether it is a fact that Chief 
Minister of West Bengal bas sent a 
letter to the President of India as well 
as Union Minister of Agriculture and 
Rural Reconstruction th.lt the matter 
in regard to utilisation of foodgrains 
in West Bengal under the food for 

work programme be referred to the· 
Supreme Court of India under article 
143 of .the Constitution; and 

(b) if so, the action so. far taken 
thereon? 

'l'HE MINISTER OF STAT!!:, IN 
THE MINISTRY OF AGIUCULTURE 
AND RURAL RECONSTRUCTION 
(SHRI BALESHWAR ~  ~ (a) and 
(b). Yes. Sir. The Chief Minister of 
West Bengal address.ed a letter to the· 
President dated 3rd December, 1980· 
and to the Union Minister of Agricul-
ture and Rural Reconstruction datpd. 
315 October, 1980. In the letter 
written to the President of India a 
request was made for a reference to 
the Supreme Court of India under 
Article 143 of the Constitution. But" 
10 such request was made in the letter 
Iddressed to Minister for Agriculture 
and Rural Reconstruction. The Gov-
ernment has examined the whole posi-
tion and found that at no time the~ 

utilisation certifiicates submitted by 
the West Bengal Government aggregat-
ed to more than 50 per cent of total 
ioodgrains relJeased to the West Bengal 
Government under the Food-for-
Work/National Rural Employmnt Pro-
gramme, during the current year. The 
matter which related purely to arith-
metical calculations was carefully 
considered in consultation with the 
MinIstry of Law and the view taken 
Was that the case did not involve any 
question of public importance anei, 
therefore, did not deserVe the exer-
cise of powers vested in the Presi-
dent under Article 143 of the Consti-
tution for making a reference to th e 
Supreme Court. • 

Reservation of Job Quota for Disabled 
Persons 

834. SHRI D. L. BAITHA: Will 
the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to 
state: 

(a) whether the Confe!"ence of So-
cial Welfare Ministers held, recently 
in the capital hat suggested for re-. 
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sen'ation of 3 per cent of seats for 
the handicapped unemployed candi-
dates in the Government services and 
launching a special drive fOL" their 
employment in the private and public 
undertakings; and 

(b) if so, the salient recommenda-
tions of the Conference and Govern-
ment's reaction thereto? 

THE MINISTER OF STATE IN 
'THE MINISTRY OF EDUCATION 
AND SOCIAL WELFARE (SMT. 
SHEILAKAUL): (a) and (b). The 
recent conference of Social Welfare 
Ministers considered the question of 
employment opportunities fOr disabled 
persons and made the following re-
commendations: 

(i) 3 per cent reservation of job 
lnay be made for the disabled per-
Sons in all States in public employ-
ment. 

(li) More special p o en ~ 

exchanges should be -opened w here-
ver necessary and placement cells 
for the disabled persons may also 
be set up in other se e~ted normal 
exchanges. 

(iii) VOluntary organisntions ~ 

giving training to the disabled per-
'Sons should be promoted. These 
organisations may also be assisted 
to haVe placement cells. 

(iv) Schemes should be drawn up 
to promote self-employment of the 
disabled, persons. 

These recommendation's have been 
forwarded to the State Government 
for follow up action. The Central Gov-
ernment has already reserved 3 per 
cent post in category 'C' and '0' for 
the physically handicapped perscns in 
government and public sectors. In 
order to encourage ~ p o ent in 
private industry annual awards have 
been instituted fOr outstanding em-· 
ployers and w.eighted deduction of 

'1-1/3 times the salary paid to the 
handicapped persons by employers, 
where such salary does not exceed 

Rs. 20,000 per annum, is allowed to 
employers under Income Tax Act. In 
order to promote self-employment 
ventures, bank loans are provided to 
physically handicapped persons at 
differential rates of interest. Assist-
ance is given to voluntary organisa-
tion providing education. training, re-
habilitation, facilities ::mrt placement 
services to physically handicapped 
under the Scheme of Assistance to 
Voluntary Organisations for the 
Handicapped. Scholarships are given 
under Scheme of "Scholarships 
for the blind, the deaf and Orthopaedi-
cally handicapped persons to assist 
them to secure such education, acade-
mic, technical or professional training 
on the shop/flOor of the industrial 
establishment as would enable them to 
earn a living and to become useful 
members of the society. Vocational 
Rehabilitation centres have also been 
set up to provide vocational training 
to handicapped persons to secure gain-
fUl employment. 

83 5. ~  ,"'(0 tt'i''' ~ : 
~o ~: 

~ nmr att ",qTQf 1fit=1fl'T mAT ~ 
~ ~!i  ~ fif: : 

(Cfi) <f71T ~ cit ~ t ~ 
~~~~~~ ~ 

i ~ tft ~a  Iltfill:Cf ~  ~ 

Jf tf'Iftlrt ~r~d ~ ~ ; 

(V) ~~  a) 2RT ~ :i i  CflT ~ 

~ em w Sfilil"( fcfro: ~ ~ im 
ri ti ~ ~~ ~ ~ ~ tt 

~  ST'rr ~ ~ ~ IfiT & : 

(;r) 0flrT ~ ctiT ~ ..-tT ~ t 
t: fcp ~ ~ ~ ;ft1rr ~ iTU 
I1IICfiIQICfnrft q-'h: ~~~  i ~ \iii" 

C\ 

~ ~ fcmm' fiti ~ ~~ 



.<.'" ... , .•.. 

Written Amwe"s PHALGUNA 4, 1902 (SAKA>' Written AnsweTS 94 

i~iti~~ ap ~ \ft .Sf1rT 
rr~i ~~~  ~ 

~  ~ ~  m w ~ ~ ctt 
,CRT Slfdf"flltl t ? 

~  IIttt Wilt" ~ ,,8fT"" if 
""(1VIf .1 ~  ~ ;wr'lw) : 
(;r;) ~  ~ 

(_) ~ W ~ ~ fit;it 

'smnq q"( fcr;rr( ~ CR w l I 

~  ~ ('Cf). ~ h ~  ~ 

~ Sf1IT i ~ ~ ifi1t ~ 
;r(t t I ~ ifiT ~  flfl'bILfd ~ 

~ etft 'Xmf ~ ~ ~ t: ~ 
ijjiuflilCfl q-R ~ ~ ~ ~ 
·t 6'1fT ~ ~ ~ if ~ 
;i;rr ~ • ~ I 

Poa.chill&" In waters Near Nicobar 
IIrlands 

836. smu MANORANJAN BHAK-
"TA: Will the Minister of AGRICUL-, 
'TORE be pleased to state: 

(a) whether Govermnent are aware 
,of a large amount of poaching in the 
Indian territorial waters in Nicobar 
.District; 

(b) how many cases of such vioJa-
tions by the foreigners were commit-
'ted. during the last three years and 
how many vessels Or perSOns were 
captured; and 

(c) what action was taken? 

THE MINISTER OF STATE IN 
'THE MINISTRY OF AGRICULTURE 
AND RURAL ~ I  
(SHR! R. V. SWAMINATHAN): (a) 
SOme poaching actlvity has been 
noticed in, these w.aters. 

(b) and (c). 36 vessels were sighted 
in the Indian territorial waters oi! 
Nicobar district sinCe 107<1. 'Eight 
vessels and 97 foreigners were ap-
prehended during this period. Some 
of the vessels sighted were poaching 
vessels, some other were disabled 
vessels, some others were disabled 
case of poachers, the boa ~s were 
arrested and investigation were insti~ 

tuted. Depending on the nature of 
activity and evidence available prose-
cution was launched against some 
leading to conviction in certain cases, 
while the crew in other cas"es was al-
lowed to be repatriated. In case of 
disabled vessels, assistan ~ wasren-
dered to proceed to their destination. 

study by UNDP re: left of wOlllea ID. 
Rural A'l'eaS 

837. SHRI HARINATR l\USRA: 
Will the Minister of RURAL RECON-
STRUCTION be pleased to state: 

(a) whether Government's attention 
has been draWn to a study made by 
the United Nations Development Pro-
gramme stating that development in 
the past has not brought any change 
for the majority of women in the 
developing countries particularly in 
rural areas; 

(b) if so, the o ern ent~s reaction 
thereto; and 

(c) the steps taken to better the lot 
of women in rural areas? 

THE MINISTER OF S'l'ATE IN 
THE MINISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI BALESHWAR RAM): (a) 

The study made by UNDP has not in-
cluded India in its case-studiec; for 
which Syria. Indonesia, Haiti and 
Rwanda were taken up. h~ study, 
however makes a mention of the 
situation'in india in its general revieW. 

(b) Government is aware of the 
situation of women particularly in the 
rural areas and appreciate the need 
for making r.oncerted e:fforts to bring 
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them into the purview (1f the deve-
lopmental programmes. Steps have 
been taken by varioUs Ministrie.:; to 
expand the training and employment 
oppOrtunities fOr rural won'en as well 
as to provide basic services to include 
improved water supply, protection of 
environment, better child care and 
maternity services, steps for improve-
ment of the nutritional status Of the 
vulnerable groups, etc. 

(c) Ministry of Rural Reconstruc-
tioll today has a very important role 
to playas far as the development and 
income of the rural people ~re con-
cerned. The main thrust of the on-
going programme is towards qssisting 
the target groups consisting of the 
weakest element in the rural society. 
Identified families belonging to "whese 
target grOups are provided with subsi-
dies and loans fOr acquiring osset~ 

and resources which hav\! the poten-
tial for providing employment and 
additional income to the beneficiaries. 

The rural women work side by side 
with men. With a view to assisting 
them to improve their family living 
COnditions and to remove their drud-
W1!ry, it is proposed to provide a set 
of basic services. The programme 
aims at-

(i) optimising the i pa ~ of in-
tegrated rural development by pro-. 
viding for basic social services to 
the target group families; 

(ii) demonstrating the positive 
impact of the participation of rural 
women's organisations in rural rleve-
lopment; 

(iii) bringing the women from 
weaker sections. of societv into the 
purview of the rural on~en s orga-
nisations; 

(iv) reducing unemployment and 
significant under-employment of the 
rural women by improving th~ir 
working conditions. 

pQlIutlo. in Chambur area of Bomba, 

838. SHRI SUBRAMANIAM SWA--
MY: Will the Minister of WORKS· 
AND HOUSING be pleased to state: 

(a) whether the Chembur area of 
Bombay is considered one of the worst; 
air polluted areas of the country; 

(b) the principal causes for pollution 
in that region; and 

(c) the steps being taken by Govern-
ment to reduce pollution? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) Yes, Sir. 

(b) The emissions from the seven 
major industries including two oil Re-
fineries, one Fertilizer complex and 
ODIe Thermal Power Station are mainly 
responsible for air poIlu tion. The 
emission from vehicular traffic is also 
a contributory factor. 

(c) The Government of Maharashtra 
has stipulated the following measures 
to these seven industries for controlling 
air pollution in the area:-

(i) All the industries have been 
asked to use low sulphur fuel 
oil in place of furnance oil in 
order to control sulphur dioxi-
de in the area. 

(ii) Sulphur recovery plant should 
be installed by the two reftn-
neries. 

(iii) Flue gas desulpharisation has 
been stipulated for Mis. Tata 
Thermal Power Station for 
reducing S.O. emissions. 

(iv) The Fertiliser complex has 
been di'rected to instal all the 
control measures for their 
different units of operations. 

In order to provide for the p'reven-
tion and control of air pollution in the 
oountry, the Air (Prevention and Con-
trol of Pollution) Bill, 1980 has been 
passed by the Lok Sabha and is pend-
ing before the RajYa Sabha for con-
sideration and passing. 



97 Written Answers PHALGUNA 4, 1902 (SAKA), Written AnSWe1"' 

BeverslOD of PrlneJpals by Delhi Ad-
mJDistratlon 

B3Y. SHRI ERA MOHAN: Will the 
Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to state: 

(a) whether it is a fact that 29 Prin-
cipals Class 1 wHh mere than 10 
years of servit'e were reverted bY the 
Delhi Administration; 

(b) whether the post of Principal 
was Class II in 1970 when those were 
"initially appointed by the Delhi Ad-
ministration on the recommendation of 
a duly constituted Departmental Pro-
'motion Committee in 1970; 

(c) when Kotha'ri Commission re-
garded the post of Principal from 
Class II to Class I, reasons by their 
appointments were not got regularis-
ed from the UPSC during the past so 
many yea'xs; 

(d) whether it is also a fact that 
majority of the affecteQ Principals are 
ladies who could not defend them-
selves; and 

(e) if so, what action is being taken 
,to safeguard their interests? 

THE MINISTER OF EDUCATION 
ANn SOCIAL WELFARE (SHR! S. B. 
CHAVAN): (a) Yes, Sir. 

(b) According to informntlon fur-
niShed by Delhi Administration the 
post of a Prineipal \\-as Class II post in 
IB70 and the PrjncipElls were appoint-
ee[ on an ad hoc basis in the absence oi 
finnlised seniority list of P.G.T. (Feeder 
'cadre at that time) on the recommen-
dation of the DPC constituted for the 
purpose. 

(c) One PGT filed a writ petition in 
the High Gourt of Delhi against the 
:seniority list of PGTs issued on 14th 
April, 1972. It was only on 1st August, 
1979 that the seniority list of PGT 
'(Male and Female) could be finalised 
'and iSSUed on the basis of High Court's 
·order. 

, (d) Out of the 29 persons 'reverted, 
16 are female Principals and 13 are 
'male Principals. 

~  LS-4 

(e) The Administrator, Delhi, after 
considering all the facts placed before 
him, has decided to annul the proceed-
ing of the DPC ab iriitio and conse-
quently, ordered cancellation of the 
orders of promotion/reversion issueQ 
On 19-9-1980 from the date of them. 
issue; and, accordingly, these 29 revel"-
ted Principals have been restored tQ 
their original position. Promotion to the 
post of Principal is to be made frolIl! 
Vice-Principals and PGTs. The Seni-
ority list of Vice-Principals is now be-
ing drawn up and the appointment to 
the posts of Principals on a regular 
basis will be made only when the llst 
has been fin ali seQ , in consultations 
with the U.P.S.C. 

Removal of portraits Of national 
leaders 

840. SHRl ARIF MOHAMMAD 

KHAN: Will the Minister of WORKS 

AND HOUSING be pleased to state: 

(a) whether it is a fact that in 1977.. 

the Central and some State 'Govern-

ments had issued instructions for 

the removal of portraits of some 

national leaaers from public places 

and Government buildings; and 

(b) if so, the names of the leaders 

whose-portraits were removed Hnd the 

reasons thereof? 

THE MINISTER OF PARLIA:'.!EN-

TARY AFFAIRS AND VIORKS AND 

HOUSING (SHRI 

RAIN SINGH) : 

BllISHMA l'IA-

(a) and (b). The 

Ministry Of Works and ou~in  are 

not aware of any such instructions 

having been issued by the Central or by 

some State Governments for the re-

moval of portraits of some national 

leaders from public places and Govern-

ment buildings. 
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DrIDklD, water facilities 

841. SHRI B. D. SINGH· 
SHRI RAJNATH SONKAR 
SHASTRI: 

PROF. AJIT KUMAR 
MEHTA: 

Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) the anticipated achievement 
in respect of the Fifth Plan targets 
for providing drinking water faciH-
ties aI_.d sanitation improvem(.;J.11. 
both in the urban and rural area; 

(b) the reasons for the shortfall, 
if any, stating the areas (with 
States) where progress in tilis 
respect has been unsatisfactory; 
and 

(c) the plan, if any, drawn up 
by Government to meet the gap bet-
ween demand and supply of drinklllg 
water and also to bring about sani.-
tation improvements keeping i>uce 
with the anticipated growth of tile 
population in the country in ti.le 
eighties? 

THE MINISTER OF PAR-
LtAMENTARY AFFAIRS AND 
WORKS AND HOUSING (SHRI 
BmSHMA NARAIN SINGH): (a) 

and (b). The revised Fifth Five Year 
Plan (1974-79) had provided an 
outlay of Rs. 920.41 crores under the 
State Sector and Rs. 10.27 crores un-
der the Central Sector HoweVer 
the plan was ter inat~ in ~ 
The actual expenditure for the period 
1974-78 was of the order of Rs. 770 
crores. 

(c) During the Sixth Plan period, 
the effect will be to provide drink-
ing water supply to all the prob-
lem villages in the country. During 
the International Drinking Water 
Supp1y and Sanitation Decade 1981-
90, it is proposed to provide safe 
drinking water and improved sanl-
1ation to the maximum number of 
-the population in the urban and 
rural area", consistent with the avaU-
ability of resources. 

Iostl'\lsiOA by rakls'aol vesel lD 
IIldian waters Dear Lakhpat Kutch 

842. SHRI A. T. PATIL: Will the-
Minister of AGRICULTURE be plea-
sed to state: 

(a) whether, on or about 1st Ja-
nuary, 1981, about thirtyone Pakis-
tani mechanised vessels entered In-
dian Waters near Lakhpt in Kutcl .. 
District, fired on Indian Fishing. 
boats and robbed. them; 

(b) if so, what action Government 
have taken in the matter; and 

(c) what action Govetnment pro-
pose to take to ensure safety of In-
dian fishing boats and to prevent 
such incidents in future? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE AND RURAL RECONS-
TRUCTION, (SHRI R. V. SWAMI-
NATHAN): (a) It has been report-
ed that on 1st January, 1981 some' 
Pakistani mechanised vessels 'had an 
encounter with four Indian fishing 
vessels off Lakhpat in Kutch district 
in which one Indian vessel was da-
maged. the tindal injured and the' 
goods worth Rs. 8,400 were robbed. 

(b) The Ministry of External AI-· 
fairs have already brought this to the-
notice of our Embassy in Islamabad. 

(c) Patrolling is being intensified. 

Sinking of lodian fishing boat by. 
Sri LaDka Ve!Be1 

843. SHRI TRIDIB CHAUDHURl:' 
Will the Minister of AGRICULTURE' 
be pleased to state: 

(a) whether an Indian fishing. 
trawler was sunk by a Sri Lanka' 
vessel near the island Kachchativu' 
on Jan.uary 14, 1981 resulting in the' 
loss of life of one Indian fisherman;. 

(b) whether another Indian fJoSh-· 
ing boat was also sunk at Kachcha.-
tivu in March last year; and 
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(c) if so, the facts concerning tli.e 
last incident and whether any re-
presentation has been made by our 
High Commission in Colombo in re-
gal-d to this incident with a view to 
prevent recurrence thereof in fu-

ture? 
THE MINISTER OF STATE iN 
THE MINISTRY OF AGRICUL-
TURE AND RURAL RECONS-
TRUCTION. (SHRI R. V. SWAMI-

~~  : (a) Yes, Sir. 

(b) e~  Sir. 

(c) On 5-3-80 about 50 Indian 
Boats were apprehended by Sri Lan-
ka Navy. All the Fishing boats, ex-
cept 2 which were alleged to be 
regular offenders, were released by 
Sri Lanka Navy on 6-3-80. One of 
these two Jboats developed engine 
trouble and sank while on tow. 

OW' concern over the inC1dent has 
been conveyed to the Sri Lanka Gov-
ernment through their High Com-
mission in New Delhi. We have also 
requested them to issue suitable ins-
tructions to concerned authorities in 
Sri Lanka to prevent recurrence of 
such incidents in future, The Sri Lan-
ka authorities have since explained 
that the accident was due to colli-
sion under very pOOr visibility con-
ditions when the boat was baing 
towed out. 

Food stOCks in F.C.L. godowns 

844. SHRI MOHD. ASRAR AH-
MED: Will the Minister of AGRI-
CUL TURE be pleased to state: 

(a) whether Government are aware 
that the stocks of Foodgrains worth 
crores of rupees are still lying in 
F.C.!. godowns in the country for 
the last several years and are rot-
ting; 

(b) the total stock of foodgrains 
lying for more than one year, more 
than two years, more than thre2 
ear~ and value thereof in each State 
separately; 

~ C) the reasons for such stocks 
beIng held up and not cleared tood-
grains-wise; 

(d) what steps are being taken 
by the Government to clear this 
stock and how much of the stock 
has become unfit for hwnan con-
swnption; and 

(c) the action taken by the Gov-
ernment to fix responsibility for the 
damages caused to the foodgrains by 
the negligence of employees of the 
F.e!.? 

THE MINISTER OF STATE LT-i 
THE MINISTRY OF AGRICUL-
TURE AND RURAL RECONS-
TRUCTION, (SHRI R. V. SWAMI-
NATHAN): (a) Large stocks of 
food grains are in storage with Food-
Corporation of India but it is not 
a fact that the food grains are rot-
ting. 

(b) A statement in this regard is 
attached. ...... 
(c) The procurement and release 

of stocks is a continuous process and 
henCe some stocks are always help 
in storage for oifferent periods 
Stocks are normally cleared 011 

first come first out basis. Stocks 
of food grains are released, at time3, 
depending upon their storage worth-
ness. operational factors movement 
constraints etc_ ' 

(d) The Food Corporation of India 
has been advised to clear older 
stocks On priority basis. A total 
uantit~ of 71,594 tonnes of damaged 
food grams was available as 0.0. 
1-1-1981 out of a total stocks of 991 
million tonnes. Thus the quantity' of 
damaged fooagrains works out only 
to 0.7 per cent. 

(e) D\a"ing the last three years 
(1978-79 to 1980-81) 12 omclals of 
the FeI were held responsible for 
damages to stocks of .foodgrains. In 
addition. in two cases officials of 
Central Warehousing Co'rporationl 
State Warehousing Corporations 
were held responsible and in four .!ases 
godown o ners~hand in  agents 
were found responsible foJ:' the do.-
maaes in food,rains. 

", 
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StatelDellt 

Stocks h,1d by Food Corporation ol 1ndia-AllB-wisI ~ nd II .'1ear, 

----------------_. 

S,No. Region 
1-2Yean 
old 

Wheat 

Above 
2 years 
old· 

(Figures in '000 tonnes) 

Rice 

I -2 years Above 
old 2 years 

old· 

Total 
paddy 
.... un 
11-81 •• 

----------------------------------.......... ------.--------------
I. Andhra Pradesh 4'2 3'5 123'4 100'4- 400'6 

2, Assam 0'4 0'4- 0' 1 0'4 

3, Bihar 14" 0'8 u,8 

.... Delhi 0'5 I' 0 0-4-

5, Gujarat 12'g 32'4 0'7 0'9 

6, Haryana 25'0 7'3 60'5 18'0 245'4-

7. Himachal Pradesh 

8 • .J & K 1 5 

g. Kamataka 4'2 

10, Kerala , 3'7 28, 1 "9 
II. Madhya Pradesh 4-5' 6 2°7' 1 99' I 1°3'9 25,8 

12. ahara~htra , 39'6 11'4 197'6 

13. North East Frontier 
9.6 

14, Orissa 0'2 0'2 3'9 2,6 

15. Punjab 53'9 I' 2 325.8 6'7 70' a 

16, Rajasthan 152'0 296'0 12'0 20'0 6 ~ 

1" Tamil Nadu 8,8 51' 0 37,6 

18. Uttar Pradesh III- 22'0 69'7 40'1- 23'5 

19. West Bengal 0'4 18'5 31' 2 36'8 

TOTAL 405'3 624'8 738' I 608'7 3276'4 
2184,g 
in terms 
of rice 

Val ue in lakha of Ra. 6740'0 10395'4- 14CJ82'2 11613' 4 41672'8 

*Iuf'ormation on stocks which are more than 3 old is Dot readily available. 
;.'&c-wiaa breakup of the stocks is Dot readily available. 
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central Aid for flood affected areas 
Of OrisSa 

845. SHRI CHINTAMANI PANI-
GRAHL: 

SHRI GIRDHAR GOMANGO: 

Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether a total amount of Rs. 
42 crores was given to Orissa in 
1980-81 for overcoming the varIOUS 
difficulties caused by unprecedented 
floods in the State; 

(b) whether it was on the recom-
~ndation of the Central study team 
which visited Orissa for assessing the 
damage and 

(c) if so, the details of the heads 
for which this amount was ad an~ed 

and whether the entire amount has 
been utilised by now? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE AND RURAL RECONS-
TRUCTION (SHRI R. V. SWAMI-
NATHAN): (a) and (b). On the ba-
sis of the report of the Central Team 
which visited the flood affected areas 
in Orissa from the 8th to 10th Octo-
ber, 1980 and the recommendation') of 
the High Level Committee on Rehef 
thereon, the Government of India 
have approved a ceiling of expendi-
ture of Rs 4288.58 lakhs on various 
items of r~ ie  rehabilitation, repair 
and restoration of public works for 
the purpose of grant of Central assis-
tance. 

(c) A statement is laid on the Ta-
ble of the House. [Placed in Library. 
See No. LT-1925!811. 

Visits of otllcials, l\JiDisters and dele-
gations to foreign countries re ard~  

commUDlcatioD faciBties . 

846. SHRI NAVIN RAVANI: Will 
the Minister of COMMUNICATIONS 
?e pleased to lay a statement show-
Ulg: 

(a) whether it is a fact that a 
number of officials, Ministers and de-
legations from India have visited 
foreign countries and such delegations 
from foreign countries have visited 
India from 1st February, 1980 to 31st 
January, 1981 and had bilateral talks 
with their counterparts in regard to 
communication facilities with each 
other; 

(b) if so, the outcome thereof; 

(c) whether some agreements and 
protocols have been signed during the 
above period; and 

(d) if so, the details of each agree-
ment and the benefits derived out of 
it by India thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON) : 
(a) to (d). The information is being 
collected and will be laid on the 
Table of the Lok Sabha in due course. 

Inadequate Staff in P. & T. Depart-
ment 

847. SHRI AJIT KUMAR SAHA= 
Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether it is a fact that aC-
cording to the work load of the P&T 
Department, staff is inadequate; 

(b) if so, the reasons therefor; and 

(c) whether necessary steps have 
been taken to fiU up the vacant posts 
in different categories in P&T Depart-
ment? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON) : 
(a) and (b). Staff are sanctioned aa 
per the norms fixed by the Depart-
ment. While by and large the . staff 
would be adequate, inadequacy ot 
staff has been obServea in oertain 
cadres and certain areas This is 
partly due to time lag beiween the 
sanctioning of posts and recruitment 
of persons to flll them up and partly 
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due to rapid expansion, of PlcT set'· 
vices. 

(c) A number of steps have been 
taken to ensure proY-Won of adequate 
man power for meeting the needs ot 
the service. A system of short duty 
staff has been adopted to meet the 
situation arising out of shortage of 
staff. A standing pool of trained re-
serve has also beeIt decided to be 
formed in various units so as to keep 
additioaal man power readily avilil-
able for atilisation. The subordinate 
recruiting authorities Dave been di-
rected to speed up the recruitment 
P1'OC! I.e s aBd ftU. up as many vacan-
cies u possible by 31-1 .. 1981. 

Slums in India 

848. PROF. RUPCHAND PAL: Will 
tlte Minister of WORKS AND HOUS-
ING be pleased to state: 

<a> the estimated slum population 
in India in the last year; and 

(b) what steps Government pro-
pose to take for the improvement of 
large number of slum dwellers? 

THE MINISTER OF PAR-
LIAMENTARY AFFAIRS AND 
WORKS AND HOUSING (SHRI 
BHISHMA NARAIN SINGH): (a) 

tal Pulses 

No accur.ate statistics -or popullltion 
living in slums are available. It has. 
however been estimated that about 
1/5th of 'the urban population may be 
living in slums. 

(b) During the Five Year Plan pe-
riod 1980-85, it has been decided to 
allocate Its, 151A5 crares for &B-
vironmental improvement of urban 
slums. 'l11is allocation is expected to 
benefit about 10 million slum dwel-
lers. 

Production 01 foodJl'l,lDs, cereals a.Dd 
P .... 

849. SHRI JYOTIRMOY BOSU: 
Will the Minister of AGR.ICULTURE 
be pleased to state: 

(a) the actual and estimated pro-
duction of foodgrains cereals and pul-
ses from 1977-78 to 1980-81, year-
wise, and, 

(b) the factors responsible for rise 
or fall in the production in each 
year? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE AND RURAL RECONS .. 
TRUCTION, (SHRI R. V. SWAMI-
NATHAN): (a) The estimates of 
prociuction of foodgrains, cereals and 
pu]se.s for 1977-78 to 1980-81 are given 
below: 

(Produ('tion Million nHlnes) 

1977-78 1978-79 1979-80 1980-81· 
Prelimin-
ary Allss· 
Ment. 

IJ·97 t~  8'97 IJ>S 

1!l6'fl 131'90 roS'85 139'0 

4{ttn estimate! tOr Ig804Il would be available after June, IgBr. 
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(b) During the period 1977-78 to 
\1980-81, a signiticant decline in food· 
grains production was registered m 
1979-8(\ which was mainly on account 
,of an acute and widespread drought 
in several parts of the country. In 
.other years, the production has 111-
·creased not only due to good weather 
· conditions. but also on account of Cit-
,pansion of area under high-yielding 
'varieties; increased consumption of 
'chemical fertilisers; increase in ieri-
:gated area under crops; change in the 
.cropping pattern through advancement 
in the sowing time of rice crop with 
the help of' community nurseries; pro· 
pagation of improved arieti~s 

through minikit programme; dissemi-
nation of new production technology 
"through a massive programme of far-
:mers training and education; etc. In 
. addition, a three-pronged strategy has 
'been adopted for increasing the pro-
duction of pulses, which inter-alia in-
cludes (a) Accelerated efforts fo!" 
yield maximisation, utilising the avaH-, 
able technology; (b) increasing the 
'irrigated area under moong. urd, 
gram, arhar, etc, and (c) inter-cro-
:pping of pulses with millets, oil-
:seeds, cotton, sugarcane, etc. 
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Reduction in supply 01 wheat to vari. 
ous states 

852. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of AGRICUL. 
TURE be pleased to state: 

(a) whether it is a fact that the 
Government of India have reduced 
the supply of wheat to the states in 
the recent months; 

(b) the quantum of wheat supplie:i 
by Government of India to the Sta te 

during the last 4 months, State-wise 
and month-wise; and 

(c) if the reply to part (a) above 
be in the affirmative, the reasons 
therefor? 

THE MINISTER OF STATE Dt 
THE MINISTRY OF AGRICUL-
TURE AND RURAL RECONS-
TRUCTION (SHRI R. V. SWAMI-
NATHAN): (a) Yes, Sir, 

(b) A Statement is attached. 

(c) In the past two to three years, 
allotment of wheat was made as 
per demands received from the State 
Governments. It was found that lift-
ing was lower than the allotments 
made. Keeping in view the need to 
conserve the stocks ot wheat with 
public agencies the allotments of 
wheat to the state Governments and 
Union Territories for public distribu-
tion system and the roller flour mills 
were rationalised since August, 1980, 
so as to bring the allotment close to 
previous trends in the offtake. 

statemeat 

SUPPLY OF WHEAT FROM CENTRAL POOl. TO DIFFERENT STATES I ~ 
SEPTEMBER TO DECEMBER, 1980. 

(In '000 tonnes) 

State/Recipients Sept- October November Dcccmbel 
ember 

----- ._----
Andhra Pradesh PD 5'7 4'3 3'5, 2.g 

Mills g,6 3-8 7'3 7-S 

Assam PO 8-6 8'2 7'3 7'3 
Mills g-8 10-2 10'0 9'2 

Bihar PD 25-0 18-8 22-1 19-3 
Mills 21'3 24-n 14-6 24'7 

Gujarat PD 10-I 5,6 1·8 6-0 
Mills 10-8 10-3 8-8 8'7 

Haryana PD 0'1 0-1 0-2 0-1 
Mill- 7'3 3-6 1-9 5-0 

Himachal Pradesh PO fl'7 3'0 1,6 3'0 
Milla 2'9 2'5 3'4- 2'3 

r 
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(In .000 tannest 
'" ~ .. -... ---... - -_. 

StBte(R.ecetp;ents September October November December 

-----.-~

Jammu & Kashm:r PD 5'1 2-6 0'9 3" 
Mills 5'9 8'4 7'1 8'g 

Karnataka 1'D 3'1 r ,6 1 '9 1 '9 
Mills 1,'1 !Z2'O 18-6 20'. 

'Kerala PD 4'9 3'9 3-2 3,8 
Mills 5'2 4'4 5'2 4-· 

Madhya Pradesh PD 24'8 22'0 20'5 22'9 
Mills 6'5 6·6 3'7 3'7 

ldaharashtr& . PI> ~ 2 38'9 25.8 41 ·0 
Mills 26'1 ~~o 0 24'1 29" 

Manipur . PD Neg 0,1 

Mills Neg 0'5 0'5 r  . f 

Meghalaya PD 
Mills I' :I I ·6 2'6 I· 3 

Nagaladn PD 
Mills 0'7 0-4- o 16 2'3 

Punjab PD 3·8 1'4 2'3 9'S 
Mills 15'2 16· 2 15'1 7'7 

Orissa. PD 4" 4'5 5' I S·6 
Mills II '9 g., ~ 6'3 

Rajasthan PJ) 8'2 6'7 5'7 4'2 Mills 3-6 3'7 5.6 1'4 

Slkkim PD 0, 1 o I 0'2 0-I 
Mills 

Tamil Nadu PD 2' I 2· I 3'2 3' I Mills 27,8 22'0 2()'j 2g,3 

Tripura PD Neg 0'3 0'7 0'4 Mills 0'9 0'2 o'S 0'5 

Uttar Pradesh PO 52,6 58, 2 32'4 Mills 22-4 
29'9 29'5 28'9 ~ I 

West Bengal PD 77'2 62'1 .54'1 54'f Mills 21'9 33'4- 26'5 40'. 
Andaman & Nicobar PD ()'2 0'\1 ()·I 0'2 

Islands Mills 

NB: PD.Public Distribution. -._-_.-

, Provisional .ubject to revision. 
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. ----.-.---.-',-_ ... _---_ ... __ .. _---
Statc/Ilecelpients September October November December 
----~ .. ----... --.----._ ... _--------_._._---_._------------
Arunachal Pradesh 

,Ohandigah 

Delhi 

Goa, Daman" Diu 

Lakshadweep 

Mizoram 

Pondigherry 

N.B. : .. P.D.-Pub:.c Diltribl tion 

• Proviaional subject to revision. 

PO 
Mills 

PO 
Mills 

. PO 
Mills 

PD 
Mills 

PO 
Mills 

PO 
Mills 

PO 
Mills 

Conference of Chief M1alsters on use 
ot Water. of lUver Cauvel7 

854. SHRI K. RAMAMURTHY: 
SHRl K. LAKKAPPA: 

SHRI H. N. GOWDA: 

Will the Minister of IRRIGATION 
he pleased to state: 

(a) the outcome of the Conference 
of Southern Chief Ministers recently 
.held at Madras on the use of water of 
river Cauvery; 

(b) whether the Centre has suggest-
ed the idea of arbitration to resolve 
this iuue and if so, the reaction of the 
States to this idea; and 

(c) the steps that the Centre pro-
POse to take for resolving this problem 
expendltiou.ly, 

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRI 
Z. R. ANSARI): <a> In the inter-State 
Cbief MlDiste ... ' meetinl on Cauvery 
Wate ... IIeJd at Madras on 27th De-
cember, 1980, the Chief Minister Kar-
nataka pl'eIented a new approach to 
the PfOblem baeed OD. ten principles 
enunciated by:blm. After discussions, 
it was agreed 'aat aU the States mllht 

0'2 0' I 0'2 0'3 

o· I 0·2 o'S 
2·8 I . (j 2':i 

28· I 27'j 33'2 37' 5 
28'3 26'0 26'4 24'8 

o'g 1'4 I' 2 0'9 
0·8 I' 7 0'9 1  . J 

Neg Neg Neg Neg 

0' I Neg 

0' I Neg 

suggest amendments and modifications 
in the 1976 understanding and the ap-
proach adopted therein. before 26th 
January, 1981 after which another 
meeting at Chief Ministers' level would 
be convened. 

(b) No, Sir. 

(c) In pursuance of the decisions 
taken at the last meeting, the Govern-
ments of Karnataka, Kerala and Pone 
dicherry have already sent their pro-
posals. Government of Tamil Nadu 
has informed that they would send 
their proposals by middle of February, 
1981. 'r.hese are still awaited. After 
receipt  of these proposals, it is propos-
ed to convene another meeting of the 
Chief Minister. 

PrOlNSs In aivlac' EmplOYDleat to 
PJaysicallJ llaacJJ.eappe4 Perseu 

855. SHRI CHATURBHUJ: 
SHRI ATAL BIHAlU VAJPA .. 
YEE: 

Will the Minister of EDUCATION 
AND SOCIAL WELFAItE be pleased to 
state: 

(a) tile Stat&-wl8e P ...... ill living 
employment to tbe phJ8=all,y baDdi .. 
capped pentJI1I; 



119 Written Answers FEBRUARY 23, 1981 Written Answers 

('u) the steps taken and proposed 
spe.::ially in various Min.istries of the 
Central Government and Government 
Undertaking in the year 1981-a year 
for the disabled; 

(c) the number of physically ha~di
capped/disabled persons; state-wise; 

and 

(d) how a physically handi app~d  
disal:lled person is identified for o i~ a  

purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE (SMT. SHEILA 
KAUL): (a) There are 18 Special Em-
ployment Exchanges in. the country 
specifically set up for providing jobs to 
the handicapped persons. According 
to the information available, these em-
ployment exchanges had effected. place-
ments of about 22.499 handicapped per-
sons by 31 December, 1980. 

(b) For the employment of physically 
handicapped persons efforts are being 
made in three directions viz., employ-
ment in Government and Public Sec-
tor, increasing opportunities for self-
employment and pro!Tlotin:?; employ-
ment in Industry ano Trade. The fol-
lowing steps have been taken in this 
regard:-

(i) 3 per cent vacancies in Group 
C and D posts/services under thE:' 
Central Government and comparable 
posts in the Public Sector Under-
takings have been reserved for the 
handicapped persons (1 per cent eacb 
for the blind, the deaf and the ortho-
paedically handicapped persons). A 
100 point roster has also been prepa-
red for this purpose. 

(ii) Loans are provided ' to physi-
cally handicapped persons for self-
employment ventures at differential 
rate of interest. 

(iii) 10 per cent of all dealership/ 
agencies of oil companies have been 
reserved for handicapped persons. 

(iv) To encourage the employers 
to offer more openings to the handi-
capped persons, National Awards of 

outstanding employers of the handi-
capped are giV·,Cll every year. 

(v) Weighted deduction of 1-1/3 
timcs the salary paid to the Handi-
capped persons by ;emloyers. 
v,rh2re such sa ~r  does not exceed 
Rs. 20,000/-per annum, is allowed 
to employers under Income Tax 
Action encourage employment of 
handicapped persons. 

(vi) 18 Special Employment Ex-
chanbes have been sct up in the 
country to provide jobs to the handi-
capPed persons. 

(vii) Scholarships are given under 
Scheme of "Scholarships for the 
Blind the deaf and Orthopaedic ally 
handicapped, to the pi1tYsically handi-
capped persons to assist them to se-
cure such education, academic, tech-
nic:::l or professional training on the 
shor:;/fioor of the industrial esta-
blishment as would enable them to 
earn a living and to become useful 
members of the society. 

(viii) Vocational Rehabilitation 
centres have been set up to provide 
vocational tr::lining to handicapped 
persons to secure gainful employ-
ment. 

(ix) Assistance is given to volun-
tary organisations providing eauca-
tion, training rehabilitation facili-
ties ana placement services to phy-
sically handicapped under the Sche-
me of ss stan ~ to Voluntary or-
ganisations for the Handicapped." 

(c) This information is not avail-
able as no comprehensive survey has 
been done to determine the State-wise 
numher of disabled persons. 

(d) The criteria for accepting a per-
son as handicapped for the purposes 
for reservation in appointment are as 
follows:-

The Blind 

The Blind are those who suffer from 
either of the following conditions:-

(a) Total absence of sight. 

(b) Visual acquity not exceeding 
6/60 or 20/200 (Snellen) in the better 
eye with correctill.l lenses. 
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(c) Limitations of the field of vi-
sion subtending an angle of 20 deg-
rees or worse. 

"The Deaf 

Tihe deaf are those in whom the 
sense o:f hearing is non-functional for 
"rdinary purposes of life. They do not 
hear, u;lderstand sounds at all even 
with amplified speech. The cases in-
clnded in this category will be those 
lla ving hearing loss more than 90 dec i-
bles in the better ear t"profound im-
pairment) or total loss of hearing in 
both ears. 

ORTHOP AEDICALLY HANDI_ 
CAPPED 

The orthopaedic ally handicapped are 
those who Ihave a physical defect or 
deformity which causes an int.erfer-
ence with the normal functioning of 
the bones, muscles and joints. 

Request from Kerala fOr Anti-sea 
Erosion Wori. 

85H. SUR! p. K. KODIYAN: Will 
the Minister 01 IRRIGATION be plea-
'led to state: 

(a} what is the extent of financial 
aid asked for by the Kerala Govern-
ment for anti-sea erosion work in the 
State; 

(b) what is the total Ijnallc1.al aid 
given so far to the state for L.nti-sea 
frosion work; 

(c) whether the Kerala Govern'11ent 
h~s requested the Centre to treat the 
loans advanced to the State so far 
anti-erosion work as out right grants; 
and 

(d) if so, what decision has been 
taken thereon? 

THE MINISTER OF STATE IN 
THE MINISTRY OF IRRIGATION 
(SHRI z. ~  ANSARI): (a} to d). The 
Kerala Government is being given 
Central loan assistance since 1972-73 
for undertaking works for protecting 
the coast line agains"t sea erosion at 
Vulnerablle 1ocatiC)ns. The loan asdlst-
ance given so far is Rs. 18.46 crores. 
'The state Government has naw asked 
fOr a change in the pattern of assist-

anre from a loan to a grant. The State 
Government has been asked to furnish 
information on some points relating to 
this request. A repJiy from the state 
Government is awaited. 

Rohini housing scheme in Delhi 

857. SHRI DAYA RAM SHAKYA: 
Will the Minister of WORKS AND 
HOUSiNG be pleased to state: 

(a) whether it is a fact that the 
individuals who registered with the 
DDA for MIG. LIG and Janat3 
(HUDCO) scheme are ad vised to re-
gister themselves for plots under the 
Rohini Scheme; 

_ .... 
(b) whether it is also a fact that the 
individuals then registered for MIG 
flats are now entitled to plot in LIG; 

(c) if so. what are the reaSOns for 
not providing them plots under the 
MIG plots; and 

(d) whether Government propose to 
provide them l;lots on their original 
registration that those registered fOI 
MIG flats should be provided MIG 
plot in Rohini Scheme and like that to 
their categories? 

THE MINISTER OF PARLIAMEN-
TARy AFFAIRS AND WORKS AND 

~  (SHRI BHISHMA NARAIN 
SINGH): (a) No, Sir. However, per-
sons, who are registered with the DDA 
unde:-any of its Housing Registration 
Schemes of New Pattern (HUDCO) 
Scheme IH79 have an option to get 
their registration transferred to 
'ROHINI'. 

(b) and (c). Since the income limits 
for registration under the MIG cat& 
gory for HUDCO scheme were Rs. 
7201/-to Rs. 18000/-per annum and 
the income limits for the MIG at~ 

gory in the ROHINI Scheme are Rs. 
12.000/-to Rs. 24,000/-per annum, it 
is possible that some persons register-
ed under the MIG category for 
HUDCO scheme may be entitled to 
only registration under the LIG cate-
gory in the ROHINI Scheme. 

• 
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(d) No, Sir. Each case will. be consi-
dered on its own merits, only if the 
registration is got transferred. 

Coconut Development Board 

858. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the sites under consideration u: 
the Central Government for the loca-
tion of the proposed Cocount Develop-
ment Board; 

(b) whether the Government 01 

Kerala has sent any proposal regard· 
ing the location and the constitution 
of the a bove Board; 

(c) jf so, the details thereof; 

(d) whetiher any representation has 
been received---from any I10urce to 
locate the Board at Trivandrum; and 

(e) if so, what action has been taken 
thereon? 

THE MINISTER OF STATE IN THE 
MINIS"tRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRT 
R. V. SWAMINATHAN): (a) The Co-
conut Development Board has already 
been st::: up with Headquarters at 
Cochin (Kerela). 

(b) and (cL The Government of 
Kerala had sent suggestlons for loca-
tion o·t the Headquarters of the Board 
in Kerala. They also wanted larger 
represe:.tation on the Board. 

(d) alld (e). A representation for lo-
cation of the Headquarters of the 
Board at Trivandrum was received 
and "ras duly considered before taking 
a dedsion. 

Settillg up of council for advaacement 
of nlral e hn I~  

85Y. SHRI S. B. SIDNAL: Will the 
,Minister of RURAL RECONSTRUC-
TION be pleased to state: 

(8) whether ~ ern ent propose to 
set up a councif for advancement of 
rural technology to help promote em-
ployment in rural areas; and 

(b) if so, the details thereof; 

THE MINISHR OF STATE IN THE. 
MINISTRY OF AGRICULTURE AND-
RURAL RECONSTRUCTION (SHRI 
BALESHWAR RAM): (a) Yes, Sir. 

(b) A statement giving a brief note 
on the scheme is laid on the Table of-
the House. 

Statement 

Appropriate technology is an accep-
ted concept all over the world, Consi-
derable work has been done in India. 
for the development of approprlate 
technology jn different sectors of the 
economy. However, the technology 
for secondary and tertiary sectors of 
the rural areas has not received du~ 

attention so far. It is partly because 
there is no central nodal point for 
development of the appropriate tech .. 
nology for the rural areas of the coun .. 
try. It has, therefore, been decided 
to set up a Council for Advancement 
of Rural Technology (CART) undel 
this Ministry. It will have the follow-
ing objectives: 

1. To act as the national nodal 
point for coordination of all efforts 
at development and dissemination of 
rural technology, for ali sectors other 
than those covered by leAR and its 
sister bodies; 

2. To ad as a cafalyst for develop-
ment of appropriate technology lor 
the rural areas by identifying the 
crucial problems encountered by tbe· 
rural people and funding research 
and development efforts by different 
organisations; 

3. To strengthen existing institu--
tions of research and development or 
set UP new institutions; 

4. To act as a clearing house of' 
information and a data bank; 

5. To disseminate knowledge on 
rural technology to manufacturers of-
tools and equipment; 

6. To act as a conduit for transfer 
of appropriate technololY: 
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7. To conduct or sponsor training 
programmes for trainers and re-
searchers; 

8. To carry out research studies, 
surveys and evaluation etc. on the 
use of appropriate technology. 

Preliminary work for the setting up 
of the Council has already been started. 
The importance of the development of 
rural technology has also been recog-
nised in the Planning Commission. A 
Task Force for preparing an All-India 
Coordinated Research Project for 
Technology for landless labour fami-
lies has been set up by the Commis-
sion with the Vice-Chancellor, Pant 
Nagar University as the Chairman and 
Joint Secretary (Rural Employment) 
of this Ministry as the Convener .. The 
Task Force has already held two meet-
ings and is likely to submit its report 
by the end of February, 1981. 

Basic amenities in Shakarpur, Deihl 

860. PROF. AJIT KUMAR MEHTA: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether it is a fact that the 
basic amenities of drainage and tap-
water have not yet been provided and 
even the briCk flooring of the streets 
has not been completed. particularly ~n 
Master Block; -

(b) the amount of house tax receiv-
ed by the corporation and development 

tax received by the DDA from the 
residents of Shakarpur and its exten-
sion from 1978, 1979 and 1980; year-
wise and the amount spent by the Cor-
poration or DDA for the development 
of Shakarpur, particularly, 'M' Block 
during J anata regime; and 

(c) if the reply to part (a) above 
be in the affirmative, when these basic 
amenities are likely to be provided? 

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND 
HOUSING (SHRI Bl{ISHMA NARAIN 
SINGH): (a) to (c). The information 
is being collected and will be laid on-
the table of the Sabha. 

Irrigation Schemes from Andhra 
Pradesh pendlng approval 

861. SHRI V. KISHORE CHANDRA 
S. DEO: Will the Minister of IRRIGA-
TION be pleased to state: 

(a) the total number of Irrigation 
Scheme from Andhra Pradesh which 
are pending for clearance by C.W.C. 
and T.A.C. of Planning Commission; 
and 

(b) ""the salient features of these 
schemes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF nittIGATION (SHRl· 
Z. R. ANSARI).,: (aJ and (b). A state-
ment is laid on the Table of the House. 

StatemeDt 

irrigation SeMmes from AfZcm,a Praties" Pending for Appror:al 

s. 
No. 

Name of the Project 

2 

~o a s 

I. 8ingur Project 

g. SrisaHam Right Bank Canal 

S· JuraIa Project 

Estimated Benefits (Thousand 
cost in R'i. hl..) 
lakhs 

3 4 

3215 Water supply and 
stablisation of 
16000 ha. of ex is-
ting irrigation. 

16129 76.89 

7640 42. 49 (by Bow) 
72.85 (by lift) 
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4. Srir am Sagar (PochalFped Stage-II) (Adilabad) 

5. Modernisatlon of Krishna Delta System 

6. Ydcru 

7. Vamsauhata Slage-u (Srik:Lkulam) 

Medium Sr:hemes 

I. Andre Reservoir 

2. Jhanjhavathi Reservoir • 

3. BUggiL Vauk::J.( Cudchpah) 

9907 18· 00 New (besidea 
ex'sting 
488) 

745:J 4-:l··p 
( .B'.';;ides stabilis.1.tion 
of60· OI ulluer 
ta ~  

-------_._._._-_.------.---.----

Talks with Chief Minister of Maha-
rashtra on remunerative price for 

agriculture produce 

862. SHRI GEORGE FERNANDES: 
SaRI AMAR ROYPRADHAN: 
PROF. MADHU DANDAVATE: 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) what are the terms of under-
standing arrived at following the talks 
between him and the Chief Minister 
of Maharashtra and the leaders. of the 
Shetkari Sangathana of Maharashtra 
on remunerative prices for the farmers 
for their produce; 

(b) what ar the issues on which 
there has been no understanding; and 

(c) whether any further talks are 
proposed to be held with the Chief 
Minister of Maharashtra and the 
leaders of the Shetkari Sangathana on 
the farmers' demands? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCION (SHRl 
R. V. SWAMINATHAN): (a) and (b). 
"The talks were in the nature of a 

general exchange of views on the issue 
of pricing of agricultural commoditie8 
particulady sugarcane, onions, and 
cotton for Maharashtra State. 

(c) No further talks are scheduled 
at plCsellt. 

Proposal from Kerala Cauvery Issue 

863. SI-IRI M. RAM GOPAL REDDY: 
Wi.J the Minister of IRRIGATION be 
pleased to state: 

(a) whether Kerala Government bas 
sent draft proposals on the Cauvery 
Issue to the Centre; and 

(b) if so, the details thereof and GOY-
ernment's reaction on it? 

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRl 
Z. R. ANSARI): (a) Yes, Sir. 

(b) In the Inter-State meeting with 
the Chief Ministers held in December. 
1980, the Chief Minister, Karnataka 
presented 8 new approach. to the 
problem based on ten principles en-
unciated by him. After discussions It 
was agreed that all the States m.iJht 
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suggest amendments and modifications 
in the 1976"' understanding and the ap.; 
proach adopted therein before 26th 
January. 1981. after which another 
meeting at Chief Ministers' level would 
be convened. 

In pursuance of this decision, the 
Government of Kerala have recently 
intimated their comments on Karna-
taka's approach and their stand on 
ultimate sharing of Cauvery Waters. 
According to the Kerala Government, 
their contribution is 147 TMC a year, 
against which the requirement of 
. sClhemes already formulated by them 
is 116 TMC, which can be accommod-
ated easily. 

Proposals from Karnataka and Pondi-
cherry have also been received but 
those from Tamil Nadu are still await-
ed. After the receipt 01 proposals from 
Tamil Nadu it is proposed to convene 
another meeting of the Chief l\1inister. 

Districts in Bihar selected for develop-
ment of Agriculture under lDdo-UK Aid 

ProlTaDime 

864. SHRI D. P. YADAV: Will the 
Minister of AGRICULTURE be pleased 
to state: 

(a) whether some districts of Bihar 
have been selected for modern develop-
ment of Agriculture under the Indo-
UK Aid Programme; and 

(b) if so, the salient features thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
R. V. SWAMINATHAN): (a) No, Sir. 

(b) Does not arise. 

Production and CODSumption of Food-
llaiDs In India 

865. SHRI HIRALAL R. PARMAR: 
Will the Minister of AQRICULTUE be 

It pleased to state. 
. ,,!,:. 

~ , " " 

(\8) the egtimated total production 
and consumption of food,rains in the 
country during the current year; 

(b) whether it is a fact that there 
is scarCity of foodgrains in the coun-
try; and 

(c) if so, the details thereof?· 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND RUltAL RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): (a) 

Firm estimates of production of food .. 
grains during 1980-81 are not yet 
available. o ~~  on the basis of 
preliminary assessment it is anti ipat~ 

ed that the foodgrains production in 
the current year would exceed the re~ 
cord level of 131.9 million tonnes 
achieved in 1978-79. 

As regards consumption of food-

grains it is elastic to a considerable 

extent depending on the availability ot 
other substitutable foodstuffs, especial-

ly tubers, vegetables, milk and milk 

products, meat, fish, eggs, etc., their 

comparatiVe prices, levels of income, 

population growth, extent of urbanisa-

tion etc. It is, therefore, difficult to 

frame a precise estimate of the con-

sumption of foodgrains in the country. 

The National Institute of Nutrition, 

Hyderabad have estimated the average 

per capita minimum consumption re-

quirement of foodgrains in the coun-

try at 157.0 kgs. per year provided the 

other food articles are also available 

for consumption at the recommended 

levels. The gross consumption of food-

grains estimated on this basis during 

1980 and 1981 comes to 119.1 and 

121.3 million tonnes respectively. 

(b) No, Sir. 

(C) Does not arise. 
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News Item ea,pUoaed 'Audit reveals 
Mess at AMU' 

866. SHRIMATI MOHSINA 
KIDWAI: 

SHRI MOOL CHAND DAGA: 
SHRl RASHEED J,VIASOOD: 

Will the Minister of EDUCATION 
AND SOCIAL WELFARE be pleased 

to state: 

(a) whether his attention bas been 
drawn to a news-item. in the columns 
of Sunday Standard of 28th e e ~ 

ber, 1980 under the heading 'Audit 
reveals mess at AMU'; 

(b) if so, the reaction of Government 
in the matter and the facts of the case 
thereof; and 

(c) what corrective steps have b~n 
taken to recover the financial condi-
tion of the University? 

THE MINISTER OF EDUCATION 
4ND SOCIAL WELFARE (SHRI S. B. 
CHAVAN): (al Yes, Sir. 

(b) and (c)o. A statement furnished 
bJ the Aligarh Muslim University 
a\.:horities explaining the position in 
respect of various points raised in the 
news-item. is laid on the Table of the 
House. [Placed in Library. See No. 
LT-1928181]. Government have invit-
ee the attention of the University au-
thorities to the need for tightening 
financial administration. 

Improvinr edueatloDaI staudard at; 
Goa, Daman aDd Diu 

~  SHRI EDUARDO FALEIRO: 
WIll the Minister of EDUCATION 
AND SOCIAL WELFARE be pleased 
to state the measures which Govern-
~ent contemplate to provide educa-
~ona  faCilities and improve educa-
~ona  standards of the population of, 
'Goa, Daman and Diu, and the details 
thereof? 

THE MINISTER OF EDUCATION 
ANn SOCIAL WELFARE (SHRr S. B. 
CHA VAN): The requisite information 

is being collected and will be place" 
on the Table of the Sabha as soon all 
possible. 

Prodlleiioa of cocoa-be..... and its 
prIee 

868. PROF. P. J. KURIEN: Will the 
Minister of AGRICULTUilE be pleas-
ed to state: 

(a) the quantity of cocoa-beans pro. 
duced in the country; 

(b) whether Government are aware 
that cocoa growers are not getting re--
munerating prices; and 

(C) if so, what steps Government 
propose to take to provide remunera-
tive prices? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): (a) 
Official estimates of area and produc-
tion of cocoa in different states are 
not being compileo. However, accord-
ins to information received from State 
Governments the quantity produced 
during 1980-81 is estimated at about 
3600 tonnes of dry COCOa beans. 

(b) Cocoa growers in Kerala State. 
which is the major cocoa producing 
State, are being paid Rs. 5.30 per kilO'-
gram of wet beans and this is remu. 
nerative. 

(c) In view of reply for part (b) the 
question does not arise. • 

New CroP aDd PlaDIs for Edible Oil 

869. SHRI GHUFRAN AZAM: Will 
the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government are taking 
up new crops and plants to meet the 
demand of edible oil; and 

. (b) it so, the progress in growing of 
C1I11arouba Clauca which contains 60 
per cent Kernel? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
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AND Rtl'.RAL" RECONSTRUCTION 
(sHRi R. V. SWAMINATHAN): <a, 
Yes, Sir. 

(b)"9ft1e National Bureau of Plant 
Geneties. Resources, New Delhi have 
introduced small Quantities of Cim4,.· 
ouba GJauca from EI Salvador (South 
America)· and preliminary trials are 
in progress at its regional station, 
A.manavati (Maharashtra> to assess its 
adaptability and economic viability 
under agro-climate conditions in 
Ind"ia. The regional station, Amaravati 
has supplied material of Cimkz.,.ouba 
Glauca to the Government of Orissa 
who are taking UP its commercial cul-
tivation in the State. 

Reservation of plots by DDA for 
members of Parliament 

870. SHRI L. s. TUR: Will tke Min-
ister of WO.RKS AND HOUSING be 
pleased to state: 

(a) whether some plots were" re-
served and allotted to tbe Members of 
ParUament of Sixth Lok Sabha; 

(b) if so, when this practice was 
stopped; and 

(c) whether Government proposes 
to reconsider this policy so that Mem-
bers of Parliament of Seventb Lok 
Sabbs may not suffer injustice? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WOaKS AND 
HOUSING (SH;R·I BHlSHMA NARAIN 
SINGH): (a) There was a general re-
servation for M.P.s but not specifi-
cally for thoSe of 6th Lok Sabha, upto 
1.1.1979. 

(b) With effect from 2-1-1979. 

(C) "Xes, Sir, The matter 1s under 
consideration. 

Reservatioa of .Jobs for Haadicapped 
Pel'8Oll8 

871. SHRI N. E. HORO: 
SHRI CHHlTUBHAI GAMIT: 
SHRI K. PRADHANI: 
SHRI K. MALLANNA: 
SHRI R. N. RAKESH: 
SHRI CHIN'l'"AMANI JENA: 
SHRI ARJUN SETHI: 
SHRlMA TI KRISHNA SAHI: 
SHRI G. Y. KRISHNAN: 

Will the Minister of EDUCATION" 
AND SOCIAL WELFARE be pleased 
to state: 

(a) whether Government have an-
nounced its policy to reserve some 
quota providing jobs to the handicap-
ped persons during the International 
year of the Disabled. persons; 

(b) if so, whether Government pro-
pose "to consider the cases of children 
who are not treated in the category of 
handicapped children but unable to 
make their future bright in the society 
such as the children who he.>'e lost 
speech after their birth or cannot see 
properly; 

(c) if so, whether Government pt'O-
pose to provide jobs to the mother or 
father of such ohildren so that they 
can extend their full co-operation in 
providing them education, etc., and 

(d) if so, the decision of Govern-
ment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE (SHRIMATI 
SHEILA KAUL) : (a> to (d). 3 per 
cent vacancies in Group C and D posts/ 
services under the Central Government 
and comparable posts in the Public 
Sector Undertakings have been reserv-
ed for the handicapped persons since 
November, 1977. 

The criteria for accepting a person 
as handicapped for the purposes of re-
servation in appointment is as follows:" 
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The aUnd .. 

The Blind are those who suffer from 
either of the following conditions:-

(a) Total absence of silbt. 

(b) Visual/acquity not exceedini 
6/60 or 20/200 (Snellen) in the better 
eye with correctin,g lenses. 

(c) Limitations of the t~  of vision 
subtending on angle of 20 degrees or 
worse. 

The Deaf: 

The deaf are those in whom the sense 
of hearing is non-functional for ordi-
nary purposes of life. They do not 
bear, understand sounds at all even 
with amplified speech. The cases in-
cluded in this category will be those 
having, hearing loss more than 90 de-
cibles in the better ear (profound im-
painnent) or total loss of hearing in 
both ears. 

OrthopaedicaUy Handica,pped: 

The orthopaedically handicaped are 
. t'bose who have a physical defect or 
defOrmity which causes an inter~ren e 

with the normal functioning of the 
bones, muscles and joints. 

Besides reservation of vacancies cer-
tain facilities are also provided to en-
able handicapped persons to secure 
employment in indu.stry or to go in for 
self-employment ventures. 

While there is no proposal to provide 
jobs to mother or father of handicap-
ped children, facilities such as grant of 
scholarship for pursuing education or 
inplant training are given to handi-
capped children. Voluntary orignisa. 
tions are also assisted by the Govern-
ment to· create training and placement 
facilities for the handicapped. As 
scheme for integrated education. is also 
in operation and is being further 
strengthened to provide facilities for 
education to handicapped children in 
ae1ecW. normal SChools. 

• ~ ~ i~~~ ~ r ai ~!i ar 
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,,,I 
pODutloa of GaDfa at VarllDll8i 

873. SHRI ZAINUL BASH!!R: Will 
the Minister of WORKS AND HOUS-
ING be pleased to state: 

(a) whether financial assistance has 
been provided to the Government of 
uttar Praciesh for a scheme to prevent 
furtheI pollution of the Ganga at 
Varanasi; 

(b) if so, the amount paid so far 
and the progress made; and 

(c) further action Government con-
template to t·ake in this matter? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIR'S AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) No, Sir. But assistance js 
being provided to the State Board for 
Prevention and Control of Water 
Pollution for studyjng the pr.esent 
status and potential pollution in the 
Ganga basin. 

(b) Does not arise. 

(c) In order to plan for e e ~ti e 

prevention and control of pollution of 
river Ganga, the Water Quality at 
Varanasi is being monitored by the 
Uttar Pradesh Water Pollution Pre-
vention and Control Board every 
month. 

Rural Development Programme 

874. SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the Minister of 
RURAL RECONSTRUCTION be pleas .. 
Ed to state the total amount to be 
spent during the year 1981-82 for the 
Rural Development Programme? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
~ I BALESHWAR RAM): This 
mformation will he available in the 
Budget for 1981-82 which is being 
shortly presented to the Parliament. 

ForaI'D Social· OI'paiIatlOa 

875. SH;RI HANNAN MOLLAH: 
Will the Minister Of EDUCATION AND 
SOCIAL WELFARE be pleaseci to 
state: 

(a) the number of foreign social 
organisations working in India; 

(b) the names of those organisations 
and the headquarters thereof; and 

(c) the conditions under which 
they are working in this country? 

THE MINISTER OF STATE IN 
THE MINISTRY OF EDUCATION AND 
SOCIAL WELFARE (SMT. SHEILA 
KAUL): (a) to (c). Ministry of Social 
Welfare does not have a complete list 
of slich organisations. Some of the 
organisatiohs with whose activities 
this Ministry is concerned. or about 
whose activities this Ministry has 
knowkdge are CARE (Headquarter-
New Delhi), Lutheran World Sen'ice 
(Headquarter":""Calcutta) Catholic Re-
lief Service (Headquarter-New Delhi) 
and OXFAM (No Headquarter in 
I·ndia). Of these CARE has ~ubstantia  

operations in India. Its functioning is 
regulated under Indo-CARE Agree-
ment of 1950. 

DDA Flats to Retired Goverumc)}t 
Employees on Priority Basis 

876. SHRI BHIKHU RAM JAIN: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether it is a fact that in 
view of the acute housing shortage 
and high rents, a retiring Government 
servant faces tremendous difficulty fo'r 
a suitable accommodation in Delhi aftrr 
vacating the Government quarter, 
especially when he bas no residence of 
his own; 

(b) if so, whether a retiring Go\"-
ernment servant already registered 
with the DDA for a fiat is proposed 
to be allowed to retain the Govern-
ment quarter till a D.D.A. flat is allot-
ted to him; and 
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(c) ~ther the 'Government pro- (c) .whether Adivasis QJ'ea have 
pc)se allotting flats to sUCb retired also been included under the scheme; 
Government servants on priority 
baSis? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BmSHMA NARAIN 
SINGH): (a) If a retiring Govern-
ment servent, who is in occupation of 
a Government quarter which he is re-
quired to vacate on retirement. has 
not made, before retirement, arrange-
ments for his residence at Delhi or 
elsewhere, he is likely to face difficulty 
in getting a house on reasonable rent 
at Delhi. 

(b) A Government servent after 
retirement can retain Governm.ent 
accommodation on normal licence fee 
fOr two months from th.-e. date of re-
tirement Thereafter in special cases 
on edu ationa e~ i a  grounds he 
can be allowed to retain the Govern-
ment accommodation for another six 
months on payment Qf enhanced 
licence fee as provided under the 
rules. Since Govt. .residential acco-
mmodation is primarily meant for 
serving Govt. employees and there 
is an acute shortage of such accommo-
dation it is not possible io allow re-
tired Gov. servents to retain the Govt. 
accommodation till a DDA Flat is 
allotted to him. 

(c) The D.D.A. has reported that at 
present there is no such scheme. How-
ever, a hew scheme has been started 
under the Self FinanCing Scheme for 
Retired/Retiring Government servants 
in 1981. 

Slum Clearance-Scheme 

877. SHRI AMARSINH RATHAWA: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether Government have 
launched a scheme to provide bettc.r 
houses to the slum dwellers under 
the Slum Clearance Scheme; 

(b) if so, the contribution made by 
the CE'!nlre to the State Governments 
for tb e same; 

(d) the progress achieved in Adl-
vasis areas in Gujarat State; and 

(e) what is the time bound pro-
gramme for slum clearance for the 
Sixth Five Year Plan? 

THE MINISTER OF :PARLIA-
MENTARY AFFAIRS ·AND WORKS 
AND HOUSING (SHRr BHrSHMA 
NARAIN SINGH): (a) and (b). The 
Slum Cl:earance / Improvement Scheme 
was launched as a Central sector 
scheme with effect from 1st May, 
1956 and was transferred to the State 
sector with effect from 1-4-1909. 

After transfer of the Scheme to the 
State sector, no direct financial assis· 
tance is provided by the Government 
of India for implementing the Scheme. 
Central financial assistance for State 
Plan schemes is given in the shape 
of block loan and block grant and 
is not tied to any specific scheme or 
head of development. 

( c) Generally, the Scheme is ap-
plicable to' all urban areas with a 
population of more than one lakh. It 
is open to the State Governments to 
select specific slum areas for clearance 
depending on the nature and a ute~ 

ness of the problem. 

( d) Since the Scheme is applicable 
to urban areas only, no Adivasi area 
in Gujarat State has been included. 

(e) In view of the massive resour-
ces involved in implementing the 
Scheme of clearance of slums, the 
Governmenti's emphasis is on, pro-
viding minimum environmental 'lime-
nities in the existing slum. settlements. 
These amenities . are provided under 
the Scheme for Environmental Im-
provement in Urban Slums, which is 
also being operated in the State sec-
tor as part of the Minimum Needs 
Programme. In the ·Five Year Plan 
1980-85, it has been decided to al· 
locate an amount of Rs. 151.45 crores 
in the State sector for implementing 
this programme. This outlay is ex-
pected to benefit a slum population 
of about 10 million. 



<JOa&tra ... of K&I'D&U., ~heII ar 
alii Bapti reaerrilrar Projects. 

878. SHRI p. RAJAGOPAL 
NAIDU: Will the Minister of IRRIGA .. 
TlON be pleased to state: 

(a) whether our Governmellt are 
negotiating with the Government of 
Nepal regarding constructing Karnali, 
Pancheshwal' and Rapti reservoir pN .. 
jects; and 

(b) if so, the results? 

THE MINISTER OF STATE IN 
THE MINISTRY OF IRRIGATION 
(SHRI Z. R ANSARI): (a) and (b). 
The positio~ in respect of the three 
projects is as follows: 

(i) Ka mali Project: It has 
been agreed with His a est ~  

Government, Nepal, that a compre· 
hensive study of the project will b~ 

undertaken and a detailed project 
report will be prepared. 

(ii) Panc1lCslnVllr Project: On 
the basis of an agreement reacht.:d 
with His Majesty's Government, 
Nepal, action to carry out detailed 
investigations in respect of the pro .. 
ject has been initiated. 

(iii) Rapti Project: It is expected 
that discussion will De held with His 
Majesty's Government, Nepal in 
March, 1981 to explore the possi-
bility of evolving a joint project on 
Rapti river. 

Fixation of support Price for various' 
Commodities by Agricultural Prices 

COmmtssloa 

879. SHRI LAKSHMAN MALLICK: 
Will the .Minister of AGRICULTURlt1 
be pleased to state: 

(a) whether Government have 
asked the Agricultural Prices Com-
mission to have a fresh look into the 
fixing of prices of various commodities; 

(b) if so, the details in this regard; 

(c) whether Government have re-
ceived any Report from the AgricuI-

tural Prices Corriiiiisiion for the fixa-
tion of prices of commodities; and 

(d) if so, the salient features there-
of and Government's reaction thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE. 
AND RURAL RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): (a) 
to (d). The terms of reference of 
the Agricultural Prices Commission 
were modified on 5-3-1980. A copy 
of the revised terms of reference is 
laid on the Table of the House. [placed 
in library See No. LT-1927/81]. 

Under its terms of reference, the 
Agricultural Prices Commission is en-
joined to advise Government on a 
continuing basis of the price policy 
Of various agricultural commodities 
with a view to evolving a balanced 
and integrated price structure in the 
perspective of the overall needs of 
the economy and with due regard to 
the interests of the producer and the 
consumer. Accordingly, the Commis-
sion submits reports recommending 
support/procurement prices for vari-
ous agricultural commodities. A state-
ment indicating the support/procure-
ment prices recommended by the Com-
mission in its reports for 1980-81 
season and those fixed by the Gov-
ernment is laid on the Table on the 
House. [ Placed in library See No. 
LT-1927/i81l. 

Opening of Post O8Iees aDd Telephone 
Exchange in Kenla In 1981-82 

880. SHRI V. S. VIJAYARAGHA. 
VAN: Will the Minister of COMMU-
NICATIONS be pleased to state: 

(a) how many post offices and tele-
phone exchanges will be opened in 
Kerala in 1981-82; and 

(b) the details regarding place, and 
the probable time by which these 
will be set up? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
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""TIONS (SHRI KARTIK OMON) : 
-(a) and (b). POSTAL: 

The state targets for opening of 
POst offices in rural areas for the finan-
cial year 1981-82 have not been finalis-
ed. For opening of post offices in 
urban areas, no targets are generally 
"fixed. Proposals are examined on a 
,continuous basis throughout the 
year and offices are sanctioned. where 
justified as per the prescribe Depart-

-mental norms. 

Telephone ERchanges 

2'3 new telephone exchanges are 
planned to be opened by 31-3-1982 

-subject to timely availability of equip-
ment. Out of these 10 will be at the 
places mentioned beiow: 

N arne of Exchanges n-i,strict 

]. Rajapuram Cannanore 

2. Kilyanthara Cannanore 

3. Koratty Trichur 

4. Udumban Chola Iddiki 

5. Ramamangalam Ernakulam 

6. Karakkad Alleppey 

7. Chavara 'South Quilon 

8. Thannithode Quilon 

9. Changara:nkulam Calicut 

10. Vaniyamkulam Palgbat. 

The details of the remaining places 
and time of opening will be decided 
after a review of availability of 
,equipment. 

Set baek to Inter-MInI$try National 
Rural Employment Programme 

881. SHRJ JAGDISH TYTLER: 
Will the Minister of RURAL RE-
-CONSTRUCTION be pleased to state: 

(a) '\\'hether the - National Rural 
Employment -Programme has come to 
a standstill owing to inter-Ministry 
wranglings; 

(b) whether this has resulted in 
the non-supply of essential food grains 
to several drought affected States; 
and -

(c) if so, the action proposed by 
Government to remedy the situation? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI BALESHWAR RAM): (a) and 
(b). No, Sir. llational Rural Employ-
ment Programme is a regular part of 
the Sixth Five Year Plan and covers 
all the rural areas in the states uni-
formally. 

(c) The question does not arise. 

Increase in output of·Sugar Production 
in 1980-81 

882. SHRI VljAY KUMAR YA-
DAV: Will the Minister of AGRICUL-
TURE he pleased to ~tate: 

(a) whether the sugar output dur-
ing the first four months of 1930-P.l 
season has increased compared to cor-
responding period in last season; 

(b) if so, the details thereof; 

(e) whether the increased supply 
position of sugar has _ resulted in a 
decline in priCes; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
and (b). The sugar productiOn dudng 
the first four months of the 1980-81 
season i.e .. from October. 1980. to Ja-
nuary, 1981, has been 26.34 lakh ton-
nes as against 20.36 Iakh tonnes in 
the corresponding period of the last 
seaSOn showing an increase of 5.98 
lakh tonnes. 

(e) and (d). Yes. Sir. The whole-
sale sugar prices in important markets, 



~ 1902 (SAKA) Written Answers 
,Writt, eft A1IS1Det'.B ~  ' 

.J49 

~hi h were ruling, on 1-12-1980, at 
Rs. 795 to Rs. 840 per quintal, have 

.i!ome down to the range of Rs. 710 

to Rs. 735 per quintal as on 10-2-81. 
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1918-19 1979-80 

--"'-"'--' ---_._--------_._-----"---'"-

202.00 

3.00 

14.00 

5.00 

82.00 

60.00 

6.00 

41.00 

201.00 

2.00 

1. 00 

10.00 

40.00 

100.00 

5.00 

45.00 

170.00 

987.00 

303.00 

15.00 

20.00 

S.OO 

50.00 

5.00 

70.00' 

115.00 

10.00 

37.00 

180.00' 

3.00' 

4.76 

20.11 

2.0& 

62.00 

298.00' 

13.00' 

126.00' 

282.00 

1621.87 

--. ----_._-----_._--------
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Supply of c1I'IDldD.c water ID rural 
areas 

886. SHR RAMJIBHAl MA V ANI: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) what are the details of propo-
sals for supply of drinking water' to 
all the villages of the country; 

(b) how much amount has been 
spent during 1977 to 1979 and during 
20th January, 1980 to 31st December, 
1980 for these schemes in each ta~ 

and Union Territory; . 

(c) whether there are proposals to 
create a revolving fund fOr this sche:.:: 
me; and 

(d) if so, the details thereof and 
if not, the reasons therefor? .' 

THE MINISTER OF P AR-
LfAMENTARY AFFAIRS AND 
WORKS AND HOUSING (SHRl 
BHISHMA NARAIN SINGH): (a) 

During the Sixth Five Year Plan, the 
effort will be to provide safe drinking 
water to all the problem villages, i.e. 
those which do not have an assured 
source of drinking water within a 
reasonable distance of. say, 1.6 kilo-
metres, those which are endemic to 
diseases like cholera, guinea worm, 
etc., or those where the 8vajlabl4! 
water has an excess of salinity. iron, 
fluorides or other toxic elemen.ts. 

(b) The actual expenditure/outlay 
under the State Sector Minimum. 
Needs Programme and the funds re~: 
leased under the Centrany Sponsored 
Accelerated Rural Water Supply Pro-
gramme are given in Statements I & 
II attached. Figures for the period 
20-1-1980 to 31-] 2-80 are not avail-
able. 

(c) No, Sir. 

(d) A revolving fund for Rural 
Water Supply is not considered feasi.! 
ble as the returns by way of revenue 
from Rural Drinking Water Supply 
schemes are small. 
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Stat.--I 

ACTUAL EXPENDITURE/OUTLAY UNDER THE STATE SECTOR (MNP) 

I. Andhra Pradesh 

t~ Assam. 

s. Bihar 

~  Gujarat 

5. Haryana 

6. Himachal Pradesh. 

~  Jammu & Kashmir 

8. K:arnataka 

g. Kerala. 

10. Madhya Pradesh 

I I. Maharashtra 

J 2. l\1anipur 

13. Meghalaya 

1:4. Nagalancl 

15. Orissa. 

16. Punjab 

17. Rajasthan 

lB. Sikkim. 

19. Tamil Nadu 

~  Tripura 

.1. Uttar Pradesh 
22. West Bengal 
I 

as. A & N Islands 

af. ArWl8.chal Pradesh 

fl5. Chandigarh 

sG. Delhi 

fJ7. Dadra & Nagar HaYcli . 

.s. Goa, Daman & Diu 
ago Lakshadweep 
30. Mizoram 

31. Pondicherry 

(Rs. in lakha) 

1977-78 1978--79 1979-80 1980 .. 81 --
425.00 670.00 1016.94 1228.00 

158.00 274.63 254.00 500.00 

420.00 750.00 1000.00 1350.00 

624.:l2 746.00 9°9.38 goo.oo 

225.65 433.00 652.80 650.00 

208.0& 445.00 665.09 650,.00 

398.00 654.65 108s .68 1130,00 

818.;9 790.00 751,98 goo.oo 

155.00 313.00 386.96 824.00 

350•00 793.00 ,16.03 900.00 

lOoH.9'i 1352.10 2733.00 2310.00 

39.00 122.00 284.70 300.00 

61.10 80.06 285.93 275.00 

99.88 83.49 125.32 198.00 

334.26 363.00 40;.46 550.00 

533.00 403.00 481.16 500•00 

756.00 937.00 1438.50 1541•00 

25.00 48.34 77.70 70.00 

500.00 913.00 600.01 1100.00 

!:l8.5!:l 7·00 98.34 200.00 

1303.75 2576.00 4011.00 34!:l5.oo 

239.95 352.00 430.00 600.00 

17·22 26.66 55.00 54.50 

34.00 74.00 94.72 175.00 

19.2; 8.88 

25.50 

I!ZI .10 

5.90 

33.81 

0.83 
18.97 

12.00 

200.00 

9.00 

20.00 

.2.50 
185.50 

~  
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STATBMENTD 
FUNDS RELEASED UNDER ARWSP 

(Rs. in lakb.,,) 

1977-78 1978-79 1979-80 I 980..s1 

---_ .. -.-.------
(Upto 17-2-81) 

I. Andhra Prad··,h, 152.30 351.11 215.60 ~  

2. Assam. 57.60 149·57 323.15 427.11 

3. Bihar -242.80 504.20 680.45 482.50 

4. Gujarat 332.80 260.85 127.80 258.5°' 

5. Haryana 142.10 200·79 260.19 322.09· 

G. Himachal Prad.esh. . 222.60 425.12 392.86 417.00 

7. Jammu &. ~ ~ir 152.80 200.00 182.05 233.26 

8. Karnataka 142.30 I07.jO f>9.oo 126.5°' 

9. Kerala . 102.00 :27B.oo 282.35 171.5° 

10. Madhya Pr.vi(';.;h 252.Ho 290.00 357. T 5 624.00 

1 I. ~ hha ashtri  312.80 ·103.97 :378.30 464.00 

12. ManipUl' 52.50 53·57 53·55 106.03 

13. Meghalay,\ 25.00 103·77 11T.60 149.00 

14. Nagaland 77.50 97.00 J39·57 100.00 

15. Orissa 182.80 2IB.oo 209.00 141.00 

16. Punjab 102.10 174.90 68.40 76.50 

] 7. Rajasthan 252.30 353.27 !W5·00 359.10' 

18. Sikkim 36.50 43.13 26.00 19.50' 

19· Tamil Naclu 217.30 ·loR.oo 219.37 215.00 

20. 'I'ripura 80.50 113.50 97.15 107.44. 

21. Uttar ade~h 352.80 617.50 709·55 951.95 

22. West Bengal 242.80 534.01 672.72 443·5°' 

23. A & N Islancl .• 20.00 18.50 15.50 6.00 

24· Arunachal PI ad ~sh 20.00 32.00 46.20 35.00-

25. Chandigar:t 

!l6. Delhi 10.00 14.00 '3.10 6.75 

27· Dadra & 1\"ag3r Haveli 

28. Goa, Daman & Diu 10.00 9.50 I  I .95 1l.4B 
29· Lakshadwccp 

30. Mizoram. 
15·00 18.50 19.05 [5.00 

31• Pondiclterry . 
10.00 17·00 12.00 6.90 ---. "---- ~ 

3820·00 59g8'46 5898'61 6S07·ii 
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P.M.'. a4vlee to people of Rajasthan 
to wOrk for Rajasthan Canal • 

889. SHRI SATISH AGARWAL: 
SHRI SURYA NARAYN 
SINGH: 

Will the Minister of IRRIGATION be 
pleased to state: 

(a) whether it is a fact that during 
her visit to the drought affected areas 
of Rajasthan, the Prime Minister is 
reported to have advised the affected 
people to go to Rajasthan canal and 
do some work there; 

(b) if so, whether this message of 
the Prime Minister has been convey-
ed to all the affected areas of Rajas-
than and facilities created so that the 
poor people can at least go to canal 
headworks; 

(c) whether the canal authorities 
have been apprised of the PM's de-
sire and if so, whether each and every 
drought affected people will be 
given a job as he reaches there; and 

. (d) whether Government are aware 
that due to shortage of coal and ce-
ment the canal work has come to a 
halt if so, in what way the canal au-
thorities will fulfil the PM's assurance 
to the people? 

THE MINISTER OF STATE IN 
THE MINISTRY OF IRRIGATION 
(SHRI Z. R. ANSARI) : (a) Yes, 
Sir. 

(b) and (c). Yes, Sir. As reported' 
by the Rajasthan Government, all tile' 
labour from drought affected areas 
coming to the Rajasthan Canal Project 
'\,Vould be provided employment and' 
arrangemehts ad~ for shelter and 
supply of drinking water. Besides this 
wheat, edible oil, milk powder and 
daIs will be made available at subsi-
dised rates. 

(d) There are a country-""" 
shortage of coal and cement •. HoweveE'" 
the Government of Rajasthan. whil:h 
is executing the Rajasthan Canal 
Project, has reported that the labour 
from the drought affected areas would. 
be used for earthwork. As such, ID 
difficulty is anticipated in provictiDe 
employment to them. The Central 
Government is also assisting the State 
Government in arranging for adequate 
supplies of cement and coal for the 
project. 

Shortage of Sanskrit Bonks 

890." SHRI UTTAM R'ATHOD: 
the Minister of EDUCATION 
SOCIAL WELFARE be pleased 
state: 

WiD 
AND 
to 

(a) whether the National Council 
of Educational Research and Training 
produces books for Central Schools; 

(b) whether there is acute shortage 
of Sanskrit books; and 

(c) if so, what action GovenunCllt 
have taken in the matter? 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI &. 
B. CHAVAN): (a) Yes, Sir . 

(b) No such shortage has come Ie 
notice. 

(c) Does not arise. 

WAi ~  ~ if ~ i4NaJf 
~ 

8 9 1. .,. ~  tl(l( qAqt : Cf1fT" 

~ 1fii. ~ i ~ ctf'r ~ ~ii fifi' : 

(ifi) CflfT i i~ ~ it w-It 
fri1r ~  if ~  ~ it" ..... 

~ 1fn' ~ fit;tn t; .m: 
(.) ~ {t, at ~~ srfdlflddl 

ap.n t: ; ~ i~ q t? 
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P .C.Os. and Telephoae Exchange in 
Orissa 

892 SHRI ARJUN SETHI: Will the 
Minister of COMMUNICATIONS be 
pleased to refer to the reply given to 

_ Un starred Question No. 1980 on the 1st 
Dec'ember, lHBa regarding tele-commu-

nication facilities in backward areas of 
Orissa and state: 

(a) the names of the 54 Puhlic Call 
Offices and 4 telephone exchanges to 
be iiistaI1ed; 

(b) whether the aforesaid Public Call 
Offices and telephone exchanges have 
since been commissioned now; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHR'I KARTIK ORAON): ~a  to (c). 
The names of the Telephone Exchanges 
and Public Call Offices including thOSe 
commissioned are given in the state-
ment. The other exchanges!Public Call 
Offices could not so far be opened due 
to shortage of stores. 

statement 

Names of places where TelePhone Exchanges a.nd Public Call Offices are 
proposed to be opened in B(tckward areas oj Orissa 

TELEPHONE EXCHANGES (Total numbel' subsequently in rea~ d from fOllr to five.) 

SJ. No. New Exchange Opened 

J. BOIPARIGUDA 

2. TENSA 

3. KHAIRA 

4. DHAMNAGAR 

5. DHANUR JOYPUR 

PUBLIC I~ OFFICES 

81. No.  Place 

I. Aruabad 

2. Kumbharia 

3· Srirampur Road 

4· Tillo 

5· Parbaun 

6. Berhampur 

7· Mifrapur 

District 

KORAPUT 

• SUNDERGARH, 

BALASORE I 
~ 

J 
• BALAS ORE 

KEON]HAR 

e ar ~ 

OPENED 

Expected to be open-
ed by 31-3-1981 

--------------

~ --.--_ .... -
District Remarks 

---_._--------------
• Balasore 

· " 
• n 

· ., 
• u 

· " 
· ,. Opened 

--------_._-
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"--------------_._-----------_ .. 
lZ 3 4 

-----... --------------_._----------
8. Bedeipur · Balasore 
9· Sudarshanpur " 

Opened 

JO. Kasafal II 

II. Palia bandha 
" 

n. Nihalprasad Dhankanal 

13· Jiral 
" 

14· Kantlnputa':lahi " 
15· M ahidharpur 

" 
16. Duderkote 

" 
Opened 

17· Pi'lgua 

JU. Kal'thipur 
" 

19· Sanda 

20. Hasoi 
" 

21. Surpratapur )t 

22. Tenpuloi 
" 

23· Indipur 
" 

24· Talabarkote 

25· Thuamal Rampur Kalahandi 

26. i~ anathpur 

" 
lZ7· Kolampur 

2B. Charbabal 
" 

29· Ladugaotl " 
30• Lanjigarh 

" 
31. Bangore Keonjhar 

32. Janghira 
" 

33· Baria " 
34· Kalyansinghpur Korput 

35· Podia " 
S6. Kalimela 

" 
37· Motu " 
a8. Chandrapur · " 
S9· Kango " 

Opened 

40· Hatibera " 
41• Naukot · " 
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----.. -
42 • Atigaon 

43· BaJigaon 

44· B. Singbpur 

45· Kujindri 

+6. Nalagoja '. 
47· Kuamara 

48. Jugpura 

49· Khicing 

50. Linepada 

51. Ghantapada 

52. Chakpada 

53· Jalda 

54· Raibaga 

AllOcation of FOodgrains to drought 
affected areas of Kamataka 

893. SHRI K. B. CHOUDHARI: Will 
the Minister of RURAL RECONS-
TRUCTION be pleased to state: 

(a) whether Government have allo-
cated foodgrains under the Special 
programme fo'r the drought affected 
areas in Karnataka; and 

(b) if so, the details thereof? 

THE M.INISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRr 
BALESHWAR RAM): (a) and (b). No 
special allocation was made under 
Food for Work Programme to the 
drought affected areaS of Kamataka, 
as there existed no demand for it. In 
October, 1980 National RUral Employ-
ment Programme has replaced ~d 
for Work Programme, which covers 
all tural ue .. unifol'mly includlDS· the 
dttoaIbt ... ctect· areas. 

3 

Koraput 

,. 

" 
" 
Mayurbhanj 

" 
" 
" 
Phulbani 

" 
" 
Sundergarh 

Opened 

Opened 

Opened 

Opened 

Opened 

Opened 

Opened 

Plots Allotted in Delhi under 20 Polat 
Programme 

894. SHRI SUBHASH Y ADA V: Will 
the Minister of WORKS AND HOUS-
ING be pleased to state: 

(a) whether it is a fact that quite 
a large number of people who were 
allotted plots of land in Delhi to build 
houses under the 20 Point Programme 
during 1975 and 1976 have not yet 
started construction of house; 

(b) if so, the number of such a11ot-
tees; 

(c) whether it is a fact that the price 
of. land in Delhi has recently risen 
much and most of these people want to 
sell them on premium; and 

(d) if so, what steps Government 
have taken or propose to take to can-
cel the allotment of such plots of land 
who are still lying vacant and re-allot 
them to the needy persons? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH) : (a) Yes, Sir. About 14.000 
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plots were allotted during the year 
1975-76 in four newly developed colo-
nies viz., Pitampura, Shalimar Bagh, 
Bodela and Ghonda Residential 
Schemes. 

(b) The number is not readily avail-
able. A survey is being conducted by 
the DDA. 

(c) The increase in land values is 
linked with general growth in econo-
my. Government have no information 
that the persons concerned want to 
sell the plot. 

(d) Under the terms and conditions 
of the lease deed, a period of two yea rs 
is given for construction of the build-
ing. Failure to do so is considered a 
breach of the conditions of the lease. 
But under the policy guidelines, the 
lessor has the right to condone the 
breach on payment of such penalty as 
he may deem appropriate and a 110"' 
extensi.on of time to complete construc-
tion of the building on the plot. Ac-
cording to the policy of the DDA, a 
period of one year after the stipulated 
period of two years is allowed as grace 
for completing the construcUon. Be-
sides. in the case of these four newly 
developed colonies a further period of 
one year as grace from 1-1-1980 to 31-
12-1980 has been allowed as the full 
services bad not been provided. Wher-
ever this period is over. penalty for be-
lated construction is realised. 

Export 01 Cocoa to check its Distress 
Sale 

895. SHRI K. KUNHAMBU: Will 
t •• Minister of AGRICULTURE be 
pleased to state: 

(a) whether there is any proposal to 
export cocoa; 

(b) if so, the details thereo ~ 

(c) whether Government are aware 
of the difficulties ot the cocoa-growers 
of Kerala as a result of a steep decline 
in its price; and 

(d) if so, the measures propoSed to 
be taken to relieve the distress of the 
cocoa-growers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL R'ECONSTRUCTION (SHRI R. 
V. SWAMJNATHAN): (a) and (b). 
There are no quantitative restrictions 
an the export of cocoa beans. Mysore 
Sales International Ltd. and the Kera1a 
State Cooperative Marketing Federa-
tion are trying to export cocoa. Ac-
cording to available information, the 
Kerala State Cooperative Marketing 
Federation have already contracted far 
export of 280 tonnes of cocoa. 

(c) Yes, Sir. 

(d) The following measures have 
been taken/are proposed to be taken 
to relieve the distress of the cocoa 
growers: 

1. The services of an F AO expert 
have been taken by the Govern-
ment of Kerala to seek advice on 
improved processIng of cocoa 
beans. 

2. The Government of Kerala are 
planning to increase the number of 
collection centres from 17 to 30. 

3. The State Governments are also 
planning to have 10 processing 
centres by June, 1981 so as to cope 
with the peak season in June-July. 
1981. 

4. M/s. Cadbury propose to have 17 
collection centres and 12 £ennen-
tation centres. 

5. The State Government of Kerala 
have fixed a minimum purchase 
price of Rs. 5-30 per kg. for wet 
beans. 

6. The export efforts are being inten .. 
sifted. 

7. Modern Bakeries Ltd.-a Public 
Sector Bod,-are also considering 
a proposal to set up a unit for pro-
duction of cocoa based products' 
with a view' to . providing market, 
support to the pl'ociucers of cocoa. 
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BvaluatlOll 01 Operation 1'00Cl 

897. SHRI SURYA NARAYAN 
SINGH: 

SHRr S. M. KRiSHNA: 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether a Joint Commission <if 
the World Food Programme (WFP) of 
the United Nations and the Govern-
ment of India has begun the evaluation 
of Operation Flood I; 

(b) if so, who are the members o' 
the said Mission; 

(c) whether Government have re-
ceived a number of complaints about 
the Operation Flood I programme; and 

(d) if so, whether these compklints 
would be placed before this Mission? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI R. 
V. SWAMINATHAN): (a) An inter-
agency terminal evaluation Mission set 
up by the World Food Programme 
(WFP) has begun its review of the 
Operation Flood I Project. No repre .. 
sentative of the Government of India 
is a Member of the mission. 

(b) The Mission includes the fo11o\1\"-
ing: 

1. Dr. Henryk Jassiorowski (Leader) 
Rector of Warsaw Agricultural 
University, Poland; former Direc-
tor of Animal Production and 
Health Division, Food and Airicul-
ture Organisation (FAO), Rome. 

2. Mr. Anthony Dawson-Director ot 
Evaluation and Assistant for Plan-
ning to Executive Director, WFP. 
Rome. 

3. Mr. Gordon Havord-Director of 
Programme Development, Support 
and Evaluation, United Nations 
Development Programme (UNDP). 
New York. 

4. Mr. Louis Landry--United Nations 
Inter-regional Adviser, Develop-
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HOUSING (SHRt BHISHMA NARAIII 
SINGH); (a) Yes, Sir. 

ment ,Advisory Services, United 
Nations. New York. 

5. Mr. John Empsom-FAO Consult-
tant Dairy Technologist, formerly 
Chief Executive Commercial Divi-
sion, UK Milk Marketing Board. 

. 6. Mr. Wolfgang Krostitz-FAO Dai. 
ry Economist and Marketing Spe-
cialist, Commodities and Trade Di .. 
vision, F AO, Rome. 

7. Mr. Frank Vandemaele-UNDP 
Animal Husbandry Specialist, Di .. 
vision for Programme Develop-
ment, Support and Evaluation. 
UNDP, New York. 

,8. Dr. Mogens Jul-FAO Nutrition 
Consultant; Director of Meat Pra.. 
ducts Laboratory. Ministry of Agri-

culture, Copenhagen, Denmark. 

9. Mr. Liam Pickett-Senior Officer, 
Cooperative Branch, International 
Labour Organisation (lLO) , 
Geneva. 

10. Mr. Peter Simkin (Rapporteur)-
WFP Senior Evaluation Officer, 
Evaluation Service, WFP, Rome. 

(c) and (d). The recurrent points of 
criticism of. the project which have 
come to Government's notice have been 
referred to the mission for its assess-
ment and comments. 

Seminar on nOD-conventional and 
alternative approaches to provide 

shelter to urban P09r 

898. SHRI NA WAL KISHOR'E SHAR-
MA: Will the Minister of WORKS 
AND HOUSING be pleased to state: 

(a) whether it is a fact that a semi-
nar on 'Non-Conventional and alterna-
tive approaches to provide shelter to 
th~ urban poor' was held recently; and 

(b) if so, the 'sugestions made and 
the conclusions arrived at the said 
seminar? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 

(b) The seminar focussed attention OD 
attitudes, strategies and approaches to 
shelter for the poorer sections in Delhi. 
based .on t~e .experience of the Delbi 
Development AuthOrity and other agen-
cies. The recoIIilllendations related to: 

(a) flexibility in the land develop-
ment and planning operations of 
DDA; 

(b) the necessity for public parti-
cipation in the formulation and i,m-. 
plementaf.ion of shelter programmes; 
and 

(c) flexible and integrated ap-
proaches in the fields of organisation. 
finance, materials and technology to 
devise low cost and non conventional 
solutions to provision of services and 
housing for the urban poor. 

Demolition of Unauthorised Construe-
tion in sarojini Nagar, New Dellll 

899. SHRI KESHO RAO PARDHI: 
Will the Minister of WORKS AND 
HOUSING be pleased to refer to the 
reply given to Starred Question No. 57 
on the 17th November, 1980 regarding 
unaut.horised constrtictton in Govern-
ment Quarters in Sarojini Nagar, New 
Delhi and state: 

(a) whether notice has since been 
served to the allottee of Quarter No. 
325 of C Block in Sarojini Nagar, New 
Delhi for 'removal of unauthorised con-
struction of one full room in the back .. 
yard of the said quarter; 

(b) if so, the reasons for not taking 
any further action even after expiry of 
the period given in the notice for re-
moval of the said unauthorised COD8-
truction; and 

(c) tbe time by which the said' un-
authorised construction is proposed to 
be removed? 

THE MINISTER OF PARLIAMEII-
TARY AFFAIRS AND WORKS ABD 
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HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) Yes. Sir. 

(b) and (e), The show cause notice 
was served On 10-2-81 asking the allot .. 
tee officer to remove the unauthorised 
construction within one month of the 
issue of the notice, In case the allottee 
officer fails to remove the unauthorised 
construction within the specified period 
further action to cancel the allotment 
and initiation of eviction proceedings 
under the Public Premises (Eviction 
and Unauthorised Occupants) Act, 1971 
will be taken. 

Telephone Exchange in TirunelveU 

900. SHRI K. T. KOSALRAM: Will 
the Minister of COMMUNICATIONS 
be pleased to state: 

(a) when the building ~as complet-
ed in Tirunelveli for locating the tele-
phone exchange; 

(b) whether the machinery that came 
to Tirunelveli some years back for this 
purpose was diverted to some other 
place and if so, the reasons therefor; 
and 

(c) when the Telephone Exchange in 
Tirunelveli will be commissioned? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHR'I KARTIK ORA ON) : (a) 30-8-
1979. 

(b) No. Sir, 

(C) During 1983. 

ShiftJng 01 Course of Ganga 

901. SHRI K. P. SINGli DEO: 

SHRI SATISH AGARWAL: 

Will the Minister of IRRIGATION 
be pleased to state: 

(a) whether it is a fact that Satellite 
photos have revealed' that river Ganga 
is shUtillg Its course in Murshidabad 
district of West Bengal; 

(b) whether it Is also a fact that if 
the shift is not checked it might lead 

to devastating floods and reduce water 
to Fal'akK"a; and 

(c) if so, whether Government have 
taken note of this serious situation; if 
so, what urgent remedial measures are, 
being taken? 

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRI 
Z. R. ANSAR'I): (a) to (c). The river 
Ganga in Murshidabad district down-
stream of Farakka Barrage has been 
causing erosion along its right bank. 
Protective measures have been taken 
up by the West Bengal Government, 
and the Farakka Barrage Authorities 
also have taken steps to protect the 
works of the Farakka Barrage complex 
likely to be affected by this erosion. 
No reduction on this account is antici-
pated in the supply of water to the 
Feeder Canal which draws supplies 
from the river Ganga upsteam of 
Farakka Barrage. 

Progress in Irrigation programmes in 
Orissa under Central Sector 

902. DR. KRUPASINDHU BHOI: 
Will the Minister of IRRIGATION be 
pleased to state: 

(a) the progress so far made in 
various irrigation programmes in the 
state of Orissa under Central Sector; 
and 

(b) the names of the irrigation pro-
jects in Orissa which are proposed to 
be implemented by Government during 
the next three years and the amount 
proposed to be spent for each of the· 
projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRI 
Z. R. ANSARI): (a) There are no irri-
gation schemes in the State of Orissa 
under Central Sector. 

(b) A Statement is laid on the Table, 
of the House. 
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Major and Medium Projects inclutkd in 1111 Sixth Fiw rear Plfm of Orissa 

«A) On-Ioang Projects 

en Multi·purposl and major 
._-----"----

Name of Project 

(i) Rengali 

(ii) Uppcr Kolab 

. (iii) Upper Indravati 

(iv) Mahanadi Delta 

(v) Salandi 

(vi) Anandapur 

(vii) Mahanadi Birupa Barrage 

Total: 
(II) Medium Schemes 

31 Nos. 

Total Outlay for on-going schemes. 

"(B) New Schemes 

(I) Multipurpose and Majo., 

(i) Ong ta~e II 

(ii) Indra Dam 

(00) Samakoi 

(iv) Suharnarekha 

"(v) Lower Indravati 

. (vi) Kanpur 

(vii) Ib 

" (viii) Mahanadi Chitroptola Irrigation Projects 

(ix) Lower Jonk 

"(x) Tel High Level Canal 

(xi) Hirakund Lift 

(xii) Extension of Hirakund Left Canal 

(xiii) Additional SpilJway of Hirakund dam 

(xiv) Rushikulva dam 

Total of (B) (I) 

II. Medium Scheme", 

9 NO!I. 

Total out ~  fOT new schemes 
'-.: 

J 

Outlay proposed in th~ State's 
6th Five Year Plan (R.;. ror~  

• 116, I ~ 

5'00 

4'0 

g'O 

24'00 

15'21 

39'21 
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state-wise procress under National 
Bural EmploJlII8at pro&Tamme 

903. SHRI ATAL BIHAR! VAJ-
PAYEE: Will the Minister of RURAL 
RECONSTRUCTION be pleased to 

state: 

(a) the State-wise progress under 
National Rural Employment Program-
me in the current year; and 

(b) the comparative progressive 
figures in the preceding two years 
under the Food for Work Programme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
BALESHWAR RAM): (a) State-wise 
progress under National Rural Employ-
ment Programme in the current year 
reflected by the foodgrains allocated/ 
Teleased and utilised is given in State-
ment 1. laid on the Table of the House 
[Placed in Library. See No. LT-1928/ 

ill· 

(b) The comparative progress figures 
in the preceding two years under Food 
for Work Programme reflected by the 
foodgrains allocated/ released / utilised 
is given in Statement II. laid on the 
Table of the House [Placed in Lib-
TaTy. See No. LT-1928/81]. 
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Suspension of work on Rajasthan 
Ca.ual 

905. SHar CHANDRADEO PRASAD 
VERMA: 

SHRI DAULA T RAM SARAN: 

Will the Minister of IRRIGATION 
be pleased to state: 

(a) whether it is a fact that the 
work on the second phase of Rajasthan 
Canal has come to a stand still; 

(b) if so, the reasons t:herefor; 

(c) the period lor which the work 
remained suspended stating the daily 
loss incurred as a result thereof; and 

(d) the measures taken by the Gov-
ernment to remove the bottlenecks; if 
any? 

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRl 
Z. R. ANSARI): (a) to (d). The Gov-
ernment ot Rajasthan which is execut-
ing the Rajasthan ~na  Project, has 
reported that whereas work on earth-
work, buildings and roads in Stage II 
of the Project is progressing, the lin-
ing of canals has been affected for 
want of adequate quantity of coal for 
burning tiles used for lining the canals 
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siBce October, 1979. The Central 
Government is assisting the State Gov-
ernment in arranging higher priority 
for the allocation of railway rakes for 
transportation of coal to the project 
site. The State Government has re-
ported that with the availability of 
coal in adequate quantity, the project 
could be completed in 1985-86 as sche-
du.led. 

Approval of Manual of Oftlce Pro-
cedure 

906. SHRI SURAJ BHAN: Will 
the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether it is a fact that a draft 
manual of office procedure was circu-
lated by the P & T Directorate to the 
P & T Administrative Offices in various 
States in 1972; 

(b) if so, whether it is also a fact 
that the same has not been approved 
SO far and the Administrative Offices 
are being run without any Manual of 
Office Procedure; and 

(c) how much further time is re-
quired to finalise the same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON): (a) No, 
Sir. The manual of office Procedure 
for P & T. Circles and Administrative 
Offices was issued provisionally on 
20th March, 1971 and tlhe administra-
tive offices were directed to adopt the 
same with immediate effect. 

(b) The provisional Manual of Office 
Procedure of 1971 was further revised 
and circulated to P & T Cirlces and 
Administrative Offices in July, 1980 to 
eJicit their views and suggestions per-
taining to the procedures laid down 
there. A few Admin,istrative OfHces 
have suggested some changes which 
are under examination in the P & T 
Directorate. 

(c) The same is expected to be fina-
lised soon. 

Financial Assisiance tor Bird Sanct1lary 
at Cbilka Lake In Orissa 

907. SHRI RAMA CHANDRA RATH:. 
Will the Minister of AGRICULTURE 
be pleased to state: 
(a) whether it is a fact that Orissa 

Government has requested the Centre 
to grant financial assistance for creat-
ing a Bird-sanctuary at Chilka lake; 

(b) if so, whether his Ministry pro-
pose to provide Central assistance for 
this purpose during 1981-82; and 

«(') the details thereof? 

THE MINISTER OF STATE IN THE. 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
R. V. SWAMINATHAN): (a) No, Sir. 

The State Government is competent 
to set up a sanctuary under the pro-
visions of the Wildlife (Protection) 
Act, 1972. 

(b) and (c). Does not arise. 

Pollution Caused by Bed-Rock Tyre 
and Rubber works in Bombay 

908. SHR! R. K. MHALGI: Will the 
Minister of WORKS AND HOUSING 
be pleased to state: 

(a) h~ther the pollution caused by 
the Bedrock Tyre and Rubber works in 
Bombay has reached serious health 
hazard; . 

(b) whether the pollution is serious-
ly affecting eye-sight of number of 
people, and 

(c) if so, whether Government pro-
pose to enforce any regulations, to 
compel the company to take adequate 
anti-pollution measures? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BIIlSHMA NARAIN 
SINGH) : (a) and (b). The ambient 
air quality monitOring conducted 
around the factory reveals that the 
factory is contributing pollutants such 
as SUs.pended particulate D18tter, sul-
phur dioxide and Nitrogen dioxide and 
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-causing ;l1ealth hazard to a certain 
-extent. 

(C) The factory was asked to instal 
the dust collection equipment to on~ 

tain air pollutants emitted by it. The 
machinery'installed by the factory was 
found defective and so the Bombay 
Municipal Corporation has issued a 
notice for revocation of permit of the 
.factory under Section 390 of the Bom-
bay Municipal Corporation Act. 

Kharif Production 

H09. SHRI DAULAT SINH.H ~ 

JA: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) the producUon of kharif iood-
grains during 1979-80; and 

(b) the final estimate of kharif food-
grains production for the year 1980-81? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
R. V. SWAM.INATHAN): (a) and (b). 
The production of kharif foodgrains 
for 1979-80 is estimated at 63.1 million 
tonnes. For 1980-81, final estimates 
have not yet become available. How-
ever, according to the preliminary 
assessment, the production of kharif 
foodgrains during 1980-81 might be 
about 79.1 million tonnes. 

Extension of operation Flood-I Pro-
gramme to Karnataka 

910. SHRI S. M. KRISHNA: Will 
the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the programme of 
Operation Flood-I has been or is pro· 
posed to be extended to the state of 
kamataka; and 

(b) if so, the number of outlets to 
be opened and in which of these cities 
these will be located? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
aURAL RECONSTItUCTION (.HIU 
ll. V. SWAMINATHAN): (a) No Sir. 

(b) Does not arise. 

Revamping of TelephOne ExeltaDp 
in Delhi 

911. SHRI S. M. KRISHNA: Will 
the Minister of COMMUNICATIONS 
be pleased to state: 

(a) what steps have been taken to 
revamp the functioning and stalling 
of telephone exchanges in the Capital 
especially those catering to the com-
mercial areas as a part of the scheme 
to overhaul the working of the Tele-
phone Department; and 

(b) the outcome thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): 
(a) A task-force consisting I,)f senior 
officers has examined the problems of 
Delhi Telephones and has recommend·· 
ed certain short-term and long-term 
measures. The important ones are:-

0) Gas pressurisation of junction 
and primary cables; 

(ii) Extensive maintenance of all 
telephone lines and instrun~ents  

(iii) Protecting the cables with 
half-ducts and laying of cables in 
ducts; 

(iv) Special testing of exchange 
equipments, particularly the inter-
exchange junctions; 

(v) Keeping continuous watch 
over the working of fault repail 
service. 

The staffing of exchanges parti-
cularly the trunks and special services 
is kept under constant watch. It has 
been decided to maintain a reserve of 
telephone operators fully trained and. 
time-seale-clerks to avoid delays ill 
recruitment procedures. In the mean 
time, the shortage of o.perators is be-
ing made good by employing short ... 
duty operators on short· term basil. 

(b) Implementation of the various 
measures is being done under a time-
bound programme and it is too early 
to quantify the improvements achlev .. 
ed. 
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Oraat of Bouse BuDdbl, Advance to 
Govel'Dment Employees 

912. SHRI K. LAKKAPPA: Will the 
Minister of WORKS AND HOUSING 
be pleased. to state: 

(a) whether Government have re-
cently issued new Rules o~ern~n  

sanction of House-building advance to 
the Government Servants; 

(b) if so, the details thereof; 

(c) whether the house-building 
advance at increased limits will also 
be admissible for the purchase of cons-
tructed flats of DDA and other Gov-
ernment Housing Boards; 

(d) if not, the reasons therefor; 

Upto 4-12-nn 

(I) 
--_ ........... -.-.. -----........ ... . ... . 

(e) the date fro:n which new rules 
ha '/e become operative; and 

(f) whether certain Government 
offices have not yet adopted these new 
rules and if so, the reasons therefor? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) In veiw of general rise 
in the cost of construction, Govern-
ment have recently amended House 
Building Advance Rules to enhance 
the Cost-celling limits of the houses 
to be built or purchased. The amount 
of House Building Advance that can 
be granted to a Government servant 
for building or purchasing a house has. 
however, not been changed. 

(b) Cost-Ceiling limits of houses 
(excluding cost of land):..-

N ow from 5-12-00 

(!.!) 

(i) ~  30,ono/-for all employees who:'1.." 75 months. Pay falb 
short of this amount. 

(i) Rs. 60,ooo/-for all employees. 
whose 7;:, months' basi c 
pay falls short of this 
amount; 

(ii) In respect of other Govt. Servant:> Rs. J. 25 lakhs or 7;:' 
months pay ufthe Government servant, whichever is less. 

(ii) R!d lakh for employees whose 
75 months· basic: pay ex-
ClTds Rs. 60,000 but. is It:ss 
than Rs. r lakh; and 

(c) There is no increase at all in the 
amount of House Building Advance 
admissible as stated at (a) above. 
Previously for houses costini. more 
than the limit indicated below (b) (1) 
above no House Building Advance was 
admissible. But now where the cost 
of house/flat does not exceed the limit 
stated below (b) (2) above House 
~ui din  ! ~ e can be drawn by 
Ule Government servant for the pur-
cbase of fiat construded by DDA or 
other Government Housing Board or 
tor construction of a house. 

(d) Does not arise. 

(e) The enbanced cost-ceiling limits 
of the houses/flats take effect from 
~th December, 1980. 

(iii) Rs. I' 5 lakhs or the emplo-
y('es' 75 months' pay 
whichever is less, for others. 

(f) Does not arise. 

Allotment and Supply Of Rice to states 

913. SURI SAMAR MUKHERJEE: 
Will the MinIster of AGRICULTURE 
be pleased to state: 

(a) the allotment and supply of rice 
to the States during 1980, State-wise; 
and 

(b) the requirement of these States 
during the above period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL REcONSTRUCTION (SHRI 
R. v. SWAMINATHAN): (a) and (b). 
A statement is attached. 
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Statewise demand, allotment and offtakl of ric. /rom Central pool during the year 1980 
for "u"lie Distribution System 

(Figures in 1000 tonnes) 
__ r~  __ .. ----"------- -----
States Demand Allotment Offtake 

_ ... -'.-'- a ____ • _____ 

----------_._-
Andhra Pradesh. 446.0 489.67 2°9·2 

Assam 61g.1 445.0 233'3 

Bihar 655.0 ,°5.0 77·8, 

Gujarat ~  117.0 82·8 

Haryana 1.25 1.25 2.0 

Himachal Pradesh 3.65 3.65 2·2 

Jammu & Kashmir 147·4 164.0 105.6 

Karnataka 60.0 75.0 24· 1 

Kerala 1620.0 ~  77J '9 

Madhya Pri!desh. 780.8 820.B 355'0' 

Maharastra. 67°·0 710,0 433 5 

Manipur 42,5 42.5 16.0· 

t~ ha a a 87·0 76.0 4401 

Nagaland 55.0 !l0'o 22.8 

Orissa 535.0 565.0 J40'4 

Punjah 10.6 12. J 0'3 

Rajasthan 47·0 J13'0 2'3 

8ikkim 33,:i :~  :1 '9'4-

Tamil Nadu J7t;Z·5 192.5 56'4 
Tripura J07'0 103.0 53·7 

Uttar Pradt'Sh 879.0 929.0 36J '5 

West Bengal 1881.6 ]931.6 867·0 . 

Andaman & Nicobar Islands. 11.0 J 1.0 4'4 
Arunachal Pradesh 39.6 3°·08 16'3 

Chandigarh 0.8 1. I 0.:3 

Dadra & Nagar Haveli 0.12 0.12 Neg 

Delhi ,6· 1 83.03 69" 
Goa, Daman & Diu 46.02 46'04 29'9' 
Pondicheny 4.0 3'7S 4·6, 

Mizoram Bo.17 "'44- 29'5· 
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''Openlng of Post Ollcs, Telegraph 

OtIlces and PCOs in the ()ountry 

914. SHRI SAMAR MUKHERJEE: 

Will the Minister of COMMUNICA-

"TlONS be pleased to state; 

(a) the number of Branch Post 

Offices and PCOs opened in the country, 

State-wise, at the end of 31st December, 

1980; 

(b) the number of Branch Post 

. Offices and peos to be opened during 
the current year. state-wise; 

(c) the number of villages which do 

not have Post Offices in the country 

till now, State-wise; 

(d) when Government will be able 

to open Post Offices in each village of 

the country? 

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS 

(SHRI KARTIK ORAON): (a) to (c). 

state·wise number of existing branch 

post offices as on 31st December, 1980 

and the number of villages having no 

post office are set out in Statement 1. 

In Statement II, is given State-wise 

number of long distance peos opened 
'upto 31 December, 1980. The State-

·wise targets for the year 1981-82 are 

;under finalisation. 

(d) It is not proposed to open a post 

'omce in each village of the country. A 

'post office is opened in a village if it 

,satisfies the prescribed departmental 

norms based on minimum population 

and distance from the nearest post office 

.. and t_ estimated financial resu.lts. 

Statemeat-I 

Name of the No. of No. of 
Circle B.Os as villages 

on not hav-
31-12-80 ing post 

office!. 

---.-....... ~
I. Andhra 11,362 12,833 

2. Bihar 8,451 57,888 

3. Delhi 124 54 

4. Gl\iarat 6,566 10,744 

5· J. & K. 1,002 5,391 

6. Kcrala !.I ,45 I 3 

,. Karnataka 6,500 18,755 

8. Madhya Pradesh 7,g80 61,861 

g. Maharashtra and 
Goa 8.901 2;'),968 

10. N.li:. Circle 

Assam 2,493 19,[42 

Tripura 5°4 4.166 
Manipur 440 1,462 
Meghalaya 347 .:1:.224 
Mizoram 213 9 
Nagaland 182 312 

AruIIachal Pra-
desh 157 2,784 

I I. N. W. Circle 

Punjab 2,887 8,929 

Haryana 1,699 4,643 

Himachal Pra-
desh 1,894 14,670 

Chandigarh 5 19 

12. Orissa 5,939 40,280 

13. Rajasthan 7,461 27,306 

14. Tamilnadu and 
Pondicherry 7,398 876 

15. Uttar Pradesh 13,925 96'941 

16. West Bengal, 5,922 31,283 
Sikkim and 98 

A&N 325 
----.. -----

Total: 1,04,803 4,5'),q'i 
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Statemeat-B 

Circle No. of 
long dis-
tance 
PCDs 
opened 
upto 
31-12-80 

._----------

I. Andhra Pradesh 

2. Bihar 

3. Gujaral Circle including 

(a) Gujarat .  .  } 
(b) Dadra, Nagar Haw'li 
(c) Daman, Diu 

4. Jammu and Kashmir 

5. Kcrala Circle including 

(a) Kcrala 1 
(b) Lakshadwccp Islands J 

6. Karnataka 

7. Madhya Pradc!lh 

8. Maharallhtra Circle including 

(a) Maharashtra 

(b) Goa 

~  North Eastern Circle inclu-
ding 

(a) A'Isam 

(b) Amnachal rad ~b 

(c) Manipur . 

(d) Megbalaya 

(c) Mizoram 

(f) Nagaland 

(g) Tripura 

10. North Western Circle inclu-
ding 

(a) Purdah 

(b) Harvana 

(c) Himachal Pl'adesh 

(d) Chandigarh 

3 

157 

1025 

60B 

B 

50 

8  • 

112 

6 

----------, •. ------
:3 

I t. Orissa 

12. Rajasthan 

13. Tamilnadu Circle including 

(a) Tamilnadu 

(b) Pondicherry 10 

14. Uttar Pradesh . 

15. West Bengal incll1ding 

(a) West Bcngal 553 

(b) Sikkim 16 

(d A. & N. Island'! 6 

._------._------'--

Drinking water 

915. SHRI SAMAR ~ : 

Will the Minister of WORKS AND 

HOUSING be pleased to state: 

(a) the number of tube-wells and 

wells dug for drinking water during 

the last 'three years, state-wise and 

year-wise; and 

(b) the ta'rget for the year 1981? 

THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND WORKS AND 

HOUSING (SHRI BHISHMA NARAIN 

SINGH) : (a) The number of villages 

covered with drinking water supply by 

tube-wells and other sources during the 

last three years, State-\\ise and year-

wise is indicated in the statement an-

nexed. 

(b) The target of coverage for the 

year 1980-81 is about 32.000 villages. 
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_____ No$. of villag,s providld with water suPpl., 

1977-78 1978-79 1979-80 
._-------. ------

I. Andhra Pradesh . 478 360 

2. Assam 390 1478 

3. Bihar. 4333 3140 

4. Gujarat 309 7112 

5. Haryana 125 130 

6. Himachal Pradesh 497 1289 

7. Jammu & Ka'!hmir 177 216 

8. Karnataka 3666 ~  

9. Kerala 31 15 

10. Madhya rad~sh 1857 1654 

1 J. l'v[ahara .. htra 261 :.!OJO 

12. Manipur 18 29 

J3. Meghalaya . 8 28 

14. Nagaland 47 74 

J5. Orissa 898 :.'!993'" 

J6. Punjab 202 136 

J 7. Rajasthan 365 :i53 

18. Sikkim Nil JI9 

19. Tamil Nadu 2006[ 14B5{ 

20. Tripura 87. :-\00 

21. Uttar Pradesh 859 1585 

22. West Bengal 1415 432 

23. A & N Islands 9 4 

24· Arunachal Pradesh 6g 69 

25· Chandigarh 

26. Delhi Nil 11 

27. Dadra & Nagar Haveli 

28. Goa, Daman & Diu 12 2 

29. Lakshadweep 

30. Mizoram 6 2 

3 I. Pondicherry 10 12 --
18,832 22,632 

.---------.. ----------------
• Includes partially covered villages. 
£ Includes hamlets also. 
t Docs not include coverage under ~  

921 

3319 

8[6 

J302 

219 

74 

230 

1250 

216t 

18 

119 

20 

Nil 

26,911 
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e~ a e tele-communicatlon In 
lIaDlpaJ-AsaD80I-Bardwaa Ia Wed 

BeDpl 

916. SHRI SAMAR MUKHERJEE: 

SHRI M. ,ISMAIL: 

Will the Minister of COMMUNICA-
'TIONS be pleased to state: 

(a) whether Government propose to 
introduce micro-wave telecommunica-
tion system in Raniganj-Asansol-Burd-
wan section of West Bengal; and 

(b) if so, when micro-wave system 
would be introduced in this section? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON): (a) Yes, Sir. 
However, the microwave system pro-
posed will serve Asansol, Raniganj and 
Durgapur but not Burdwan. 

(b) The system is expected to be in-
troduced during 1982-83. 

-ConversiOn of Telephone Exchange at 
Ghumal"iriD, B. p. to'cross Bar Man-

ual EicUn,e 

917. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of COM-
MUNICATIONS" be pleased to state: 

(a) whether the conversion of SAX 
Telephone Exchange at Ghumarwin, 
District, Bilaspu'r of Himachal Pradesh 
to a C. B. Manual Exchange has been 
sanctioned; and 

(b) if so, the likely date by which the 
conversion would be effected? 

THE lV.cINISTER OF STATE IN THE 
MINISTRY 01' COMMUNICATIONS 
~ I KARTIK ORAON): (a) Yes, 
SIr. 

(b) By 30.9.81. 

Iuereasect CeDtral AlllstaDee for B ..... 
iDr In Karaataka 

918. SHRI G. Y. KRISHNAN: 

SHRI K. MALLANNA: 

Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether the Government of Kar-
nataka has approached the Union ~ 
vernment regarding increasing financial 
assistance for the plan allocation for 
housing sector to meet the State; and 
demands for houses in that State; and 

(b) if so, the details regarding the 
financial assistance provided by the 
Central Government in this regard? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) No formal" request from 
the State Government of Karnataka for 
increasing financial assistance In the 
plan allocation for housing sector has 
been received. 

(b) Does not arise. 

Post Oftlces, Telegraph Omces ... 
p.e.o'. opened lD West Bengal 

919. SHRI SOMNATH CHATTER-
JEE: Will the Minister of COMMU-
NICATIONS be pleased to state: 

(a) the number of Branch Post Offi-
ces, Teleeraph Offices and PCOs open-
ed in West Bengal, District-wise, upto 
315t December, 1980; 

(b) the target for the year 1981, Dis-
trict-wise; 

(c) the number of villages of West 
Bengal do not have post offices till now. 
District-wise; and 

(d) when the villages of West Bengal 
will get post offices facility? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON): (a) to (c). 
The number of Branch Post Offices op-
ened from 1 April 1980 to 31st Decem-
ber 1980 in tile different districts of 
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Weat Bengal and the number of villa-
8e8 which do not have post offices are 
aet out in statement-I. Statement-II 
gives the district-wise total number of 
telegraph offices and long distance 
PCOs existing in each district of West 
Bengal and the target for 1981. The 
target for opening of branch post 
offices for 1981-82 is still under 
flnalisation. 

(d) Post office facilities are being 

progressively extended in a planned 

manner according to norms adopted bY 

the department from time to time. 

However. it is not proposed to open a 

post office ifi each village of West Ben-

gal. 

Stateaneat - 1 

-------.... -.---------_.-
81. 
No. 

I. 

Name of District 

Darjf>cling 

2. Jalpaiguri 

3· Cooch }khar 

4· West Dinajpur 

5· Maida 

6. Murshidabaci 

7· Nadia 

8. 24 Parganas 

9· Howrah • 

10. Hooghly. 

II. Burdwan 

12. BirbhuIll 

13· Bankura. 

14' Midnapur 

15 Purulia 

Sl.No. District 

I. Bankura. 

sz. Birbhurmo 

3. Burdwan 

No. of branch pOllt 
offices open ~d from 
1St April, 1980 to 31St 
December, 1980. 

Nil 

5 

5 

22 

2 

5 

8 

I2 

StateJneDt .. n 

Numbt'r of villages 
that do not have 
post offices. 

:i81 

50G 

BBo 

28B6 

1352 

922 

2006 

2068 

.------.. ---... -------
Opened lIpto 31-12-80 Targets for 1981 

Telegraph LD PCOs. Telegraph LD peDs 
Offices Offices 

--------------_._---------

66 

66 

3 

4 

4 

5 

13 
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4· Coochbehar 

5· Darjeeling 

-6. Hooghly 

'7· Howrah • 

:8. Jalpaiguri 

9· MaIda 

10. Midnapur 

II. Murshidabad 

12. Nadia 

'13' Purulia 

14· 24 Parganas 

15· West Dinajpur 

~ .----' ... , ... __ ..... _----

92 O. "1) fif(m r~ : CflfT 
fitm ar< ~~ ~ n r liefi ~ 

~ ctft !ilfT i~it fip 

( Cfi ) CflIT ~arr :r ~ i ~  

~~  ~ ~ t t~~ 

~ ~ ~ ~ i i~: n ui  cIiT 
C\ 

~ ~n t iitt ~ ~ 
~ Cfit ; 

(.-) CflIT ~ ~ d  ;f; ~  

~ ~ ~~ * ~ ~ ~  
;cf; ,fcr{m it ~ cfi ~ ~ 
~ i~~~ ~ ~ ~ ~  

$ll< 

(tf) ~ 6.f, ttl CflIT ~ ~ 
;r ~ ~ it ifftf iiI'R ctT t ~ 
~I! i ~  ;f; fw.( ~ i i ~ 

;fit ttl t ? 

2 3 4- 5 
--------._ . .. . 

37 20 8 7 

53 18 2 2 

55 38 3 3 

39 II 3 3 

91 33 4 4 

53 26 8 7 

147 79 12 10 

66 40 7 4 

68 36 4 4 

53 20 4 4 

146 32 6 5 

43 28 5 4 

ftrm ~  U'"" ~ Qi ~ 
t~ o no~  : 

(if) ~ SI'!lTmt:r UU ~ 

~~~~i ~~ 

~ rtfi m i ~ ~ ~~ 

~ tn:, ~ cfi Cfil9 i i i~ 
C\ ~ 

ci ~ ~ t te ~ ~ ~ ~ I 

(.-) ~  ~  ~  ~ i ~ 

cfi WA ,qCh" 'lR i ~  ;r ~ 
~~ t  

(tf) ~ Ii ~  ~ ~ q 
~ ft'lrr t ~ ~ ~ ~ ~ 

~ \jff:q ctft ~ ~ ~ I 

921. "1) <I", .. ar~ umn: m 
~ m 'A11nW lttt lit ~ ifft' 
tmmAi': 

(ilfi) CfllT ~ " t At ~ ~ 
~~ ~~~ i r 
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(tr) ~ ~ q"( ~ min' 

ri ~ en ~  l ? 

~~ Itili ft1n ~ ! ~ limn" 
• 

Qi ("1' lI'laf ~ fq) 

( if) ) \;fr I "1lff I 

AutOmatic Telepboae Exchange at 
SUchar 

922. SHRI SONTOSH MOHAN DEV: 

Will the Minister of COMMUNICA-

TIONS be pleased. to state: 

(a) whether it is proposed to instal 

an automatic telephone exchange at 

Silchar; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS 

(SHRI KARTIK ORAON) : (a) Yes, 

Sir. 

-----.. ---------.. ---------

(b) Installation of a 20lJO line con-
tainerized automatic exchange haa;. 
been planned for Silchar. Tenders for-
such exchanges are expected to be re--
leased shortly. 

Barring any unforeseen problems the' 
exchange is expected to he commis-
sioned in 1984-85. 

Rural industrial projects in Assam: 

~  SHRI SONTOSH MOHAN DEV: 
Will the Minister of RURAL RECONS-
TRUCTION be pleased. to state: 

(a) the progress so far made by the' 
rural industrial projects in Assam; 

(b) whether any survey under the-
rural industrial projects in Assam 
has been completed; and 

(C) if so, the details thereof? 

THE MINISTER OF STATE IN THE' 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
BALESHWAR RAM): (a) Rural In-
du·stries Projects programme, which 
was in operation in three districts of 
Assam, was merged v.ith centrally 
sponsored district industries centres 
programme with effect from 1st May, 
1978. District industries centre is an 
institution at the district-level •. which 
provides al] the services and facilities 
to the entrepreneurs under one roof, as"· 
far as practicable, for setting up vil-
lage and small industries, Ten district. 
industries centres have been sanction-
ed in stages in Assam to cover all the-
ten districts of the State. The physical 
progress, as reported by the State Go-
vernment, in respect of the nICs is. 
gi ven below:-

Year No. ofI?IC:. report- No. of new units sct up Additional employ-
. 109- -------.. ~ ..... nt('nt generated (No., 

Artisan Small Total uf p«>rsons.) 
based scale 

~ ~ . . ~ ...... .. .. ----_ ... ~ .... 

1978-79 :} 35 99 134- 713 

1979-'80 5 1188 434- 1622 5844 
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(b) and (c). Surveys including action 
plans have been completed in five 
DIes 'Of the State, namely, Dibrugarh, 
eachar, Goalpara, Camrup and Now-
gong. These surveys and action plans 
concentrate on demands, skills, sur-
plus resources of the district concern-
ed and pr<wide details of programme 
(block-wIse) bringing out financial em-
ployment and production potentials 
separately fOr artisan-Eased activities, 
tiny and small scale units. These also 
pro id~ estimates of the quantities re-
quired of different inputs and the orga-
nisational support ·needed to implement 
the prugramme. These also contain in-
formation in respect of industrial acti-
vities to be promoted through sche-
duled castes and scheduled tribes and 
women entrepreneurs. Detailed guide-
lines for undertaking the ~ ur e s and 
preparIng action plan have been provi-
ded by the Ministry of Industy. 

Sugar Policy for Current Season 

924. SHRI MANPHOOL SINGH 
CHAUDHURY: Will the Minister of 
AGRICUL TURE be pleased to state: 

(a) whether it is a fact that the 
sugar mill owners have suggested for 
the removal of Governmental con-
trol on sugar; 

(b) the steps taken by o ern~ en t 
thf'reof.l; 

(c) whether Government propose to 
han ~ the sugar policy fur the cur:ent 
season; and 

(c) 1f so, th~ details thereof? 

~ MINISTER' OF STATE IN THE 
MINISrRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
R. V. SWAM,INATHAN): (a) The 
Indian Sugar Mills Association has 
suggested that sugar be decontrolled. 

(b) to (d). After careful considera-
tion. the Government have decided to 
continue, for the present, the policy at 
partial control on sugal' \1\;th a dual 
pricing 8yltem. 

ExcavatlOD ill Mltblla 

925, SHR1 BHOGENDRA JHA: Will 
the Minister of IEDUCA TION AND SO-
CIAL WELFARE be pleased to refer to 
the reply given to Unstarred Question 
No. 92 On the 17th November, 1980 re-
garding excavation in Mithila and 
state: 

(a) whether the suggestions for ex-
cavation of the historical ('ultural sites 
referred in the question have be~n or 
are proposed to send to the Govern-
ment of Bihar for excavation and eva-
luation and assessment of problem-
orienta tion: 

(b) if so. the details thereabout; 
and 

(c) if not. the reasons therefnr? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE (SMT. SHEILA 
KAUL): (a) to (c). No ~u h sug-
gestions have been or are proposed to 
be made to the Government of Bihar 
in view of the facts already stated 
in reply to the Lok Sabha Unstarred 
Question No. 92 on 17_11-1980. 

Opening of post Omees in Bihar 

926. SHRI BHOGENDRA JHA: Will 
the Minister or COMMUNICAT[ONS 
be pleased to state: 

(a) whether Bisti and Baraha Branch 
Post Offices are proposed to be pro-
moted to sub-post offices and at Kha-
juri (Madhubani bloc), Manoharpur 
(Umagaon bloc) and Kumhrouli (Ja-
ley bloc) new branch post o i e~ are 
proposed to be opened; 

(b) whether anY member of Parlia-
ment has made representation to the 
P.M.G., Bihar; and 

(c) if so, Government's reaction 
thereon? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): 
(a) to ( c). The upgradation of Biafl 
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and Baraha branch post offices to sub-
post offices has not been found justi-
fied. The opening of new post offices 
at Khajuri (Madhubani bloc) and 
Kumhrauli (Jaley bloc) are justified 
according to the Deoartmental norms. 
Postmaster General, BIhar Circle re-
ports that he bas not received any pro-
Posal for opening a post office at Ma-
noharpur (Umag"ao"ri-bloc) nOr any 
represeniatl6n from any Member of 
Parliament in this behalf. 

Irriratioa Projects sanctioned for 
Karaataka 

927. SHRI JANARDHANA POO-
J A.R,Y: Will the Minister of IRRIGA-
TION be pleased to state: 

(a) what is the number of Irrigation 
Projects sanctioned for the Karnataka 
State dUring the last five years; 

(b) what is the present position of 
these irrigation projects; and 

(d the total land in hectares that 
will be irrigated after the completion 
of these projects? 

THE MINISTER OF STA TE IN 
THE MINISTRY OF IRRIGATION 
(SHRI Z, ~  ANSARI): (a) The Gov-
ernment of Karnataka have reported 
that one major and 8 medium irriga-
tiOn projects of the State were approv-
ed during the last fiVe years. 

(b) Of the above, beadworks and 
canal works are in progress in respect 
of the major project and six medium 
projects. The preliminary works are 
in progress in respect of the remain-
ing two medium projects. 

(c) A total area of 4.63 lakh ha. of 
land will be irrigated after all these 
projects are completed. 

Proposal from Kamataka for preven-
tion Of erosion 

928, SHRI JANARDHANA POO-
JAR.Y: Will the Minister of IRRIGA-
TION be pleased to state: 

(8) whether ·Centre have received 
any proposal from the Karnataka 
Government for prevention 01 erosion 
on Coastal Karnataka; 

(b) what are the places that are 
affected by sea erosiOn in South Ca-
nara; and 

(C) the amount asked for by the 
State Government in tbis regard and 
Governm"ent's reaction on it? 

THE MINISTER OF STATE IN 
THE MINISTRY OF IRRIGATION 
(SHRI Z. R. ANSA.Rl): (a) It is under-
stood that the Government of Karna-
taka has drawn up a scheme for pre-
vention of erosion along the sea coast 
in Kal'nataka at a cost of Rs. 60.3 
crores. However, the scheme has not 
yet been received for approval by the 
Central Government. 

(b) ThJe places reportea as affected 
by sea erosiOn in South Canara are as 
under:-· 

1. Maravanthe 

2. Coondapur 

3. Hangarakatta 

4. Seethanadi 

5. Thonse 

a. Gujjadi 

(a) KoHur ~i er 

(b) Haladi River 

6. Kemmannu Hoode 

7. Vodabandeswar (Malpe) 

8. Uliargoli to Padukere (Malpe) 

9. Kaup-Polipu 

10. Mulur, Bappanad 

11. Sashihitlu 

12. Gurupur River (Monepu) 

13. Mangalore (Mouth of Nothra-
vathy and Gurupur River): 

(a) Bengre (b) Ullal 

(c) Works required for prevention 
of sea erosion Tarm -Pirt of the flood 
control sector and funds required for 
such works are provided by the State 
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tiovemments in their respective Plans. 
Central Government provides only 
block loans and grants. 

Construction and up&1'Bdation of vu-
lage Roads in District Koraput, 

Orl •• 

929. SHRI K PRADHANI: Will the 
Minister of RU.RAL RECONSTRUC-
TION be pleased to state: 

(a) whether his Ministry executes 
the construction and upgradation work 
of village roads every year under the 
minimum needs programme in differ-
ent states; 

(b) if so, the number and names of 
the village roads upgraded and the 
new roads constructed linking the Na-
tional Highways in Koraput district 
of Orissa during 1978-79 and 1979-80; 
and 

(C) the number of village roads 
identified for upgrada'tion and the 
name of new link roads to be cons-
tructed in Koraput district during 
1981-82 and the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI BALESHW AR RAM): (a) No, 
Sir. The responsibility for the con-
truction and upgraaation for rural 
roads under the ,Minimum Needs Pro-
gramme rests with the State Govern-
ments/UTs as the Programme is in 
the State Sector. 

(b) and (c). This information is 
being collected from the State Govern-
ment and will be laid on the Table of 
the House. 

Sale of Indian StampS Abroad 

930. SHRI K. PRADHANI: Will the 
Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether it is a fact that stamp 
dealers abroad are not very keen on 
promoting sale of Indian stemps; 

(b)o whether it is also a fact that 
some of our commemoratives are not 
only drab but unimaginatively design-
ed and SO are of little interest outSide 
India; 

(c) if so, whether Government rea-
liSe that this land of colour, variety, 
history and cultural wealth should be 
poorly reflected on postage stamps; and 

(d) if so, the steps Government have 
taken in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON) : 

(a) No, Sir. 
(b) No, Sir. 

(c} Does not a rise. 
(d) Does not arise. 

Te1ieoommuDication net work 

931. SHRI GIRDHAR GOMANGO: 
Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether his Ministry has select-
ed the districts to develop telecommu-
nication networks according to new 
technological patterns in int.egrated 
way in development plan of telecom-
munication sector for the year 1980-
85; 

(b) if so, the criteria adopted for the 
selection of the Districts therefor and 
the names of Districts and areas there-
in; 

CC} the names of the tribal districts 
and areas covered under this new 
scheme therefor; 

(d) whether the concerned circles 
have intimated the deCision and to 
prepare the schemes of telecommuni-
cation networks as per the guidelines 
to submit the report to his Ministry 
for funds; and 

(e) if so, the funds planned and 
utilised SO far in the year 1980-81 and 
proposal for the next financial year? 
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THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON) : 
(8) Yes, Sir. 

(b) Criteria adopted fQr the selec-
tion of these districts was based upon 
varying o p e i~ies SUch as hilly 
coastal, backward rural, tribal, dis-
tricts with sparse' ciistribution of popu-
lation and districts with higb density 
of population, pattern of telephone 
traffic etc. 

Names of Districts 

I. Krishna (.A.P.) 

2. North Lakhimpur sa ~ . 

3. Katihar-Purnea (Uihal') 

4. Mt'hsana (Gujaral': 

5. Nadiad (Kaira) (Gujaral: 

6. lJtotgaon (Kamataka, 

7, Atlf"pfW"Y (K ... rala) 

8. Kotaba (.\laharashtra) 

g. &horr-Bhopal (M.P.; 

10. Korapul (Orissa) 

II. Sangrur (Punjab) 

12. Barmrr (Rajasthan) . 

13. South Arcot (T.N'.) Poncli-
ctwl'ry. 

14. Agra (U.P.) 

15. Mathura (U.P.) 

16. MUflihidabad (W. Bengal) 

I'. Jalpaiguri (W. Bengal) 
18. Mokokchung (Nagaland) 

TUMlsang Du. 

Kohima Do. 

r ~a in 
Sq. Km:4. 
(Sourc,r: 
Statisti ca I 
Abstrad, 
Tndia.Ic)7B.) 

9.015 

26.960 

6,245 

5·5°0 

(c) Names of Tribal Districts:-

South Arcot (T.N.), Murshidabad 

and Jalpaiguri (W. Bengal), North 

Lakhimpur (Assam) and Korapu t 

(Orissa).-Area covered-62.2 Thou-

sand Sq. Kms. 

(d) Yes, Sir. The Circles have been 

intimated of the decisiOn but schemes 

for integrated. telecommunication net-

works have been cieveloped by a spe-

cial Task Force at the Directorate and 

adequate prOvision of funds has been 

made in the VI Plan (WSH-8S>, 

(e) Implem.entation ()of Slchemes maY 

p;tiysically commence from W82-S:{, As 

such. no funds haVe been provided in 

19S0-S1 and 1!181-S2. 

Import of Rice 

9:tc. SHRI CHiRAN.J: LAL SHAR-

MA: Will the Minister of AGRICUL-

TURE be p1eased to s~ tte: 

(a) \\llether Government propose to 

import rice in order to build up buffer 

stocks; 

(b) if so. the details thereof: and 

(c) the steps taken to meet the pre-

sent shortage of rice in the country? 

THE MINISTER OF STATE IN 

THE MINISTRY OF AGRICULTURE 

AND RURAL RECONSTRUCTION 

(SHRI R. V. SWAMtNATHAN): (a) 

No, Sir. 

(b) Does not arise. 

(c) The stocks of riCe with the pub-

lic agencies are adequate to meet our 

requirements. 
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Quaatum of sUlar AUoUed to Various 
states in 1988 

933. SHRI CHIRANJILAL SHARMA 
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) the amount of sugar despatched 
to various States during 1980; and 

(b) the target-for the year H)81? 

THE MINISmR OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
R. V. SWAMINATHAN): (a) Against 
the monthly levy sugar quot'as allotted 
in favour of the Food Corpo'ration of 
India for supply to the 17 States/ 
Union Territories and in favour ·of the 
remaining 14 direct allottee States. the 
total quantity of levy sugar despatched 
by the factnries in h~ year 1980 was 
about 30.80 lakh tonnes. 

(b) Based on the existing monthly 
levy sugar quota of 2.71 lakh tonnes for 
allocation to various State Govern-
ments, the total requirement of levy 
sugar or various States for the year 
1981 comes to about :~  lakh tonnes, 
whiCh quantity for the present, may be 
taken as the target fer despatch ·of levy 
sugar to different States during the year 
war. 

Demand fOr Settinl' up of SOUr mills 
in Northern states 

934. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) the total number of applications 
received from Northern States to set 
up flour mills, State-wis.e; and 

(b) the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
R. V. SWAMINATHAN): (a) and (b) 
Because of the ban on the setting up of 
new units of what soller ftour mills in 
the large scale and medium Scale sec-
tors the applications received for sett-
ing up such units have been or are 
being rejected. The ban waS 

partially lifted between the period 
from 29th June, 1979 to 24th May, 1980 
during which period State Governments 
were authorised to permit setting up of 
small scale units up to 30 tonnes per 
day capacity. Of these, 47 ha\·e applied 
to the Central Government from Nor-
thern St ates for issuing a licence under 
IDR Act. 1951. The number of appli-
cations. State-\\ise, from Northern 
States are given below: 

l.J&K '7 

2. Punjab 19 

:J. Haryana 5 

4. Himachal 2 
Pradesh 

5. uttar Pradesh 10 

6. Delhi 4 

47 
----.. ---.. _------._----
Their justifiability is under exami-
nation. 

Construction of ura ~ Roads in 

Orissa 

:~  SHRI HARIHAR SOREl':: Will 
the Minister of RURAL RECONSTRUC-
TION be pleased to state: 

(a) the number of rural roads ('ons-
tructed in Orissa under the ~ ini u  

Needs Programme during ~ : 

(b) the number of 'rural r()ads in 
Keonjhar District of Orissa constructed 
and repaired during the above period; 

(c) whether his Ministry has sent 
guidelines to various States to fix tar-
get of implementation of the Minimum 
Needs Programme. year-wise (1981-
85); 

(d) if so, the expected time of l'eceiv-
ing reports from va ~ ious State Govern4 

ments in this regard; and 

(e) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
BALESHWAR RAM): (8) and (b) In-
formation is being collected from the 
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State Government and will be laid on 
the table of the House. 

(c) The national norm laid down for 
rural roads as part .of the Minimum 
Needs Programme is that all villages 
with a population of 1500 and above, 
and about 50 per cent of the total num-
ber of villages with a popUlation of 
1000 to 1500 will be linked with roads 
by 1990. 50 per cent of the total number 
of villages required to be so covered are 
targetted to be linked by 1985. 

(d) and (e) Rural roads under the 
Minimum Needs Programme are in the 
state sector and as such state Gove-
rnments are not required to send 
regular reports to the Govt. of India. 
However, reports are called for from 
time to time. 

Central Guidelines for Socia) 
Welfare Programme 

936. SHRI HARIHAR SOREN: Will 
the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to 
state; 

(a) whether his Ministry has sent 
Central guidelines to State Govern-
ments to implement some socia} wel-
fare programme; 

(b) if so, whether any such program-
me has been extended to Orissa for the 
welfare of the disabled weaker and 
deprived children; and 

(c) the details in this regard? 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI S. B. 
CHA VAN): (a) to (c) A statement is 
attached. 

statement 

Selected Social Welfare programmes 
are implemented through the State 
Governments. Schemes and .other 
circulars in respect of these are for-
warded to State Governments from 
time to time. 

Details of vaious social welfare pro-
gra:n.mes extended to Orissa for the 
welfare of children (including disabled 
weaker and deprived children) are 
given below;-

1. Integrated Child Development 

Services 

Ten Integrated Child Development 
Services projects are in existence in 
Orissa. Five more projects have been 
aUotted to Orissa for 1981-82. The pro-
ject provides a package of service. 
comprising .of Supplementary Nutrition, 
Immunisation. Health Check-up. Re-
ferral Services, Nutrition and Health 
Education and Non-formal Education 
to children and mothers. Normally and 
IeDS project provides services to a 
population of one lakh through 100 
aganwadi centres in Rural/Tribal 
Areas and to a popUlation of 35.000 
through 50 anganwadi centres in Tribal 
Area. 

2. A rea Development programme 

Special assistance has been given 
thr.ough UNICEF assisted programme 
for economic development, literacY. 
health and nutritional status of children 
belonging to weaker sections of the 
Society in disadvantaged areas of the 
State. 

3. S·cheme jor the Welfare of Child-

Ten in need of CaTe and PTotection 

Financial assistance has been given 
to voluntary organisations through the 
Government of Orissa for maintenance 
of 335 children for providing services 
such as shelter. food, clothing. educa-
tion, vocational training etc. to aban-
doned neglected ana homeless 
hi dr~n  

4. Nutrition 

The following programmes are in 
operation in Orissa: 

1. Ba ~adi Nutrition for pre-school 
children. 

2. Food for Nutrition-for infants 
and pre-school children. 

3. Special Nutrition-for pre-school 
children, expectant and nursing 
mothers. 
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(4) Care Assisted Programmes-
for pre-school children. 

5. World Food Programme-for pre-
school children, pregnant and nurs-
ing mothers. 

5. International Year of the Disabled 
Persons 

The Government of Orissa have been 
requested to set up its own Committee 
at state level and finalise state Plan 
of Action for International Year of the 
Disabled Persons to enable them to 
take prompt action at all levels to im-
plement the programmes for the wel-
fare of children. 

6. Scholarship Scheme 

The State Government has been ask-
ed to implement scholarship schemes 
for the physically handicapped stu-
dents to assist them to secure academic 
education or in plant training so as to 
enable them to earn a living. 

Funds for SmalJ Farmer Develop-
ment Agency 

937. SHRI MANMOHAN TUDU: Will 
the Minister of RURAL RECONS-
TRUCTION be pleased to state: 

(a) the amount allocated to Orissa 
during 1979-80 and ID80-81 for the 
small ar ~r development agency; 

(b) the number of small and margi-
nal farmers have been benefited in 
Mayurbhanj district during the above 
period; 

(c) the number of Scheduled Castes 
and Scheduled Tribes small and margi-
nal farmers benefited by this scheme 
out iQf the total beneficiaries; 

(d) the total number of villages of 
Mayurbhanj district covered in this 
8. _ F. D. A. scheme during the above 
period; and 

(e) the details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 

RURAL RECONSTRUCTION (SHRI 
BALESHW AR RAM): (a) During the 
year 1979-80, there were seven Small 
Farmers Development Agencies in the 
State cf Orissa, viz. Ganjam, Sambal-
pur, Puri, Dhenkanal, Bolangir, 
Keonjhar and Cutlack. An amount of 
Rs. 802.50 lakhs was allocated to these 
Agencies f'Jr the implementation of 
Small Farmers Development Agency 
and Integrated Rural Development 
Programme/Integrated Rural Employ-
ment Programme in Small Farmers 
De,·elopment. Agency blocks. 

During the year 1980-81, the Small 
Farmers Development Agency Pro-
gramme has been merged with Integra-
ted Rural Development Programme 
with effect from 2nd October, 1980 and 
it was extended to all the Blocks in the 
country. A notional allocation of Rs. 
1570 lakhs is available for the 314 
blocks in the State of OriSSa for 1980-81 
@ Rs. 5 lakhs per block. 

(b) to (e) There was no Centrally 
pon~ored Small Farmers Development 
Agency /Integrated Rural Development 
Project in Mayurbhanj District of 

Orissa during 1979-80 and hence the 
question of benefiting Small Farmers/ 
Marginal Farmers under the scheme in 
that District does not arise, As the 
Integrated Rural Development Progra-
mme has been extended to this district 
only with e1Tect from 2-10-80 it is too 
eal'ly to aSsess the number of benefi-
ciaries under this programme. 
fLl/' 
~  ~ 

All the villages in the country are 
now ('overed by the Intregrated R'ural 
Development Programme. 

Development of Tiger: Projects 

938. SHRI MANMOHAN TUDU: 
Wlll the Minister of AGRICULTURE be 
ple.'!:ed to state: 

(J.) het~er o ern ~nt have intro-
duced some programmes for the deve-
lopment of t!ger project in the country; 

(b) if so, the amount allotted 
annually frr.m 1977-78 -to 1980-81 for 
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the development 01\ Simlipal Tiger 
Project of Orisa; 

(c) whether Government have all1 
,Proposal to augment the annual allo-
cation in this head during 1981-82; and 

(d) the details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
-R. V. SWAMINATHAN): (a) Yes, Sir. 
"'Project Tiger' was launched in 1973 
and now covers eleven reserves in ten 
States of the country. The objective of 
this project is to preserve tigers in 
_ p,articular and wildlife in generol, in 
their natural habitat. 

(b) Year-wise figures are given 
belov.-:-

(In lakhs of Rupees) 

-yea-r--------'---A-U-oc-ation 

1977-'78 

19'18-79 

1979-80 

1980-81 

9.50 

15.00 

7.00 

7.00 

(c) and (d). Yes Sir, it is proposed 
. to increase the allocation for 'Pro-
ject Tiger' during 1981-82. The final 
position would be known only when 
-the Annual Plan for 1981-82 is ap-
proved. 

r~  .... ~ ~ n 

939.....mi ~ I  h : Cfln' 
-mar li'ir q ~ Cfft' !iq'J" m fit; : 

(Ita) ;p;n ~ fcmT;r ~ 
-it ~ r 68" Q if ~ ~ i 
r~ iir i i 1ft "" fifa ~re i ~ 

~ ~ ~ ~ ;it 1froJ 1fi 
~ ~it~ i  

~ ~ ~ ~ ~  ~ 

:it ~~ fQTi ~ ~pt~ 
~ 'iI'AT ~  

(w) ~ (f, mwam: li ~ 
1m 1fln i!fi i4C!ii(l 11ft" trf t ; ~ 
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~~~tri r t t 
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Basic amen ties for Groups Housing in 
Ashok Vihar, Delbi 

941. SHRI H.'. P. YADAV: Will the 
Minister of WORKS AND HOUSING 
be pleased to refer to the reply given 
to Unstarred Question No. 88 on the 
17th November, 1980 regarding dispute 
between DDA and MCD in Ashok 
Vihar. Delhi :::ncl state; 

(a) wheU:cr the Delhi Municipal 
Corporati(l;,) havE' since taken over the 
services in pO('i\ets KC and KD of 
Group-Housing in Ashok Vihar, Delhi; 

(b) if so, h ~t arrangements have 
been made by the Municipal Corpora-
tion Delhi ~ :  attend to the complaints 
of the resid~nts for clearing; (i) choked 
kitchen drains whose ~ater flow on the 
road; (ii) chuked bath-room and toilet 
drains from the shafts; (iii) main 
sewage lines in the area (h·) to cove'r 
open mainholes; and 

(c) if not. by what date the Delhi 
Municipal Corporation is likely to take 
over various services in the above 
pockets? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) Yes, Sir. 

(b) The l\-i'CD has reported as 
under:-

(i) & (ii) Kitchen, bathroom and 
toilet drains 

These blockaces are to be attended 
to by the owners I occupiers. 

(iii) Main sewage line. 

Sewer maintenance sta1f Jaas been 
deployed by the MCD. 

(iv) To cover open manholes 

Arrangement exists for replacement 
of missing manhole covers by the MCD. 

(c) Does not arise in ie ~ of reply 
to Part (a)  above. 

Branch Post Oatces and PCOs Opened 
iD Burdwan, West BeD,al 

942. SHRI SUSHIL BHATTACHAR-
YYA: Will the Minister of COMMUNI-
CA TIONS be pleased to state: 

(a) the number of Branch Post 
Offices and peDs opened in the Burd-
wan district of W.est Bengal upto 31st 
January, 1981; and 

(b) the target for the year 1981-82 
and names of those places? 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON): (a) 490 
Branch Post Offices and 82 long diS-
tance PCOs were opened in Burdwan 
district upto 31-1-1981. 

(b) the target of branch post offices 
to be opened during the year 1981-82 
is yet to be finalised. The places where 
the branch post offices are to be opened 
will be decided thereafter. 

It is proposed to open 13 long Dis-
tance peos during 1981-82. The names 
of the places are as under:-

1. Kashinagar 

2. Kalagachia 

3. Kalanabagram 

4. Kulingram. 

5. Nabastha 

6. Kamalpur 

7. Palasan 

8. Uchhalan 

9. Onari 

10. Jubita 

11. Jotsadi 

12. BanUr 

13. Sankarl 
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ChlIc1 Welfare Project ill OrIssa 
darlng Sixth PlaD 

943. SHRI RAMA CHANDRA RA TH: 
Will the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to 
state: 

(a) whether Government have any 
proposal to introduce any child welfare 
project in Orissa during the Sixth Plan 
period; 

(b) if so, the amount allocated in 
this head during the above Plan period; 

(c) the number of children to be be-
nefited from Orissa during that period; 
and 

(d) the details of the scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE (SMT. SHEILA 
KAUL) : (af to (d). A statement is 
attached. 

statement 

Child Welfare projects \\ill 
continue in Orissa in the Sixth Plan 
period. These include continuing 
schemes like Integrated Rural Develop-
ment Programme, Integrated Child 
Development Services ProgramlT.:e, 
Scheme for Chi Idren in Need of Ca re 
and Protection, Integrated Education 
for the Handicapped. These schemes 
are in the Central and Centrally Spon-
sored Sector. The Sixth Plan schemes 
in the state Sector include those of 
Balwadis. Creches, Supplementary 
Nutrition Programme, Mid-day Meals 
Programme etc. 

Proposals for new projects include 
those for basic services to reduce child 
mortality, promote pre-school educa-
cation etc. as also projects of social 
inputs in area development programme. 

Sixth Plan outlays in the Central 
Sector in the fields of women weUare, 
handicapped welfare. Plannine, Res-
earch. Training and Evaluation and 
Day a~e Centre etc. amount to about 
Rs. 96 crores. There is a significant 
child welfare component in these pro-
grammes. Tbe Centrally Sponsored 
ChUd Welfare Programmes outlay for 

the Sixth Plan amount to Rs. 51 crores. 
There is no State-wise allocation of 
these amounts, but Orissa will get its 
due share in these programmes. 

The Sixth Plan outlay for Orissa for 
the Social Welfare Sector, that also 
covers child welfare programmes, is 
Rs. 200 lakhs. 

The number of children benefiting 
from those programmes cannot be esti-
mated. 

Financial Requirements of Drought. 
Affected states 

944. SHR'I BALASAHEB VIKHE 
PATIL: 

SHRI RAJESH KUMAR 
SINGH: 
SWAMI INDERVESH: 
SHRr RAN.!. VILAS PASWAN: 
SHRI R'A:vIA V A TAR SHAS-
TRI: 
SHRI P. M. SA YEED : 

Wil1 the Minister of AGRICULTURE 
be pleased to state: 

(a) whether Government have assess-
ed the financial requirements of 

drought affected Stutes; 

(b) if so. the monetary requirements, 
State-wise; 

(c) the amounts sanctioned and re-
leased to the States for procuring drink.. 
ing ~ater and other scarcity works, 
State-wise; 

(d) whether the demands of the 
States have been roet in full; and 

(e) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGR1CULTURE AND 
RURAL RlECONSTRUCTIONS (SHR! 
R. V. SWAMI NATHAN) : (a) and (b). 
Yes, Sir. At the requests of the Govern-
ments of Andhra PradeSh, Ha'ryana. 
Karnataka, Rajasthan and Maharash-
tra-States currently affected by drought 
the Government of India deputed Cen-
tral Teams and the re-commendations 
of the High Level C:):;-:mittee on Relief 
thereon. the Government of India ap-
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proved a ceiling of expenditure of Rs. 
2333.08 lakhs to Andhra Pradesh, Rs. 
402.00 lakhs to Haryana and Rs. 2019.50 
1akhs to Rajasthan. So far as Karna-
nataka is concerned, a proposal to ap-
prove a ceiling of expenditure is under 
consideration of the Ministry of 
Finance. As 'regards Maharuhtra, the 
report of the Central Team which 
visited the State from the 9th-ll th Feb-
ruary 1981 is being finalised. Release 
of amount to Maharashtra will be con-
sidered on receipt of the Central team's 
report. 

(c) A Statement is laid on the Table 
of the House [Placed in. Library. See 
No. LT-1929/81.] The amount is re-
leased to the states after the States 
present the progress of expendi ture of 
the approved ceiling of expendi-
ture. 

(d) and (e). No, Sir. In accordance 
with the schemes of financing relief 
expenditure recommended by the 7th 
Finance Commission, the relief ex-
penditure in excess of the margin 
money is released on the basis of the 
requirement assessed by the Central 
Team and the High Level Committee 
on Relief. 

Water Supply Sebeme for Maharashtra 

945. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of 
WORKS AND HOUSING be pleased 
to state: 

(a) how many water supply sche-
mes have been sanctioned for Maha-
rashtra upto 31st December, 1980; 

(b) the number of such schemes 
awaiting approval· of the Central Gov 
ernment; and 

(c) the time by whi,ch the Central 
Government will sanction these sche-
mes? 

THE 'MINISTER . OF PAR-
LIAMENTARY AFFAliRS AND 
WORKS AND HOUSING (SHRI 
BHISHMA NARAIN SINGH): (a) 
2210 Water Supply Schemes have 
been sanctioned for Maharashtra upto 
3'115 LS-8 

31st December, 1980, since the in-
ception of the Centrally Sponsored 
Accelerated Rural Water Supply Pro-
gramme. 

(b) Nil. 

(c) Does not arise. 

Supersession of Musicipal Corpora-
tions 

946. SHRI R. K. MHALGI: Will 
the Minister of WORKS AND HOUS-
ING be pleased to state: 

(a.) whethEir nearly 60 per cent 
municipal corporations in the country 
stand superseded as at present; 

fb) whether the President or any 
other office bearers of all the All India 
Mayor's Conference called on the 
Prime Minister to discuss the matter; 
and 

(c) if so, the result thereof? 

THE MINISTER OF PAR-
LIAMENTARY AFFAIRS AND 
WORKS AND HOUSING (SHRl 
BHISHMA NARAIN SINGH): (a) 
Yes, Sir. Nearly 60 per cent of the 
Municipal Corporation in the country 
are without elected bodies. 

(b) Government is not aware of 
this. 

(c) Question does not arise. 

Famine in Rajasthan 

947. SHRr JAr NARAIN ROAT: 
Will the Minister of AGRICULTURE' 
be pleased to state: 

(a) whether Government are aware 
about the famine in Rajasthan State 
this year; and 

(b) if so, what famine relief mea-
sures the Central Government pro-
POse to provide to the Rajasthan 
State? .. 

' ... THE MINISTER OF STATE. ·.·.IN 
.. THE MINISTRY .. OF AGRICULTURE 



AND RURAL RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): (a) 
Yes, Sir. 

(b) On the basis of the report of 
the Central Team which visited Ra:' 
jasthan from the 27th to 30th Novem-
ber 1980 for an on the spot assessment 
('Iof the drought situation, and the 
recommendations of the High Level 
Committee on Relief} the Government 
of india have approved a ceiling of 
-expenditure of Rs. 2019.50 lakhs for 
'purposes of Central assistance to: meet 
the . current drought situation." 

In addition, the State Government 
has "Qeen sanctioned short-term loan 
Of Rs. 16.50 crores-Rs. 7.50 ro~ for 
kharif and Rs. 9 crores for rabi for the 
supply of agricultural inputs to: the 
farmers. 

Under the Food fOr Work Program-
me, the Government of Rajasthan 
were allocated 1.10 lakh M.T. of 'food-
grains in the beginning of the current 
'financial year, in addition to the 
carry-over stock of 93,226 M. T. from 
the _ previous year. Besides, under the 
National Rural Employment Program-
1l)e an additional allocation of -10;400 
:M.T. foodgrains and 'cash assistance 
'of Rs. 182 lakhs towards material sup.. 
port and Rs. 57.20 lakhs towards wage 
support have been sanctioned. Though 
the allocation for Rajasthan was 10,400 
M.T. of foodgrains, 20,000 MT had been 
released to the State Government in 
advance. 

A special al1ocation of 10,000 MT of 
t'ement has also been made by the 
Central Government for drinking 
'Water schemes. 

<:oaldracUoa of a New 'HOUSe la' Delbl 
117 OaaacIlprk A.,.,.'stra .. 

948. SHRl CHIRANJIT LAL SUAR-
-xA: Will 'the 'MiDlster Of WORKS 
AND HOUSING be pleased to _t.e 
stage at which tbe proposal for the 
~nstr tion of its new bouse, in 

Delhi by Chandigarh Administration 
is at present? 

THE MINISTER OF PAR-
LIAMENTARY AFFAIRS AND 
WORKS AND HOUSING (SHRI 
]3HISHMA NARAIN SINGH):' (a) 
No proposal has been received from 
the Chandigarh Administration for 
the construction of its new house in 
Delhi. 

Industrial pollutants 

949. SHRI K. A. SWAMI: Will the 
Minister of WORKS AND HOUSING 
be pleased to state: 

(a) whether Gover.nment are 
aware of the increasing health hazard 
posed by increasing industrial pollu-
tants; , 

(b) what concrete steps Govern-
ment have taken to implement vari-
ous relevant laws to stop such pollu-
tion; and 

(c) why Government are hesitant 
to enforce penal and pteventive pro-
visions of law governing pollution? 

THE MINISTER OF PAR-
LIAMENTARY AFFAIRS AND 
WORKS AND HOUSING (SHRl 
BHISHMA NARAIN SINGH): (a) 
Yes, Sir. 

(b) Under the provisions of the 
Water (Prevention and Control of 
Pollution) Act, 1974 the discharge of 
industrial pollutants in the streams or 
wel1s is being regulated through grant 
of consents by the Central Board for 
the Prevention and Control of Water 
Pollution and the State Boards for 
the Prevention, and Control of Water 
Pollution set up under the prOvisions 
of the said Act. In order to prevent 
and Control air pollution, the Air 
(Prevention and Control of Pollution) 
Bill. has been passed by the Lok 
Sabha and is pend!DI' before the 
Rajya Babba for consideration and 
passing. 

(c) The provisions Of the Water 
(PreveiJtion and 'Cooitrol of Polluttdn) 



Act, 1974 are being implemented. by 
the Central and State Boards set up 
for the Prevention and Control of 
Water Pollution and the defaulting 
industries are being prosecuted by 
these Boards. 

Supply of drinking water in Rural 
areas during the Sixth Plan 

950. SHRI K. A. SWAMI: Will 
the Minister of WORKS AND HOUS-
ING be pleased to state: 

(a) what are Government's plans 
to supply pure drinking water in 
rural areas; 

(b) the plan allocation in the Sixth 
Plan towards meeting this urgent and 
basic need; and 

(c) the specific programmes to 
achieve this objective? 

THE MINISTER OF PAR-
LIAMENTARY AFFAIRS AND 
WORKS AND HOUSING (SHRI 
BHISHMA NARAIN SINGH): (a) 
The plan of the Government is to 
supply safe drinking water to all the 
'problem villages where the position is 
more acute, during the sixth five year 
plan period. 

(h) The allocation in the Sixth 
Plan is Rs. 600 crores in the Central 
Sector and Rs 1407.11 crores in the 
State Sector. . 

, (c) The Minimum Needs Program-
J)1e in the State Sector and the Acce-
lerated Rural Water Supply Program-
'me in the Central Sector. 

Air and water pollution 

,'951. SHRI HARINATH MISRA: 
'Will the Minister of WORKS AND 
HOUSING -be pleased to' state: 

(a) whether it is a fact that air 
8ftd water pollution in the Union Ter-
ritory ot Delhi ·has increased mani-
fold during the last 3 years; 

. ~  h~ther o~~ ent proPose 
to : prevent air 'PdUution and lhafritaln 

ecological balance in the Union Terri-
tory; 

(c) if so, the steps taken to this 
regard; 

(d) whether any contract fOr pre-
venting smoke from the second chim-
ney of Indraprastha Power Station 
was awarded to an American firm; 
and 

( e) if so, the progress made so 
far? 

THE MINISTER OF PAR-
LIAMENTARY AFFAIRS AND 
WORKS AND HOUSING (SHRI 
BHISHMA NARAIN SINGH): (a) 
No, Sir. 

(h) and (c). The Air (Prevention 
. and Control of Pollution) Bill. 1980 
has already been passed hy the Lok 
Sabha and is pending before the Rajya 
Sabha for ('onsideration and nassing. 
For environmental protection and 
eco-deve1opment in the country, the 
Department Of Environment has been 
set up by the Government of India 
only recently. 

(d) Yes, Sir. 

(e) Orders for modification etc. of 
Units II, III and IV of the Indrapras-
tha Power Sta.tion (second chimney 
referred to in the question emits fly 
ash from Units II and III) have been 
placed by DEsU with Mis UOP ot 
USA Canada who are the original 
suppliers of electro-static precipitator 
for these units. Most of the a~eria  

has already been received and work 
is expected to be completed during 
1981-82 depending upon availability 
of shut down of the Units. 

F sh ~ trawlers I po~ by Private 
PatUea since 1973 

1)52. SHRI iNDRAJIT GUPTA: Will 
the ).tiDiSter at. AGRlcuvtuRE be 
pleaSed to -state: 

(a) how many ftshing tra,wlers 
have '*n imported froOia abroad 'by 
private patties siftce 1.78 with thlt 
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financial assistance of the Shipping 
Development Fund Committee; 

(b) the total amount of SDFC 
funds sanctioned for this purpose; 

(c) why the individual importers 
were permitted to negotiate directly 
with foreign suppliers and no proper 
tenders or quotations were asked for 
through Government channels; and 

(d) whether any inquiry has been 

... conducted into the allegations that 

prices of trawlers have been shown at 

least 20 per cent higher than the 

prevailing market rates abroad? 

THE MINISTER OF STATE IN 

THE MINISTRY OF AGRICULTURE 

AND RURAL RECONSTRUCTION 

(SHRI R. V. SWAMINATHAN): (a) 

Ten. 

(b) Rs. 150,36,518.GO. 

(c) The vessels are purchased ac-
cording to the specifications formulat-
ed and offered by the builder in the 
light Of the requirements of indivi-
dual buyers. In respect of SDFC fin-
ancing, generally the practice is for 
purchase by quotations I negotiation 
rather than by calling tenders. 

(d) Individual application for im-
port of vessels were thoroughly scru-
tinised particularly in respect of pri-
ces of both by the Department as 
well as by an Inter-Ministerial Com-
mittee constituted for the purpose. 
Subsequent requests for enhancement 
of price were approved only after due 
. verification through Indian Embassies, 
Indian manufacturers as well as 
Ministry of Finance. As Government 
has no reason to believe that the pri-
ces were higher than the prevail-
. :In, marut price abroad, no inquiry 
is contemplated in this Ieiard. 

Non-SuPP),. of Exercise books tbrourb 
Fair Price SIIOIIB ID Dellll 

953. SHRI R. P. YADAV: 

SHRI P. RAJAGOPAL 
NAIDU: 

SHRI DHARAMBIR SINHA: 

SHRI KISHORE CHANDRA 
V. S. DEO: 

SHRI D. P. YADAV: 

Will the Minister of EDUCATION 
AND SOCIAL WELFARE be p ea~ed 
to state: 

(a) whether it is a fact that Gov-
ernment have stopped selling exercise 
books through Fair Price Shops for 
the last four months in Delhi; 

(b) if so, the reasons thereof; 

(c) whether it is also a fact that 
the quota of white print meant for 
supplying the exercise books in Delhi 
has been sold in the black market; 
and 

(d) if so, the action taken against 

the concerned authorities? 

THE MINISTER OF EDUCATION 

AND SOCIAL WELFARE (SHRl S. 

B. CHAVAN): (a) to (d). According 

to the information furnished by the 

Delhi Aaministration, ~ er ise bookS 

are not sold through Fair Price Shops 

in Delhi at present. These have been 

supplied to the students through 

schools and colleges. In addition, the 

exercise books are being sold through 

retail dealers registered with the 

Delhi Bureau of Text Books, Coope-

rative Stores, Super Bazar and the 

Delhi Young Entrepreneurs Associa-

tion of Delhi University. 

The quota of white printing paper 

meant for exercise books in Delhi h,lIS 

not been sold in the black market. 
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CeDtral Aid allEed for I'lveD to droulht 
Affected States 

954. SHRI B. D. SINGtI: 
SHRI TRILOK CHAND: 

Will the Minister of AGRICULTURE 
be pleased to state: 

(8) the Central assistance given to 
the State Governments, State-wise, 
affected by drought during 1980 as 
against assistance asked for by them; 

(b) whether the concerned State 
Governments have asked for Central 
assistance for the implementation of 
tbeir long term and sbort term nlans 
in the drought prone areas; and 

(C) if so, the details thereof and the 
assistance proposed to be given by +.he 
Centre for the purpose? 

THE MINISTER OF STATE IN THE • 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
R. V. SWAMINATHAN): (a) During 
the year 1980-81, the States of Andhra 
Pradesh, Bihar, Gujarat, Haryana, 
HimaChal Pradesh, Kamataka, Madhya 
Pradesh, Maharashtra, Orissa, Rajas-
than and uttar Pradesh have been 
effected by drought in varying degrees. 
A statement showing assistance given 
by the Government of India to these 
States during 1980-81 to meet the 

droueht situation as alainst the assis-
tance asked for by them is attached 
vide Statement I. 

(b) and (c). The short term mea-
sures for which the States mentioned 
in reply to part (a) of this question. 
sought Central assistance covered 
organisin, gratuitous relief, arranging 
drinkinl water supply, supply of fOd-
der, provision of medical cover, pro-
viding &ainful employment to the 
agricultural labourers, rehabilitation 
measures for the small and mllrginal 
farmers etc. The approved Qeillngs 
of expenditure shown in statement I 
covered these items. 

The long term measures for f'hich 
Central assistance given to the difte-
rent States are under the Drought 
Prone Area Programme and the 
Desert Development Programme. The 
main objectiVe of the Drought Prone 
Area Programme is to immunise 
the drought prone areas from re urrin~ 

drought and cycles of scarCity and to 
improve the economy of the drought 
prone areas through a package of in-
fras1.ructural and on-farm development 
activities while the Desert Develop-
ment Programme aims at the integrat-
ed development of the desert areas 
and also the cold arid regions of the 
country. Statement-II showing allo-
cation of funds for ciifferent States tor 
these two programmes is attached 

State_eat-I 

Central assistan<:e given to the States affected by drought during lhf'" ~ar If)8o-U. 

(Referred to Part ( a) of the Question) 

States 

J. Andhra Pra-
desh ut Visit 

2nd visit 

Assistance 
asked for 
by the 
State 
Govt. 
(R.o;.) 

2 

(Rs. in crores) (FoocJ.gains in Jakh .. Metric Tonnes) 
--------

Ceiling 
of Addl. 
expendi-
ture ap-
proved by 
the Govt. 
of India 
(Rs.) 

3 

Short 
term 
Loan 
(lb.) 

4-

Food for National Rural Employment 
VVorkPro- Programme 
gramme .-.-----
(Normal Food Cash assistance 
& Special grains 
Food- allaca- Material Wage 
grains) tion support Su/t.irt 

(Rs.) ( .) 

5 6 7 8 
--_._-------_ .... _--

7'39 67.67 19·6+ } 26.00 0.63 0'42 ~ s 
159·33 23·33 --------------------_ .. _---_._----
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2. Bihar 

3. Gujarat 

4. Haryana 

5. Himachal Pra-
desh 

6. Karnataka 

7. Madhya Pra-
desh 

8. Maharashtra 

g. Orissa 

10. Rajasthan 

ISt visit 

2nd visit 

I I. Uttar Pradesh 

Total 

Haryana* 

Maharashtrat 

2 

92.89 

42.98 

38.79 

18.80 

34·95 

28.62 

56.68 

59.46 

59'46 

61 '38 

3 

4.02• 

10.01 

@ 

47.90 

t 

17'39 

20.11 ') 

I 
20.11 r 

I 
20.20 J 

47·52 

4 

13·00 

8.00 

12.00 

1.00 

12.00 

19.00 

11.00 

8.00 

39.00 

5 

1.10 

0.10 

0.20 

0.18 

0.135 

1·99 

0.40 

0.82 

1.10 

I ~  

-----------" .. -

6 7 8 

~

0·54 

0.125 

0.035 0.565 

0.124-

0.185 1.044-

0.295 

0·572 

0·745 

2·979 

----..... -.-
R'l. 1.00 cron's also approved fOf on-going and other approved In'iga-
tion works but the expenditure will be met irom thl' saving in 
th ~ ear ar ~ d Plan provision in the Annual Plan for Sutlej-Jamuna 
Link Canal. 

The o ~ndations of the High Level Committee on Relief 011 the 
report of the Central team which visit<:d Karnataka from the 29th 
to :~ st Dt.·ccrnbcr, Ig80 are undef consideration of the Ministry 
of l"inanc(·. 

The report of the Central team which visited Maharashtra from 
9th to IItIl February, Ig81 is under consideration. 

Statement-II 

tatt~ nr nt showing allocation of funds for the Drought Pronc Area Programme and 
the Desert Developmt"nt Programme fol' the year 1980-81 [Rdi .. rr<'d to ill I'eply to parts (b) & 
(c) of question]. 

(Rs. in lakhs) 
------------_ .. _----------
State Drought Prone Area Desert Developnlcnt 

Programme Programm(: 

2 3 

Andhra Pradesh 570•00 

Bihar 

GtUarat 307.50 65.08 
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Haryana 

Jammu & Kashmir 

KJ.rnataka 

Madhya rad~sh 

Miharashtra 

Orissa 

Rajasthan 

Tdmil N..I.du 

Ut tar Pruc{r'sh 

Wesj, Bengal 

Total 

setting up of fruit preservation Fac-
tory by Modern Bakeries 

9,55. SHRI SONTOSH MOHAN DEV: 
Will the Minister of AGRICULTURE 
be pleased to state; 

(a) whether it is a fact that the 
Modern Bakeries propose to set up a 
fruit preservation and processing fac-
tory in Kachar; and 

(b) if so, the details in regard to 
the selection of site and production 
capacity of the same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
R. V. SWAMINATHAN): (a) and (b): 
The Modern Bakeries (India) Limited 
are exploring the possibility of setting 
up a fruj t processing factory in North 
Eastern ·,Region. ·However, details of 
the projE!ct, including location, Of 0" 
duetion capacity etc., are still under 
finalisation by the Company. 

3 

345.00 

360.00 

375 00 

))amage of khadi Cloth 

956. SIIRIMATI KRISHNA SAHL' 

Will the Minister of RURAL RECON-

sTRucTIoN be pleased to state: 

(a) whether it is a fact that Khadi 

cloth worth Rs. 40 crores was comple-

tely damaged in different godowns; 

(b) if so, what steps Government 

propose to take to stop such losses i~!  

future; and 

(c) steps Government propose to 

take· to book persons responsible for 

such losses? 

THE MINISTER OF STATE IN THE:· 

MINISTRY OF AGRICULTURE AND.' 

'RURAL RECONSTRUCTION (SHRI 

B ~  RAM): (a) No, Madam.. 

(b) and (c): Do not arise. 
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Su .... Ut.Uoa of Apiculture Price COID-
abaloD by another Commissioa 

957. SHRI JAGPAL SINGH: 
SHRI RAJESH KUMAR SINGH: 
SHRI CHANDRAJIT YADAV: 
SHRI ~ VILAS PASWAN: 

Will the Minister of AGRICULTURE 
he pleased to state: 

(a) whether Government's attention 
has been drawn to the suggestions 
made at the Conference of the Bharat 
Krishak Samaj beld in Kolhapur in 
December, 1980 that the Agriculture 
Price Commission be substituted by :1 
new Commission having adequate re-
presentation of farmers and about the 
need for marketing agriculture pro-
-duce, starting processing and grading 
industries and export by the farmi,p. 
~ unit  and 

(b) if so, the reaction of Govern-
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE ANlJ 
RURAL RECONSTRUCTION (SHRI 
R. V. SWAMINATHAN): (a) Yes, Sir. 

(b) The Government receives sug-
gestion from time to time from various 
bodies. ThesE' are taken into con-
sideration while framing the country's 
agricultural policy. In so far as the 
Agricultural Prices Commission is 
concerned. it already includes 3 mem-
her representing the interests of far-
mers. 

Performance of National Rural Em-
ployment PrOlramme 

958. SHRI JAGPAL SINGH: 
SHRI RA.TESH KUMAR SINGH: 
SHRI CHANDRAJIT YADAV: 
SHRI RAM VILAS PASWAN: 
8HRI RASHEED MASOOD: 

Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state: 

(a) whether it is a fact that the 
perform'ln('e of the National Rural 
E.'1lployment Programme has been un-
satisfacf It'Y and the anticipated em-
ployment· generation is not likely to 

be achieved by the end of 1980-81; 
and 

(b) if so, the reasons therefor and 
the steps contemplated by Govern-
ment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
BALESHWAR RAM): (a) and (b): 
The National Rural Employment Pro-
gramme has been launched in October. 
1980 only. Reports from the states on 
the performance and employment gene-
ration under the programme during 
1980-81 will become available after the 
expiry of the current year. Prima 

facie, there appears no reason to say 
that the performance bas been unsatis-
factory. On the contrary. there is per-
sistent demand to raise the a o ation~ 

of foodgrains under this programme. 

Credit from International Financial 
Agencies for Irrilation Projects 

B5H. SHRI .1AGPAL SINGH: 
PROF. AJIT KUMAR METHA: 
SHRI RAM VILAS PASWAN: 
SHRI RASHEED MASOOD: 

Will the Minister of IRRIGATION be 
pleased to state: 

(a) the extent of credit anticipated 
to be recei ved by Government from the 
International Financial Agencies for 
the irrigation projects in the country; 
and 

(b) the estimated allocation likely 
to be made to the state Govemments 
(with names of the States) to over-
come financial strain in the implemen-
tation of irrigation projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRI 
Z. R. ANSARI): (a) and (b). Details 
of projects receiving credit assistance 
from International Financing Agencies 
namely International Development 
Association (IDA). International Bank 
for Reconstruction and Development 
(IBRD) and International Fund for 
Agricultural Development (IFAD) in-
dicating the amount of credit assis-
tance agreed to be given by the 
financial agenCies and the actual 
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disbursement received upto September 30, 1980 are given below:-

(AmoWlt in • Millon) 

-----_.--_ ... -......... _-----_. __ ...... _.---------------------
SI.NI. Na.m:· of the Project Agency Loan Amount Actual Disbur-

and State sement upto 
Sept. 30, 1980 

-_._.-----........ _ ... -_ .. _-_.-. ~ ~ ..... ~ .. ----------
I. G'll\wari B1.rragt' Projt'ct IDA 45.00 39·5 

(Andhra Pradesh) 

2. Nagatjunasagar Proj(·r.1 
(Andhra rade~h  

IRRD 145.00 50.0 

3· Pt'riyar Va'gai ~it  

(Tamil Nadu) 
IDA 23·00 '.4-

4· Jayakw.ldi r ~ t t 

(Mahar;\shtra) 
ID:\. 70.00 28., 

5· Orissa ~ i ru Irrigation Pro-
ject is~ a  ID.\ 58.00 17·5 

(;, upp:'r Krishna ~ t t 
(K:lrnalaka) 

IDA 117·00 24·5 

7· (; Ij II' It ~ : r i I  Il'I'ig;llion 
Project (Gujaral) IDA B5.00 II .2 

:l. H'l!')'.lna lrrig.l.t ion Projt'C't IDA J II .00 43. I 
(T-hryana) 

9· Punjab lr;ig,ll iOJl rr~ t IDA 129.00 14.2 
(Pulljah) 

10. ~ aharsh ra C'l:llp');ile Irrig,ltion 210.00 12.4-
Project ahara~h ra  IDA 

II. Bhinn C:\.D Project 
(Maharashtra) 

IFt\D 50.00 7.8 

12. Gujaral Composite Irrigation IDA J75·00 0.0 
Project (Gujarat) 

13· Chambal C:\T> Project 
(Rajasthan) 

IDA 52.00 35.1 

14· Chambal M. P. CAD Project IDA 24.00 20.2 
(Madhya Pradesh) 

15· Rajasthan Canal CAD Project 
(Rajasthan) Phase-I. IDA 83.00 50•6 

has~ I  I FAD 55.00 

16. U.P. Pu'llic Tubt-wells Project IDA 18.00 0.2 
(Uttar Pradt"llh) 

17· Mahallad i Barrages Project IDA 83.00 0.0 
(Oris.o;a) 

Total: 1533·00 362.4 
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After expenditure is incurred by the 
concerned executing agencies, the re-
Imbursement claim applications pre-
pared on the basis of the disbursement 
schedule appended to the Agreement 
with these international financing agen-
cies are or ard~ through Govern-
ment of India to the concerned agen-
cies for disbursement. 70 per cent of 
the assistance so received by Govern-
ment of India is passed On to the 
states concerned. 

Openillr of CeDtral Schools ill Semi-
Urban and Rural Areas 

960. SHRI DAULAT SINGH JADE-
JA: Will the Minister of EDUCATION 
AND SOCIAL WELFARE be pleased 

to state: 

(a) whether there is any proposal 
to open Central Schools in Semi-Urban 
and rural areas in the country; and 

(b) if so, the details thereof? 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI S. B. 
CHAVAN): (a) and (b). The Kendriya 
Vidya!3yas (Central Schools) are 
opened at those places where there 1S 
a concentration of Central Government 
employees, including Defen-ce and para-
military personnel, or where Central 
public sector undertakings or institu-
tions of higher learning. are located, ir-
,·espective of whether such places are 
in rural or urban areas. Locating the 
Vidyalayas specificiaaly in rural or 
semi-urban areas does not, therefore, 
arise. 

a~ ~ ~ f'"t ~ i ~ 

961. iro fml IlI'A:r-
~: 

"" ~ fm1: ... 4d: 

iflIT fW'l!nt ~ ~ ~ otfr 
PIT ~ fcti: 

.(ifi) CfCt 1980-81 it ~ 

<II:iI'E'tfi'1 ~ qf<a:(I'JI"i' or.r ~ ~ 
t; 

(w) CflfT ~~ cre1 a ~ ~~  

~ if ~Q ~ qq' ~ Q'.;um ifif 
i ~ it ~~  iRTfCf) t« ~Q ~ 

~ ~~  CfiT !lic1m"T ~ ~ ~ r 

~  ~ 

(1T) ~ ~  e t~  ~~~ 

it ~ t  ~  ~ iilTzfm 'fR: ~~ 
=r;( ~~ ~I  ~:t Offr ~ o  t? 

f«. rt "«I ~  " 'triiQ' ~  ('" 
r. 11'3 ~ ~ a~ t : (if») ~ ~  

Q\"f)R ;r, ~ ~ p r  ~ ~t t~  

=r;r Ii::rr~ o  ifi\ ~~~  ~ i  fCfiq'f 

~ fet) ~ 1980-8 1 ~ ~ ~ ~  

~ qr(lTrJfofT Cfii ~ rrer  anrc: 
qRa!fl.f 2 I Cfi'{r?, ~ i ~ar ~ 

~ ~o: 6 i ~ lj':rq ~ :rn:ar~ 

~ ri~ 1 5 CfiU9 i ~  ~ I 

(;r) '-Tor *t <fiqr ~ e ir~or 

~  ~ ~ t 1U ~~ it fcliit 
~ i  rtft ~ ~~ ct?r Wtnq-rri' r~ 

~ I ~ ii~  t ~ m-
~  <til 1985-86 it;U ~ 
~ ~ I !i,g' ~  cr;r ~r n ~ t 
~ ~i  ~ i  ~ ~ i~ <fit 
~ r ~  ~~p:r r sr~ Cffm I 

~iit  ~ ~ 'tfSI)q 'lT4'" t ~ 

'm"" 
962. sit 0 ~hn ,qn) 

~ : 

iflfT 9Ttt"'rwr !'rr",""" ;tii ~ ~ 

iIIl1 1i'lT m ~ ~~rot  it ~ 
VPiTar ~  'tiTm ifrr i i ~ 
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~ .m: VT4ft'ar ftf.nar ~  

if ~ ~ ('" n ~ ""'): 
~ ~~ ctr \ifT W t ~ ~
~ ~ ~ ~ \jf'fqlfr I 

~~ i fi=r1f t ~ 

9 6 3 5t)0 ir ~  ~  fi I ~ II  : , ,. . 
"I ~ ~ : ~ ~ : 

"I' R M'ffvr t ~~  : 

.... 1 t{'ifo t{ifo ~ I  : 

'IT : d ~ { • .' : ... 

'IT tfio t{1l0 !~ ~ I  ! 

..ti ~o ~~  : 

~r ~  !RR ~ iiI  ~~ r  

liiT ~ ~  cf,T iitfT ~ fCli; 

( Cfi ) ~ it ~  OlffflllT Cfft 

~ I ~~ ~  

( ~ ) ~ ~  Olff'Cffilil Cfi) 

~ ~ * ~ ~ Cfir CflfT 

I ~~ ~ 
... 

(tf) ~ <tiT ~ a"Cfi ~ 

~ ~ ~~ it ~  ~ 

W ~  

f ... WT ft"fT ""'" ~Q Ir aj"'''1f 
.q : ~  qql ( ".'IIi,' ~ T • ) 

(Cfi) ~ ~ it ~ ;it ~~  CfiT 

mm:ur ~ * ft;nl ifiTt ~ 
ri~ ~ ~ tf4T t I ~ t '4t, 
'iI1i ' ~ , ~ . ~ . Ifft f<ti\t 
it;, ~ '1'roI' it ~ 9 0 ~ 

.;, .... 
i1qtti adiRr t I ~ if1i'tT n" 
_ it 1ft' 1973-74 if ~ ~ 

. ri~ur f1fi4T '1T ~ ~ ~ 

q it 5ffer 1,000 iIIi Gjini.... if 
~ ~ ~~ 1.26 t I 

(.) ~r n 'IIh: ~ r~ 

~~~~ ti

ni ~~ i ~ ( 

~ ~~  ~ ~ I h r i 8ter if ... 

~  ~ ~ rn iti ~ 
~~~ ~~ ~ 

it ~ ctft qm ~ I W ~~ 

it rt F~r d ~ ~ Ifll { :-

(1) ~ ~ ~ mrr ~ 
Iltf" ~ lloq,II it ~ ~ 

if ~  i r~ i mr ~ 
it~~it~ 

.;, 

GlIfCRflft if!" ~ 3 % ~ ~ 
~e  fcR ~ 6: ~  

r ~  ~ ~  it Fra' 
~ i ~ srfcrmr) ~i  ~  

~ ~  100 ~  CfiT ~ me< 
1IT ~ fcfilI"T tTlIT ~ I 

( 2) ~t t~~i i ~  Wlr ~~ 

GlIfCRnrT CJi) ~ ~~ ~ 
.;, 

~  it ~ ~ ctft 'Clef ~ 
~ ~~~  

( 3) ffil ~  * 1 0 % i"t"r.n:-• 
~~ ~ ~rn 

~ ~ 'flf ~ t, ~ 
~ ~ ctft iff ~ I 

(4) ~Fi  ~ ~ ~ 

Clffiffi'lrT ifil ~ ~ sm'1' 

~ ~ mFRmff ctft SITe-
~~ ~ 

~ ~ ~ mT-
CRmff ctft srfir crtf ~ 'f(-
~ s r~~  

~~~~ 

;1ft ~ tn ~ it; ftrzl fifzIT· 
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~ ~~~ 
iIll' m- ~ ~ if; ., 

" ~~ 

~ 20,000 ~ smr 
ifIi q qfa"ll " ~  It 
eft ~ fn;m;r" mlf ~ 

qfi;jf.,4 i1 it; ~ ~  

t I 

( 6) i ~ i  ~ ~ ~ 

~ 'Ill ~ sm;r 
rn iti ~ ~ ~  It 18 
n~ ~ ~ 

~ tN t I 

~  ar ~  ~ ~ 

~ ft;N ~ *,. ~  

it ~~ ~ ~ r  

atlt ~ fum crqy ~  4T 

~ smr :O'r;:ff it ~ t 

4T ~ i  ~ lTfCa' 

~~~~ t r~ 

~~t ~ 'iffirT ~ f\iffi« 
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~ ~ r iti' ~  ~ Gf'f 

~  

( 8) ~ ~ ~ ar~r  
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t, ~e ~ ~~ ~nr r  
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""CfiFoo ifiT ~  ~ ~ 
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~t  

~  ~ t~  i Ii ~ f •• un, ., 

.1lrT 'l'T;rT 

964. ~  0 ~  IIrqT t~  ~r ~  . 
i!flff ~  a ~ ~ I ~I ~ tk.fi 
~ if'ffiil ctf 1m rn Ai Cf4T ~~ 
~  ifi : i~tri if ~ ~s t  

~ ~ ~ ~ ~ i~  srmar 
q,:: r~ Cfi"{ ~ ~  

fw,,", rr~  ~ nr ~~ nar 1JifT 
(Pil ~~o ":,, ~  : iifT ~r I 

Quantum of wheat supplied to Bour 
Mills 

965. SHRI E. BALANANDAN: Will 
the Minister of AGRICULTURE be 
pleased to state: 

(a) the total quantum of wheat sup-
plied to flOur mills by th-e Fooci Corpo-
ration of India during 1980; and 

(b) the amount of subsidy per ton 
and the total amount oi subsidy for 
the year 1980? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
R. V. SWAMINATHAN): (a), The 
Roller Flour Mills were issued 36.37 
lakh tonnes of wheat by the Food Cor-
poration of India during 1980. 

(b) The Roller Flour Mills are issu-
ed wheat by the Food Corporation of 
India at the issue price of wheat fixed 
by the Central Government. The rate 
of subsidy per tonne for January to 
March, 1980 was Rs. 247.40 and for 
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April to December, 1980 was Rs. 369.10. 
The likely subsidy to be paid to the 
Food Corporation of India for supply 
of wheat to the Roller Flour Mills 
during 1980 is estimated to be 
Rs. 122.29 crores. 

Demand of KeDdriya VidhJalaya NOD-
TeaChiD' staft Association 

966. SHRI E. BALANANDAN: Will 
the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to 
state: 

(a) whether Government are aware 
of the demands submitted by the 

KenciriYa Vidhyalaya Non-Teaching 
Staff Association; 

(b) if so, what were their de-
mands; and 

(c) the steps which Government 
have taken for settling the same? 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI S. B. 
CHAVAN): (a) to (c). Yes, Sir. A 
statement indicating. the main demands 
of the Association and the position in 
respect of each of them is attached. 

StatepteJl't 

Sl.No. Demand of the Association Position 

J. 

2. 
&. 

3· 

4· 

5· 

'Dc-jure' recognition of the Association. 

Revision of pay-scales of and provIsion of 
Selection Grade for the ministerial and 
Group 'D' employees on the analogy of 
the teaching staff. 

The request for 'Dc-jure recognition cannot 
be considered since the C.C.S. (Rc('ogni-
tions to er ie:~ A'isociations) Rules,. 
1959, are inopera6re after having been 
struck down by the Supreme Court. 

The pay-scales of the ministerial and Group 
'D' employees of the Sangathan were 
revised with effect from l-I-J973 as in 
the case of Central GClvernmcnt emp-
loyees. Provision for Selection Grade 
has also been made on the same basis as 
available to corresponding categories of 
Central Government employees. The 
teachers of the Sangathan are a distinct 
category and the pay scales etc. of non-
teaching staff cannot be compared with 
those of teachers. 

Attendance of the non-vacation ministerial It has since ~en decided that the 
and Group D' staff members of the non-teaching staff which used to attend 
Kendriya Vidhyalayas during Autumn and the Vidhyalayas on a\tc'mate days during 
Winter breaks. the Autumn and Winter breaks will now 

be formcd in two batches: one batch will 
attend the Vidhyalaya during the first 
ha f 0" the break and the other ba teb 
during the second half. 

Th(' sphere 0" duties of Group '0' staff The designations of various categories 0" 
should be defined. Group 'D' employees are indicative of 

their duties. 

6. Sanction of the post of Head Clerk in the The df'mand is under examination. 

7 

Vidhyalayas with an enrolment of 1,000 
instead of 1,200 as at present. 

The present practice of appointment of It has since been decided to dispense with 
Group 'D' employees again.'!t Selection the earlier practice and to combine' :aU 
Grade posts by the Principals be dispensed Group 'D' employees of a particular 
with. Region in this matter. 

---_. _. _ ... _._----
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--------------
S1.N o. Demand of the Association Position 

8. Specific ro~p 'D' employees viz. the The demand has been acceded to. 
Swcc."pers alone should be detailed to clean 
bath-rooms etc. 

g. Increase in the number of posts of Chowki- It has been decided to examine each re quest 
dars. for an additional Chowkidar on merit. 

10. Stepping up the date of increment in the The demand is under examination. 
case of L.n.es. and V.D.Cs. who happen 
to draw a lower rate of pay than that of 
their juniors. 

II. Promotion avenues for I .. D.Cs. should be The dcmand is under examination. 
increa.o;ed from the existing 50% to 60%. 

12. Increase in the promotion quota for V.D.Cs. The deamnd has been acceded to. 
to the posts of Head Clerks from 25% 
to 40%. 

Promotion avenues for the Head Clerk of Promotion avenues for the Head Clerks of 
the Vidhyalayas to the posts of Superinten- the Vidhyalayas to the posts of Superin-
dent~ in the Regional Offices, and the tendence exist through a limited depart-
Headquarters office of the Sangathan. mental examination. 

Crt"ation of the PO.it of Superintendents 
in the Kendriya Vidhyalayas. 

Reckoning of the service rendered by the 
employees in their parent departments 
for the purpose of terminal benefits from 
the Sangathan. 

A proposal in this regard is under considera-
tion. 

The Kendriya Vidhyalaya Sangathan is a 
society registered under the Societies 
Rrgistration Act, 1860, and it has its 
own rules and regulations. The rules 
do nol provide for reckoning of previous 
service of the employees for grant of 
terminal benefits. 

----.---------------------.. -... ----_ .. ----'-------
ltepreseatation from MaharaShtra 
MLA Re: Jayaprakash Narayan Com-

memorative Stamps 

967. SHRI R. K. MHALGI: wm ~ne 

Minister of COMMUNICATIONS he 
pleased to state: 

(a) whether it is a fact that the Post 
M aster~nera  Bombay has received 
a representation dated 10th October, 
1980 regarding the Jayaprakash Nara-
yan Commemorative stamp brought 
out on 8th October, 1980; 

(b) if so, the grievances made there--
in; 

(c) whether the said representation 
ha~ been relied to and if so, the con-
tents of the reply; and 

(d) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MIN]STRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON): (a) Yes, 
Sir. A representation dated lOth Octo-
ber, 1980 regarding the Jayaprakash. 
Narayan Commemorative stamp 
brought out on 8th October, 1980 was 
received by the Postmaster-General, 
Bombay. 

(b) The representation questioned 
the veracity of certain in'formation 
given in the Information Sheet issu-
ed along with the stamp. 

(c) and (d). No reply was given to 
the representation ~s the stamp as 
well as tb~ ~onnati I:  Sheet had 
Already been i.sued on. 8th October, 
1980. 



253 Written Answers PHALGUNA 4:, 1902 (SAKA). Written Answer, 254 

"Food for Work" Scheme 

968. SHRI R. K. MHALGI: Will the 
Minister of RURAL RECONSTRUC-
TION be pleased to state: 

,J (a) whether it is a fact that the 
,National Rural Employment Guaran-
tee Scheme is facing difficulties as the 
Food Corporation of India have ex-
'pressed their inability to make avail-
,able foodgrain in adequate quantity 
'''or the successful implementation of 
fIhe scheme; and 

,(b) if so, how Government propose 
10 implement this project in a more 
'satisfactory manner? 

THE MINISTER OF STATE IN THE 
'MINISTRY OF AGRICULTURE AND 
~  RECONSTRUCTION (SHRI 
:tBALESHWAR RAM): (a) There is no 
,:National Rural Employment Guaran-
"tee Scheme in operation. 

(b) Question does not arise. 

,Work on Jhakham Irrigation Project 

970. SHRI JAr NARAYAN RAOT: 
Will the lV .. inister of IRRIGATION be 
pleDsed to state: 

, (a) when the construction work of 
'the Jhakham Irrigation Project was 
started and when it would be com-
'pleted; and 

(b) the reasons for non-completion 
of construction wo'rk so far? 

THE MINISTER OF STATE IN THE 
'MINISTRY OF IRRIGATION (SHRI 
. Z, R'. ANSARI): (a) The work on the 
frbakham Irrigation Project was taken 
,up in 1969 and it is scheduled to be 
completed in 1984-85. 

.'(b) Irrigation is a State subject and 
.. ~  responsibility for ti11lely comple-
~~ of irrilation projects rests with 
,'.e State Governments. Reasons, 'for 
'hono.eompletion ',of ,the Project 80 far 
:~ e not' been in,tfmated by the State 
-tlovemment. 

Indrabati ro~eet 

971. SHRI RASABEHARI BEHERA 
Will the Minister of IRRIGATION be 
pleased to state: 

(a) what is the final objective of 
the Indrabati Project of Orissa, and 
how much time and money will be re-
quired to complete the project; and ' 

(b) how much time and money have 
already been spent and what a're the 
results achieved so far? 

THE MINISTER: OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRI 
Z. R. ANSARI): (a) and (b). The 
Upper Indravati Project approved by 
the Planning Commission in May, 1978 
at an estimated cost of Rs. 208.14 cror-
es envisages annual irrigation of 1.86 
lakh hectares and power gene'ration of 
227 MW at 100 per cent lead factor. 

The construction of the project vtas 
started during the year 1978-79. upt· 
the end of March, 1980. an expendit, .... 
of Rs. 8.48 crores was incurred. h~ 

project is expected to be completed 
during the VIIth Five Year Plan pe-
riod. 

Since the works on the Project a, 
still in preliminary stage of construc:' 
tion. no irrigation and power benefits 
have accorded so far. 

NatioDal Youth Policy 

972. SHRI RASABEHARI BEHERA. 
Will the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to 
state: 

(a) whether the National Youth 
Policy has been functioning properly; 

(b) if not, the reasons thereof; ar ~ 

(c) the National Service Scheme and 
Nehru Yuvak Kendra have been able 
to provide purposeful focal points for 
youth regulation? 

THE MINISTER OF STATE IN THE 
r ~  01' EDt1C:ATION AND 
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SOCIAL WELFARE (SMT. SHEILA 
KAUL): (a) to (c). The Ministry of 
Education and Culture, and other de-
partments of the Government, are im-
plementing a number of programmes 
catering to the needs and development 
of the student and non-student youth. 
These programmes reflect the under-
lying policy of the Government to-
wards the youth which is to encourage 
and foster among the youth not only 
qualities required to meet the needs 
and challenges of the contemporary 
society but also to provicie them faci-
lities and support whereby they could 
Participate in activities of social and 
national service. The various schemes 
designed to promote t~ programmes 
are well conceived and they are being 
aciministered with care and enthusi-
asm. Some of the impo·rtant s he ~s 

in this regard are: 

(1) National Service Scheme which 
aims at enabling student to in-
volve themselves in social and 
national service activities; 

(2) Nehru Yuvak Kendras through 
which non-student youth, pri-
marily in rural areas, can parti-
cipate in nation-building activi-
ties; 

(3) National Service Volunteer Sche-
me which provides opportunity 
to students. after completion of 
their first degree, to involve 
themselves, on whole-time basiS, 
in non-formal education and ru-
ral development activities; 

(4) Financial assistance to non-
government organisations, inclU-
ding promotion of scouting aud 
guiding; 

(5) National Cadet Corps which has 
introduced in recent years a sig-
nificant element of social service; 
and 

(6) Support and encouragement to 
the Yuvak lVlandals and Mahila 
Mandais. 

2. The . National Service Scheme 
(NSS). aims at .involvement of the first-

degree students, on voluntary and se-· 
lective basis, in programmes of social 
service and national development. The-
scheme which waS started in 1969 with 
a coverage of about 40,000 students,. 
now covers about 4.75 lakh students. 
The scheme is being implemented in 
almost all the state and universities. 
The scheme has recently been extend-· 
ed to cover students at + 2 stage also 
in some of the States and Union Terri-
tories. In addition to undertaking 
programmes like construction and re-
pair of roads, school-buildings, village-
ponds. tanks, tree-plantation, eta., NBS 
students participate in programmes 
like environmental improvement, hy-
giene and sanitation, family welfare, 
child-care, mass immunisation, voca-
tional training in craft, and organising -
co-operatives. The NSS students also 
render assistance to local authorities 
and communities in the implementa-
tion of various relief and rehabilita-
tion programmes. As part of the con-
structive involvement of the student 
during their vacation periods, large-
scale camping programmes are orga-
nised in the course of which some as-
pects of rural needs of the economi-
cally and socially weaker sections of 
the community are covered. 

3. The programme of Nehru Yuvak 
Kendras has been expanded with the 
objective of serving the interests of 
the non-student youth, particularly of 
the rural areas. Out of 255 sanctioned 
Kendras, 192 Kendras have already be-
come operational. During the year 
1980-81, about 6.50 lakh non-student 
youth in the rural areas are estimated 
to have participated in the a ti iti~s 

and programmes organised by the 
Kendras. The activities undertakep 
include organisation of youth leader-
ship training camps, holding of work-
camps for social and community ser-
vice, organisation of cultural and re-
creational programmes like annual 
folk-art festivals, workshops of fotlt-
theatre, dancing, puppetry, etc., sports 
and games; vocational training prog-
rammes like tailoring, knitting, dqli-
making, pump-set repairing, tractor 
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repairing raciio-repairing, etc., and as" 
sistance to Yuvak Mandals and MabUa 
Mandala in acquiring a proper under-
standing of tbeir role in programmes 
of rural development. 

Central aid tor Forest development in 
OrIssa 

973. SHRr RASAB'EHARI BEHERA: 
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) the amount of Central assistance 
given for the development of forests 
in Orissa State during 1979-80 and 
1980-81; and 

(b) the amount utilised in the state 
during the above period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICUL TURE AND 
RURAL RECONSTRUCTION (SHR1 
R. V. SWAMINATHAN): (a) The 
Central assistance given for the De-
velopment of Forests in Orissa during 
1879-80 and 1980-81 are as follows: 

1979-90 

Silipal Tiger 
Resrrve 7.oo,oou.,oo 7,on.noo.oo 

Lac e ~ op  

ment 16,732.()O 54,000.00 

National Park & 
Sanctu:lTies 48,430.{)() 

(b) The total amount utilised by the 
State during 1979-80 is Rs. 6.40,430. 
As regards to the actual utilisation of 
funds during 1980-81, the figure report-
ed so far is Rs. 7.00 lakhs. Works in 
respect of 1980-81 for which the Cent-
ral assistanCe is given are still in 
progress and the actual utilisation of 
the budgeted funds are normally 
known after the completion. of the 
financial year i.e. 31st March. 

3715 LS-9. 

IIIIplemeDtatlOD 01. NatlODa1 Karat BID-
ploymeat Scheme ill a~ DIs. 

trlet, OrIssa 

974. SHRI MANMOHAN TUDU: Will' 
the Minister of RURAL RECONs .. J 
TRUCTION be pleased to state: ' 

(a) what specific works have been 
covered in the Mayurbhanj District of 
Orissa under the National Rural Em-
p o ~nt scheme; and 

(b) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
BALEHWAR RAM): (a) and (b). 
National Rural Employment Program-
me (NREP) has come into operation in 
October, 1980 only, replacing the Food 
for Work Programme (FWP). The 
works covered in Mayurbhanj district 
during 1980-81 under FWP-NREP are, 
irrigation works 510. flood protection 
and drainage works 4. soil conserva-
tion ~r s 22. road projects 980, land 
development works 3, school building 
222, wells 126, village tanks and bunds 
166. 

Loss of life aDd property involved ia 
farmers acttation 

975. SHRI MADHAVRAO SCINDIA: 

SHRIR.P.YADAV: 

SHRI BHOGENDRA JHA; 

SHRI R. L. BHATIA: 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) the total estimated loss of Ufe 
and property involved in the peasants' 
agitations in different States durin; 
1980-81 So tar; .' . 

(b) the precise demands of the pea-
sants of diffenent States as communi-
cated to Government; and . 

, (C) the decisions and steps taken by 
Government to meet the same? 
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nlE MINISTEl{OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
.. V. SWAMINATHAN): (a) to (c). 
I11fonnation is being collected and 
wiD be Had on the Table of the Sabha. 

ID.erease of sugar production 

976. SHRI K. M. MADHUKAR: 

SHRI CHINTAMANI JENA: 

SHRI CHITUBHAI GAMIT: 

SHRI B. V. DESAI: 

SHRl CHITTA BASU: 

SHRI K. PRADHANI: 

SHRI N. E. HORO: 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether Government has a pro-
posal under consideration to increase 
the capacity of sugar production in the 
country; 

(b) if so, the details thereof; 

(c) whether the new licences will be 
liven for coo-perative sector only as a 
policy uf Government; and 

(d) if so, the details of the policy in 
this reacard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
R. V. SWAMINATHAN): (a) and (b). 
The Government have decided to in-
crease the sugar production capacity of 
the country by granting licences for 
the establishment of new sugar facto-
ries as well as expansion in the exis-
ting units , in the ratio of 60: 40. 

(C) and (d). According to the guide-
lines ilsued by the Government regard-
Ing the present policy of granting 
licences fOr the establishment of new 
supr factories in the Cooperative! .Pub. Sector 'V\iJ.1 continue in the 
SlztJa Plan. However, in &leas wbere 
the proposals trom the Cooperative/ 
Public. Sector are not received, the 
piopoaala from the Private Sector 
could be <'ODsi4ered. 

eommittee let u» to .. Jato worldac 
of TelephoDe depa,rCmeet 

977. SHRI BAPUSAHEB PARULm-
KAR: 

SHRI K. LAKAPPA: 

SHRI DAR'AM DASS SHAS-
TRI: 

SHRI H. N. GOWDA: 

Will the Minister of COMMUNICA-
TIONS be pleased to state how many 
committees have been set up to go into 
Telephone Department's working in 
the last 25 years and how many.re-
commendations of such commitiees 
have been implementea so far? 

THE MINISTER OF STA'DE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK OR'AON) : 
The information is hoeing collected and 
will be laid on the table of the House. 

Stafl' "JUon fa Telephone 
Department 

978. SHRI BAPUSAHEB PARl.JLE-
~ 

SHRI DHARAM DASS SHA-
STRI: 

SHRI H. N. GOWDA: 

Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) the extent of overtaffing in the 
Telephone Department; 

(Ib) whether it is fact that while 
world avarage is 100 phones per 
employee, it is only 10 per employee in 
India; and 

(c) if 80 what steps 'Government 
propose to · take in the matter and if 
not, the ·reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHIU KARTIK ORAON): (a) 
be~ 1. no question of overstallng in 
the Telephone Department as staft Is 
provided apiDlt post. whicb are saIle-
tioned aeeordina to prescribed Donna. 
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(.b) and (c). The conditions preva-
}ent in otber countries and the traf1lc 
pattern are different from those pre-
ai in~ in our country and ·hence a di-
.red compars1on cannot be made. 

DDA Fla. lD Narala Vihar, 
New Delhi 

979. SHRl JInlNDRA PRASAD: Will 
fbe Minister of WORKS AND HOUS-
ING be pleased to state: 

(a) whether DDA flats (E Block, 
West Wing) Welfare Agency Narain 
Vihar, New Delhi-28 haVJe requested the 
DDA to realise the dues from its 
~e au tin  members; 

(b) if so, whether the amount has 
sinCe been re o e~  

(C) if not, the time by Which the 
dues will be recovered from the de-
1aulting members; 

(d) whether one of the reasons for 
in-eflicient wo'rking/non-working of the 
welfare agencies is inaction/delayed 
action on the part o·f the DDA; and 

(e) the steps proposed to be taken 
by the DDA to activate the welfare 
agencie" 

THE MINISTER OF PARLIAMEN-
TRAY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) Yes, Sir. 

(b)and (c). The D.D.A. has reported 
that letters were issued to the ciefault-
ing members by Registered Post re-
quest,ine them to make payment to the 
Agency. A general Public Notice was 
also given in various newspal)ers on 
23-12-1980 making it clear that indiffe-
rence on the part of the allottees can 
entail cancellation of their allotment. 
It has been reported ·that there is very 
good respOnse to this press notice. 

Cd) The D.D.A. has denied this. 

(e) The D.D.A. has reported that a 
circular .letter was issued to all the 
Reaijlter4d A&enciea requesting them 
for hOlding annual elections with a 
view to in!use life in them. 

CoD.... r..cnw 'or &raDIfery. 
Sale ., DBA Balli na. 

980. SImI JITENDRA PRASAD: 
Will th.e Minister of WORKS AND 
HOUSING be pleased to refer to the 
reply given to part (b) of Unstarred 
Question No. 2780 OD the 8th Decem-
ber, 1980 regarding conditions prell-
cribed for ,transfer/sale of DDA bunt 
flats and state the conditions pres-
cri bed for transfer/sale ot different 
types of DDA flats, in various locali-
ties of the Union Territory of Delhi? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): The DDA has reported that 
transfer, sale permissio·n of built uP 
flats can be granted after 10 years 
from the date of !execution of the lease 
cieed on payment of 50 per cent of the 
unearned increase in the value of land 
as determined by the DDA. However. 
in special circumstances the 10 year 
period can be relaxed. 

'&UJIIleBtaUon of the Per Capita IDeo .. 
of IandleaJ aDd Small Farmers ia 

VIUap 

981. SHRI JITENDRA PRASAD: 
Will the Minister of RURAL RECONS-
TRUCTION be pleased ito state: 

(a) the names of SlC'hemes/projects 
for agricultural development and au,-
menting tbe per capita income of land-
less and small fanners in the villages; 

(b) the financial and physical targets 
ftXeQ and achieved during tfie fifth 
Plan; and 

(C) the targets ftXled for the Sixth 
Plan? 

THE MINISTEBI OF STATE IN THE 
MINISTRY OF AgRICULTURE .A1tD 
RURAL RECONSTRUCTION (saRI 
B.ALFSHWAR RAM): (a) While a 

larIe number Of projects and schemes 
in aCriculture and other leetors imple-
menteci in the rural areas will directly 
aad iAdirectly enbance the per capita 



IDcom.es of landless and small farmers. 
Intell"af:ed Rural Developmaent Pro-
8f8JlUJle implemented by the Ministry 
o.r Rural Reconstruction is specifically 
almed at raising the income levels of 
amaU farmers, marginal farmers, lana-
less labourers. rural artisisans and 
others living below the po ~~  line. 
The objective of this programme is to 
assist ,these families through subsides 
and 10·ans in such a 'way that their per 
capita income are raised to a level 
well above the poverty line. 

(b) During the Fifth Plan, the main 

programme fOr the benefit of small 

farmers and landless persons was the 

Small Farmers DeVJelopment Agency 

programme. Under this progmmme, 

168 agencies were set up during the 

Fourth and Fifth Plans. The target 

was to assist about 8.0 million small 

and marginal farmers and agricul-

tural labourers and Ithe financial out-

lay (revised) during the Fifth Plan 

was Rs. 174.45 crOres. During l1ie Fifth 

Plan period, 5.74 million persons were 

assistea under this programme and 

. B.s. 1-56.20 crores was utilised. · Besides, 

as. 305.65 crores Was mobilised by way 
of tenn credit for this programme. 

(c) During the Sixth Plan, the SFDA 

and IRD Programmes have been mer-

(i) On construction of sports infrastructure : 

ged and the present Itm ro r~ e 

has been eXtended to all development 
blocks in India. The target for the-

Sixth Plan is to assist at least 15 mil-

lion families under this programme. 

The proposed outlay is Rs. 1,500 rores~ 

Estimated ExPenditure on Asian 
Games, 198Z 

982. SHRI JITENDRA PRASAD: 

SHRI SATYAGOPAL MISRA:: 

SHRI R. L. BHATIA: 

Will the Minister of EDUCATION 

AND SOCIAL WELFARE be pleased 

to state the estimated expenditure-

likely to be incurred on Asian Games 

1982 under each head of expenditure. 

THE MINISTER OF EDUCATION. 

AND SOCIAL WELFARE (SHRI S. B .. 

CHAVAN): Tbe estimated expenditure 

likely to be incurred on the Asian 

Games, 1982 tor construction of sports 

infrastructure and on other items is as 

under: 

Estimated expenditure to be borne by Government 

Estimated expenditure to be met by Delhi Development Authority 
on Indoor Stadium RI. 9 ·35 crores 

Estimated npenditure to be met by New Delhi Municipal Com-
mittee on SWlmming Pool RI. 2.75 crorea. . 

Total estimated expenditure to be bome by Govcmment 
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EHclblU$y for Membershlp. of oo~~

dve RowdD, Sodeties 

983. SHRl D. M. PUTTE GOWDA: 
Will the Minister of WORKS AND 
HOUSING be pleaseCl to state: 

(a) whether it is a fact that indivi-
duals who own less than 75 sq. yards 
lana in a joint property are eligible 
to apply for self-financing scheme re-
cently announced by DDA; 

(b) whether it is also a fact that 
persons owning less than 75 sq. yards 
in a jointly owned property are not 
eligible to obtain land through a Co-
operative HOUSe Building Society or 
Group Housing Society; 

(c) if so, reasons for this discrimina-
tion; 

(d)whether Government proposes to 
review this condition and aUow per-
sons falling under part (b) above to 
obtain land through Cooperative House 
Building Society or Group Housing 
Society; and 

(e) if not, reasons therefor? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) Yes, Sir. 

(b) and (c). According to the policy 
guidelines issued by the Government, 
no plot should be allotted to any per-
son. who or whose wife/husband or 
any of his/her dependent relations, 
including unmarried children. owns a 
bouse or a residential plot of land in 
Delhi /New Delhi or CantoDlnent. How-
ever, the position was reviewed by the 
'Government in 1979 and it was decided 
that co-shares of joint and ancestral 
property in congested localities (Slum 
areas) whose share is Less than 80 sq. 
yds. of 'land and who do not own any 
other plot/house in the Union Terri-
tory of Delbi are eligible to obtain 
plots/fiats thrOugh Cooperative BuDd .. 
ing Societies/Group Housing Societies 
in the colonies developed under the 

Scheme of large-scale acquislUon, De-
velopment and DiSposal of land 1D 
Delhi. 

(6) and ( e). The matter is under 
review by the Government. 

amwm;mf 
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Bal Dar NutrltlODal Procramme 

986. SHRI K. A. SWAMI: 
PROF. P. J. KURIEN: 

Will the Minister of EDUCATION 
AND SOCIAL WELFARE be pleased 
to state: 

(a) whether Government dis-
continued the Bal Ahar nutritional 
programme 'lor children in 1981; 

(b) if so, the reasons therefor; and 

(e) bow Government propose to 
substitute auch nutritional Proll"aDUne 
for POOr chlldrea? 
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THE MINISTER OF STATE IN 
THE MINISTRY OF EDUCATION 
AND SOCIAL WELFARlI (SMT. 
SHEILA !CAUL): (a> Yel Sir, with 
effect from April 1981. 

(b) and (c). Costs involved were 
not found to" be commenlurate with 
the benefits derived from the pro-
gramme. The resources thus releas-
ed will be used for expanding the 
'lutrition programme. Other food 
commodities will be used in place of 
Balahar. 

Loss due to Chartered Fishing 
Trawlers 

987. SHRI K. A. SWAMI: Will the 
Minister Of AGRICULTURE be pleased 
to state: 

(a) whether Government are aware 
of the continuing damage by rharter-
ed fishing trawlers on the Eastern 
Coast of India; 

(b) why Government are hesitant 
to reverse this policy of chartering 
foreign trawlers; and 

(c) whether Government propose 
to award compensation to Indians 
whose boats and gear have been 
damaged by foreign chartered 
trawlers? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): (a) 
to (c). No case (J'f damage to Inaian 
Boats or gear has been established 
and as such the question of payment 
of compensation does not arise. How-
ever, in the light of experience gained 
in the operation of "certain chartered 
foreign fishing vessels, Government 
have announced a new "Charter Policy. 

Dema1lc1. 'or Mah V ... In West 
Beapl 

988. SHRI AJIT KUMAR SAHA: 
Will the Minister of COMMUNICA-
TIONS be pleaaecl to state: 

(a) whether it is a fact that the 
work of HM.S. is ham.pered very 

" much due to shortage o"f mall vans in 
West Bengal; 

(b) if 10, the actual position thereof 
and the steps taken in this regard; 

(c) whether it is a fact that the 
Post Master General, West Bengal 
Circle has requested for at least 20 
mail vans; and 

(d) if so, how many of these have 
been granted? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): 

(a) No Sir. 

(b) Question does not arise. 

(c) The Postmaster General West 
Bengal Circle had sent a demand of 
31 additional mail motor vehicles. 

(d) There is justification of on1y 11 
vehicles out of which 4 have been 
sanctioned and supply orders placed. 
The remaining 7 will be sanctioned in 
April, 1981. 

Submission of UtiJiSatloa Certificate 
0' FOOtigrains by West BeD,.l to Fel 

989. SHRI CHITTA SASU: Will the 
Minister of RURAL RECONSTRUC-
TION be pleased to refer to unstarr-
ed Question No. 122 on the 17th 
November. 1980 regarding stoppage 
Of food for work programme in West 
Bengal and state: 

(a) whether Government's attention 
has since been drawn to the repeated. 
statements of the West Bengal Chief 
Minister to the effect that utilisatio_" 
certificates of more than 50 !)er cent 
Of the foodgrains made available to 
the state by the Fer were already 
submitted to the Government: and 

(b) if so, the reaction of Govern-
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHR: 
BALESHWAR RAM): (a) Yes, Si:-. 
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: :(b)·\The Government has exaniined 
the facts and found that the utilisa-
tion certificate submitte6. by the West 
Bengal Government did not aggregate 
to· more than 50 per cent of the total 
foocigrains released to the State un-
der the Food for work/National Ru-
ral Employment Programme. Now 
"the utilisation has reached a level of 
50 per cent and further releases of 
foodgrains are being made. 

Scheme for Disabled PenoDs at 
Rural Level 

990. SHRI VASANT KUMAR PAN-
DIT: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be 
pleased to state: 

(a) whether any special schemes 
have been drawn by the Centre and 
States to COver the disabled persons 
at the village and rural levels; 

(b) if so, the details thereof; and 

(c) how many disabled persons 
would be covered as a result of special 
drive during International lear of 
Disabled Persons? 

THE MINISTER OF STATE IN 
THE MINISTRY OF EDUCATION 
AND SOCIAL WELFARE (SMT. 
SHEILA KAUL): (a) to (c). The 
normal programmes .of the Central 
and the State Governments for the 
welfare at the village and rural levels 
in the field of healih, family planning, 
nutrition, education, social welfare, 
employment etc. and some ~pe ia  

schemes for the welfare of disabled 
prsons also cover the disabled persona 
in the rural areas. Some of the 
significant schemes far the welfare of 
the disab1ed persons are as below:-

Ci) Under the scheme Of Integrat-
ed Education, Government of India 
meets 50 per cent of the cost on 
certain items on a fixed scale. These 
include among other things, salary 
of teachers, transportation costs, 
costs o'f books and stationery, 
assessment costs and ",st of initial 

equipment. Further liberalllation 
of the scheme is being considered. 

(ii) Scholarships are given to dis-
abled persons from class. IX onwards 
to purSUe education. Stipends 
are also given for in-plant training. 

(iii) There are 11 vocational re-
babilitation centres for the physi-
cally handicapped set up in various 
states by the Ministry of Labur 
which are giving vocational training 
and helping the handicapped per-
sons to secure gainful employment. 

(iv) 'Grant is given to voluntary 
organisations upto 90 per cent of 
the cost for training, education 
and rehabilita.tion programmes for 
the disabled persons. 

(v) 3 per cent vacancies have 
been reserved under the Govern-
m.ent of India and in Public Sector 
Undertakings in Group 'e' and '0' 
posts. 

(vi) There are 18 special Employ-
ment Exchanges to jdentify and 
provide placement facilities for the 
handicapped. Opening Of more 
Special Employment Exchanges and 
a Special Cell 'for the disabled in 
other selected employment ex-
changes is under consideration. 

(vii) Ministry o'f Petroleum. have 
decided to reserve 10 per cent of 
dealership/agencies for certain 
categories of disabled persons Bnd 
have prescribed a roster for this 
purpose. 

(vii) Ministry of Communica-
tions, has decided to allot telephone 
booths for 1Jhe disabled persons in .. 
cluding the blind. ' 

(ix) Under differential rate of 
interest scheme, loan is available 
to disabled persons ~nd institutions 
upto Re. 1500/-as working capital 
loan and Rs. 5000/-on term loan at 
4 per cent of interest. This is to 
promote self-employment ventures. 

(x) Weighted deduction of 1-1/3 
times the salary paid to blind or 
physically  handicapped persons' by 
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an employer in respect of employees 
whose salary does not exceed 

~  'Rs. 20,000 in a year is allowed under 
Income Tax Act. This is to en-
courage employment of physically 
.handicapped persons. 

(xi) National Awards are given 
each year to outstanding employers 
of the disabled persons and most 
efficient employees. 

(xii) Government sponsers re-
search in areas of rehabilitation 
aids for the handicapped. 

(xiii) Cost of diesel/petrol is 
being subsidised to facilitate mobi-
lity of the disabled. 

(xiv) A new scheme tor rehabili-
tation of cured leprosy patients is 
under consideration -of the Govern-
ment. 

(xv) A scheme for giving free I 
subsidised aids and appliances to the 
disabled persons is also unaer con .. 
sideration. 

In the context of the International 
Year of Disabled persons efforts are 
being made to further .;trengthen 
existing schemes and also to work out 
new schemes with a view to augtr.ent 
facilities available for the disabled 
persons. No precise target of the 
number of disabled persons to be 
covered are, however being prescrib-
ed. 

ExploitatlOD Of Farmers by Opposi-
tloD Parties 

991. SHRlMATI MOHSINA KID-
WAI: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether it is a fact that opposi-
tion parties are exploiting the 'far .. 
mers aU over the country only be-
caUSe the central Government has 
given them higher profits than the 
previous Government by increasing 
prices of wheat, paddy, cotton etc.: 
and 

(1) if so," the steps· proposed to be 
taken to handle the situation? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): <a> 
and (b). It is a fact that some opposi-
tion Parties have been exPlOiting a 
section Of the :farmers and instigating 
them to join in agitations. As far as 
the Central 'tiovemment is concerned. 
it has been consistently the endeavour 
Of the Government to ensure re-
munerative prices to the farmers. 
During the current year, support 
prices for various kharif crops such 
as paddy, jawar, bajra, maize, ragi, 
cotton. etc. were increased by more 
than 10 per ~ent over the previous 
year. With regard to wheat, the 
Price policy is under consideration of 
the Government. Government has 
in the past considered the various 
demands of the farmers in a spirit of 
understanding and will continue to do 
so in future. 

end~ Invited by FCI Madras 
Region Re,ardiD, APpOintment of 
Handlin, and Transport CODtractOI'l 

992. SHRI D. S. A: SIVA-
PRAKASAM: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Food Corporation 
of India's Regional Office, Madras in 
December, 1979 invited tenders for 
appointment o'f handling and trs.nsport 
contractors at Tuticorin Port; 

(b) if so, how many persons sub-
mitted tenders; 

(c) whether it is also a fact tb,at no 
tenure was accepted and the previOUS 
contractor wsa allowed to continue 
the operation; and 

(d) if sO, the reasons therefor? 

. THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): (a) 
Yes, Sir. 

(b) Ten. 
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(c) and (d). NeaotiatioDB were 
conducted by the Zonal Manaaer, 
Madras, with the lowest valid tenderer 
as per prescribed procedure. As even 
the negotiated rates were considered 
too hi8h. the tender enquiry was 
scrapped. To ensure that operations 
did not suffer, the Food Corporation of 
India requested the existing contractor 
to continue the work after the expiry 
of the contract on 14-2-1980 at the 
existing rates. The contractor aireed 
to do so for a period of one month 
only. Since the contractor was not 
agreeable to continue the work indefi-
nitely at the old rates, the Senior 
Regional Manager floated a limited 
tender to eig.ht parties (including four 
parties who had participated in original 
enquiry) and awarded contract on 
ad-hoc basis to the lowest tenderer 
from 8-6-1980. The period "f the 
present ad-hoc contract is due to ex-
pire on 7-3-1981. 

a.raJ Development programme pro-
lies for districts 

993. SHRI K.T. KOSALRAM: Will 
the Minister of RURAL RECONS-
TRUCTIONS be pleased to state: 

(a) the names of districts for which 
the 5-year integrated rural develop-
ment programme profiles have been 
prepared so far; and 

(b) the details in brief of such pro-
ftles and the organisational set up 
that has been set up to supervise the 
implementation of his project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
BALESHWAR RAM): (a) and (b). 
The Integrated Rural Development 
Programme has been extended to all 
the 5011 development blocks in the 
country from 2nd October, 1080. The 
State Governments have been re-
quested to set up district level rural 
development agencies in all districts 
for coordinating the implementation 
of this programme through the 
blocks. Wherever Small Farmers 

Development Agencies exist, the 
same agency will implement this 
programme. In other districts, new ; 
agencies "are to be set up_ Guidelines 
for formulating IBn BlOCk plans and 
District profiles have been issued to 
all States and Union Territories. In 
the light of the recommendations of 
the Dantwala Committee on Block 
level Planning, it has been decided 
to set up a small planning team at 
the district level as part Of the rural 
development agency. The team will 
consist of an economist or statisti-
cian, a credit planning officer and a 
rural industries officer This team 
under the direction of' the District 
Collector and the Proj.ect Officer of 
the rural development agency, is ex-
pected to draw five year profiles for 
the IRD Programme for the district. 
Each agency is also to draw up an 
annual action plan fOr each block. 
While many such action plans have 
been drawn up and steps taken to 
implement the IRD Programme in al-
most all parts of the country, the 
work relating to the formulation of 
five year district profiles for IRD is 
yet to be completed. Preliminary 
st~ps for setlting up agencies. recruit-
ing personnel. tralnin.g the personnel, 
conducting necessary !surveys and 
collection of data etc. have already 
been taken in most parts of the coun-
try and if is expected that such five 
year profiles would be draWn up !or 
all districts in the neal' future. 

I d n~ 01 ~re produce wi. 
price 01 inputs, trauport charces and 

c08t 01 Uriar 

994 PROF. MADHU DANDA V ATE: 
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether Government would 
evolve a formula for the prices of 
agriCultural prociuce that would pro-
vide for automatic link up at prices 
of agricultural produce with the 
prices Of inputs, transpol1t charges 
and the cost of living iadex; and 
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(b) if so, whether the Agricultu- ~ m-~ 11ft ft:tffif it Ifq 
raJ Prices Commission will be advis- ~ t ~ ~ at1'it ~ 
ed to recommend prices on the basis "'0.:. 
of this formula? 1[Uff it ~ if ~ ijF+4Rtiil 

THE MINISTER OF STATE IN THE 
MINU)TRY OF AGRICULTURE 
AND lJ,URAL RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): (a) 
and (b). The Government fixes sup-
POrt, procur.ement prices of -agricul-
tural commodities on the recommen-
dation of the AgriculturtI Prices 
Commission which, inter-alia takes 
into account the available e;timates 
of cost of production Of the crop, 

i changes in input prices, levels of 
~ administered prices for competing 
erops, production prospects, the 
expected trend in tKe market prices, 
likely effects of the changes in prices 
on the other sectors, the terms of 
trade between the agricultural and 
no~ a ri u tura  sectors and the 
overall needs of the economy, etc. 
These considerations cannot be re-
duced to any formula which could 
be automatically applied. 

995. ,,) ~a  ~ : ~r ~ 
Jieft' lit iI'ffA ctr fi<lT rn fCfl :-

(Cfi) ~ it ~ tt ~ ;tr 
fi:trftr it liN atmif it" ft;ro: fcR ~ 
~~~~ :~ 

iii\' ~ if; ~ it ~ ~ iti 
fl;ro: ~ qf ;ftftf ifill t; ~ 

(-) ~ tt, at ~i t ~ 

~ t? 

"'" "'" ~ l"tiN'" .,.. 
if trIIQ' .,. (.,. ~  1ft" fII'Pft-
~  : (II) lilt (W) : 'R'Wl 

r ~ i  ;f\feflii if)) ~ t:-

(1) ~iI  ~ ~ '\4""lin4" 
;tft ~ ctrofT ~  "Rt ~  

~ ~ n  it; iiflroJT ~ ctr 
50 ~ ~ mR ~ ~ ctft' 
,,)tforr ~ ~ ~ m ~ t 
ftwrt:t M" tJit ~~~ ~
1JI[Uff cit ~t:  ilfl i Rwt 4i 1J([Uft it ~ 
~ ij'if)ffT l ~ ~ ~ Cfif ~ 
it ~ Cfi'VfT ~  t I ~ ~ 
crrm ;n:rr q I;"qilfll r~ ilfl ~ 'JI[UI' 
« ~ ~ I lJl ~ 'U'Rf if 
~ ~ t'cti) mr ~ t1i 
1(1JT t: ~~ Am ~  \lrnfilf 
mrti ~ it ~rtt  ~ ~ 

~~ Fna- iti ~ ~ ~ rr 

t I ~ ~ fJ: &fqft:tld ~

i ~ ~ tR ~ ~ ~ 

~  mr ~ r 1ft ~ \iff 

~ ~I 

~~~~~

~ ~ ~  ~ 1J(1JT ~ 

em-~ iJil ~ ~ ~ ~ ~
if 7 it'i ~ ~ \iff ~ tl 

(3) ~~ ~  ~  CfiT 50 
~ ~ ~QiI  ~ ~ 'R crl 
it ~ I ~ ~ ;tft ~ 'tft'-
ff: ~  -.fr ~ ~r i ~ i 

~ ~ ~ f.:tfSlrl ~ ~ ~ 
itf GfT ~ ~I 

(4) ~ ~  ~ it 
~ ~ IJ(Uff ~ Tf:iQCif\'iiij '(Uft 

aft fina'1 ~ ~ CfiVIT ~ ~ 
~ ~ e:t'1«f1' ~ ~ tT q,t ~ 
~ anfr ~ ~ ( .. ~ 
~ elf ~  itt ~ 1l11I' an ~ 
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:1p( it; ~ ~ tar; iti ~ 
.. ~ t ~ ~ sm;:r ttfT \ill 
~ t I W ~ iti ~ 'Uilf 
~ iIiT ~ t ~ ~ ~ 

~ 11'roit Aftl ~ ~ I 

( 5) '1fir fqimr ~  mJ Rir 
~ ~ t: i! r~ i 'JflUry iti ~ it ~ 
en 5 0 ~ t $ffSCfi ma- ~ 
~ ~ ~ t G'tutl ~ ;fiT ~: 
. ~ ~ ~ ~ I • ctt ~: 
~ ~ ~~ ctt 'lirftT 

it ~ ~~ ¥ft. ~ ~it 
~  fuircf tar; ~ iffif t 
'ft;ro: qlffl ~ ~ t fct; ~  

~  it qf(ijA(ftf atn- ~  it 
~ ctl' ~ itft ~ ifil ~ 
Ti: ~ ~ GfT ~ ~ I ~: 
~ r ~i  ~ ilIT\jf iifiT ~ 'uftr 

~ 1iTl1''''Y it ~ ~t  I 

Beleuch centl1lll ill A,riculture 

996. SHRI DAULAT RAM SARAN: 
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) the arrangements made for 
.condut.-ting research in the field of 
.agriculture; 

(b) the names of places where re-
search centres and institutions are 
located; 

(c) the annual expenditure being 
in urr~d on the research work; and 

Cd) the outcome of research plans 
as alst) the special researches made so 
'far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTIONS (SHRI 
R. v. SWAMINATHAN): (a) Re-
search in the field of Agriculture (in-
cluding Animal Husbandry. and 

Fisheries) is being carried out by 
Indian Council Of Agricultural Be- r 

search through 32 Research Institu-
tes, 2 National Bureas, 5 Project 
Directorates, 3 advanced I National 
Research Centres, 1 National Academy 
of ~ear h Management, 56 All 
India Coordinated Research Projects, 
21 Agricultural Universities and about 
350 a.i-ho.c research schemes. The 
State Governments have their own 
reseu'ch stations in Agriculture (in-
cluding Animal Husbandry and 
Fjsheoties) . 

(b) The names of the places where 

Research Centres and Institutions 

under the control of lCAR located are -

given. in Statement laid on the Table 

of the House. [Placed in Library. See 

No. LT-1930/81]. 

(c) The annual expenditure on re-

search incurred by leAR. during the 

past three years is given below: 

(R'I. in 1 akh!ll) 

------------
i) Pia'! 3920-27 4764.69 3985-56 

ii) Non·Plan 19'12·58 2°33.92 :3145.80 

iii) Oes, Fund 228.91 257.68 329-63 

iv) Other sources 93'51 188-30 122-15 

(d) The annual report of DARE 

(Department of Agricultural Research 

and Education) IICAR is placed on 

the Tables of both Houses of Parlia-

ment every year. This gives an 

account of the outcome of research 

plans and also the special researches 

carried out during the year. The 

latest report of the DARE for 1980-81 

is expected to be submitted dtiring 

the current· budget session. 
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8eHID, UP Of AlB· JOUuUoa detector 
stattoas 

997. SHRI JAGDISH TYTLER: 
f Will the Minister of WORK AND 
HOUSING be pleased to state: 

(a) whether Goernment are con-
sidering the setting up of air-pollu-
tion detector stations; 

(b) if so, the details thereof; and 

. (c) the particulars of the major 
cities and industri.al towns where 
these are proposed to be located in? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NAR-
AIN SINGH): (a) to (cL To put the 
.. Air Quality Monitoring Programme 
on a coordinated and systematic way 
in the country the Department of 
Environment has constituted a Work-
ing Group on Air Quality Monitoring 
to help in formulating a plan of 
action towards establishment of 
National Air Quality Monitoring Net-
work. The R.eport of the Group is 
expected shortly. 

Issue of rotten foodgrains under food 
for work iUi Tamil Nactu 

998. SHRI D. S. A. srv APRAKA-
SAM: Will the Minister RURAL 
RECONSTRUCTION be pleased to 
state: 

(a) whether Govemment's atten-
tion has been drawn to the news item 
published in newspaper named 
"5.00PM" complaining that rotten 
Items of foodgrains were issued under 
the prOgramme 'Food for Work' to 
the Government of Tamil Nadu; 

(b) if so, whether the Government 
of Tamil Nadu have sent their com-
ments; and 

(c) if so, the action Govemment 
have taken thereon? 

: THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 

BALESHW AR RAM): (a) to (c) .• 
The food grains of fair average 
quality under the Food for Work 
Programme are issued after joint ins--· 
pection of the quality by the officers 
of Food Corporation of India and the· 
State Government. No complaints. 
have been received from the State 
Government about the poor quality 
of foodgrains being supplied by the·' 
Food Corporation of India. How-
ever, a news item appeared in daily 
newspaper named. '5.00 P.M.' (an 
Indian Express Group Publication) 
in which it was stated that the rice 
distributed was unfit for human con-
sumption. The State Government 
with whom the matter was taken up' 
have informed that the news item 
was devoid of any truth . 

Note submitted to P.M. on drought; 
eondition in Rajsthan. 

999. SHRI JAr NARAIN ROAT: 

ISHR[ SUBASH CHANDRA 
BOSE ALLURI: 

SHRI K. P. SINGH DEO: 

SHRI RAJNATH SONKAR. 
SHASTRI: 

ACHARYA BHAGWAN DEV: 

SHRI DAULAT RAM SARAN: 

V\Till the Minister of AGRICUL--
TURE be pleased to state: 

(n) whether it is a fact that the 
Chief Minister of Rajsthan has. 
presented a note to the Prime Minister 
while she was on tour in that State in 
January, 1981 outlining the acute 
drought conditionS! in the Raj:sthan 
Stae; 

(b) if so, the details thereof; and 

(c) the action so far taken by the· 
Centre in the matter? 

THE MINISTER OF STA'PE IN THE 
MINISTRY OF AGRICULTURE AND' 
RURAL RECONSTRUCTION (SHill 
R. v. SWAMINATHAN): (a) On the· 
eve of the Prime Minister's visit to· 
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Rajasthul on the 8tb January, 1981 
a "brief note on famine conditions 
lad relief measures" was received by 
·the Prime-Minister's Oflice on the 
7th January, 1981 from the State 
Famine relief Department. 

(b) According to the brief note, 
143 tehsils covering 21365 villages 
have been affected by drought. A 
total cropped area of 86.14 lakh ha. has 
been damaged due to drought. A 
population of 1.68 crores have been 
affected. There are 3842 villages in 
the State where special arrangements 
-are being made for providing drink-
ing water by trucks, rail, camel carts, 
piwai _ system, by deepening of wells 
-and supply of canal water etc. For 
the affected cattle population, the 
State Government made arrange-
ments for provising fodder and feed 
to the cattle, loans to voluntary 
agencies for opening of cattle camps, 
"subsidy for growing fodder etc. The 
State Government have also made 
arrangements for establishing 132 
m.igrlation depots.. The bI1ief notes 
-state that 498 test relief works, 
Departmental and plan works have 
been started to provide employment 
to the agricultural labourers. 

The note inter-alia contains a state_ 
ment of the financial requirements of 
Rs. 5901 lakhs for 1980-81 by the 
State Government for all items of 
relief operations and urged the Cen-
tral Government to provide the said 
assistance to the State Government. 

(c) The Stale Government in tJ-t ~ 
memorandum presented to the Cen-
tral team which visited Rajasthan 
from the 27th to 30th November 1980 
for assessment of the drought ~itua
tion in the State, also projected a de-
mand of Rs. 5901.81 lakhs as Central 
assistance. On the basis of the re-
port of the Central team and' the 
~ndations 01 the Hiah Level 
'CemmUltee on Relle!, the Government 
ot lDdfa have approved a cellini of 
expeDduture of Rs. 2019.50 laths on 
various drought relief works durin, 

1"98Nl for PWIPO&es of Central ...... 
tance. It would be therefore, oblervect 
that the projected demand for Central 
assistance by the Govemment ot 
Rajs.than had be nconsidered and 
sanction issue. 

Noa-avaDabiUty of proposal stationaQ 
ID West Beapl Circle 

1000. SHRI AJIT KUMAR SARA: 
Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether it is a fact that post 
cards, envelops and stamps are not-
available in the post offices in West 
Bengal Circle; 

(b) if so, the reasons thereof; and 

(c) what action has been taken by 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON): (a) to 
(c). There has been some shortage of 
postage stamps and postal stationery 
in West Bengal Circle. Some wagons 
carrying postage stamps and postal 
stationery from Nasik to Calcutta got _J 

sick enroute and this delayed the 
supplies. These wagons have now 
been repaired and some more wagons 
have been despatched to meet the 
requirement of West Bengal Circle. 

The production of postage stamps 
and postal stationery has not been 
able to keep pace with the increasinl 
demands with the result that ollic. 
are not in a position to have any 
reserve stocks and any transit delay 
causes shortages.. Various measures 
are underway to increase the produc-
tion and to improve the distribution 
.,stem. 
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11." lin. 
BE: ADJOURNMENT MOlTON 

(lnterruptiom)· • 

MR. SPEAKER: Whatever is said 
without my permissiQn wUl not be 
recorded. 

~ ~ :  qIIt (af1«i,!<): 
~r it ~ 'l1fim: it; mlf m 
\lNi'ii,( Ff ~ ... 

__ ~: ~ '3i\', qyq' 

~  ~ ~ ~ ~~~ ri'? 
(Interrupti.ons) 

",i '(tlf ~r~ r~ ~

~ : ~ if ~ tfl: ~ ~ 
~ i  it; ;rn it ~ ~ ~~ 

mrr too 
.... ~:~ ~ r t 

~ ~ ~~~t t : 

~I 
(lnte7'ruptions) 

"1t ~ ~ ~ ~ : ~ ~ 

~  mq tv ~ ~ fcti q:t ~
c:.ilfi'i\"ll ~ ~ ~ ~ fql.. .. 
it ~~ ~ a-3f ~ tNT t. ... 

W'1:II1 ~ : llit q-OO ~ 
f.RT ItT ~ IR'N cfiT '«IT wit t fctl 
w ~ ~~ e ~ " ~ 
Wf{f it ~ • 'fTtf i i~ ~ CR: 

~ ~ ~ it ~I ~ ifi1f 
ifm' ~ (it ~ I 

(Interruptions) •• 

MR. SPEAKER: No discussion 
here. Not allowed. 

(Inten-uptiom) •• 

MR. SPEA.XBR: I have not allowed 
you Mr. Nadar. Nothing to go on 
record.. 

··"BoOt recorded. 

MR. SPEAKER: Irrelevant. Not 
allowed. I have not alloWed you. 
Mr. Nadar, you are supposed to be 
the Leader of your Group. Nothing 
is going on record whatever you may 
saY. 

(Interruptions) 

No, not allowed. 

-n ~  ~ (1fRT) : 
~~ ~ ~~ 

~ ~ ~ ~ ~ I \i1'1W1q$( it 
~  ~  ~ i  •••. 

MR. SPEAKER: Not allowed. 

m , 1lit CfiTZT (ft ~ ~ iIil I 
1R fCij«t;ffia? m ~ ~ I 
YOur can ·come to my chamber and 
discuss it. This is not the forum. 
I have got it in my mind. 

~ fvffl l«J ~  

(Interruptions) • • 
MR. SPEAKER: Not allowed. 
Mr. Stephen. 

12.02 brs. 

PAPERs LAID ON THE TABLE, 

~  REpORTS OF THE EUNDUSTAK 
TELEPRINTERs LTD. MADRAs FOR 1979,-11 
AND INDIAN TELEPHONE INDUSTRD:I 

LTD. BANGALORE FOR 1979-80. 
THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN): 

1 beg to lay on the Table a copy each 
of the fonowing Reports (Hindi t t 
verSion) under sub-section (1) of sec-
tion 619A of the Companies Act, 
1956:-

(1) Annual R'eport of the Hindustaa 
Teleprinters Limited, Madras, 
for the year 1979-80 along with 
the Audited Accounts and the 
comments of the comptroller 
Auditor General thereon 

t tEngUSb version of the Reports and Hindi and English version of the 
Review by Government were laid the Table on the 15th December, 1980. 
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[Placed in LiM4",. See No. LT. trom the Railway Minister only tries 
1862/81). to wblte-wash. 

(2) Annual Report of the India e ~

phone Industries Limited. Ban-
galore, tor the year 1979-80 
along with the Audited Accounts 
and the comments of the Comp-
troller and Auditor General 
theheon. [Placed in Library. See 
No. 1863/81]. 

12.03 hni. 

QUESTION OF PRIVILEGE 

(Interruptions) 

MR. SPEAKER: He is supposed to 
be the Leader of the Group. This is 
not the Parliamentary way of elOing 
things. You should not have done this, 
please. This is not in the decorum of 
the House. 

SHRI GEOR'GE FERNANDES (Mu-
zaffarpur): Regarding the railway 
budget .... 

MR. SPEAKiER: I have sent you a 
reply. 

SHRI GEORGE FERNANDES: A 
certain document has come to me. 

Mit. SPEAKER: I am not gOing to 
discuss it, I have told you that I have 
gone through the precedents and I 
have gone through all the things and 
then I have decided. 

SHR! GEORGE FERNANDES: I 
will bow to your decision. I only want 
to know .... 

(Interruptions) •• 

MR. SPEAKER: I have not allowed 
you, Mr. Nadar. Whatever is said 
without the permission of the Chair is 
irrelevant. 

BHRI GEORGE FERNANDES: Sir. 
I bo\\' to your decision but the point 
i8 that the answer which has come 

··Not recorded. 

MR. SPEAKER: I have gone 
through all the records. If you like t ( 
will read out my observations. 

I have to infonn the House that 
Shri George Fernandes, M. P., give 
notice of a question of privilege on 20 
February, 1981, against the lVlinister of 
Railways (Shri Kedar Pande) regar-
ding alleged leakage of the Railway 
Budget presented to the House on 19 
February, 1981. Accor4ing to Shri 
Fernandes the R'ailway Budget was 
leaked out and the main features of' 
the budget proposals were 'produced 
near verbatim in the Business Stan-
drad of Culcutta, in its issue dated 19 " 
February, 1981, with a date line of 18_ 
February, 1981. 

The matter was referre<i to the 
Minister of Railways under my direc-
tions. The Minister of Railways in 
their reply dated 20 February, 1981 
Which.· has the approval of the Minister 
of Railways have stated inteT alia 
that "The indication giv.en is that a 
fiat 15 per cent surcharge is likely on 
the existing fare ana. freight rates. It 
will be noted from the Budget Speech 
that, in so far as passenger traffic is 
concerned, this 15 per cent surcharge 
is proposed to be levied only on travel 
by air-conditioned first class and not 
on travel by other classes for which 
lower scale o·f surcharge, On vary,-
ing scale has been roposed. For first -
class this iIS 12.5 per cent and for A.C. 
Chair car and Second Class it is 10 
per cent with exemption for journeys 
upto 150 Kms. in Second class ordi-
nary. In so far as freight traffic is con-
cerned the Budget propOsal d~ pro-
pose a flat 15 per cent surcharge. How-
ever, it is pertinent to mentiO.n here 
that in the 1980-81 Budget speech, 
delivered on 16th June, 1980 also the 
levy of a flat 15 per cent surcharge 
bad been proposed. As such, tlie indi-
cation, under comment, can at best be 
termed as an intelligent guess .. the 
fare structure for suburban traftic has 

:. 
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already been revised upwards in the 
immediately preceding two years i.e. 
1980-81 and 1979-80. These upward 
revisions evoked considerable amount 
of unrest amon, suburban commuters 
and a press correspondent would not 
be ~r  wrong in guessing that at least 
this year there will be no upward re-
vision. 

Against the news item's figure of 
Rs. 375 crores the correct figure as per 
Budget proposals is Rs. 356'.26 crores. 
Against the two figures of 20 million 
tonnes and a revenue loss of about Rs. 
100 crores the correct figures as given 
in the Budget speech, are 19.5 million 
tonnes and R's, 30.12 crores." 

In view of the above, I am not satis .. 
fied that there has been any leakage 
of the Rai1\\"ay Bud et~roposa s  

In fact, my predecessors had given 
rulings that leakage of Budget propo .. 
saIs or official secrets does not form 
any basis for a breach of privilege. 

In this connection, I would like to 
quote the following ruling given by my 
distinguished predecssor Mr. Speaker 
Shri M. A. Ayyangar on 19th March, 
1956:-

"In the matter of determination of 
the privileges of the House, we are 
governed by the provisions of Article 
105 (3) of our Constitution, which 
states that the powers, privileges and 
immunities of the House are such as 
were enjoyed by the House of Com-
mons in the United Kingdom at the 
commencement of our Constitution. 
The precedents of the United King .. 
dom should guide us in determining 
whether any breach of privilege was 
in fact committed in the present case. 
So far as I can gather, only t\\"'O cases 
occured in which the House of Com-
mons took notice of the leakage of 
the budget proposals. They are 
known as the Thomas base and the 
Dalton case. In neither of these cases 
was the leakage treated as breach of 
privileges of the House nor were 

3115 LS-10 

the cases sent to the Com.miUee 
of Privileges for enquiry. The 
. prevaiHn. view in the House ot 
Commons is that untU the financial 
proposals were placed before the 
House of Commons, tbey are an 
offtcial secret. A reference of the 
present leakage to the Committee of 
Privileges does not therefore arise." 

I do not, therefore, give my consent 
for raising the mater in the House as a 
question of privileges under Rule 222. 

SHRI GEORGE FERNANDES· I 
wish to make a submission (Inte';"'up-
tiom) 

lV1R. SPEAKER: It is my job to do. 
Why are you intervening? 

(Interrupticms) 

SHR'! GEORGE FERNANDES: I wish 
to make a submission. 

MR. SPEAKER: There cannot be 
any discussion On my ruling. 

SHRI GEORGE FERNANDES: I 
am not going into a discussion on your 
ruling, I want to make a submission. 

MR. SPEAKER: I am not going 
to allow any submission. You can 
come to my Chamber if you like . 

. PROF. MADHU DANDAVATE 
(Rajapur): same parts of the ruling 
have become  obsolute after the Consti-
tutional amendment. .... (InteTruptiOftB) 

MR. SPEAKER: You can come to my 
Chamber. Not allowed. 

SHRI GEORGE ~ : I can 
come to your Chamber. But let me 
make one submission. You cited an 
earlier ruling. While citing an earlier 
ruling, you said that it is not a matter 
of prvilege and that the official secrets 
Act is covererd. 

MR. SPEAKER: You can CQD'le to 
me. 

SHRI GEORGE FERNANDES: As 
this is going to concern itself l\ith this 
Orc:linance, it is very 6atterinc for the 
correspondents who could cuess what 
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1. happening. So far as the Minister's 
mind is concerned ••.•.... 

MR. SPEAKER: You can come to me 
and discuss it. Next item-Sbri R. 
Venkataraman. 

12.12 Jars. 

PAPERS LAID ON THE TABLE-
contd. 

EcONOMIC SURVEY, 1980-81 

THE MINISTER: OF FINANCE (Sbri 
R. Venkataraman): I beg to lay on the 
Table copy of the 'Economic Survey, 
1980-81' (Hindi and English versions). 
[Placed in Libra71l. See No. LT-1864/ 
81]. 

ANNUAL REPORT OF INDIAN INSTITUTE OF 

TECHNOLOGY, KHARAGPUR FOR 1979·80. 
REVIEWS ON AND ,ANNUAL REpORT OF 

NATIONAL INSTITUTE OF EDUCATIONAL 

PLANNING AND ADMINISTRATION, NEW 

DELHI ~  1979-80 AND TECHNICAL 

TEACHERs TRAINING INSTITUTE, BHOPAL 

FOR 1979-80, AND A STATEMENT FOR 

DELAY, ANNUAL ACCOUNTS OF NATIONAL 

INSTITUTE OF FoUNDARY AND FORGE: 

TECHNOLOGY, iRANCHI FOR 1979-80, A 

STATEMENT FOR DELAY IN LAYING THE 

REPORT AND ACCOUNTs OF KENDlUYA 

HINDI SHIKSHA MANDAL, AREA FOR 

1979-80 AND ANNUAL ACCOUNTS OF 

INDIAN INSTITUTE OF ~ B  

~  FOR 1979-80 

THE MINIS'mR OF EDUCATION 
AND SOCIAL WELF AIt't (Shri S. B. 
Chavan) I beg to lay on the Table: 

(1) A copy of the Annual Report 
(Hindi. version) of the Indian Insti-
tute of Technology, Kharagpur, for 
the year 1979-80. [Placed in Libra",. 
See No. LT-1865/81]. 

(2) (1) A COPy of the Annual Report 
(Hindi and EngUsh versions) of the 
National Institute of Educaional 

Planninl and Ac1m1nistratioD, New 
Delhi, foOr the year 1979-1Ml 810111 
with the Audited, Account. 

(ii) A copy of the Review (Hindi 
and English versions)by Govern .. 
ment on the working of the 
National Institute of Educational 
Planning and Administration, New 
Delhi, for the year 1979-80. [Placed 
inLibrary. See No. LT-1866/81]. 

81]. 

(3) (i) A COpy of the Annual Report 
(Hindi and English versions) of the 
Technical Teachers' Training Insti-
tute, Bhopal, for year 1979-80. 

(ii) A copy of the Review (Hindi 
and English versions) by the Go-
vemment on the working of the 
Teacnical Teacher's Training Insti. 
tute, BhoplI, for the year 1979-80. 

(4) A statement (Hindi and Eng-
lish versions) explaining reasons for 
not laying simultaneously the Ac-
counts of the Institute (Placed in 
Library. See No. LT-1867 / 81]. 

(5) A COPy of the Annual Accounts 
(Hindi and EngliSh varisons) of the 
National Institute of F.oundry and 
Forge Technology, Ranchi, for the 
year 197J-80 along with Audit R'e-
port thereon. [Placed in Library. See 
No. LT-1868/,81]. 

(6) A statement (Hindi and English 
varisons) explainin& reasons for not 
laying the Annual Report and the 
Accounts of the KendriYa Hindi 
Shikshan MandaI, Agra, for the year 
1979-80 within the Prescribed period 
of nine months after the close of the 
Accounting year. [Placed in Library. 
See No. LT-1869/81]. 

(7) A OOpy of the Annual Accounts 
(Hindi and English versions) of 
the Indian Institute Qf Technology, 
Madras, for the year 1979-80 along 
with Audit-Report thereon, under 
sub-sectin(4) ot section 23 of the 
Indian Institutes of Tecbnloay Act, 

~ sh vel'8ion was laid on the Table on the 2nd December. 1980. 
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1961. {placed in Library. See -No. LT-
1870l81]. 

(Inte1"ru.pttons) 

MR. SPEAKER: This is not the 

way. You cannot raise anythin& now, 

Mr. Harikesh Bahadur. It cannot be 

done. You can refer to it in your 

'Speech on the President's Address. 

REVIEW ON AND ANNUAL REPQRT OF 

_GANDHI SAMRITI SAMITI, NEW DELHI FOR 

1979-80, DELHI DEVELOPMLNT (GRANT OF 

ALLOWANCE TO NON-<>FFICIAL MEMBERS OF 

THE ADVISORY COUNCIL) (AMENDMENT) 

RULES, 1981, REVIEW ON AND ANNUAL 

iREPORT OF HINDU STAN PREFAB LTD., 

NEW DELHI FOR 1979-80 AND STATEMENTS 

SHOWING THE ACTION TAKEN BY GOVERN-

MENT ON VARIOUS ASSURANCES, PROMISES 

AND UNDERTAKINGS GIVEN BY MINISTERS 

DURING THE VARIOUS SESSION OF SIXTH 

LOK SABRA AND SEVENTH LOK SABHA. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISMA NARAIN 
SINGH): I beg to lay on the Table:-

(1) (i) A copy of the Annual Re-

port (Hindi and English versions) of 

the Gandhi Samriti Samiti, New 

New Delhi, for the year 1979-80 along 

with Audited Accountes. 

(ii) A copy of the Review (Hindi 
and n~ lish versions) by the Gove-

rnment on the working of the 

Gandhi Samriti Samiti, New Delhi, 

for the year 1970-80. [Placed in 

Library. See No. LT-1871/81]. 

(2) A copy of the Delhi Development 

(Grant of allowance to non-oftlcial 

members of the Advisory Council) 

(Amendment) Rules, 1981 (Hindi and 

English versions) pubUshed in Noti-

llcation No. G.B.a. 98 in Gazette of 

India. dated 24th January, 1981, 

under section '58 of t1le Delhi Deve-

lopment Act, 1957. [Placed in Lib1"Cl-

'11. See No. LT-1872/811. 

(3) A copy of the following papers 

(Hindi and English versions) under 

sub-section (1) of section 619A of 

the Companies Act, 1956:-

(i) R'eview by the Government 

on tht~ working of the Hindustan 

prefab Limited, New Delhi, for the 

year 1979-80. 

(ii) Annual Report of the Hin-

dustan Prefab Limited, New Delhi, 

for the year 1979-80 along with the 

Audited Accounts and the com-

ments of the Comproller and Aud-

itor General thereon. [placed in 

Library See No. LT-1873/81]. 

(4) the o in~ statements 
(Hindi and English versions) showing 
the action taken by the Government 
on various assurances, promises and 
undertakings given by the Ministers 
during the varfous session of Lok 
Sabha:-· 

(i) Statement No. XXII-Fourthl 
Sess:on, 1978 

(ii) Statem-·nt No. XVI-Fnh 
S:'ssion 1978. 

(iii) t t:~  ~n  No. XIV-Sixth tS!Xlh 
Session., 1978. Lok 

(iv) Statement No. XVII-Seventh Sabha 
Seils:on, 1979' 

(v) Statement No. VIII-Eight I 
Sess=on, J978. J 

(v;) St'ltement No. V-First ) 
ess~on  1980 I 

(vIi) Statement No. V-Second 
~ion  1980. 

~ii  St"1.t('ment No. VII-Third I Seve-
sess:cn. IgSO. I nth 

(ix) Stl.tement No. VIII-Third ~  L"'k 
Sesnon, 1980- Sabhs 

(x) Statement No. IX-Third 
S !Ilion, 1980-

(xi) Statement No. I-Fourth J 
Seuion, t 980. 

[Placed in Library. See No. L'D. 
1874/81]. 
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I\BVIEW OJ( AND ANNUAL REpORT OF 

AKDAMAlI' AND NlCOBAR ISLANDS FoREST 
AJO) PlANr6n05 DEVELOPMENT CoRPO-
RATION LTD. FOR 1979-80 AND A STATE-

MENT FOR DELAY 

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (tm.RI RAO 
BIRENDRA SINGH): I beg to lay on 
the Table: 

, (1) A copy of the following pa-
per (Hindi and English versions) 
under section 619A of the Compa-
nies Act, 1956:-

(i) Review by the Government 
on the working of the Andaman 
and Nicobar Islands Forest and 
Plantation Development Corpora-
tion Limited, Fort Blair, for the 
year 1978-79. ' 

(ll) Annual Report of the An-
daman and Nicobar Islands Forest 
and Plantation Development Cor-
poration Limited, Port Blair, for 
the year 1978-79 along with the 
Audited Ac('ounts and the com-
ments Of the Comptroller and Au-
tor General thereon. 

(2) A statement (Hindi and 
English versions) shewing reasons 
for delay in laking the papers 
mentioned at (1) above. S 
[Placed in Library. See No. LT-1875/

1 

81]. 

R:£vmws AN AND ANNUAL REpORTS OF 
NEHRU MEMORIAL MUSEUM AND LIB-
RARY, NEW DELHI FOR 1979.80, CEN-
TRAL INSTITUTE OF HIGHER T-J.BETAN 
STUDIES, VARANASI FOR 1979-80 AND 

ScHOOL OF BUDmST PmLOSOPlIY, 

CHOGLAMSAR, LEH-LADAKH FOR 1979-80 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI S. 
B. CHAVAN): On behalf of Shrimati 
Sheila Kaul I beg to lay On the 
Table: 

(1) (i) A copy of the Annual 
Report (Hindi and English ver-
sions) of the Nehru Memorial Mu-
seum and Library, New Delhi, for 
the year 1979-80 along with Audited 

'. Accounts. 

(li) A copy of the Review (Hindi 
and English versions) by the Gov-

" , emment on the working of the 
Nehru Memorial Museum and Lib-
rary, New Delhi, for the year 1979-
SO. 

[Placed in Library. See NO. LT-
1870/81]. 

(2) (i) A copy of the Annual 
Report (Hindi and English ver-
sions) Of the Central Institute of 
Higher Tibetan Studies, Varanasi, 
for the year 1979-80. 

(ii) A copy of the Review (Hin-
di and English versions) by the 
Government on the working of 
the Central Institute of Higher Ti-
betan Studies Varanasi for the 
year 1979.80.' 

[Placed in Library. See No. LT-
1877181,] 

(3) (i) A copy of the Annual 
Report (Hindi and English ver-
sions) of the School of Budhist 
Philosophy, Choglamsar, Leh-La-
dakh, for the year 1979-80. 

(ii) A copy of the Review (Hindi 
and English versions) by the Gov-
ernment on the working of the 
Schools of Budhist Philosophy, 
Choglamsar, Leh-Ladakh, for the 
year 1979--80. 

[Placed in Librar!l. See No. LT-
1878/81]. 

REVIEW ON AND ~  iREpORT OF 
WEST BENCAL AGRO-INDUSTRIES COR-
PORATION LTD. CALCUTTA FOR 1977.78 

AND A STATEMENT FOR DELAy 

THE MINISTE'R OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): I 
beg to lay on the Table: 

(1) A copy  each of tne following 
papers (Hindi and English ver 
sions) under section 6l9A of the 
Companies Act, 1956:-

0) Review by the Government 
on the working of the West Bengal 
Agro-Industries Corporation Limit-
ed, Calcutta, for the year 1977-78. 
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[Placed in Librci",. Bee No. 'LT-
1879181.] , 

Oi) Annual Report of the West 
Bengal Agro-Industries Corporation 
Limited, Calcutta, for the year 1977-
78 along with the Audited Accounts 
and the comments of the Comptrol-
ler and Auditor General thereon. 
(2) A statement (Hindi and Eng-

lish versions) showing reasons for 
delay in laying the papers mention-
ed at (1) above. 

[Placed in Library. See No. LT-
1879181.] 

LIFE INSURENCE CORPORATION OF INDIA 

CLASs III AND CLASS IV EMPLOYEES 
(BONUS AND DEARNESs ALLOWANCE 

RULES, 1981 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI MA-
GANBHAI BAROT): I beg to lay on 
the, Table. . . . (lnter:ruptions) 

aat~ ~ : 9;fTijf mq' ~ i ~  

tt ~ 'tn: a r ~  CfiT;; ~ t i  ~ i i  ~ I 

One minute. I think Shri Indrajit 
Gupta wanted to say certain things. 

SHRI INDRAJIT GUPTA: (Basir-
hat): Sir, I wanted to point out that 
these rules which Mr. Barot is pro-
pOSing to lay .... 

MR. SPEAKER: I think you do 
it on item No. 12. 

SHru INDRAJIT GUPTA: It is 
not the same thing. I wanted to op-
pose both, 

MR. SPEAKER: it is not permissi-
ble. 

8HRI INDRAJIT GUPTA: There 
are different grounds. These rules are 
ftowing from the Ordinance. 

MR. SPEAKER: This is not permis-
sible under the rules. You can do it 
under item 12. You please see Rule 
305C. I will read it out: 

"'30se ... A member wishing to 
raise any of the matters referred 
to in sub-rule (1) of rule 305B 
shall refer it to the Committee and 
not raise it in the ouse~  

SHRI INDRAJIT GUPTA: This has 
nothing to do with the Committee 
The Ordinance itself is sub-judice. It 
is being challenged in the Court. The 
fate of the Ordinance is not known to 
anybody. 

MR. SPEAKER: You come under 
Item 12. 

SHRI INDRAJIT GUPTA: I am ap-
proaching you. I have written to you 
It is a question Of propriety. 

MR. SPEAKER: You can come to 
me. I will discuss with you. 

SHRI INDRAJIT GUPTA: You will 
remember that in the Business Advi-
sory Meeting last week, when. it was 
stipulated that we were to fix time 
to discuss the Statutory resolution on 
this Ordinance as well as the Bill to 
replace the Ordinance, what decision 
we came to was that because the 
matter was in the Supreme Court and 
nobody knows what the Supreme 
Court is going to decide, it was con-
sidered better as a matter of propriety 
to wait for the decision. of the Sup-
reme Court.' Therefore, the Business 
Advisory Committee did not allot any 
time. 

MR. SPEAKER: I undestand it and 
I remember it perfectly right. 

SHRI INDRAJIT GUPTA: What is 
the hurry in laying these rules? 

MR SPEAKER: What we decided 
was that the discussion was to be de-
ferred. That was defe'rred. We will dis-
cuss it afterwards. 

8HRI INDRAJIT GUPl'A: Why 
was it deferred? It was deferred. be-
cause the (]over.nDlent agreeCL 

MR. SPEAKER: We are not going 
to take up the discussion. 



SRlU INDRAJIT GUPTA: We have 

to· wait f()r the decision. of the Sup-

~ Court. Why are they laying 

these rules now? 

SHRl SUNIL MAITRA (Calcutta 

North East): You had allowed me 

to oppose the laying on the Table 

Of the House the General Insurance 

Corporation rules. You allow him also. 

MR. 'SPEAKER: Not at this st~ e  

I am going to allow him on item No. 

12. 

SHRI INDRAJtt GUPTA: I am 

on a different matter now. 

PROF. MADHU DANDAVATE 

(Rajapur) : When item. No. 12 is 

taken, I hope that he will be allow-

ed to make submission. 

MR. SPEAKER: There are a num-

ber of members who have given their 

names. Whatever names I have got, 

I will allow them. 

Shri Maganbhai Barot. 

SHRI MAGANBHAI BAROT: I 

beg to lay on the Table a copy of 

the Life Insurance Corporation of In-

dia Class III and Class IV Employees 

(Bonus and Dearness Allowance) 

Rules, 1981 (Hindi and English ver-

sions) published in Notification No. 

GSR 41 (E) in Gazette of India dated 

the 2nd February, 1981, under sub-

section (3) of section 48 of the, Life 

Insurance Corporation Act, 1956 as 

amended by the Life Insurance Cor·· 

poration (Amendment) Ordinance, 

1981 (Ordinance No. 3 of 198t>. 

a~ed in Library. See No. LT-

1880181.] 

REvDws ON AND Nlb.ft1AL, lIapoRTs 

01' INSTITUTE 91' HOTEL MANAGEMENT,' 

CATBRING AN]) NummON, NBW l>ELHt 

FOR 1979-80, IN'STITt1TE OF HOTEL 

MANAGEMENT, CATERING TEcHNOLOGY 

AND ApPLIED NVTRITION, BoMBAY, 

MADRAs, CALCUTTA FOR 1979-80, FOOD·. 

CRAFT INSTITUTES CHANDIGARH, JAI-

J'UR, BHOPAL, Co CHIN, BANGALORE, AND 

HYDERABAD FOR 1979-BO 

THE DEPUTY MINISTER IN THE 

MINISTRY OF AGRICULTURE AND 

RURAL RECONSTRUCTION (KU-

MARl KAMLA KUMARn: I beg to 

lay on the Table: 

(1) A copy each of the following 

R'sports (Hindi and English ver-

sions) : 

(i) Annual Report of the Insti-

tute of Hotel Management, Ca-

tering and Nutrition, New Delhi
r 

for the year 1979-80 along with 

Audited Accounts. Placed in Lib-

rary. See No. LT-1881181]. 

(ii) Annual Repor.t of the Ins-

titute of Hotel Management Ca-, 
tering Technology and Applied 

Nutrition, Bombay, fOr the year 

1979-80 along with Audited Ac-

counts. (Placed, in Library. See 

No. I.,T-1882/81). 

(iii) Annual Report Of the Ins-

titute of Hotel Management, Ca-

tering Technology and Applied 

NutritiOn, Madras, for the year. 

1979-80 along with Audited &:-r. 
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[PZcleed in Lib1'art/. See No. LT-
18sat81.} 

(iv) Annual Report of the Ins-
titute of Hotel Management Ca-
tering Technology and ApPued 
Nutrition, Calcutta, for the year 
1979-80 along with Audited Ac-
counts. [Pk£ced in Lib,",,,,,, See 
No. LT-1884/81.] 

(v) Annual Report of the 
Foodcraft, Institute, Bhopal, for 
for the year 1979-80 along with 
Audited Accounts. [Placed in 
Library. See No. LT-1885/81.] 

(vi) Annual Report of the 
Foodcraft Institute, JtaipUT, for 
the year 1979-80 along with Au-
dited Accounts. [Placed in Libra.-
TY· See No. L·T-1886/81.] 

(vii) Annual Report of the 
Foodcraft, IIlstitute, Bhopal, for 
the year 1979-80 along with Au-
dited Acounts. [Placed in Libra-
ry. See No. LT-1887/81.J 

(viii) Annual Report of the 
Foodcraft Institute,' Cochin, for 
the year 1979-80 along with Au-
dited Accounts. [Placed in Libra-
?'y. See No. LT-1888/81]. 

(be) Annual Report of the 
Foodcraft Institute, Banga]ore, for 
the year 1979-80 along with Au-
dited Accounts. [Placed in Libra-
Ty. See No. LT-1889/81]. 

(x) Ai'lnual Report of the Food-
craft Institute, Hyderabad, for the 
year 1979-80 along with Audited 
Accounts. 

(2) A copy Of the K4!view (Hindi 
and English versions) by the Gov-

ernment on the working at the In-
stitutes mentioned against (1) above 

for the year 1979-80. [PZa.eed ift, 
Libra.",. See No. 1890/81.] 

(3) A copy each of the following 
papers (Hindi and English versions) 
under sUb-section (1) of section 619A 
of the Companies Act, 1956:-

(i) Review by the Government 
on the working of the Modem 
Bakeries (India) Limited, New 
Delhi, for the year 1979-80. 

(ii) Annual Report of the 
Modern Bakeries (India) Limited, 
New Delhi, for the year 1979-80 
along with the Audited Accounts 
and the comments of the Comp-
troller and Auditor General there. 
on. 

[Placed in LibraT1/. See No. LT-
1891/81]. 

NOTIFICATION UNDER CENTRAL EXCISE 
RULES, 1944. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): 

On behalf of Shri Sawai Singh 
Sisodia: 

I beg to lay on the Table a copy of 
Notification No. GSR 64(E) (Hindi 
acd English versions) published in 
Gazette of India dated the 13th Feb-
ruary, 1981 together with an expla-
natory Note regarding increase in the 
effect rate of basic excise duty on steel 
ingots/products produced with the aid 
of electric furnace (Mini steel plants) 
by one hundred ruPees per metric 
tonne, issued under the Central Ex-
ciSe Rules, 1944. [Placed in Libr4rt1. 
See No. LT-l:931/811· 
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CALLING A'rI'ENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

INDEFINITE CLOSURE OF ALIGARH 

MUSLIM UNIVERSITY 

S'HRI ZAINUL BASHER (Ghazi-
pur): Sir, 1 call the attention of the 
Minister of Education and Social Wel-
fare to the following matter of urgent 
public importance and request that 
he may make a statement thereon: 

. "Reported situation arising out of 
1ndefinite closure of Aligarh Mus-
lim University!' 

D.II hrs. 

[Ma. DEPUTY-SPEAKER in the Chair] 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI S. 
B. CRA VAN): 1. As the House is 
aware, the Aligarh Muslim University 
was closed Bine die on the 31st Janu-
ary, 1981. According to the informa-
tion received from the Vice-Chancel-
lor of the University, the sequence of 
events leading to the closure is as 
follows. 

2. A section of the stUdents of the 
University had started agitation on 
the question of a Press Report of an 
interview given by one of the Profes-
sors of the University, which they 
considered "derogatory" to the ni~ 

versity. They had demanded ihe 
suspension of the Professor  pending 
enquiry. The Vice-Chancellor was 
not in a pOsition to accept this demand. 

S. Attempts to resolve the matter 
through pursuasion and dialogue did 
not succeed and on the other hand the 
student leaders intensified the agita-
tiOil. The Action Committee of the 
students even demanded the Vice-' 
Chancellor's resignation. On Janu-
ary 26, 1981, they gave a call for a 
total indefinite strike and complete 
.herao of the . Vice-Chancellor and 
closure Of all Departments and oftlces 

of the Ua1versity. Thls .everelY 
affected the working of the UniveraI ... 
ty. In an emergent meeting, the Exe-
cutive Council of the University had 
decided to appoint a retired High 
Court Judge to enquire into the mat-
ter relating to the controversial 
publication. The student leaders, 
however, did flat accept the decision 
Of the Executive Council. As a re-
sult of dharna, gherao and total 
strike, the functioning of the Univer-
sity was seriously disrupted and the 
atmosphere became increasingly tense 
and surcharged. 

4. The University had virtually been 
closed by the agitating studeats. In 
the faCe of the explosive situation, the 
Vice-Chancellor felt that the closure 
of the University was unavoidable, 
and accordingly closure was ordered 
on the morning of 31st January. The 
students were also asked to vacate the 
Hostels, which they did without any 
obstruction. The Police arrested 213 
students from the lawes of Vice-
Chancellor's house where they were 
On hunger strike, dharna and gherao. 

5. Meanwhile, a One-Member En-
quiry Committee comprising a retired 
Chief Justice of the Orissa High 
Court has been appointed to conduct 
an inquiry in connection with the 
Press interview of the Professor con-
cerned. The Committee has reported-
ly started functioning. All the 213 
stUdents who had been arrested have 
been released. The Schools of the 
University have also been reopened 
and if all sections of University 
Community cooperate and a congenial 
atmosphere is creatE!cI in the Univer-
sity, it should be possible to reopen 
the University, in phases, some time 
in the near future. . 

Hon'ble Members will agree with 
me that it should be the aim of all 
persons Of goodwill to uphold ", the 
lofty ideals of the illustrious foup.der 
of this great Uo.iversity and' maintain 
its glorious traditions. I appeal to the 
Members of this Bouse to use their 
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good offices in persuading all concern-
-eel to help the University authorities 
in restoration of normalcy in the 
,Campus. I also appeal to all sections 
-of University Community to cooperate 
with the authorities in their efforts to 
'!'estore normalcy and have their 
_grievances, if any. settled through 
normal channels. 

SHRI ZAINUL BASHER': I fully 
associate myself with the views and 
-concern expressed by the hon. Min-
ister of Education. It is very unfor-
1unate that the University had to be 
-closed. 

The MusUm University at Aligarh 
always had a very fine tradition. It 
had been maintained discipline all 
along; and when a large number of 
Universities were in trouble, and were 
lagging behind in their educational 
schedule, AMU maintained discipline 
and schedule. Unfortunately, due to 
communal disturbances twice at Ali-
garh, the University had to face 
closure-of 2 to 3 months on each 
occasion; and now We find the Uni-
versity closed due to troubles which 
started in the University itself. 

". Why did this hapP'en? We have to 
see the background of the trouble 
that started in January. We all know 
that Government had introduced a 
Bill to amend the University Act to 
provide a minority character to that 
University. There are certain ele-
ments in this country which do not 
like that  that University should be 
provided this minority character. I 
remember that during the time of Ali 
a r ~~n  who was the Vice-Ch8ll-

~e or : the ,'students of the University 
were provoked, by thOSe elements; and 
trouble started in the University which 
led to the introduction of an amencf-
ment through which .. ·· the minority 
character 9f the University was 
snatched away. I also remember that 
when. Government was favourably 
considering amendment of the Uni-

yersity Act alain, to provide this 
minority character to that University, 
one Prof. Rais Ahmed issued a state-
ment which provokeci the students, 
and trouble started; and the move 
was dropped. 

Now, again when Govermoent has 
already introduced a Bill in the 
House; those elements again have 
taken a few steps to see that this 
move is also dropped. A professor of 
the University who is the Dean of 
the. Faculty of Social Sciences, gave 
an ter ie ~ih the Indian Express 
of 13th J &fluary-in which he made 
derogatory remarks against the stu-
dents, against -the management and 
against the concept Of the University 
itself. 

I appreciate and welcome the views 
to enquire about the communal inci: 
if anybody has them, against the mi-
nority character of the University, 
whether I agree with them or not. But 
you have 110 right to abuse anybody. 
ha~ professor  said that in every 
second room, goondas were living. It 
means tnat 50 per cent of the students 
are goondas. He was abusing the 
goondas. He said that the students of 
the Aligarh Muslim University were 
involved in communal incidents. 
Many journalists' have gone to the 
Aligarh University, to Aligarh Town 
dents. Many representatives of diffe-
rent political parties have gooe to 
Aligarh to enquire into the incidents. 
Government ageri'cies have also en-
quired into the incidents. But nobody 
has a us~d the students of the Uni-
er~ it  tha~  t~e  have in any manner 
participatect .or' instigated the commu-
nal incidents at the Aligarh. Natu-
rally, the students of the University 
were provoked and the trouble started. 

The Vice-Chancellor, no doubt, han-
dled the situation very well. He 
appoint~ a committee with the con-
sent of the Executive Committee to 
enquire :into the deroeatory remarks 
of the Dean of the Faculty of Social 
Sciences; and he -tried to persuade 
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. the students by saying that let the 
report come, action will be taken. 
The Vice-Chancellor was also :right 
in closing the University indefinitely. 
He controlled the situation very well. 

MR. DEPUTY SPEAKER: You 
must come to the question. 

SHRI ZAINUL BASHER: This' is 
a very serioUs situation. I would like 
to draw the attention of the hon. 
Minister, the House through you and 
of the country as a whole to this 
aspect that those elements who claim 
that they profess progressive ideas 
should not be allowed to disturb the 
University's functioning. They have 
done it so for the last so many years. 
The Professor who had given an inter-
view in the Indian Express was the 
man behind 160 strikes in the Aligarh 
University. During 1970-71, he orga-
nised a strike of the employees of 
the Medical Hospital whiCh is run by 
the Medical College. Action was 
taken against those employees who 
were illegally selling medicine of the 
Hospital. That strike continued for 
three months. What would have hap-
pened to the patients and tbe people 
at Aligarh you can well imagine. 

Whenever the Gove1'lllment tries to 
give the m1nilrity character to the 
University, this sort of incident always 
takes place· and the hon. Minister 
~hou d be ~re Of that. The entire so-
called progressive lobby of the coun-
try is issuing statements in the news-
papers regarding the action taken 
&gaiflst the Professor. 

(InterMtptions) •• 

MR. DEPUTY SPEAKER: Except 
the speech of Mt. Zainul Basher, 
nothing will go on record. Please 
take your seats. In the Calling 
Attention, it is not allowed. 

(Interruptions) • • 

SHRI ZAINUL BASHER: In the 
House, they demand the miGority 
character ot the University and out-
side they organise their intellectuals 
and aSK them to oPRose it. They have 
demanded the minority c:baracter of, 

Vni'O. (C.A.)-

the tTiUversity because they were 
thinking that the Government will Dot 
come forward with the amendment to 
this effect. They want to damage the 
reputatiOn Of the Government. 

(Interruptions) •• 

MR. DEPUTY-SPEAKER: Wbat is 
your question? Please come to the 
question proper. 

(lnterru.p'bions) •• 

MR. DEPUTY-8PEAKER: rder~ 

order please. Take your seats. These 
things will not go on record. 

(Interruptions) .. • 

MR. DEPUTY-SPEAKER: rder~ 

order please. Please take your seats. 

(1nter'Mtptions) • • 

MR. DEPUTY-SPEAKER: Please 
take your seats. Please sit down. These 
are all personal things. Please sit. 
down. 

(Interruptions) • • 

MR. DEPUTY-SPEAKER: Nothing 
other than the speech of Shri Zainul 
Basher will go on record. 

(Interruptions) •• 

SHRI GEORGE FERNANDES (Mu" 
zaftarpur): You see the temper. You, 
see, how sensitive the issue is. 

(Interruptions) •• 

MR. DEPUTY-SPEAKER: rder~ 

, order please. When yoU gi"'e the de-
mand it can be taken into considera-
tion. Mr. Zainul Basher, Please come-
to the question proper. No more speech. 
I am not allowing you to make &. 

speech. You must put your question. 

SHRI ZAlNUL BASHER: I want tOo 
mow whether the attention of the hon. 
Minister has been drawn to the Press. 
interview of the Professor and Dean 

...... Interrupt~  

MR. DEPUTY-SPEAKER: Put your 
question.. Why are you making a. 
speech? 

SHRI ZAINUL BASHER: I am ask· 
ing' the question. 

MR. ~ : Y6, 
come to the question. 

yes,. 

--------_._-----------
"Not recorded. 
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SHRl ZAlNUL BASHJgt: I want to, 
draw the attention ot the Minls.ter to 
the Press interview of the Dean of the 
Faculty of Social Sciences published in 
the Indian ~e B of January 13th 
ask whether any inquiry has been 
conducted about the derogatory re-
marks made by him, or whether any 
report has been su1:)IrJtted, and if so, 
what action has been taken. I have 
learnt from the newspapers today that 
the University is Joing to re-open in 
phases. 

AN. llON. MEMBER: I want to .... 

(Interruptions) 

MR. DEPUTY-SPEAKER: Let th9 
Minister say .... 

(Interruptions) 

SHRI ZAlNUL BASHER: In view of 
the fact that there is no trouble in the 
University will the Minister consider 
that the University should be re-opened 
at once and not in phases? 

AN HON. MEMBER: I want to .... 

(Interruptions) 

MR. DEPUTY-SPEAKER: No, no, 
YOU cannot. Your name is not here. 

SHRI S. B. CHAVAN: The attention 
of the Government has been drawn to 
the statement which appeared in dle 
Indian Express of 13th January. 1981. 
But as the hone Members will appreci· 
ate, Government cannot appoint any 
inq uiry committee and the Government 
on its own cannot do anything. It is 
for the U!liversity to take action and 
the Aligarh Muslim University Execu .. 
tive Council has appointed a one-man 
inquiry committee. A retired Chief 
Justice of the Orissa High Court has 
been asked to inquire into the matter 
and s~b it a report to the University. 
As thIngs are, almost all the students 
have been released and .slowly nor--
malcy is being restored and iOt phases 
the University authorities feel that 
they will be able to re-open the Uni .. 
versity. 

. MlL DEPUTY-sPEAKER: I would 
lik, to make it, very clear that in the 
e~ atten'tiOft, no interruption and 
~o  side-talk or any other intervention 
IS, allowed. If if; is aeata practised 
here i~ this House, 1 will say, it wiD 

not 10 on record. The rules are very 
clear. 

SHRI HA,EUKESH BAHADUR. 
(Gorakhpur): Alliarh, ~ i  Univer" 
sity is a leading educational lnstitutiol) 
of our country. The entire country IS· 
always ot the opinion that this univer .. 
sity is contributing to the building UP 
of this country. Unfortunately, some 
incidents have taken place and the 
university has been closed down. The 
hon. member who spoke just before' 
me was talking about the minority 
character of this university. We are 
the people who have been continuous" 
1y demanding that this minority 
character should be preserved and we' 
have been pressing tor it. Let us look 
into the history of this institution and 
see who are the people who had saba.-
ta,aed the minority character of the 
university. The people Who are sit-
ting on the treasury ''benches are the 
people who have really ubotaged the' 
minority character of the university. 
(I nte1'1'uptions) 

MR. DEPUTY-SPEAKER: Nothing 
other than what Shri Harikesh Baha-
dur says will go on record. Please 
come to the question now. 

SHRI HARIKESH BAHADUR: I am 
only talking about relevant things. The" 
Government ot U. P. and the Govern .. 
ment of India are always trying to 
get the sanctity of the universities des-
troyed by sending the police to the' 
campus of the universities. It is not 
a question of Aligarh Muslim Univer .. 
sity alone. The sanctity of almost all 
the Universities has been destroyed. 
The students are badly beaten up. The' 
Aligarh Muslim UniverSity was closed 
sine die and the students were arres-
ted and tortured by the police. I 
would ask the Minister whether he 
is going to institute an enquiry into 
the episode which has taken place and 
the torture perpetrated on the students 
by the authorities and the AUgarh 
police. I would request the Minister 
to appoint an enquiry committee to 
lOOk into aU these things, because the 
students were badly tortured and this 
has been reported and told to us by 
many people. At the same time, I. 
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would like to know whether the Minis-
ter is gOing to ask the university 
authorities to reopen the university 
'within a week, because this closure of 
the university is ultimately harming 
the studies of the students. The stu-
dents should not be made victims of 
,the things which are happening there. 
The students are not interested·· in. 
creating-any type 01 trouble. This 1 
would' like to' say with all the em .. 
phasis at my command. Therefore, I 
would request the Minister to ask the 
university authorities to re-open the 
university within a week. 

These. are my two points and 1 
would ,request the Minister to give 
· -categorical replies. 

MR. DEPUTY-SPEAKER: If the 
· question is categorical, the reply also 
will be categorical. 

SHRI S. B. CHA VAN: So far as the 
first part of the question is concemed, 
the reports that the Government has 
got b\)th from the Vice-Chancellor of 
Aligarh Muslim University and from 
the U. P. Government do not corrobo-
rate what the hon. member was pleas-
ed to tell the House, namely, that the 
students were tortured by the police. 
Unless there is a Prima facie case, I 
do not think there is any case for 
instituting an enquiry. 

(Inteffuptions) 

MR. DEPUTY-SPEAKER: Mr. 
Nadar, you are very angry from the 
· very .beginning. You are not in your 
original mood. 

SHRI So B. CHAVAN: So far as the 
attitude of the Government requesting 
,·the University authorities to open the 
University is concerned, I can assure 
the House that the Government is 
·equally interested in seeing that nor-
'malcy is restored and the students are 
allowed to carry on with their acade-
· mic activities. The House will appre-
· elate that the Government cannot give 
· any directive. It is for the Vice-Chan-
cellor and the Universlty authorities 
,to feel conldent that condition. have 
lbeen creabl to re-open the UDiver-

t1niv. (C.AS 

stty. I feel that the Vice-Chancellor 
and other members of the Executive 
Council are havin" constant meetings. 
As soon as normalcy is restored, the 
University will be re-opened. 

SHRI CHITTA BASU (Barasat): I 
appeal to all the hon. Members that 
I showd. be.allowed to speak without 
being disturbed though some of my 
points may not be acceptable to some 
of my friends  bere. 

MR. DEPUTY-SPEAKER: Let it be 
in the form of questions. 

SHRI CHITTA BASU: I just quoted 
your appeal. If they still want to 
disturb me, they are free to do so. 

The Aligarh MusUm University is 
an institution of great distinction and 
has contributed immensely for the 
enrichment of the culture and tradi-
tion of India as a whole. But unfor-
tunately, this premier institution in 
the academic field has been amicted 
by many maladies. Of late, it has 
been passing through a crisis. It is 
necessal')Y fOr us to understand the 
background of the present crisiS. 
There are many factors which are 
responsible for the present situation. 
It has got some long history behind it. . 
has got some long history behind it. 
I would like'to draw the attention of 
the House to only a few factors which 
have contributed to the present 
situation. 

Firstly, there exists a great clique 
which ..swerates in diverse ways in the 
~i ersit  administration itself. In 
order to maintain 'its stranglehold 
over the University administration 
that particular clique continues to en-
joy the gains out of irregularities in 
financies, admissions, appointments 
and examinations. These are the fac-
tors which are affiieting the great 
Aligarh Muslim University. 

I think, it is necessary to know that 
anti-social elements have gained 
strength .,. within the University 
campus. Unfortunately for us, for the 
country and for 'the academic world, 
the politics of gangster as a whole 
has been introduced Within the cam-
pus wfth the' patronage of some sec-
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tions of the' administration of ~tbe 

University. 

MR. DEPUTY-SPEAKER: It would 
not be politics. 

SHRr CHITTA BASU: I do not say 
merely as a Member of a political 
party. 

SHRr G. M. BANATW ALA (Pon-
nani): Sir, if you can interfere, we 
can interfere also? That is a query. 
That is all. 

MR. DEPUTY -SPEAKER: Mine is 
not interference but guidance. 

SHRI CHITTA BASU: You can very 
well interfere. 

MR. DEPUTY-SPEAKER: I am not 
intervening, but I am guiding. 

SHRI CHITTA BASU: This is not 
my allegation; this is not my observa-
tion of the situation, but I am referring 
to a news item published in Khai1'-o-
Khabar, a periodical published by the 
Aligarh Muslim Students' Union it-
self, which in its 9th January issue 
has mentioned about the existence 
and operation of criminals within the 
University Campus. This is not my 
observation, but the observation of a 
periodical run by the AMU Students' 
Union. They themselves agree that 
there are criminals and an·ii-social 
elements operating within the 
campus. 

It is also a matter of great regret 
that there have been intensive acti-
vities of the communal, anti-secular 
and obscurantist force within the 
campus. r would particularly men-
tion about the Jamait-e-Islami Wo 
can fmd out their main de and~ ro~ 
the posters which have appeared 
in the campus, like uAMU is 
not Poland. "Expel Irfan Habib", 
"Muslims Awake". There are lp.afiets 
and posters by which they say that 
the Aligarh Muslim University has 
to be protected from the in.vasion of 
secularism. This is the way the ob-
scurantist forces are operating within 

the campus. That has to be 
stood~ 

under-·· 

MR. DEPUTY..sPEAKER: Now 
~o~ can put the question, after giving: 
the ba rou ~d  

., SHRI CHITTA BASU: The imme-· 
diate provoca.tion was the issue ot· 
charge-sheet and suspension ot Pruf. 
Habib. May hone friend has referred. 
to the statement of Prof. Habib. 
which appeared in the Indi(m Ex: 
press of 13th January 1981. I would' 
not read the opinion of Prof. Habib 
but the comment of Shri W. D. a~ 
thur, who took the . interview. In the 
preface he writes: 

'The gherao and threat of physi-
cal harm to Dr. Irf&al Habib noted 
historian and Dean of Fa ~ t  of·· 
Social Sciences in Aligarh Muslim 
University, by a group of students 
on December 17, last, is the talk of . 
the University campus. By itself-
it is but a drop in the ocean. Other 
senior teachers and even the Vice-
Chancellor have also been man-
handled. But .the new incident has 
certainly focussed· the attention of-
the authorities on the problem, 
which according to Dr. Habib him-
self, is due to the presence of crimi-
nal elements in the campus and 
their ability to hold the adminis-
tration to ransom whenever they 
like." 

This is not the comment of  Prof. 
Habib, but that of Shri W. D. Mathur, 
the interviewer, which appeared in 
the Indian Express on the 13th Jan-
uary. and this is the immediate pro-
vocation. In this connection I want· 
to draw your attention to the' editorial 
comment of The Statesman .... 

MR. DEPUTY-SPEAKER: I want· 
to draw your attention to the fact 
that you have to put a question. You 
are taking more time. We are not·-
having a discussion. We are consi-
dering a Calling Attention. You are' 
a very senior member. 

SHRI CHITTA BASU: But you' 
allowed these things to be raised •. 
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The Sta.tesman in its editorial of 
.. yesterday mentions-

"Apart from the 'fact 'that the 
procedure followed in this exercise 
wa'S questionable and the arrange-
ment for inquiry suspect, what had 
emerged from the interview was 
no revelation and could not there-
fore be regarded as an attempt to 
-'malign". 

Professor Habib may have ~used 
strong language, but there was 
nothing to which specific objection 
could be taken." 

I would. also agree with this edito-
riaL If you go through this state-
. ment you will agree with me--
noth ~  has been said which can be 
-taken to be derogatory to the Univer-
sity community of Aligarh Muslim 
UniversLty. What has he done? He 
has simply narrated the situation ex-
isting within the campus and as a 
Professor and as an academician, he 
has every Tight to sneak about aca-
demic freedom within the univers' 
ty compound. 

MR. DEPUTY -SPEAKER: I think 
you are verY well informed. Yeu do 
not require any question to be put 
to the Minister. 

SHRI CHITTA BASU: I am in-
formed. 

MR. DEPUTY-SPEAKER: 
why yOU are not coming 
question proper. 

That is 
to the 

SHRI CHITl'A BASU: I am coming 
to the question. 

MR. DEPUTY -SPEAKER: I think 
. you know more than the Minister. 

SHRI CHITTA BASU: The ques-
tion now arises from the statement 
• of the Dinister-

"The schools of the University 
have also been 'ie-opened and 'if all 
sections Of UniVersity community 
--eo-operate and a congenial at-
mospheN! 11 created in the Univer-
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sty it should be possible to re-
o~ the university, in phases, 
some time in the near ture ~  . 

May I know from the hon. Minis-
.. ter whether he has· in order to create 
the congenial atmosphere for the re-
opening of the University, as men-
tioned by him in his statement. ad-
vised the Vice-Chancellor to with-
draw the charge sheet issued against 
iPrafesflOf Irfan' Habib? <l!nter,Ml.P-
tions} Would he also advise the Vice-
Chancellor to see that the enquiry 
is not proceeded with because enquiry 
cannot inspire confidence and cannot 
ensure freedom to the professors? 
Does the Government consider that 
they can do this for the crea·tion of 
congenial atmosphere for the re-
opening Of the university? 

My set!ond point is, does t.he Gov-
ernment propose to convene a tri-
pal'tite conference consisting of the 
representatives of the Students Un-
ion, i.e, Teachers representation and 
the administration to see that a code 
of conduct is evolved for the smooth 
functionfng of the university aud 
creatin2 a situation within the uni-
versity so that the obscura.ntists, 
communalists and other react.ionary 
university campus? 

SHRI S. B. CHAVAN: Sir. I would 
not like to comment on the observa-
tions made by the han. Member. I 
will try to clarify the position so far 
as three Or four points are concerned 
which were made by him. 

He has referred to an editorial 
written by the Statesm,(l:n. and he 
seems to agree with me that it is not 
a question whether the Government 
agrees or not agrees but it is a 
question of university authorities 
taking a decision in the matter. If 
the unversity authorities teel what 
the Statesman has written is correct 
they will themselves take a decision: 
Certainly, ·theGovernment would not 
like to ·interfere in the matter. 
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SHRI INDBAJIT GUPTA: You 
bave DO role to plaY! '0 •• Lf01.1r ,ood 
oGleea .w.o. 
SHltI S. B. CHAVAN: Unless it 
pleases this Bouse to live certain 
powers to the Government which, 
accordin, to me, are not with the 
Government. They are only with 
the university authorities. 

SHRI INDRAJIT GUPTA: What 
reply can you give it you only aay, 
you have no powers at all to do 
anythinc? 

SHRI S. B. CRA VAN: The han. 
Members themselves should have 
considered that before tabling this 
Call Attention motion. 

SHRI INDRAJ'IT GUPl'A: He bas 
asked, wbether you wID use ylur 
good oftlces or not. 

SHRI S. B. CHAVAN: Usin, good 
offices is a different matter altogether. 

As to whether the Government 
would like to advise the Vice-Chan-
cellor to withdraw the charge-sheet, 
I think, it is not within the powers of 
the Government. It is the decision of 
the Executive Council and I do not 
think that the Government can inter-
fere in the matter nor can the Gov-
ernment ask the Vice-Chancellor to 
withdraw almost all the proceedings 
which have been started at the ins-
tance Of the Executive Councll. 

About having a tripartite Confe-
rence, I do not think it will serve 
any purpose at this stage. If the 
university authorities, students and 
teachers were to come tOlether, I am 

. sure, they will be able to find an ami-
cable solution to this problem. 

MR. DEPUTY-SPEAKER: Shti 
Baju Ban Riyan; not present. 

SHRI' Q. M. BANATWALLA: We 
also give notices alongwith other 
members. OUr names do not come 
1ft the ballot; theJr names cOme in 
the ballot. But they remaih absent. 
This is. not just to. us. Kindly find 
out lome solution to that. 

MR. DEPUTY-SPEAKER: You 
discuss it in the Business AdvilO1')' 
Commlttee. 

SHRI RAM JETHMALANl (Bom-
bay North Welt): The lituation in 
the Allgarh Muslim University is • 
matter of great importance to this 
House. You kindly at !least i pres~ 

upon the Government that it the)' 
cannot restore the workinl of the 
University within 3 or 4: days they 
shoUld come back to the House for 
a regular debate on this serious mat-
ter. 

SHRr R. p. DAS (Krishnagar) : 
Sir, under the statutes of the Uni-
versity, only the Executive Councll 
can institute a disciplinary inquirY. 
The Vice-Chancellor cannot either 
inltitute such an inquiry or convert 
a fact-finding inquiry into a discipU-
nar)y inquiry. Tn view of this, how is 
it that a fact-finding inquiry which 
was instituted by the Executive 
Council on January 26, could be con-
verted into a disciplinary inquiry 
by the Vice-Chancellor? 

13.00 hI'II. 

Secondly, how is it that Mr. Khalil 
Ahmed, a prominent member of the 
Jamaat-i-Islami backed AMU Action 
Committee which has been agitating 
for the minority character of the 
University was chosen to make an 
mquiry against one who was opposed 
to it. Mr. Ahmed was an active 
participant in the meeting of the 
AMU Action Committee at Lucknow 
on February 7 and 8. He spoke at 
length at the public meeting organis-
ed by the Action Committee where 
the demand of suspension of Prot. 
Habib was approved. 

May I also know whether the hone 
MinistE:r is aware that the Jang of 
Pakistan, as early as on February 3, 
had reported that Mr. Khalil Ahmed 
would conduct the inquiry? How 
could it be? 

Why have the corruPt clique in the 
Univenity, which was dominating it8 
daire in the put, aJul the crimiJlaJa 
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and anti-socials been allowed to hold 
the University to ransom? 

I also want to kDow whether it is 
a fact that the University authorities, 
the Vice-Chancellor and the teachers 
were anxiouS" to· restore discipline 
and academic norms in the class-
room and examination halls and also 
in the campus of the University: and 
whether it is a fact that Prof. Irfan 
Habib, as the Dean of the Faculty of 
Social Sciences, sincerely wanted. to 
implernent the directive of the Vice-
Chancellor and thus incurred the dis-
pleasure of a section of students who 
were agitating under the banner of 
AMU Action Committee. 

SHN S. B. CHAVAN: The hone 
Member gave certain information 
about the conduct of the Dean of the 
Faculty Of Social Sciences-that .he 
was hying to implement the decision 
or dir~ti e given by the Vice-Chan-
cellor. I can assure the House, on 
the })asis of "the information which 
was given to me by the Vice-Chancel-
lor, that discipline is definitely going 
to be enforced; there is no question 
of relaxing any discipline. Prof. 
Habib was trying to do certain things 
which according to the hone Member 
seemed to be quite laudable. I 
would not like to enter into any kind 
of controversy on this issue because 
the Inquiry Committee is inquiring 
into the matter: therefore: Govern-
ment would not like to give any 
opinion either way. 

The University ~~e uti e  in their 
meeting of 26-1-1981,' "had fluthorised 
the Vice...chancenor to appoint 
an Inquiry Commission, and in view 
of this authority, the ViceChanceilo," 
appointed Mr. Khalil Ahmed, who' is 
the retired Chief Justice of the 
Orissa High Court, . to conduct the 
inquiry ... 

SHRI INDRAJIT GUPTA: He has 
been publicly campaigning against 
Prof. Habib for a long time ••.• 

(Interrupti07l.8) 
What kind of an impartial inquiry 
will that be? (IntemLptions) 

·Published in Gazette of India 

SHRI S. B. CHAVAN: As· tar u 
my information goes, he was never 
a member of the Action Committee 
and he had never spoken in any 
public meeting as the hone Member 
has referred to here. On the autho-
rity of the Viee':Chancellor and the 
local people. I am making this state-
ment that he was never a member, 
hE: is not a member, and he never 
spoke in any public meeting .. That 
is why, the Vice-Chancellor thought 
it fit that he should be made in 
charge of this inquiry, and he is pro-
ceeding with the inquiry. Unless 
he himself would" take any other 
decision. the Government cannot 
interfere in the matter. 

MR. DEPUTY-SPEAKER: The 
House stands adjourned to meet 
again at 2.05 p.m. 

13.05 hrs. 

The Lok Sabha then ad;ouTned fo.,. 
lunch till five minutes past Fourteen 
of the Clock. 

The Lok Sabha. Te-assembted after 
Lunch at eight minutes past FOUT-
teen of the Clock. 

(MR. DEPUTY SPEAKER in the Chair) 

LIFE INSURANCE I ~ 

(AMENDMENT) B!LL· 

SHRI GEORGE FERNANDES: 
(Muzaffarpur) The Finance Minister 
should be asked to be present when 
such an important issue comes up. 

". THE DEPUTY MINISTER IN THE 
MINISTRY OF FNANCE (SHRI 
MAGANBHAI BAROT): Hon. Fi-
nance Minister is coming. As far 
as the initial f"ormality is concerned, 
your objecton is .......• 

SHRI GEORGE FERNANDES: 
We are opposed. to the introduction 
of the Bill. 

SHRI MAGANBHAI BAROT: e~ 

me move. 

Exta"aord1na.r1, Part II, SectiODl 3 
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aBB! ATAL BIBARI VAJPAYEE 
(New Delhi): For him, introduction 
may be a formality. But for us op-
position is a formality. 

SHRI MAGANBHAI BAROT: For 
me, it is a substantive thing. For-
you, it is a formality. 

I beg to move for leave to intro-
duce a Bill further to amend the 
Life Insurance Corporation Act, 1956. 

MR. DEPUTY-SPEAKER: Seve-
ra] Hon. Members have givea notice 
of their intention to oppose the in-
troduction of the Life Insurance CO'f-
poration (Amendment) Bill, 1981. 
A member wants to oppose it on 
the ground of legislative competence 
of the House. I will allow members 
to make brief statement. 

Motion moved: 

"That leave be granted to intro-
duce a Bill further to amend the 
Life Insurance Corporation Act, 
1956." 

Now, Shri George Fernandes. 

SHRI GEORGE FERNANDES: 
Sir ........ . 

PROF. MADHU DANDAVATE 
(Rajapur): It is not that only when 
you challenge legislative compe-
tenre, you oppose. You can oppose 
the introduction of the Bill on a num-
ber of other grounds also. 

MR. DEPUTY -SPEAKER: That is 
what I said. A member has done 
this also. It is only technical. 

, SHR! GEORGE FERNANDES: Sir, 
'once again I lodge mY protest at the 
absence of the Finance Minister 
when such an important Bill is 
sought to be' intr.oduced., His pre-
sence would be very necessary here. 
It is not a formality. It is a very 
serioua matter. 

, ... SHRl MAGANBHAI BABOT: I am 
:here. 

SURI GEORGE FERNANDES: He 
is a Member of the Cabinet whereas 
you are not. We want somebody who 
. was there at the draiting and clearing 
stage in the Cabinet. I am on a tech-
"nical point. We would very much 
want the presence of the Finance 
Minister here. 

SHRI MAGANBHAI BAROT: 'The 
Finance Minister would come. You 
need not worry. (InteM'Uptions) 

SHRI GEORGE FERNANDES: Sir, 
I rise to oppose the introduction of 
this Bill. I would like to start by 
referring to the Constitutional powers 
of the President to have Ordinances. 
Article 123 (1) says: 

"If at any time, except when both 
Houses of Parliament are in session, 
t i~ President is satisfied that cir-
cumstances exist which render it 
necessary fOr him to take immedi-
ate action, he may promulgate such 
Ordinances as the circumstances 
appear to him to require." 

I emphasise the words 'immediate 
action' here. Here is an Ordinance 
which is now sought to be introduced 
as a Bill which did not necessitate 
the invocation of the powers which 
the President has under this Article. 
There was nothing immediate; there 
~s "nothing urgent. The L.I.C's 
wage structure, the L.I.C. bonus 
issue, the Supreme Court Judgment, 
all these. have been there. In eo far 
as the wages and the conditions, of 
service of the L.I.C. employees are 
concerned, these have been negotiat-
ed over a period of 20 years. On the 
eve of the promulgation of this Or-
dinance, the hon. Speaker of the 
, House Bpoke in Bangalore and he 
< referred to this tendency on the part 
'of the present Government to rule 
r by Ordinances, to introduce Ordinan-
ces when they were not really called 
for. As if to insult the Speaker and 
as if to tell the Speaker that they 
care too damn hoots about what you 
feel and so on, the Government the 
very next ·day or the third day, ~ 
forward with this Ordinance. Now, 
Sir, ,what are the intentions of this 
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Government in brit.1ging this Ordi-
nance? 

1 would like to start by say jng that 
they are not moral, they are not ethi-
cal. III fact, this is totally unethical 
and totally immoral. The Government 
is tryiRg to set aside the judgment 
of the Supreme Court. The Govern-
ment had gone in appeal-to the Sup-
reme Court against the judgment of 
the Allahabad High Court. The 
Supreme Court gave this judgmellt. 
The Attorney General, speaking on 
behalf of the Government, gave a 
certain assurance to the Supreme 
Court that the bonus, for the years 
1978-79 and 1979-80 shall be paid by 
the 15th April. I assume that the 
Attorney General acted on the ins-
tructions of the Government. I do 
not expect the Attorney General to 
act otherwise. So, the Attorney Ge-
neral came with this view of tne 
Government. Here is the contempt 
petition which t.he employees have 
field. The Government advised him 
to tell the SUpl ernE. Court on the 
L.I.C. employees petition that we 
shall be making the payment before 
the 15th AprU. Then comes this 
Ordinance by whieh the Government 
seeks to annul firstly was negotiated 
and. secondly. what was fought in the 
Supreme Court with the best of legal 
talent by the Government and the 
employees with whatever they could 
possibly muster. This is one thing. 
That is why I say that this 
is unethical and 'this is moral. 
What ia it that they are trying 
to do? The L. I. C. employees 
nave negotiated for the last twenty 
years through collective bargain-
in.. The LI.C., I presume, iq a 
llttlemore than twenty years old. 
NOW, in these twenty years, there 
have been Governments; there have 
been Finance Ministers and there 
have been Cabinets. The L.I.C had 
its Chairman and the Board of' Ma-
tla,8IDeftt. I assume that in the 
DeIOtIattone that you had, l'OU had 
ft. cl ... nee Of the L.t.C. Board of 
Maftllgement that the Chairmn and 
the lIanaging Director lit the L.J.C. 

must have concerned themselves 
with every cornman and full stop 
of the agreements that were entered 
into with the Trade Unions and the 
L.I.C. employees. 

I also assume, Sir, that every 
agreement after its clearance by the 
Board of Management of LIe, after 
being vetted by the legal department 
of LIC came before the Finance Mi-
nister and every Finance Minister 
who occupied that Chair over a pe-
riod of twenty years offered his 
clearance and I assume, Sir, that the 
Finance Minister initialled the 
agreement and initialled the papers 
whch came to him, that they were 
examined and vetted by his ow' 
financial advisers and finally put 
before the Cabinet and the Cabinet 
cleared those agreements. 

Now, overnight you come with 
this Ordinance with which YOll seek 
to annual all that has been achieved 
and then in the process you put out 
facts whi th are di!:;torted and also 
use the media of elec{ronics and the 
newspapers to denigrate the L.I.C. 
employees to present a picture about 
them which is so divorced frem reality 
as your Govt. is divorced from the 
reality of the country. We now see it. 

Now, Sir, what do they put out! 
Here is an item that was put out 
by the PTI on the basis of a brief-
ing by the Finance Ministry: 

"LIC clerks gets morf' than Joint 
Secretary New Delhi Feb. 1: It 
pays to be a clerk in the LTC rather 
than be even a joint se~retar  in 
the Union Governme .1t, figures of 
emolumenfs reveal. 

At a basic pay of Rs. !)20, a class 
III LIC employee is computed 
to draw Rs. 3,412 in total emolu-
ments, inclusive of Rs. 2042/- in 
DA and Its. 450/-approximate in 
bonus. 

He thus gets in a year lliDre 
than the joint secretary at the 
ma.xl!lnim of pay, i.e., Its. IlSO/-
plus a DA Of Ra. 450/-, malting a 
total of RI. 3200/_." 
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Sir, before ! refute the ,olnts con-
tained here I would like to make an 
offer through you to the Finance 
Minister: and' through him to the 
government and through government 
to all the joint secretaries in the 
government of India as to whether 
they will be willing to change places 
with the class IU employees in the 
LIC. Sir, although I have not talked 
to the class III employees in the 
LIC about it yet I am confident 
that I carry that much influence 
to persuade them to accept the 
change of places with the joint 
secretaries, under secretaries and 
all 'tliat you have so that it may 
put an end to this kind of argument 
and distorting figures and facts and 
trying to convey things which are 
not true. 

Sir, what is the total number of 
dass III employees in LIC. The 
total number-is ~ o  What is the 
starting salary scale of these emp-
loyees? They start on a basic salary 
of Rs. 175/_ and the total emolu-
ments are in the vicinity of Rs. 6001-
~hen they join service. Secondly, 
SIr, on1y 600 out of these 55,000 em-
p.loyees could go to the rank of supe-
I~tendent after putting in thirty to 
thIrty-five years of service. There 
are people who retire as Class III 
employees and even in respect of 
the 600 who are supposed to touch 
t~is fabulous figure-as they would 
lIke to believe-at the moment. are 
you aware of Mr. Finance Minister 
that there are onllY four employees 
who ~ra  that salary. So, you make 
a notIonal calculation and put before 
the people and blu1f the country and 
create mass hysteria against the 
LIC employees most of whom are in 
the vicinity of Rs. 6001- or Rs. 
1,000/-. 

MIt. DEPUTY SPEAKER: You 
~o e to the point of opposition to 
Its lntroductJon. 

. SHRt GEORGE FERNANDES: 
SIr, I want to convince the Finance 
Minister. I do not want It to be 
allowed to be introduced. 

MIl DEPUTY SPEAKER: You 
will have an opportunity to discuss 
it later. 

SHRI GEORGE FERNANDES: 
Now, I take up another point. On 
the one hand you are attacking the 
employees and tryin& to create a 
wedge between tpem and the rest 
Of the working class and on the other 
the working class do not support 
your cause. You are not going to 
fool us on that, You are not going to 
convince us on that. I would tell 
you that there is solidarity amongst 
us. You are not going to succeed 
in driving a wedge between a wor-
ker and a worker in this country. 
You take that from me. 
There is another aspect to which 
I would like to refer to and it is 
this. Now, there is a propaganda 
built up that we are slicing down the 
wages, we, are slicing down the em-
oluments in order to give to the 
policy-holders a better deal. I 
would like the Government to dis-
cuss the report of the Committee 
which was set up some years ago. 
lt was submitted to the Government 
very recently. It is the Era Sezhian 
Committee Repor:t. The Sezhian 
Committee has brought out a lot of 
facts about the LIC and some of the 
facts that they have b,rought out 
must be taken into account when you 
are introducing this Bill. If your 
concern is to do something to the 
policy holders, it is not that what 
you are paying to your employees is 
coming in the way of giving the 
policy holders better service What 
is happening to your in e~t ents  
Your monies are going into the sec-
tors where you are not getting ade-
quate returns. According to this 
Committee, the total policy holden' 
funds. t?at the LIC is investing today 
are glvmg a return of 7.89 per cent. 
Now, if the same money is 
put in a Cooperative Bank or in a 
public sector Bank for a term of 5-
years on fixed deposit you would 
get a ini ~  of 10 Per cent inte-
~t  in some cases 1 r per cent. This 
IS at one level. At another level 
the total investment in the LIe is 
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Hs. 5 crores, that is, the money you 
. have put in. What is the dividend 
you took 'Out last yeaI' from the 
L.I.C.? You are concerned about the 
policy-holders. What was ihe di-
vidend you took out on an investment 
of Rs. 5 crores? This Government 
took out last year as dividend Rs. 9 
crores, something unprecedented, 
something unheard of. This does 
not happen in any other industry. 
Will you allow any other Corpora-
tions, on an investment of Rs. 5 
crores, to take out Rs. 9 crores as 
dividend every year? I know this 
issue can be debated in a wider con-
text and I am prepared to discuss it. 

MR. DEPUTY-SPEAKER: It is 
not the Government taking, but it 
goes to the people. 

SHRI GEORGE FERNANDES: 
So Sir, let not the employees be 
br~u ht out and crucified. Let not 
the present ordinance be used to 
drive a wedge between the policy-
holders on the one hand and the 
employees of the LIC on the other 
by telling the people of this country 
that because we are paying a little 
more to the LIe employees, you are 
not getting higher rate of bonus. 
But :you are taking out R9. 9 crores 
as dividend. Now, look at the 
kind of negotiations that have 
taken place -over a period of 
time. Let Us assume that in cer-
tain areas they are paid a little better 
than certaIn oUier sections of the 
employees. But this has been 
brought out by collective bargaining. 
In col!ective bargaining. there is al-
ways certain give and certain take 
arrangement. The employees have 
accepted a lot of rationalisation. If 
their wages came to be improved at 
a certain time. at a certain period, 
due to negotiations, then invariably 
there is a certain amount of give on 
the part of the employees before 
there was a take on the part of the 
Gover1'ment. In other words. there 
was a give from this side also. I 
will t .. e two instances. 
In 1974-75. the total renewal ex-

pense ratio ot the UC was 19 per 

cent. But that renewal expenses 
ratio came down in 1979'·80 to 14 per 
cent, that means, a drop of 5 per cent. 
Now, If this drop came about, 'it 
invariably means that the employees 
accepted certain work norms , which 
made them produce more for getting 
perhaps a minor wage concession, a 
minor concession in regard to allOW-
ances, and so on and so forth. Simi-
larly, the number of employees wh() 
were serving one lakh policies in the-
year 1958 was 502 and in. 1979 it 
came down to 227. Now. how did 
this come about? It is because the 
workers and employees were doing 
much more than what they did. The 
policies are the same in number but 
the service period came down be-
cause the number of employees' 
started doing much more work than 
they used to. There is the question 
whether the salaries are really much 
more than what they are made out 
to be. I have before me the Govern-
ment statistics and these statistics' 
point out that the LIC salaries index 
went up from 100 in 1968 to 414 in 
1979. Between 1968 and 1979, if the 
salaries index went up from 100 tOo 
414, the consumer price index in the 
same period went up from 100 to 
371. Where is this so-called high 
wage is land and this ~ traordinar  

payment that is sought to be made 
to these employees? 

The Government is now, coming 
and telling us that they want to re-
move these disparities and put an end 
to high wage island and so on and se> 
forth. If you want to discuss this 
question, we have said that there 
are disparities, we have always said 
that a national wage policy is need-
ed, but how do you bring about that? 
Do yon want to bring about that 
through ordinances, by annulling the 
Supreme Court judgement, or by 
annulling what has been achieved 
through 20 years of collective bar-
gaining? If you want to go for a 
national wage policy, you should call 
the trade unions, call the national 
organisations of labour, call those 
who are concerned, discuss it with 
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them and tnen nave a national wage 
polley. You should discuss the 
wages the service conditions of the 
pri at~ sector also; discuss not only 
the high wage islands, but also the 
high living islands in this country. 
An executive of yourS spends a sum 
of Rs. 1000/-a day in a five-star 
hotel; Rs. 595/-for the single occu-
pancy tariff and another Rs. 500/-for 
his board, entertainment etc. You 
should deal with all these things also. 
Instead of doing that, you have the 
National Security Act and have 
started arresting trade unionists. 
They have now brought this Ordi-
nance and are trying to b,ring about 
a wage freeze and from there they 
will go beyond and will attack the 
entire working class. I want to warn 
this Government that if they think 
that by attacking the Life Insurance 
Corporation employees, they are 
going to isolate them, attack them 
and beat' the working class mOve-
ment, they are mistaken. 

In all earnestness, I would appeal 
to the Finance Minister to withdraw 
this Ordinance, call the trade unions 
for talks, call the central organisations 
for talks and if he wants to work out 
a national wage policy, I would like 
to tell him that we are prepared for 
the discussions, but he must come 
f.orward with proposals and not with 
these Ordinances. With these words,l 
oppose the introduction of this Bill. 

SHRI CHITTA BASU (Barasat) : 
Mr. Deputy-Speaker, I rise to oppose 
the introduction of this Bill. I also 
share certain views which have been 
expressed by Comrade George Fer-

I nandes. This Bill is the outcome of 
an Ordinance. This Ordinance was 
not necessary under the provisions of 
the Constitution because there was 
no immediate reason for this kind 
Of Ordinance at all. This has been 
done primarily with the object-and 
it is to be clearly stated here-of 
defyin, tlie -aecision of the Supreme 
Court of India, the highest judicial 
body of our country. The Supreme 
Court had directed the Government 
to honour its commitment and pay 
the workers bonus with interest for 

the years 1978-79 and 1979-80 before 
April 15. Parliament was summoned 
On January 9 ..... 

THE MINISTER OF FINANCE 
(SHRI R, VENKATARAMAN): Are 
you reading from anty part of the 
judgement? I want to get educated. 

SHRI CHITTA BASU: It is not; 
the actual language of the direction, 
but this was the effect. The meaning 
Of the direction was that the Govern-
ment should honour its commitment 
by paying bonus for the years 1978-
79 and 1979-80 before April 15, with 
interest. This was done on the ex-
plicit. undertaking given by the At-
torney General on January 13, 1980. 
You cannot deny this. This under-
taking was given by the Attorney 
General of the Government. There-
fore, this Ordinance and the Bill in 
this form is nothing but an open, 
deliberate and promoditated defiance 
of the decision of the Supreme Court 
of India. As already pointed out, 
this is also in deliberate defiance of 
the express and explicit opinion of 
the hone Speaker of the House 
that there should not be any ordin.ance 
when Parliament has already been 
summoned. In this particular case, 
Parliament was summoned on 9th 
January. The ordinance was promul-
gated on 31st January. So, it is a clear 
violation, a clear disobedience or clear 
defiance of the opinion of the hon. 
Speaker. 

Coming to the other pOint: I think 
you would agree that the President has 
not got the powers. under Article 123. 
to promulgate any ordinance whicb 
SUbverts any law passed by Parlia-
ment. Here is a question where this 
ordinance has subverted the Industrial 
Disputes Act, a law passed by Parlia-
ment of India. Clauses 9(a) and (b) 
Of the Industrial Disputes Act say: 

"No employer who proposes to 
effect any change in the conditions 
of service applicable to any workmen 
in respect of any malter sPecified in 
the 4th Schedule .... " 

and 80 on; and then the flay: 

" . . . .. without giving to the work-
men likely to be affected by sucla sa 
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chqe. a notice in the ONlCribeci 
... ow; . about the nature of the 
Change proposed to be dectei. 

Here 1 emphasize the point about giv. 
ing a notice in a prescribed manuer 
about the nature of the change propos-
ed to be effected. There should be a 
process ol-change. Unilaterally, no em-
ployer can change the conditions of 
work and service of any employee. 
This is there in Clause 9(a) and (b). 
I don't want to quote it. But this 
ordinance and this Bill are a blatant 
example of an action which subverts 
the law of Parliament. Constitution-
ally, the President cannot promulgate 
such an ordinance which subverts any 
law passed by Parliament. So. it is 
unconstitutional. 

Another constitutional aspect of ~he 
matter I want to point out. The prin-
ciple Of collective bargaining is asso-
ciated in this matter. We have got the 
right of association as a Fundamental 
Right. The right of association is 
meaningless unless it is based on the 
principle of collective bargaining. When 
the prinCiple Of collective bargainL."1g is 
negated, the right of association is 
also negated. So, it attracts the funda-
mental right of association. So, the 
very scheme of the Bill is to absolutely 
negate, unilaterally, the basis of the 
principle of collective bargaining. So. 
it is unconstitutional. We cannot 
accept it. It should not be allowed to 
be introduced in this House. 

Not only this. There are political 
aspects of this thing once the prinCiple 
of collective bargaining is negated, the 
entire industrial relations which have 
been built up during all these years, 
is likely to collapse. Does the Gov-
ernment was that the entire edifice of 
industrial relations shoUld collapse at 
this stage? 

This is the aim of the Government. 
They want to destroy the very basis ot 
collective bargaining. The attack hDs 
come on the LIC. It is apprehecded 
that this attack will be followed sub-
sequently on the bink-men, on the 
arc employees Bnd all other sectors 
of Wi)rkinl POpulatiOll of 'lur country. 
This danger is imminent. It is not 

only a question of waai-freeze but also. 
a deliberate attempt to waae cut, t • 
brin, into force tbe policy of wage cut.. 
This cannot be accepted by anybody. 

This Bill is reminiscence of the em .. 
ergency days. Durin, the e er en ~ 

I think, you also remember, the en.tire-
House also knows and the countrym(lD 
also lcnow and working class. out-
side also knows that bonus was cut; 
there was a wage freeze. The incre-
mental D.A. was also impounded. Here. 
it is a similar case of wage cut, reduc .. 
tion of D.A., taking. away a substantial 
portion of the bonus. Therefore, it i& 
nothing but a similar kind of an attack 
of the dark days of emeregency. It is· 
a dangerous signal. The entire work-
ing class is today on the road to 
oppose it. As a matter of fact, I am 
sorry, we have to disappoint the hon. 
Finance Minister, who is a very good 
friend of us, be cannot get this Bill 
passed as peacefully as he wants with-
out meeting the hitter resistance Wlth.-
in the House and outside also. 

In the end. I once more request him 
to see a reason and withdraw the Bill. 
I oppose the introduction of the Bill 
with ~  the emphasis at my command. 

PROF. MADHU DANDVATE (Raja-
purl: I am quite conscious of the fact 
that \ve are at an introduction stage. 
When we go to the merits of the Bill 
we will have again another concerted 
attack on the Bill. But I would like-
to raise certain important issues con-
nected with the introduction of the 
Bill. I have not the least doubt that 
this is an issue which cuts accross party 
lines, and if the old concept of consci-
ence vote is revived, I am sure that eVen 
the introduction will be defeated in this 
very House. But, of course, that con-
science vote is not going to be revive-
ed. 

I wish to draw the attention of the 
Huuse to the fact that in this very 
House OUr present Speaker had made 
certain observations, and if not any-
thing else at least the observations of 
the Speaker must have B certain 
amoUt1t of sanctity. Here he pOinted 
out that when Parliament Session waa 
going to meet, the Government shoulci 
not indulge in the exercise of promul-
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gating a large number of ordinances 
. As far alJ the first speaker ot the Lok 
Sabha is concerned-I am referrinl t., 
the!iate Mr. Mavalankar; be was des-
cribed b:r the late Pandit JawaharIal 
Nehru, a fter has death, as the father 
of the l"ok Sabha-he was very much 
allergic to ordinances; leave aside six 
or ten ( •. :dinances, even a single Ordi-
nance which was sought to be 
brought, be was a very much opposed 
to that. But now that has been the 
tradition of this House for years. Now 
that tradition is sought to be reversed. 
1 am SOl. ry about it. 

1\5 tar as this Bill is concerned. It 
emanates from the Ordinance that was 
pro u a ~ed on 31st January. Unfor-
tunately, the year ended with the 
worst pCf'sible calamity. The Bill is al-
ready tht're. If this Bill which is sought 
to be introduced is intr·oduced and ulti-
mately if it is passed and become an 
Act, ill that case, the orders, decrees, 
judgments of various courts, existing 
laws including the Industrial Dispute:; 
Act, all of them will be thrown to f.he 
winds and there will be no sanctity of 
~o e ti e bargaining at all. Therefore, 
you will find that our Government 
wfhich wBlnts a healthy industrial cli-
mate to be built up will be contribut-
ing to disturbing the industrial peace 
and cIimllte in the country. You may 
recall that the Allahabad High Court 
had already given a judgment in 
favour of the L.I.C. employees. Then 
they wanted to go in appeal to the 
Supreme Court. And they in thei t" 
wisdom lV'ent to the Supreme Court. 
The Supreme Court in its wisdom gave 
a judgment against the Government. 
because they found that the case so 
obviously against the Govemment. 
How can they stand by the Govern-
ment? Therefore, their judgment ~:  

to confirm the judgment of the Allaha-
Qad High Court. Then they went in for 
judicial review and that review peti-
tion is already pending. 

Sir, you have been not only a Deputy 
Speaker, you also been a trade unionist 
and you know very well that even 
when the best judgments of the Hildl 
Court and the Supreme Court are 
there, even when the review petition is 
pendinl in the Supreme Court they 
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have ,ot a tendency to bring in an 
Ordinance and once ~he Orclinance is 
there, of course the lo,ical corollary 
is that they have to bring in this res().o 
lution. and a logical corollary on our 
part i~ to resist the introduction of 
this Bill. 

As far as this Bill is concerned, 
already on the 31st the Ordinance ~aa 
promulgated. After that they flouted 
the judgment of the Court. They have 
already gone in for review. The real 
fear in the minds of trade unions if 
this country and particularly those i 
the public sector units is that this is 
only the thin end of the wedge. They 
have made a beginning with the L.I.C. 
and it is very possible that other pub-
lic sector units will be gradually cover-
ed. As far as the Constitution is con .. 
cerned, it gives us certain Fundamen .. 
tal Rights. Those Fundamental Rights 
are not abstract rights. One of the 
Fundamental Rights is the right to 
organise unions and form associations. 
What are the associations and unions 
for? These unions and associations 
are not like clubs or sOme associations 
which organise festivals. They are 
associations and unions which are for-
med to defend and protect the rights 
of the workers and this Fundamental 
i~ht guaranteed by the Constitution 
to organise and form association win 
have to be translated into a right f.C,t 
have the collective bargaining on tile 
strength of the worker. That is a 
corollary of that Fundamental Right 
guaranteed by the Constitution. I 
dare say that this Fundamental Right 
guaranteed by the Constitution is 
sought to be negated by this Ordinance 
and by the Bill whic.11 is sought to be 
introduced in this bontble House. 

What has been the reaction to tbis? 
There have been trade unions of diffe-
rent persuasions but all of them have 
united because they see the danger. 
This is not the end. It will not end 
with the L.I.C., but other sectors also 
will be covered and it will be extendC!\1 
to all the public seetor units, and they 
have unitedly deeided that they wouf.cl 
resist this onslaught on the right of 
collective bargaining. The objeet of 
this particular BiU has been to evolve 
a national integrated waae poRey •• eo 
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are all for a national wage structure. 
It bas been the demand of all the trade 
unions no matter to which sector they 
belong: But there should be a method 
by which the integrated wage structure 
is evolved. Unless you take the trade 
unions and the workers into confidence, 
it will not be possible for the Govenl-
ment to evolve any integrated wage 
structure or a unified wage policy and 
till they are aware what kind of uni-
form wage structure is o~  to be 
evolved, we cannot impose a wage 
structure on them, because it bas to 
be evolved in consultation with the 
trade unions and organisations of this 
countI1Y and so I must make a refern-
ce here to the Bhoothalingam Com-
mittee appointed by the last Govern-
ment of which I was part and parcel. 
I want to go on record that even the 
Cabinet of the last Government reade 
it clear that we would not accept 
the Bhoothalingam Committee's 
recommendations unless the interests 
of all the trade unions were 
protected and they are taken into con-
fidence. That bas been the policy and 
I hope that the same policy will be 
fallowed. 

There is one more point to which 1 
would like to make a pointed reference, 
i.e., on the eve of the Parliament Ses-
sion-whether it is the Budget Session 
or any other session-if this procedure 
is allowed to be followed, without 
any pressure from the Members of 
Parliament and without any resistance 
from the working classes and the 
oountry as a whole. then it may 
happen that our democracy will be 
reduced t<l a tarce and not only on 
this mellsure but on a number of mea-
sures in the inter-session period Ordi-
nance will be promulgated and when 
we meet here probably the legislations 
will be coming. And, with a command 
majority. those legislations will become 
law and the interests of the workirig 
class, of the people and of the peasant-
ry will be completely destroyed. I do 
Dot waDt that to happen. That is why 
I am o ~osin  the introduction of this 
Si·P. and I would like that this Bill Is 
ithdr ~tr B by the Minister. I hope 
that wisdom will dawn on him and at 

the eery introduction stale, he will an-
noUnce. that "in defence to· the 
wishes of the members of this House, 
I am withdrawing this." 

81m! BAPUSAHEB PARULEKAR 
(Ratnagiri): I rise to oppose the intro-
duction of this Bill. While doing so, 
I support the submission and conten .. 
tions made by my hon. colleagues. Toe 
judgment of the Supreme Court was 
delivered on lOth November, 1980 and 
we find that through the action taken 
by the Government and tts offi.cerB 
have Slhown one thing and that is, their 
utter disregard to our Supreme Court 
and total contempt of the judiciary. 

11 we take into consideration some 
four or five events cronologically, we 
find that the undertaking was given by 
the Advocate General for the Govern .. 
ment that the conditions laid down by 
the judges of the Supreme Court would 
be implemented. But within 24 hours, 
it had been reported that the Deputy 
Secretary of the Government tried to 
take certain steps so as to annul the 
findings and directions given by the 
judges of the Supreme Court. 'Nlere .. 
after, we find this particular ordinance. 
Immediately after the ordinance, on 
the next Wednesday we find that rules 
have been framed by the Governm.ent 
in terms of the particular ordinance. 
We find that contempt proceedings were 
launched by the LIe workers and their 
associations. With' all that, when the 
contempt proceedings are pendmg and 
when the ordinance is challenged. we 
find tile hon. Deputy Finance Minister 
laying today the rules on the Table of 
the House. Now we are coming to the 
stage of the in.troduction of this part! .. 
cular :am. I teel that the Government 
is insulting our judiciary. The people 
of this country will feel 'that you h-ave 
absolutely no respect and it I may say 
so, you have total disrespect for our 
judiciary and the Supreme Court. Wit,h 
reference to contempt court proceedi-
ings, when a request was made that nt 
least a stay be granted, I would like to 
tell the House what reply the Advocate 
Genera1 gave. That shows the conduct 
and view of our Government towards 
the Supreme Court. When the ques-
tion was aske\., hy the judges of the 
Supreme Court, the Advocate General 
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has gone on record to say. "If we 81-
gravate the contempt, we must be 
punished". That is the tendency at 
the Advocate General and I believe be 
must have said it on l:he instructions 
of the Government. I would, there-
lore, initially make a submission that 
in order that there should be no feel-
ing among the citizens of this country 
that this Government has no respC'('t 
for our judiciary, this Bill need not be 
i ~trodu ed at least for some time, till 
the matter is heard by the Supreme 
Court. That day is not far off, the 
matter is to be heard on 15th March. 
This is my first point. 

Secondly, the Government has no 
powers in my respectful submission, to 
modify the terms and conditions of the 
.services of Class III and Class IV em-
ployees for two reasons: firstly because 
.of the undertaking given by the Advo. 
cate General in the Supreme Court on 
behalf of the Government, because that 
would be a breach of the undertaking 
and it may amount to contempt and 
secondly, the point to which reference 
was made by my esteemed colleague, 
Mr. Chitta Basu that this is being done 
without following the procedure under 
'tbe Industrial Disputes Act. Secondly, 
why I oppose the introduction is that 
when the matter is pending in the Sup-
reme Court, namely, the contempt pro-
ceeding and challenging the Ordinance, 
and the matter is subjudice, the intro-
duction even. if it is not illegal, is high-
ly improper. Therefore, I challenge it 
on tbe ground of impropriety. Even if 
this Bill is not introduced, what is 
going to happen? Apart from the fact 
to which repeated references were 
made that Ordinance was issued after 
the summons had been issued, the 
heavans are not going to fall if this 
Bill is not introduced. There is a 
feeling among the workers that this is 
the beginning of the imposition of cer-
tain structure of wages on the pubUc 
sector in the country, to which a refer-
ence was made by my colleague, Prof. 
Dandavate. Again. if the Bill is not 
introduced, breach of industrial peace 
can be averted among 50,000 industrial 

employees in the LIC. Assuming for 

a moment that if the Bill is not intro-
duced and the Finance Minister waits .. 

upto 15th 01 March, the Government 
and LIC would not lose anything by 
way of giving benefits to the empoyees 
because payments woud be subject to 
adjustment io the event of a court ae-
cision. On the other hand if the Bill 
is introduced, the citizens in the coun-
try will feel that the Government has 
no respect for the judgment, the judi-
ciary, employees industrial peace and 
also the laws laid down for making 
this kind of an amendment in Lhis 
particular Act. This particular amend .. 
ment which is sought to be introduced 
by this Bill i.e., deletion of clause 
CC in Section 49, was introduced in 
1957. If you read the debates of that 
particular time, you mll find thu.t the 
Finance Minister at that time had given 
sufficient reasons to why this inclusion 
of clause CC was necessary. I do not 
know any reason why the present 
Government and the present Finance 
Minister should take a different view 
from the view that was taken by the 
Finance Minister in 1947. Therefore. 
I oppose the introduction of this Bill 
with all emphasis at my r.ommand. 

SHRI K. A. RAJ AN (Trichur) :  I 
stand to oppose the introduction of this 
Bill. This legislation has been brought 
with an evil intention. It cuts at the 
very root of industrial relations. Sir, 
as you know, industrial relations are 
built .on three important pillars i.e. 
right to organise, right to collective 
bargaining and right to strike. This 
right to collective bargaining is being 
s ~tt ed  This legislation is going to 
bring havoc to the working class ot 
this contry. In place of bilateralism, 
unilateralism is being brought. In 
place of democracy, despotism is 
being brought. 

While coverage of the Illdustrial Dis-
putes Act is being widened by an order 
of the Supreme Court making it appli-
cable to several other sectors at em-
ployees, we find this surprising move 
on the part of the Government to cur-
tail the rights of the workers. If my 
understanding is correct, it is the In-
dustrial Disputes Act which must pre-
vail over other Acts in the matter of 
industrial relations. By this Act, the 
Government has got this illegal, im-
moral, unjust and unfair power just 
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to scuttle the very· rights of the work-
ing class. 

Here, I am not concerned with 
rupees, adnas and pies involved in the 
"'ges of LIC employees or what they 
are getting. But I am more concern-
ed with the major issue involved. that 
is the right of Collective Bargaining, 
you bring the question of 'High Wage 
Island' etc. to dupe the people and split 
the Working Class. That point has 
rightly been repudiated by Mr. George 
Fernandes. Therefore, it is a question 
ot the very right for which the working 
class has fought for the last so many 
years. They have fought a bitter bat-
tle to sustain their rights. Now one 
fine day they find that they have lost 
all those valuable rights. This is quite 
atrocious. r will just end with a quo-
tation from Shakespeare "Et tu Bru-
tus" Mr. Venkataraman. 

SHRI R. K. MHALGI (Thane): Sir, 
I stand to OPPOSe firmly the introduc-
tion of this Bill. Government have 
taken this stand in open defiance of 
the judgment of the Supreme Court, 
and the commitment lllade before the 
Court by the Government. to pay bonus 
to the LIC workers by April 1981. In 
fact, the Court had ordered the Gov-
ernment on 10th May, 1980 to pay the 
amount 1mmediately. But the Gov-
ernment begged for time and under-
took to pay the amount by 15th April. 
1981. Instead of fulfilling that under-
taking, Government have nOw taken 
the extraordinary step of nullifying the 
judgment of the Supreme Court. By 
this Ordinance not only the judgment 
of the Supreme Court has been flouted, 
but all the agreements and the service 
conditions that the LIC employees have 
WOn ovel' the years, stand scrapped. 

The LIC Bonus Agreement is a quar-
ter century old, having been signed at 
the time of the settini up of the Cor-
poration itself. Thus. the very base 
of collective bargaining had been cyni-
cally destroyed. It is a serious blo,," 
to industrial relations. The Ordinance 
and tile Bill. It appears to me, is not an 

isolated action, but it is a part of 'ttte-
wholesale offensive Government have 
unleashed to take away the rilhts of 
the working class under the e istin~ 

laws. 

Lastly, Government have come out 
with the argument that the higher wale-
level of the LIe employees would ad-
versely affect the interests of the policy 
holders. We are glad to hear that the 
Government of India recognise the ex-
istence of the policy-holders. But that 
argument is nothing but a crude bid to 
pit the policy-holders against the LIC 
employees. The struggle of the LIe 
employees is not only for their benefit, 
it is a struggle of all those interested 
in a rational, basic income, wages and 
prices policy. First Government must -
take steps in that direction. Then only 
the Government have any moral Or le-
gal right to introduce such a piece of 
legislation. 

SHRI INDRA.HT GUPTA (Basirhat): 
Sir, I think you will agree with me 
that it is not necessary for me to re-
peat all the very cogent arguments 
V\'hich have been advanced by my col-
leagues here. 

SHR'I G. M. BANATWALLA (Pon-
nani): You need not repeat, but you 
can endorse them. 

SHRI INDRAJIT GUPTA: I will do 
more than endorsing them. I hope. 

The first thing that I want to say is 
about the relationship between the 
hon. Speaker of this House and the 
Government in respect of the propriety 
or otherwise of promulgating Ordinan-
ces shortly before the Parliament is . 
convened and after the summons has 
been issued. Well, I leave it to the 
Speaker to deal with the Government. 
Because. the blatant way in which they 
not only ignore his observations but, r 
should say, really slight him in this 
regard is a matter for him to take up 
with the Government. We can only 
point it out. Everybody in the coun-
try knows what is happening. The hon. 
Minister of Parliamentary Affairs is 



341 I:.I.C. ~ 4. 1902 (SAKA) (Amdt.) BiU 

aJDused. I think it Is npt a very good· 
·thin, that is being done, especially 
. ,,"ben, as other friends have pointed . 
out, there is no earthly reason why this 
Ordinance should have been brought 
in such a hurry, why they could not 
wait till Parliament was convened, 
when they could have brought in a Bill 
straigh1way, if they wanted to. 

When Shri Chitta Basu was speaking, 
Shri Venkataraman asked him whether 
he was quoting from the judgment of 
the Supreme Court. We all knov." that 
there were three hon. Judges on the 
Bench and the majority held in favour 
of the right of the employees. I do 
not want to take up your time. My 
basic contention, on the basis of which 
I am opposing the introduction of this 
Bill, is the fact that, apart from the 
fact that they are subverting the judg-
ment of the Supreme Court and all that, 
which they are welcome to do, in sea-

son and out of season, 
15.00 hI'S. they are talking about the 

independence of judiciary, 
rule of law must prevail and so on. So 
long as these things suit them, they are 
willing to abide by the rule of law and 
the independence of judiciary. The 
moment those things go against them, 
then not that lav." but law of jungle 
should prevail. That seems to be their 
philosophy. That is the most cynical 
philosophy. 

I can only quote two or three senten-
ces. The point is that they are trying 
to substitute, replace the Industrial Dis-
putes Act by the Life Insurance Corpo-
ration Act. It is On this point that the 
Supreme Court has held against them 
and says it is not possible to do this. 
You cannot exclude the Life Insurance 
Corporation employees from the pur-
view of the Industrial Disputes Act un-
less you come forward with a specific 
amendment to the Industrial Disputes 
Act providing for exclusion of the LIC 
employees from its orbit. You cannot 
do this in this surrepticious manner by 
the backdoor. 

Mr. Justice Krisfma lyer in his 
judgment 18)'-

"Whaever be ·the powers ot regu-
lation of conditions of 'Service, iR·· 
cluding payment or non-payment of 
bonus enjoyed by the employees of 
the Corporation under the LIe Act,. 
subject to the directives of the Cen-
tral Government, they stem from a· 
general Act and cannot supplant. sub-
vert or substitute the special legisla-· 
tion which specifically deals with In-
dustrial disputes between wo·rkmen 
and tbeir employers. In this view 
other questions which have been 
argued at length and considerd by 
my learned brother do not demand 
my discussion." 

Mr. Justice Pathak beld-

"In my opinion it is difficult to re-
sist the conclusion that the industrial 
Disputes Act is a special law and 
must prevail over the Corporation 
Act, a geheral law, for the purpose of 
protecting the sanctity of transac-
tions concluded under the former en-
actment." 

So on this point the Supreme Court 
is very categorical but they do not 
seem to be bothered about it at all. U· 
you are going to tinker and play about 
with the Industrial Disputes Act in this· 
fashion, I may tell the Government that 
this is the most serious instigation to 
industrial unrest and the breach of 
the industrial peace. Already five 
federations of employees of the LIC 
owing allegiance to different political 
views inclUding the INTUC Federation, 
the five federations have sat together in 
Bombay on the 14th of this month and 
took the decision that if this Bill is in~ 
troduced in this House, the day on 
which it is introduced, the very next 
day all the LIe employees throughout 
the length and breadth of this country 
again will go on strike. Knowing this 
fully wel1 you are provoking and insti-
gating them. You cannot say that 
there is political motive on the part 
of the employees because that federa-
tion which ,,"as allegiance to your party, 
they are fully in this. It Is a question 
of defending the basic rights of the 
workers and I may also infonn you, 
you win be glad to hear that in a short 
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while in a Press Conference whicb ia 
'taking place in another part of this 
town where I should be, but unfortu-
nately I am held up bere, all the Cen-
1ral Trade Union Organisations and all 
the Central Federations of employees 
of the public sector are jointly an-
cl1ncing that as a protest against this 
illegal and unconstitutional Ordinance 
and Bill which is being brought, they 
are going to organise one day All India 
general strike of all public sector em-
ployees on the 11th of MarCh. This is 
the result; this is what is happening. 

May I remind you, in 1978, when 
the Janata Government tried to bring 
.an Industrial Relations Bill in this 
House, all the trade unions in the coun-
try including the trade unions repre-
sented by people ~ho were politically 
allied to the J anata Party stood toge-
ther in protest against that Bill whicb 
'sought to seriously curtail the rights' of .' 
trade unions? At least that Janata 
.Party faced with the confrontation of 
trade unions .11ad the good sense not 
to come forward with that Bill. But I 
do not know what is going to h~ppen 
now. 

AN HON. MEMBER: They have lost 
all sense. 

SHRI INDRAJIT GUPTA: Nowhere 
have they stated in the Statement of 
Objects and Reasons or anywhere also 
that the purpose of this Bill is to bring 
about some kind of a rationalisation of 
wages or a "'''age policy. What they 
have stated is that the purpose, firstly, 
.is to control the cost of administration 
jn the interest of the LIC and, second-
ly, in the interest of the policy holder. 
This is what is stated. This is what 
the House is being told; this is what 
the country is being told. 

In addition to what my hon. friend, 
Shri George Fernandes has said, 1 
would remind you that their own 
figures show that the ratio of the em-
ployees' salaries to the total expenses 
of the Life Insurance Corporation 
which was 14.85 per cent in 1978-79 has 
come do\\"n to 13.64 per cent in 1979-80. 

The share of employees' salaries.1a 
going down in the total expenses of the 
LIC. The renewal expens.es ratio hal 
also come down from 15.4 per cent in 
1978-79 to 13.01 per ient in 1979-80. 
What is this great need to reduce the 
cost of administration by paSSing exe-
cvt;,ve orders or rules, cutting down 
the emoluments of the employees? For 
what reason? Is the money which is 
being sp~nt on the employees becom-
ing a bigger and bigger share of the 
LIC expenses? The figures do not bear 
that out. 

The investments of the LIC are main-
ly in the public sector. They have in-
vested Rs. 3,915.49 crores in the public 
sector. "/4 per cent of all investments 
of the l,IC are in the public sector. 
What is the rate of interest that they 
.get on these investments? It is 7.44 
per cenl. As a large-scale . IJnvestor 
who gets such a paltry return on the 
investments, why are you blaming the 
employees? You have invested the 
bulk of your money in the public sec-
tor. YOIl are getting interest of only 
7.44 per cent. But it seems to be a part 
of Government's policy that in order 
to now meet tlieir ,own deficits, their 
financial difficulties and So on, the axe 
,must first be applied On the necks of 
. the employees; their pockets must be 
cut. Of course, this is a familiar prac-
tice \\-.e see in other countries also 
which swear by the philosophy of capi-
talism. They are trying to do the same 
thing in other countries too. 

What I see is that this LIC Bill can-
not supplant the Industrial Disputes 
Act. You cannot do it. It is illegal. 
Apart from the unconstitutionality of 
subverting the Supreme Court judg-
ment in the most cynical and immoral 
way, you are trying to lull the Sup-
reme Court into complacency by send-
ing the Attorney-General there to give 
an assurance to the Supreme Court 
and, all the time, YOU are hatching a 
conspiracy behind their back, prepar-
ing thi's Bill which at one stroke of 
their per nullifies the whole Supreme 
Court judgment. 
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What is the worth of this independ-
ence of judiciary that you talk so much 
about? As a logical consequence of 
this, I ask you, how will the people re-
gard any offer of an arbitration for a 
dispute? What will be the fate of an 
arbitrator's award? What "ill be the 
fate of a tribunal's award? What will 
be the fate of any High Court or Sup-
reme Court judgment in future which 
does not suit the purposes of the Gov-
ernment? They just get round it by 
an Ordinance. A few days ago, they 
did the same thing with the General 
Insurance Corporation employees, not 
by means of an Ordinance even but 
simply by an executive order. Just an 
executive order was passed that from 
such and such date reductions in their 
emoluments will be carried out. They 
have also gone to the court now. They 
are also preparing for a strike. I am 
charging this Government "ith bring-
ing about a situation where industrial 
relations in the entire public sector are 
being systematically destroyed and un-
dermined and if industrial relations are 
destroyed in the pUblic sector, the pub-
lic sector can never survive (I.nterrup-
tions). • ( 

Therefore, I totally oppose the in-
troducHon of this Bill. The objects 
and reasons given here in the Bill are 
totally misleading. It has been made 
out here that the policy holders inter-
est can only be protected by taking this 
action. I have with me the figures to 
show that it is not so. Secondly, they 
have sU!Jverted the supreme Court 
judgment. They are trying to put the 
LIe Act in a superior position to the 
Industrial DisputE.'s Act whereas the 
judges have annulled any such case of 
confrontation bet ween these two be-
cause where it is a question of service 
conditions or emoluments of employees 
the Industrial Disputes Act will prevail 
and no other Act can prevail. This is 
clearly put "here. There is no time to 
aflate on it, now. Therefore. I would 
'oin my voice with those of my other 
friends here to appeal to the Govern-
ment while there is still time, they 
should not rush like a bull in a China 
shop. PleaSe do not rUSh ahead with 

this thing, because you will only stir-
up an homest's nest and the organised 
working class is not gOing to tolerate-
this kind o~ thing. You can use Natio-
nal Security Act, Pollee arrests and 
fiirings aud lathis and anything you 
like. It won't work now. Please don't 
try to take away the basic right of col-
lectiVe bargaining. It is something 
which is not done in countries which 
profess to call themelves democratic. 
So. please think over it· again. Do not 
rush ahead ~ ith it and if you insist on 
trying to introduce a Bill, we have no-
other alternative but to oPPOse it with 
all the vehemence at our command .. 

SHRI SUNIL MAITRA (Calcutta 
North East): Sir, till November, 1979, 
I was an LIe employee and after 
serving 35 years in the Life Insurance 
Corporation right from the Dost of' 
Clerk, I entered this House. 

MR. DEPUTY-SPEAKER: I know. 

SHRI SUNIL MAITRA: I am told-
by my esteemed colleagues that the· 
use of the word 'lie' is unpadiamen-
tary. Nor can I use the word 'liar'. 
Therefore, instead Of using the word 
'liar', let me submit to this House-
that the press hand-out given 
out by the Government while pro-
mulgating the Ordinance was a tissue-
of untruth and grossest distortion. Our 
esteemed colleagues Shri George Fer-
nandes and Shri Gupta and others 
have already given the figures. I am 
saving the ammunitions for the de-· 
bate. You have got a clear majority 
and you are going to introduce it. 
Only for the last one year, I am a 
professional politician. 1 have been 
an employee. You say in your press 
hand-out that a LIC Class III Clerk 
gets Rs. 3,400/-and odd. 

MR. DEPUTY-SPEAKER: What 
salary are yOu getting? 

SHRI SUNIL MAITRA: I was get-
ting Ks. 1,900/- after serving a:;· 
years. 
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MR. DEPUTY-SPEAKER: I tblnk, 
.more than this salary. 

SHRI SUNIL MAITHA: In the 
'Class III category of employees of 
:Life Insuraoce Corporation, there are 
Superintendents, Assistants. Section 
'Heads, Assistants and Record Clerks. 
In the Class III Category, Superin-
tendent js the highest grade. You 
'can check up with your Department. 
"I am sure the bureaucrats who are 
'presiding over the Department also 
know that in 1971, an agreement was 
signed between the management Of the 
Life Insurance Corporation and the 
employees unions. There it was ag-
reed to by the maoagement of the 
'Life InsuranCe Corporation that the 
Superintendents in the Life Insurance 
'Corporation would be placed in Class 
'1 officers' cadre. There is a signed 
agreement. But, subsequently, when 
it went to the Tribunal to come out 
'as an award, both the Government and 
the Life Insurance Corporation man-
agement sabotaged the whole thing. 
Today you are talking about Super in-
1endents who, you allege, are getting 
salary of Rs. 3,400. Out of 44,000 Class 
111 and Class IV employees, the Sup-
erintendents are 600 in number, and 
'out of these 600, let me tell you, only 
"four hBd reached the maximum of the 
grade and were getting Rs. 3,412; out 
of these four, two have already re-
1ired; one will be retiring this year 
and the other will be retiring next 
year. So, know the facts first and 
then come to the House and tell us. 
"Unfortunately, the voice of the LIC 
·employees is not covered by the news-
papers; it is not getting publicity. 
. Therefore, Government gets away 
with impunity after saying all these 
'untruths -and spreading canards and 
Calumines against the employees of 
1he LIC. Because you are so insistent 
on spreading canards and calumines, 
-the emplOyees have also decided to 
fight. Today you are introducmg this 
EiU, and tomorrow 45,000 employees 
of the LUe Insurance Corporation will 
be goinl GD strike. Next time when 

you come again with this Bill, the 
LIC employees are going to fight it 
again. (Lnte'rruptions) 

I am not going to cover the same 
ground which has already been cover-
ed by my ether colleagues. 

I haw given notice OIl the ground 
of this House lacking legislative com-
petance to go in for this legislation, 
In support of my contention, let me-
quote article 32 (2) Of the Constitu. 
tion  which says: 

"TIie Supreme Court shall have 
power to issue directions or orders 
or writs, including writs in the 
nature of habeas COTPUS, manda-
mus, ... " 

and so on and so forth. On the 10th 
November, the Supreme Court did not 
only dismiss the appeal of the Gov-
ernment and the Life Insurance Cor-
poration management but also issued 
a writ of mandamus. The writ peti-
tion of the Calcutta High Court was 
transferred to the Supreme Court. 
The Supreme Court not only dismiss-
ed that but also issued a writ of man-
damus asking the Life Insurance Cor-
poration management to pay the 
bonus ... 

SHRI R. VENKATARAMAN· To 
do what? Please read that po~tion  

SHRI SUNIL MAITRA: I will read. 
You bear with me. Article 32 (4) •.• 

SHRI·ll. VENKATARAMAN': Read 
the judgment carefully. 

SHRI SUNIL MAITRA: You go 
through it very carefully. Under arti-
cle 32(2), the Supreme Court has the 
power to isuse a writ of mandamus, 
and the Supreme Court issued a writ 
of mandamus thereby conferring some 
right On the LIC employees. 

ArtiCle 32 (4) reads: 

'...rbe right guaranteed by this 
article shall not be suspended ex-
cept as otherwise provided for by 
this Constitution". 
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Throuah this Ordinance and throUlh 
this Bill, they are now tryinl to take 
away the right conferred on the LIC 
employees by the writ Of mandamus 
of the Supreme Court. Therefore, your 
Bill is viofative of article 32(4) of the 
Constitution. 

Now, in the judgment, Justice 
Krishna lyed has held: 

"The L.I.C. Act is not a law for 
employment or disputes arIsmg 
therefrom, but a nationalisatiun mea-
SUre which incidentally, like in any 
general take-over legislation plO-
vides for recruitment, transfers, pro-
motions and the like. It is special 
vis-a-vis nationalisation of life in-
surance but general regarding con-
tracts of employment or acquiring 
office buildings, Emergency JJlea-
sures are special for sure. Regular 
nationalisation statutes are general 
even if they inCidentally refer to 
conditions of service". 

That meaos Justice Krishna Iyer has 
held that the L·.I.C. Act is a general 
Act and the Industrial Disputes Act is 
a special Act. The Industrial Disputes 
Act is only ('ompetent to determine 
the terms and conditions of service of 
tke L.I.C. employees. 

Mr. Justice Pathak also, in his judg-
ment, says: 

"In -my opinion, it is difficult to 
resist the conclusion that the In-
dustrial Disputes Act is a special 
law-and must prevail over the cor-
poration Act, a general law, for the 
purpose of protecting the sanctity of 
transactions concluded under the 
former enactment". 

You see the llJ74 agreement with the 
L.I.C. Management and the Employees' 
Associations. This was entered into 
under tbe provisions of the Industrial 
Disputes Act. So, when the majority 
Of the judgment of the Supreme Court 
says that these two Acts conftict with 
each other for the purpose of deter-
minini. the terms .Dd conditions of 
service of the employees you are now 
trying to amend the L.I.C. Act and 

YQU are seekin& to make in the L.I.C 
Act as a speCial Act overriding the pro-
visions of the Industrial Disputes Act 
which is a special Act and which call 
only determine the terms and condi-
tions Of service of the employees. 

Therefore, I submit, Sir, that this 
is a violation of the Constitution. In 
the case of natiooalised companies and 
nationalised sick textile industries, the 
Industrial Disputes Act is applicable. 
Therefore, through this piece of legis-
lation, you are trying to take away 
the L.re. employees from the pur-
view of the Industrial Disputes Act. 
This is a violation of Article 14 of 
the Constitution. You are discrimi-
nating against the L.I.C. employees. 
The employees belongillg to the na-
tionalised enterprises are covered by 
the Industrial Disputes Act. You are 
taking away the L.r.C. employees out 
of the frame of the Industrial Disputes 
Act. This is nothing but a discrimi-
nation and is a violation of the pro-
visions of Art. 14 Of the Constitution. 

Lastly, you have amended Sec. 3 
of the L.I.C. Act. In its place, you 
have put in Section 2(c) to Section 48 
of the Act. Through this new section, 
you are trying to give Extraordinary 
powers of rule making to the execu-
tive. Therefore, my submission is 
that in the Subordinate Legislation, 
you cannot delegate so much gf 
powers. Whereas the subordinate 
Legislation cannot override the bene-
fits derived' under the substantive In-
dustrial Disputes. Act, you cannot dele-
gate such powers as to override the 
benefits and privileges of the emplo-
yees from the Industrial Disputes Act. 
This is too much. This is excessive 
delegation of powers to the Executive. 

Therefore, it is bad in law. I sub-
mit that this legislation is beyond the 
competence of this House. I think the 
introduction of this Bill is not correct 
and I would appeal to the Finance 
Minister to withdraw this Bil1. 

MIl DEPUTY-SPEAKER: Shri Ram. 
Vilas Paswan. We are going to com-
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SHRI R. VENKATARAMAN: Mr. 
Deputy Speaker, Sir I think we have 
had full debate on the legality, vali-
dity, propriety, equity and every-
thing concerned with the Bill. In 
fact, 1 had a half mind to request if 
rules would permit that we may go 
in for consideration clause by clause. 
I will take the question of legality 
first. 

At the introduction stage, as you 
are aware, the question of legislative 
competence is taken into considera-
tion. The Ordinance seeks to 
amend the Life Insurance Corpora-
tion Act Of 1956. The Amendments 
to the existing Statutes are carried 
out by legislation as wen as by ordi .. 
nance. Therefore, strictly .from the 
procedural pOint of view, there· is 
no lack of legislative competence so 
far as the Ordinance is concerned. 

The second point I would like to 
mention is that under the Constitution, 
the Ordinance has to be replaced within 
6 weeks and the fact that somethings 
is pending in the supreme Court or 
in other Courts does not necessarily 

lead to extension of the time. The 
Ordinance has to be replaced by an 
Act. Therefore, many of the sug-
gestions which have been made by 
the Members that the matter is 
pending in the Supreme Court and 
therefore this may be considered 
after the Supreme Court has di~

posed of, has, I ub i~  no relevance 
becaUSe the Constitution a e~ it 
imperative for the Government to 
enact by legislation the Ordinance 
which they have issued, within 6 
weeks. 

SHRI SUNIL MAITRA: In the 
Business. Advisory Committee, it 
was decided that after the Supreme 
Court dispose's of this case. this will 
come up for discussion. 

SHRI R. VENKATARAMAN: t t~ 

not think there is such a decision and 
even if there is such a deciSion, it 
will be contrary to the Constitution 
and the Bill will lapse. This is my 
legal opinion on this subject. 

MR. DEPUTY-SPEAKER: It was the 
view-point expressed by one of the 
Members of the Business Arlvis.ory 
Committee. 

SHRI R. VENKATARAMAN: It 
won't be correct. A lot of fire was 
pouring forth from the Opposition 
that we had insulted the Supreme 
Court. modified the Supreme Court 
and set at naught the Supreme COU!'t 
and all that. 

AN. HON. MEMBER: Defled the 
Supreme Court. .. 

SHRI R. VENKATARAMAN: Yes. 
defied the Supreme Court. But 1 in-
vite the Hon. Member to tell me what 
exactly the Supreme Court d'.!cided 
and what is it that the Government 
had defied or set at naught. Mr. 
Chitta Basu would not oblige me. 

SHRI CHITTA BASU: What I caid 
was: "You pay the bonus of IJ78-79 

~  and 1979-80 with interest before April. 
'" Is it not correct?" 
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SHRI R. VENKATARAMAN: That 
is wby I wanted you to commit to this. 
And it j i not correct. I had invited 
Mr. Maitra to tell me what exactly the 
decision of the Supreme Court was. 
I am sor;Y on a misunderstanding o:t 
the de isio~ of the Supreme Court. 
you will have unnecessarily worked 
yourseH UP into a frenzy. The Sup-
reme Court, in its order dated ~h 

November, 1980 has stated as r a ~ 

"The writ will issue to the Life 
Insurance Corporation directing it 
to give effect to the terms o~ s{!ttle-
ment of 1974 relating to bonu~ until 
superseded by a fresh settlement, in-
dustrial award or relevant legisla-
tion." 

SHRI SUNIL MAITRA: h~  is T,nt 
a relevant legislation. It is i ~ ~  

SHRI R. VENKATARAMAN: The 
Supreme count said that this would 
remaitn valid until it was set aside 
by a direct negotiated settlement or an 
industrial tribunal award Or a legis-
lation in tEis behalf and this is ex-
actly the legislation in· this behalf. 

'SHRI R. K. MHALGI; Did the 
Supreme Court direct YOu to bring 
ihis legislation? 

'SHRI R. VENKATARAMAN: You 
are a lawyer; there is no diffel'ence 
between ordinance and legisl&tlQn. 
Ordinance is also legislation .. (Inter-
ruptions) You have been caught 
in your own words. 

(Interruptions) • • 

MR. DEPUTY-SPEAKER: It Viill 
not go on record. 

SHRI R. VENKATARAMAN: The 
second point which the hon. Members 
from the oppositiOlll. have strenuously 
-contended before the House is ~hat thf: 
Attorney-General gave an undertaking 
before the Supreme Court that he will 
pay bonus before the 15th April, May 
I read the undertaking of the Attor-
ney-'Oeneral; Upon hearing the coun-
sel, the court passed the following 
order: 

··Not recorded. 

"The learned Attorney-General 
who appeared on behalf of the I~i e 

Insurance Corporation of Ind.ia has 
made a statement before us that the 
orders passed by the court in its 
judgement dated 10th November, 
1980 shall be complied with before 
15th Aprii, 1981." 

The order of the court is that thp. 
award will remain valid till it is ';..·ep-
laced by settlement, industrial awara 
or legislation. He never said at any 
time that he would pay bonus by 1 e·th 
April. If you have been misled, I 
am not responsible. If you read too 
much into it, it is your mistake .. 
(Interruptions) 

SHRI SUNIL MAITRA: At what 
stage djd he say this? Was it at 1he 
stage of payment of bonus Ear two 
years? 

SHRI R. VENKATARAMAN: On the 
13th January 1981, i.e. the day on 
which you said that tlhe Attorney 
General gave an undertaking that he 
would pay bonus-mark the word 
'bonus', underscore the word ~ ::  

he did not say that he would pay 
bonus. He said that he would comply 
with the directions of the Court be-
fore the 15th April 1981. The dIrec-
tions of the Court did not say "Pay 
Bonus". They only said: the agrcc-
ment shal preyail until it is modified 
by an agreement, adjudication or 
legif:lation. 

Now, in pursuance of this, we have 
brought this legislation. We have 
brought it by an ordinance. Thl!re 
has been no failure on the part of the 
Attorney General, there has l)een no 
failure on the part of the Government. 
At no time did Government undertake 
that they would pay bonus if Y1U 
misread the documents, or if you gi ve 
your own interpretation of the (11)CU-
ment, then I am not responsible for 
your misunderstanding. 

'Now, I will go to the equity pal t of 
it. The Allahabad High COUl't iave a 
judgement upholding the agreement 

.. ~  Il1o .. 
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between the parties. That was given 
on 11th August 1978. It is not this 
Government wliich went in anpeal. 
It is your Government which went in 
appeal .against it. It is the Janata 
Government which went in appeal 
.against that decision. And now they 
-charge me with not having implement-
oed the agreement, and so on. 

DR. SUBRAMANIAM SW AMY 
,(Bombay North East): But we protes-
ted at that time also. (Interruptions) 

SHRI R. VENKATARAMAN: Dr. 
Swamy is a man with ready wit. And 
he always invents things for the 
()ccasion. 

DR. SUBRAMANIAM SWAMY: It 
is a very unkind cut. 

SHRr R. VENKATARAMAN: If you 
<lid protest, we did not know ;At that 
time. That is all I would sa;y. 

I again go into the meri·ts oi the 
-case. We have not done any harm 
to the LIe Class III and Class IV 
workers. We have only tri~  to 
bring it on a par with others. It is 
true that they are now having certain 
rights over and above what other peo-
ple are getting (L.."terruptions) Go-
vernment servants, public sector emp-
loyees, bank employees, and even the 
employees of the Reserve Bank of 
India. (Interruptions). I am going 
to answer to the debate on another 
<occasion, and I am going to give as 
effective an answer as I give now. 

Now, the employees in the public 
sector get Rs. 1.30 as D. A. per PJ:)int. 
Govemment servants get. for every 
8-points annual increase, on an Uverdg:! 
in the consumer price index. 4 per 
cent in the case of Class IV and :3 per 
cent for others with a ceiling of Rs. 
15/-for 4 point. Reserve Bank em-
ployees who are the highest paid, get 
DA with a rate of 1.58 per cent for 
every four points-rise in the consumer 
price index. 

But the ClaSs UI and Class IV 
employees of the Life Insurance Cor-
poration Of India get a D.A. without 

any ceiling Whatsoever. Now:is that 
equal pay for equal work I ask? If 
we are saying that we mua have 
equal work, can a LIC employee in 
the Class III service ask tor higher 
D.A, than what the other people are 
getting? Therefore, the Government 
acted on it and brought them on par 
not with the Government sal'vanta, 
not with the public sector employees 
but with the highest points, namely, 
the Reserve Bank and Bank em-
ployees with the maximum ceiling at 
Rs. 15.80 tor' every increase in four 
points, 

Take bonus. Under the Bonus Act, 
the eligibility for bonus applies to 
those who draw a salary of Rs. 1600 
and less but limited to the salary of 
Rs. 750, if it is 15 per cent of the 
salary as bonus. Even though they 
are getting Rs 1200 their bonus will 
be calculated all the basis of Rs. 750; 
that is the ceiling for calculation. 
All the trade unions leaders know 
this. This has been accepted by all 
of us. But so 'far as the LIC is 
concerned, there is no such thing. 
Anybody getting Rs. 2000 or Rs. 2000 
will also get 15 per cent. (Interrup-
tions) How on earth can any perscn 
say that he should be treated diffe-
rently from other class or Class In 
employees I ask? (Interruptions) 

'SHRI SUNIL MArTRA: What 
about medical allowances? \Vhat 
about the house rent? You give only 
Rs. 40 (Interruptions). 

SHRI R Venkataraman: Your con-
tention th'at there should be equal 
pay for equal work must apply not 
only to the minimum but also to the 
maximum; it should apply to the 
maximum as well. 

SHRI SUNIL MAITRA: What about 
the city compensatorY allowances? 
What about the house rant? (Inter-
ruptions) 

SHRI R. VENKATARAMAN: When 
you are not able to answer thl! points. 
you side track to another-what about 
your medical exp-enses; what about 
your travel expenses and all that? 
We are dealing with questions which 
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are the subject matter of the Ordi-
nance, namely, D.A. and bonus. 1 
have brought ·bonus on the same level 
with all other employees. I have 
brought D.A rate on the level of the 
highest paid·D.A. namely, the Banks. 
I wonder what harm have I done to 
the UC employees? I cannot in all 
conscience ask community to allow 
only one sector of people to go on 
getting any amount of ailowances 
without ceiling and without limit 
while other sectors are not able even 
to reach half or eve!l one quarter of 
that position. I thought it is the 
imperative duty of Government to 
bring together all these matters re-
lating to D.A. and bonus at least on 
par and. therefore, this 'Government 
have decided as a matter of equity 
to see that th.ere is a ceiling put to 
D.A. and the bonus. 

(I nterruptions) 

SHRI SUNIL MAITRA: You please 
inform the HOuse what medical ex-
penses you nre glvmg. (Interrup-
tions) There are seven or eight items. 
(lnter'ruptions) . 

SHRI R. VENKATARAMAN: I am 
not negotiating with the hon. member 
on the wages and medical allowances 
and all that no\v. (Interruptions) I 
am justifying a legislation which I 
have brought forward before the 
House and which is fully justified. 
The only one point which has remain-
ed to be answered is what is the need 
for this kind Of Ordinances when the 
House is about to meet. There have 
been interminable litigations on this 
matter. There was an appeal; there 
was a review petition. then there was 
a contempt application; then all these 
things were jumbled and were going 
on. Once 'the Government have 
decided that a particular set of em-
ployees should not get more than 
other similarly placed employees, I 
think it is the duty of the Govern-
ment to come forward and make it 

clear that this is all they wID get so-
that all litigations may be set aside. 
If this legislation is upheld there 
would be parity amongst the people 
of the L,I.C. employees-Classes III 
and IV-with other employees simi-
larly placed. Now, therefore, there 
will be no further litigation on this. 
If it is not upheld, it is for the courts 
to decide, and we have not said any-
thing. Therefore, I submit, at this. 
stage, ...... (LnterTuptiol1S) 

PROF. MADHU DANDAVATE: If' 
you permit, ..... 

SHRI R. VENKATARAMAN: I will 
permit. 

PROF. MADHU DANDAVATE: I 
will just make one point. What waS' 
the hurry in promulgating the Ordi-
nance when already Parliament was 
meeting? What was the hurry about 
promulgating the Ordinance? That 
point you have not replied at all. 

SHRI R. VENKATARAMAN: That. 
is exactly what I was telling. There· 
are many litigations and cases going 
on. There was a contempt applica-
tion saying that the Government had 
not complied with the order. There 
was a review application by the Gov-
ernment, because there were two 
Judges fOr and one against and it was 
very difficult to find out in what 
things they agreed and in what they 
differed. That was also before the 
Court. If all these things are allow-
ed to continue there will be conti-
nuous litigation and therefore we 
wanted to have legislation. And we 
can ask the Court, that as we 
were bringing a legislation after the 
Parliament meets, till then they 
should not take up the cases. There-
fore it had to ""be done urgently. Sir, 
I UUnk there is no substance in the' 
objection. 

MR. DEPUTY-SPEAKER: The 
Minister has clarified the position . 
.I have also looked into the matter. 

It 
Bill 

has: been 
seeking 

held that 
to replace 

a 
aD 
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ordinance ean be discussed in tht3 
'House notwithstandmg it is fact that 
:the Ordinance has been challenged in 
.a court of law. The fact that the pre-
.sent Ordinance has been challenged 
.in the court of law would not bar the 
lntroductiOtn of the Bill seeking to re-
place the Ordinance. 

:16.00 hrs. 

As regard the question of legisla-
-tive competence of this House, it is 
'the accepted practice in Lok Sabha 
'that the Speaker does not give any 
ruling on the point whether a Bill is 
'constitutionally within the legislative 
.competence of the House or ,:lot. It is 
'Open to Members to express their 
views in t!le matter and to address 
'arguments for and against the vires. 
Members take this aspect into conside-
-ration in voting on the motion for 
leave to introduce the Bill or on sub-
-sequent motions on the Bill. 

I shall now put the motion to the 
vUe of the House. 

SOME HON. MEMBERS: We want 
a Division. 

MR. DEPUTY -SPEAKER: Let the 
Lobbies be cleared-

The lobbies have been cleared. 

'The question is: 

"That leave be granted to intro-
duce a Bill fUrther to amend the 
Life Insurance Corporatioo Act, 
1956," 

The Lok Sabha divided. 

Division NO.1] 

AYES 

ra a~  Shri Xavier 

'Saltba, Shri D. L. 

Baleshwar Ram, Shri 

Banatwalla, Shri G. M. 

Eansi LaI, Shri 

[16.01 brs. 

Barot, Shri Maganbhai 

Bhagat, Shri H. K. L. 

B:'lagwan Dev, Acharya 

Bhakta, Shri Manoranjan 

Bhatia, Shri R. L. 

Bhole, Shri R. R. 

Bhuria, Shri Dileep Singh 

Brar, Shrimati Gurbinder Kaur 

B rijendra Pal Singh, Shri 

Chandra Shekhar Si,ngh, Shri 

Chaturvedi, Shrimati Vidyawati 

Chavan, Shri S. B. 

Chennupati, Shrimati Vidya 

Choudhari, Shrimati Usha Prakash 

Daga, Shri Mool Chand 

Dalbir Singh, Shri 

Dalbir Singh, Shri 

Dennis, Shri N. 

Desai, Shri B. V. 

Dev, Shri Sontosh Mohan 

Dhandapani, Shri C. T. 

Digvijay Sinh, Shri 

Dogra, Shri G. L. 

Dubey, Shri Ramnath 

Gadgil, Shri V. N. 

Gandhi, Shrimati Indira 

Gireraj 'Singh, Shri 

Gowda, Shri D. M. Putte 

Jain, Shri Virdhi Chander 

Jamilur Rahman, Shri 

J ena. S hri Chlntamani 

Kamla Kumari, Kumari 

Khan, Shrj Arif Mohammad 

Mahabir Prasad, Shri 

Mallick. Shri Lakshman 

Mallikarjun, Shri 

Mayathevar, Shri K. 

Mishra, Shri Ram N agina 

Misra, Shri Harinatha 

Misra, S.hri Nityananda 

Mobite, Shri Yeshawantrao 

Mukhopo.hyay, Shri Ananda Gopal 

Muf:!1u K;:.t::'::"&:l, Shri R. 
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Naidu, Shri P. Rajagopal 

Naik, Shri G. Devafaya-

Nair, Shri B. K. 

Namgyal, Shri P. 

Nihal Singh, Shri 

Palaniappan, Shri C. 

Panday, Shri Kedar 

Panigrahi, Shri Chintamani 

Panik a, Shri Ram Pyare 

Parashar, Prof. Narain Chand 

Patel, Shri Amrit 

PatH, Shri Ch8d1drabhan Athare 

Poojary, Shri Janardhana 

Potdukhe, Shri Shantaram 

Quadri, Shri S. T. 

Rane, Shrimati Sanyogita 

Ranga, Prof. N. G. 

Rao, Shri Jagannath 

Rathod, Shri Uttam 

Reddy. Shri K. Brahmananda 

Sahi, Shrlmati Krishna 

Saminuddin, Shri 

Satish Prasad Singh, Shri 

Scindia, Shri Madhav Rao 

Sethi, Shri Arjoo 

Sharma, Shri Chiranji Lal 

Sharma, Shri Kali Charan 

Sharma, Shri N awal Kishore 

Shastri, Shri Dharam Dass 

Shastri, Shri Hari Krishna 

Shiv Shankar, Shri P. 

Shivendra Bahadur Singh, Shri 

Sidnal, Shri S. B. 

Sivaprakasarn. Shri D. S. A. 

Sparrow, Shri R. S. 

Tayyab Hussain, Shri 

Tewary, Prof K. K. 

Tytler, Shri Jagdish 

Venkataraman, Shri R. 

Venkatasubbaiah, Shri P. 

Virbhadra Singh, Shri 

Vyas, Shri Girdhari Lal 

Yadav, Shri _Ram Singh 

Zai'nul Basher, Shri 

NOES 

Acbaria, Shri Basudeb 

Agarwal, Shri Satish 

Azmi, Dr. A. U. 

Basu, Shri Chitta 

Bhattacharyya, Shri Sushil 

Biswas, Shri Ajoy 

Chakraborty, Shri Satyasadhar» 

Chaudhuri, Shri Tridib 

Choudhury, Shri saifuddin 

Dandavate, Prof. Madhu 

Dandavate. Shrimati Pramila 

Das, Shri R. P. 

Fernandes, Shri George 

Goyal, Shri Krishna KumaI'" 

Hannan Mollah, Shri 

Harikesh Bahadur, Shri 

Hasda, Shri MatHaI 

J agpal Singh, Shri 

J ethmalani, Shri Ram 

Jha, Shri Bhogendra 

Madhukar, Shri Kamla Mishrar 

Maitra, Shri Sunil 

~nda  Shri Dhanik LaI 

~daI  Shri Sanat Kumar 

Mehta, Prof. Ajit Kumar 

Mhalgi, Shri R. K. 

Pandit, Dr. Vasant Kumar 

~ru e ar  Shri Bapusaheb 

Paswan, Shri Ram Vilas 

Patnaik, Shri Biju 

Rajan, Shri K. A. 

Rajda, Shri Ratansinh 

Roy, Dr. Saradish 

Roy Pradhan, Shri Amar 

Saha, Shri Ajit Kumar 
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Saha, Shri Gadadhar 

Sarangi, Shri R. P. 

Shamanna, Shri T. R. 

Shastri, Shri Ramavatar 

Shewalkar, Srhri N. K. 

Suraj Bhan, Shri 

Swamy, Dr. Subramaniam 

Tirkey, Shri Pius 

Unnikrishnan, Shri K. P. 

Vajpayee, Shri Atal Bihari 

Verma, Shri Chandradeo Prasad 

Verma, Shri R. L. P. 

Yadav, Shri Vijay Kumar 

MR DEPUTY SPEAKER: Subject 
to correction the result· Of the division 
is Ayes 92, Noes 48. 

The motion was adopted. 

SHRI GEORGE FERNANDES: As 
a protest, we walk out of the House. 

[Shri George Fernandes and some 
other han. M embers then left the 
House]. 

SH1U R. VENKATARAMAN: I in-
troduce the Bill. 

16.03 hrs. 

STATEMENR RE.: LIFE INSURANCE 

CORPORATION (AMENDMENT) ORDI-

NANCE, 1981. 

THE MINISTER OF FINANCE 
(BHRI R. VENKATARAMAN): 1 beg 
to lay on the Table an expb.natory 
statement (Hindi and English ver-
sions) giving reasons for immediate 
legislation by the Life Insurallce Cor-
poration (Amendment) Ordinance, 
1981. 

16." Jus. 

MATTERS UNDER RULE 3T! 

(i) STEPS TO CONTAIN INCmENTS or 

DACOITY 

SHRI MADHA VRAO SCINDIA 
(Guna): Under Rule 377 I would like 
to draw the attention of the Govern-
ment to the rising incidence of dacoity 
in some regions of the country. Orga-
nised gangs of dacoits are operating in 
the ravines of Madhya Pradesh, U.P., 
Rajasthan and there is an atmosphere 
of great insecurity l.n the affected 
areas. 

I would, therefore, with all emphasis 
at my command, request the Govern-
ment to tackle this dacoity menace on 
war footing. 

My suggestions are-

0) The officers in the dacoit in e~ 

ted district should not be from the 
same area but complete outsiders. 
Otherwise., they would hesitate to 
take action for fear of reprisals on 
their families living in the same 
area. This is happning. 

16.05 brs. 

[SHRI HARINAn! MISRA in the Chair] 

(ii) In the dacoity areas, there 
ought to be a permanent strength Of 
about a hundred SAF Companies. 
This strength has gradually been 
reduced because  of commitments 
elsewhere. Unless the strength is 
built up adequately, no successful 
encounters 00 a large scale are pos-
sible. 

(iii) The resources in the shape of 
vehicles and wireless sets have been 
depletd Replacement have not been 
made of irreparable equipment. 

*The followi'ng Members also recorded their votes: 

AYES: Sarvashri Bhagwant Jha Azad, Krishan Dutt Sultanpuri, Bhiku 
Ram Jain, Harihar Soren and K. A. Swami. 

NOES: Sarvashri A .. Neelalohithada san Nadar and A. K. Balan. 



Matte", uncle" FEBRUARY 23, 1981 Rule 3'17 

IShri Madhavrao Scindia] 

(iv) Intelligence about gang 
movement has fallen into disarray 
because ot the confusion followjng 
the surrenders. 

(v) Every time dacoity has reap-
peared in Madhya Pradesh, it has 
become necessary to organise vil-
lage resistance squads on the right 
lines. It may be necessary to in-
crease the number Of fire-arms in 
selected villages and to train and' 
develOp a spirit of coofidence in the 
villages. A good team of officers 
would be required for this purpose. 
They should primarily be picked 
from the police and from well-
oti at~d persons of the area. 

(vi) The BSF should be uSf'd to 
combat this problem but the deploy-
ment should be of 9t least 2000 men. 

States like MadhYa Pradesh have 
the capacity to deal with the dacoity 
problem with zeal, initiative and cour-
alE!. They have never lacked resour-
ees. If the resources question is 
1ackled it should be possible to make 
an improvement in the dacoity situ-
ation. 

('ii) DRINKING WATER PROBLEM IN 

GOVERNMENT QUARTERS IN GOLE 

MARKET AREA, NEW DELm. 
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(iii) INCREASE IN THE CEMENT QUMA 

!'OR WEST Bl:NcAL 

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Sir,a 
multipurpose stadium ot il'iternatio%lal 
standards is now being built at the 
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:salt Lake City of Calcutta. The Cement 
,Controller informed the West Bengal 
,Government of his inability to make 
.any ad hoc allocation of cem<mt f'Jr 
th~ construction of the stadium. 

The quota allotted by the Central 
'Government is too inadequate to meet 
.even the urgent developmental needs 
of the State. Unless the quota of allot-
ment of cement is increased, it will 
not be possible for the state G(Jvel'n-
ment to complete the stadium. 

I, therefore, urge UPGIl the Gov-
Ernment to increase the cement quota 
of West Bengal. 

(iv) ENLISTING OF T'RIBALS IN THE 

CURRENT CENSUS OPERATIONS. 

SHRI PIUS TIRKEY (Alipurduar): 
]t is a matter Of great regret that 
there is no uniformity in enlisting the 
-tribals in the list of Scheduled Tribes 
in different States of India. The 
tribals are natiooal assets and tribal-
'ism is a national issue. But, at present, 
tribals are not being recognised at the 
national level. The Scheduled Tribes 
residing in the Union Territories of 
Delhi, Andaman and Nicobar etc. and 
in the States of Punjab, Haryana, 
-Uttar Pradesh, Madhya Pradesh etc, 
are being debarred from their rights 
of being tribals. The present cansus 
-operation in the midst of this uncer-
tainly of the principles of i:ribalism 
'Would be ultra. ~ire  alld unco:'latitu .. 
1iona1. 

In many parts of India, for example, 
-Bombay, Delhi, Gujarat, Haryana, 
Punjab and AssaJD the census opera-
-tion is vehemently being opposed. 
Tribalism has become a new property 
of the persons belongillg to Scheduled 
'Tribe ccmmunity. The tribal people 
in&eriting this property in certain 
States shall never lose it in another 
State. If-tbis property is snatched in 
any State, or in Union Territories, 
then ·this .will amount to a robbery or 
'8 dacoity. In the midst of this un .. 
eertalnty, the denial Of this valuable 

property and personal right of the tri-
bal people living in parts of the coun-
try would be an irnj ustice to the tribal 
people by the respective State Gov-
ernments and Union Tel;'ritories. The 
Home Minister and the Law Minister 
should immediately clarify th~ posi-
tion. 

Therefore, I submit that Ii Parlia-
mentary Committee for revision of the 
list of Scheduled Castes and Sche-
duled Tribes may please be formed 
early. 

(v) NEED TO STOP CONSTRUCTION 01' 

DA'M IN GHAZlPUR DISTRICT OF 

UTTAR PRADESH. 
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(vi) INSTALLATIONS OF A RADIO STA-

TION IN THE BORDER DISTRICTS OF 

BARMER/ J AISELMER OF RAJASTIIANo 
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(vii) ATROCITIES ON Pru:SONERS IN 

CENTRAL JAIL, SAMASTIPUR AND 

Ot'HER PARTS OF THE COUNTRYo 

p;rT 'Uif ~  ~~ ~

~  : ij'm-qfi:r ~ 1l" ~ 777 Cfi' 

~ trr ~ ~ cf; ~ ~d  

n;; Cifr ~ ~ efiT ~ 
~ rn  ~ : r~ ~: 

~ ~ ~  ~ ~ it ~ ~ 
cife:liT 1f( i;RlIT:qr{ ctr ~I:t 

m;R 9;IT w. ~ I if1ft' ~ 
~ ctif 1.\if G"q- m- ~ tt11fT ~ r fifi 

~ ~ ;r ~~ ~~rn ~ 
it 14 ~ J 1981 ctft fiNN 
~ 'R ft14'161'l'ot ~ ~ 

" 
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~ ~ 'fiT amr ~ 1I1a' ~ 

fcNr, f\if;r it ~ ~ ~ inn' 'tfr 

~ ~ I ~ m it q'ff:1Cti flt 
~ tr ~ Ftl. ~ r ~ 
Cfil (m) ~ ~ ~~~ ~ llTU 

~I fW ~  ~ it ~ 

~ ~  it ~ trt:t I ~ t ctt ~~ 

~ VfT fCfi ~ ~ :t ~ Cfilif(:f 

ron- ~ :t  ~ a-fa1;rT if)) ij+fl'tff 

fCfilJT ~  ~ ~ ~ ~~ 

'IT'fl', ~ ~ ~ ~ l6"IT 
m'lIl {r ~ cm;ff it; m if:;;'(§f 

~~~I 

~ eft m+r fwifilC«f ~ fcf; ~ 
itft 'elfro ~ ~ VAT ~ ~ 

t ~ ~~ m'f ¥4 CC€{i< f.tir.rr ~ 
tl 

w: ~ ?r 'lilT ~ fCfi ~ 
i<; • it WlR: ~  ~ t  ~

f'l'CfiTfW CfiT ~ r Cff(, ~ ~ 

~ Cfft 1:%' ~ qq7ff ~ 

~~it~Q ~ i  ~ 

~Qt ~  

(viii) SHORTAGE OF EDIBLE OIL IN 

DELHI. 

SHRIMATI PRAMlLA DANDA-
VATE (Bombay North. Central) : 
Under Rule 377, I am makklg a state-
ment: 

Besides non-availability of sugar 
and wheat in 80 per cent of the ration 
shops in Delhi edible oil has also now 
disappeared. 

Though STC has large supplies of 
edible oils and has delivered full 
supply of oil for the month of Febru-
ary meant for public distribution many 
ration shops in Bombay. Delhi and 
number of places have stopped sup-

plies of palm oil to the consumers. 
The reasOn behind the non-availabili-
ty Of edible oil is not bec81lSe there 
is shortage Of imported oil but because 
of its open market sale as gronndnut 
oil at higher prices. The price of the 
imported oil is fixed at Rs. 8.25 for 
retailers whereas t'he price of the 
imported oil is fixed at Rs. 8.25 for 
with the imported oil, is Rs. 15 to 
Rs. 18 a K.G. My personal experIence 
is that I have bought groundllut on 
from a Delhi shop which smells like 
rapeseed oil. 

I request the Minister of Civil Sup-
plies to institute an inquiry into the 
matter and save the consumer ~ro  
buying adulterated oil at exhorbltant 
price. 

~  .14 : ~ ~ a ~ ~~i 

t, \iff 1l ~  i .. \iff ~ ~ ~ m'Jr;f 
~ ~I ~ ~~ r ~ ~  \3fR 

i~ : i ~ i tt I CfliTfcfi $JI' ~~ ~ 

~ ~ ft. ~i a.fi lftci'z ~ ir~ 

~ t I 

~  ~ f1( m'{ .. 1ri (tiki):" iq 
m'f. ~~~  i ~  ~ ~ :t I 

""qat srfit"(:i T ~~: aT ~i  

~ Cf:T ~F rr at I 

(ix) DESERTION OF ASIAN GAMES 

COACmNG CAMP BY INDIAN FOOT-

BALL PLAYERS 

SHRI SONTOSH MOHAN DEV 
(SHchar): Mr. Chairman, Sir, 17th 
February, 1981 will be termed as 
black day for the Indian spertsmen in 
the world sports history because of 
the anti-national act of nineteen foot-
ball players who deserted from the 
Asian Games Coaching Camp by sign. 
ing a written undertaking givillg the 
preference to Club's and individual 
interest to natian's interest. It wUl not 
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'be out of point to mention here that 
because Of the most irresponsible de-
i~ion Of the Education Ministry in 
1977 when some Bengal players were 
allowed to leave the camp of Agha 
Khan Gold Trophy, the present inci-
Jent could take place. 

I s~a  demand a full statement on 
(he above incident from the co,ncern-
ed Minilter and a detailed report of 
·the proposed dis~ip inar  action 
against the anti-national players. 
Unless firm and stern action is taken, 
it will spread like a catIlcerous growth 
in the other training camps organised 
l)y various National Federations. It is 
not~d with great CO:1cern that some 
lobby is very much active to give 
'them protection. For the national in .. 
terest, may I expect the Minister to 
enlighten f1e House immediately. 

16.16 brs. 

MOTION OF THANKS ON THE PRE_ 
SIDENT'S ADDRESS-contd. 

MR. CHAIRMAN: We now take up 
further discussion on the following 
Motion of Thanks moved by Shrt 
V. N. Gadgil on the 19th February, 
1981 on the President's Address: 

"That an Address be presented to 
the President in the following 
terms:- ,&'" 

"That the Members of Lok Sabha 
assembled in this Session are deep-
ly grateful to the President for the 
_Address which he has been pleased 
to deliver to both Houses at Parlia-
ment assembled together on the 
16th February, 1981." 

Slui George Fernandes is already 
tln his legs. I may remind you that you 
have already taken 33 minutes. 

SBBI GEORGE FERNANDES (Mu. 
zaf!arpur): Out of that also some time -. 

was taken away by the obstructiom of 
some hon. members. 

MR. CHAIRMAN: I think, you are 
the sole speaker from your pal'ty. 

SHRI GEORGE FERNANDES: That 
is right. 

Mr. Chairman, Sir. judging from the 
President's Address, I would like to 
submit that there is nothing to look 
forward to in so far as the poor, the 
downtrodden, the farmers, the wor-
kers, are concerned. I am reminded 
of the slogan that the Prime Minis-
ter gave in 1971 when she talked about 
garbi hatao. We know what happened 
in the years that followed that slogan 
just as we know what had happened 
preceding that slogan. 

I have here the Economic TimeR of 
February 19: 

"Poverty goes up in U.P. Pt)verty 
afld landlessness are on the increase 
in U.P. according to the national 
sample survey. 

According to the survey, there 
were 172 lakh households depending 
on agriculture in Uttar Pradesh in 
1971-72. 50 per cent of theSe were 
either totally landless or owned less 
than 1 acre of land. Together, they 
accounted for only 4 per cent of the 
total cultivable land. 

What was more distressing, said 
the survey, was that the number of 
households has increased from 45 
lakhs in 1953 to 86 lakhs in 1972. It 
noted that although the population 
increased by 18 per cent during 
1963-64 in U.P., the number of agri-
cultural households increased by 35 
per cent during the same period." 

For years, we were fed with these 
slogans, how the Government was 
going to tackle and then came this 
grand slogan of 1971. Andl here we 
have the results which tell us that, in 
fact, pOverty has been on the increase. 
There is a general feeling in the 
country that a State like Punjab. for 
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instance, is, very well off, the people 
there have a very high standard of 
living and that the people are much 
better off there than elsewhere in the 
country. That is why I was shocked 
when on the 18t,h of February, fonf 
days ago, th ~ Economic Times came 
with a report which the Punjab Gov-
ernment has now published. It says 
that: 

"About 8,23,000 families in Pun-
jab are forced to live below the 
poverty line according to the Sur-
vey conduded by the State Gov-
ernment for the identification of the 
weaker sections in the State. The 
annual income of these families 
which form 30.7 per cent of the total 
population is Rs. 3,600/-or less. The 
Survey shows that two-fifths of the 
households in t:'e State are earning 
an annual income of Rs. 6,000/-or 
below." 

This dispels the widely held belief 
that Punjab is a very prosperous 
State. Likewise, 

"The fruits o'f development over 
the past three decades of planned 
development have not been equal-
ly shared by all regions 'Jf districts 
in the 'State. The Survey cover-
ed 53 per cent of the households 
in the urban areas It was diseover-
ed that there were over 2 lakh un-
employed persons in these house-
holds, that is, 53 per cent of the 
households, of which 67,500 were 
illiterate. Nearly 64,000 perSons 
were educated unemployed bejng 
Matrics or above." 

So, that is the situation that prevails 
in the country and that has been 
very assiduously, iIi a very systema-
tic way, creat,ed, right from 1947, 
or from the point of time when you 
started Five Year Plans which were 
designed to create unemployment, 
which were designea to create addi-
tional poverty areas in this country. 
And yet, every time they get a chance, 
they will discuss about the Janata-
Lok Dal, as though for everything in 
this country that they did or that 
they did not do during the three de-
cades they were in power be'fore the 

AddrelS 

Janata and the Lok Dal came in, we 
need to take responsibility tOday. 
Now, against that backgroWld, what. 
are the new policy initiatives that 
this Government has taken in the last 
13 months after the interrugnum of 
the Janata-Lok Da]? I have spuken 
about that the other day. So, I shall 
not" repeat these points today. Those 
who were in the House have heard 
me and those who were not in the 
House will read what I have said, if' 
they intend (Interruptions) r am now 
asking them what have they d n ~ in 
the last 13 months? What are the new 
policy initiatives that you have 
taken'? You have got the black-
money Bill to ,convert the black-money 
into white. In other words to give an 
incentive to the black-marketeers, to 
give an incentive to those who over 
a period of time in this country have, 
kept robbing the POor pe~p e and 
who have made their lives miserable, 
they traded ,,)n peoples misery, and 
they traded on the shortage, they 
trade on everything, with which it. 
has been possible for them to make 
life difficult for the people. They 
have come in with the Maruti. That 
was another Otdinance which they 
enacted into a Bill, I do not know 
what provision has been made in the 
Sixth Five Year Plan for Maruti. We 
shall certainly go through that plan. 
I have not had the time to go through 
it. But, Rs. 500 crOl'es will be needed 
if you want to produce a car as in-
vestment into the so-called infra-
structure which you already claim to 
have, the machinery, the equipmcIlt 
and, particularly the ancillaries that 
would be needed to produce a car, A-
new car, in this country and Rs. 500 
crores in a sector, in an area, which 
is not a priority area, which is not 
concerned in dealing with the prob,-
lem of poverty of the peop:le. But, 
that is one Of "lhe policy initiatives 
about which, I am sure, you are all 
very prOud. 

You have come with a National 
Security Act and yesterday I read in· 
the papers a statement that was per-
haps made in the other House that 
till Dece'mber, 1960. yoU have arrest--
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ed 207 persons under the National 
Security Act. You have arrested the 
leaders of the 'farmers. Shri N arain 
Swami Naidu was detained under the 
N-ational Security Act. My friend, 
Mr. Shankar Neogi, is in detention 
along with his colleague, led to a 
court, asked by the Magistrate to 
co:ne and discuss problems of mutual 
interest and "taken and driven from 
there straight to the court. There are 
people al1 over the country. A young 
,colfeague of mine, belonging to the 
Lok Lal, Shri Ramesh Gupta from 
Bhind, just because he was there ex-
posing what the Police were doing or 
not -doing in terms of maintaining 
laviand order, in terms of encourag-
ing dacoities about which Han. Mem-
ber made a mention under Rule 377 
he was arrested under the National 
Security Act and imprisoned. They 
arrested a young man belonging to 
my party in Orissa, Mr. Das, a stu-
denton the plea that there was a 
man: who was trying to put the spot-
light on the Chabbi Rani rape and 
murder case. So, you now have this 
law which is another policy initiative 
whlch in the 13th months that ~ne  

have been i'n power, they have brought 
forward. You have all these anti-
labOur laws. One o'f these has just 
-now been introduced. these are your 
policy  initiatives. The Bangalore 
strike went on. It is stilI going on. 
'Today is the 60th day of the strike 
and I was amazed at the attitude of 
this Government while dealing with 
the strike this was the kind of initi-
atives they took! Something that 
shocked me beyond belief was the 
statement {if Mr. Stephen. I am sor-
ry, Mr. Stephen is not here at the 
lr.:oment. LOOK at the :,tatement 
which Mr Stephen made when the 
trade union'delegation went to meet 
the Minister of Communications. 
Along with the Minister of Commu-
nications were three Secreta.ries to 
the Government and two dozen senior 
·officials of th'e --Government. Here was 
a delegation Of a dozen trade union 
leaders going to meet him. In the 
morning the newspaI?ers had carried 

the story-·a statement by the Joint 
Action Front of the public sector 
Union mentioning what they called 
their Irock bottom offer'. As the 
delegation went and sat before the 
Minister Mr. Stephen, a distinguished 

, ''Is member of this Government, says, 
your offer really a rock bottom offer? 
Because the moment I read it this 
morning, my bottom started rocking". 
This '1s the vulgarity to which a senior 
Cabinet Minister of ihe Government 
can descend to! And when the trade 
uni'on leader said. '"Sir; nothing is 
ever final", the Minister goes on fur-
ther to elaborate the staemen and 
says "Now that you are saying that 
it i~ not a rock bottom offer, my 
bottom has stopped rocking". This is 
the way you are formulating policies 
towards the workers This is the waY 
you are disposing' ~  the problems 
that worry the workers-a major 
strike involving -130,000 workers. Your 
policy initiative has taken you to a 
point where. on the fertiliser deal. on 
ThaI Vaishet deal, you have reached 
a point where your credibility in the 
world had never reached the kind of 
situation which it has today. where 
the World Bank has said, "We do not 
any more trust the Government of 
India." Your policy initiatives have 
taken yOU to a point where you have 
made the oil re~ur es of this country 
available to anyone who wants to 
come and scout. These are the new 
policy initiatives that you have taken. 
You have taken policy initiatives 
where you have regularised illigal 
capacities in the large industrial 
sector built over Q period of time by 
people who aefied with impunity every 
law of this country. whether it was 
the MRTP 'Act of the IDR Ad. They 
had defied with impUnity all these 
laws and today you have regularised 
every illegal capacity in this country. 
These are you rnwe initiatives! 
What can be people hope, what can we 
look forward to, with this ki'nd of i~
atives that you have taken in the last 
13 months? If this is the dismal picture 
as far as the e o o ~  situation is 
concerned, let US discuss the country 
being over the hump even in the 
social sphere. 
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I recall the statement of the Pre-
sident made in his last year's s ee h~ 

~ . "The confldenceof linguistic and 
other minorities, Harijans. and 
weaker sections Of society has been 
seriously eroded. Increase 1n crime 
and inadequacy of measures to de-
tect and prevent crime have creat-
ed a sense of insecurity in the 
minds of law-abiding people .... " 

And then he went on to assure the 
country that the new Government 
was noW going to create confid('nce 
in the minds of the minorities and 
was going to create a whole new 
ethos in the country where t!le mino-
rities, lingulstic and religious and 
people Of every kind who ure today 
oppressed and depressed, would be 
given protection. And, since then, 
you have maintained this usual 
refrain. 

The Prime Minister went to Narain-
pur. Since then, she has had no time 
to go to any other 'Pur'; she has had 
no time to see anybody. Of course, 
she has time to go to Shravallabela-
gola; ,she has time for all the temple 
hoping that n~ds to be done. But she 
has no time to go to places \yhere the 
Harijans are outchered, where the 
minoritiesare attacked. She has no 
time to go to Moradabad. Where is the 
time for Moradabad? (Interruptions) 
When did she go? After 2,000 people 
had been killed and butchered and 
eliminated. (Interruptions) She had 
no time to gO to Bhagalpur. She had 
no time to go to Aligarh or Allahabad 
She had no time to go to Samastipur 
or Ahmedabad. But she had time to 
gO to Narainpitr. She went on an ele-
phant-ride iri Belchi. She forgot 
Pipra; she forgot Kafalta; she forgot 
every other place. But there is all the 
time on the earth to go from Vaishnav 
Devi in Jammu and Kashmir to Shra-
vanabelagola in Karnataka for all the 
temple-hopping. You name'the temple 
and there she hops. And you are talk-
ing of protecting the minorities in this 
countryf Where are you . initiatives? 
Mr. Makwana is here. When yoU ask-

ed whether I had finished I was wait-
ing for you. Mr. Makwana, see to-
day's heactnne. Mr. Makwana's 
home town is under curfew. Talking 
about the minorities, taking about 
the law and order, you should also 
know that the junior Home Minis-
ter's home town is under curfew. 
Not long ago, this is a news of 19th 
in the Times of India, only three 
days ago. I think the curfew is still 
continuing. 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-

~ As far as my information 
goes, it was not under curfew. 

SHRI GEORGE FERNANDES: 
Well Sir, if Mr Makwana is satisfied 
with' what is liappening in Gujarat, 
good luck to you, Mr. Makwana. You 
think that all is well in Gujarat and 
you are very happy and consious about 
it We wanted to discuss Assam. The 
~esident  in his last year's addr('ss to 
the House said that o ern e~t rei-
terates the commitment to the freedOm 
of the press. In Assam, the freedom 
of the press has not only been des-
troyed but, day before again you had 
extended that notO\Jfious law under 
which you are subjecting the press to 
pre-censorship. You have no solution 
to the problem of Assam. You keep 
on bluffing the people and the coun-
try that the freedom movement is 
against the people of Bengal. That is 
because you a~ted to use it or you 
wanted to create a situation in Ben .. 
gal that it was against the Muslims. 
That was because you thought that 
/you could, in the process, consolidate 
some of the muslim dominated consti-
tuencies of the country. In Assam 
the people to told me how very res.-
ponsible and senior people in the 
Government have been saying that 
by this movement, you can ensure 
YOUr majority in 47 constituencies in 
the' country. (Interruption.s) even if 
in 13 constituencies you lose in As-
sam. Do not forget that in Assam, the 
Assam Students' Union and all-India 
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Gana Sangram Parishad has otfice-
bearers. Mr. Makwana will bear 
with me that these oftice-bearers are 
Muslims. 

MR. CHAIRMAN: Excuse me. 
You have consumed the entire time 
given to your party. So, you may 
have another two. minutes only. 

SHRI GEORGE FERNANDES: I 
have been constantly interrupted I 
will n'Jt take much time (Interrup-
tions) I kept quiet even when the 
mover Or seconder of the resJlutiol1 
spoke. I did not interrupt them on 
any point which they marle. They 
used every kind of phrase or every 
kind of argument against my party 
and against the former Government. 
There too we did not object; we did 
not interrupt them at all. 

So, I would appeal through you to 
the members Of the other side to. have 
patience in·stead of refuting all the 
time my arguments. (InterruPtions) 

When .it comes to my speaking about 
the office-bearers of the All-Assam 
Students Union and the Assam Gana 
Sangram Parishad, they go on inter-
rupting me. I am not yielding to 
them. You must protect ll!C from 
this interruption. (Interruptions) 

MR. CHAIRMAN: Please resume 
your sea. The Chairm',m is compC!-
tent. 

SHRI GEORGE FERNANDES: 
Your police had been on a rampage. 
Coming to the President's Address 
last year, in the last 13 months you 
have led the Police'·'on the rampage. 
You have got the report of the In-
quiry Commissio.n on Baghpat inci-
den. (Interruptions) 

MR. CHAIRMAN: Mr Fernandes, 
you have exhausted the time. 

SHRI GEORGE FERNANDES: That 
is because I am being constantly in-
terrupted. 

~ i ~  

I am constantly prevented from 
speaking. 

MR CHAIRMAN: I have asked 
you t~ conclude when I find that you 
have exhausted the time. 

SHRI GEORGE FERNANDES: I 
was constantly int~rupted when I 
was on my legs. 

MR. CHAIllMAN: Excuse me. In 
a parliamentary debate, these types 
of interruptions and some humour are 
inevitable. You need not be worried 
about it. When the time is UP. then 
yOu should conclude whosoever oc-
cupies the chair. That is all 

~ i ~r  ~  ~ ~ ~  ~  : \ifGI' 
9;{N ~ i  qt:q f1life ~ j ~ err ~ ~ 
f+rifc ~ i t ~:  ~ri , I ~ I ~ I  t ~  i 
6'T ~ 1:tcti it ~  if i~  c:mwT t I 
SHRI GEORGE FERNANDES: Sir,. 
I do not think you are fair )0 me I 
am just on my legs and I am being 
continuously interrupted. 

Sir, a little while ago an hon'ble 
Member from the Chambal region 
mentioned about the decoit situation. 
In other words the dacoities Rre on 
the increase. You have had a Bagh-
pat, Moradabad and umpteen situa-
tions where murders have not Guly 
been on the increase but the lives of" 
the citizens Of this country hvve 
never been gO insecure as tonay. So, 
where is the question .of crossmg the 
hump Or going over the hump as has 
been mentioned in the President's 
Address. 

Sir, I will not be discussing the 
President's Adaress in SO far as the' 
foreign policy is concerned. But I 
would like to make one point. The 
test o·f a foreign policy of any coun-
tries lies in its relations with its im-
mediate neighbours. As far as our 
relations with our immediate neigh-
bours are concerned we are aware of· 
the ·fact that at no point of time-
these relations have been sa well as 
when Janata-Lok Dal were in power. 
Once again we find our neighbours are-
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living in mortal fear of us, So, I do 
not know·-\fl1at is there to harp about 
our performance in foreign afi'aris, 
What exactly is this government offer-
ing us today? They are 'Jf!ering us 
gixr.mics. They had a kisan rally .... 

(Intert'Uptions) 

1\IR. CHAIRMAN: Actually be 
brief and try to finish. 

SHRI G£ORGE FERNANDES: Sir, 
I will finish in five minutes bw the 
clock but I cannot be interrupted 
like this. 

N\)w, Sir, they had this kisan rally 
and by their own statement they are 
supported to have brought :mywhere 
from fifteen lakhs to twenty lakhs of 
people. I do not know what their 
final figures are. I have with me, Sir, 
an editorial from the Economic Times 
which ,says that if twenty lakh of 
people have been brought then a total 
amount of Rs. 100 crores would have 
been spent. This is what Economic 
'Bimea says editorially .... (Interrup-
tions) . Now, there was a kisan' rally 
which the Opposition planned to hold 
in Chandigarh. Then banned it. 
They arrested the former Chief 
Min:ister, they arrested thousands of 
people they lathi-charged and they 
tearga;ed the peaceful :rally. There 
was -a: kisan'rally planned in Nagpur. 
They"-arrested Shri Yeshwantrao Cha-
van, 'they arrested Shri Sarat Pawar, 
the' former Chief Minister of MaIla-
rashtra. They clamped 144 Cr. P.C. 
and finally they' arrested 25.000 peo-
ple.,- They arrested Prof. Madhu 
Dandavate. They arrested every-
bOd/y. They had one rule for those 
who are in the Opposition dnd they 
had-another rule for those who are 
. on the ruling party side. They used 
the State machinery and they 
brought, by their own admission, 50 
lakhs o'f people. According to _ the 
Economics Times, the figure is 20 lakhs 
of people. They spent about Rs. 100 
crores. 

There are 20· per cent people in this 
country who are hungry and who 
ClIUlot afford a rupee a day, There 
are nearly' 50 per cent people in this 

1715 LS-lS. 

country, who by their ~ Itb ~e 

Year Plan Document, live on leu than 
Rs. 2 a day, which meane Rs. 860 or 
Rs 700 a year. Now, whosoever 
came to Delhi, it had cost each one 
of them Rs. 500 for cOming to Delhi 
and going back to their villace. I 
would like to know who paid that 
money for those farmers to come to 
Delhi? Who were those people who 
enabled the Congress-I to bring all 
these people from all over the coun-
try. Did they do it for a purpose or 
did they do it for a consideration? 
Did they do it for a purpose just now 
and for a consideration later? So, 
Sir, we had this gymmicks. After 
the kisan rally, we will have further 
debate on the dynasty ... , 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRl 
p. VENKATASUBBAIAH): Sir, what 
does he mean by 'consideration'? 
SHRI GEORGE FERNANDES: I 
am asking a question on what basis 
they were able to bring 20 lakh peo-
ple. What was the basis ell which 
they accepted your proposal nnd ar-
ranged this kind Of kisan demonstra-
tion? (InterTUptions)With a great 
respect to you, I' would submit if 
there is a mob here who think that 
they are going to hold us to ranson, 
some of us ar~ capable of taking tnem 
on their own terms. ' 

SHRI p. VENKATASUBBAIAH= 
Sir, let him not threaten us. After 
all it is a parliamentary dE"mocracy. 

SHRI GEORGE FERNANDES: In 
a parliamentary democracy you can-
not act like a mob. You act like a 
parliamentarian, not like a mob. 

(Interruptions) 

~  Uq' ~ ~ ~n : ~ 

~  ~ ~ 'fT fitl ~~ ~ 

~ \i£m : r ~ I ~ f.:ruilf W'" 
~ Ai' ~ VTS-!fer ~ ~ n-aT t I 
~ qrcff w fri ~ 10wrl ;nitro 
t ~ ~~  
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SHlti: p. VENKATASUBBAIAH: 
We have decided in the Business Ad-
visorY Committee to allot time to the 
various Parties. Now, Mr. George 
Fernandes has been speaking for the 
last 70 minutes. 

8HRI GEORGE FERNANDES: I 
dispute that exaggeration. The Minis-
ter is indulging in exaggeration and 
hyperbole. 

Mr Chairman, Sir, I am concluding 
now 'by referring to para 23 of the 
President's Address. It refers to the 
year 1980 as the international year of 
the disabled persons. I know how 
they started it. They started the year 
of 1980 by beating up the hlinds; they 
started the year of 1981 again by 
beating up the blinds and then they 
went on to Bhagalpur and btarted 
creating more "'blind.. Now, we are 
in a situation where we h.ave a Gov-
ernment that is blind; a Government 
that ia blind to its past performance 
BRd bUnd to the realities of the situa-
tion in the country, and a Govern-
ment that is totally blind as t.o what 
should be done to create a better 
future fOr this country. 

Ae the President has saiA, ORe must 
have all the sympathy, love anti con-
sideratiGn in so far as the physically 
disabled are concerned. But when 
you have a Govemment that is disabl-
ed in this year of the di$abled, the only 
thing I can say Is that you evoke our 
pity and not our sympathy, and it is 
a pity that is mixed with a certain 
amount of total contempt for the kind 
of way in which You are trying to 
take the country. 

With these words, I conclude. 

smu CHANnRA SHEKHAR 
SINGH (Banka): Mr. Ohail'man, Sir, 
before I focus the attention of the 
House to some 0'1 the important points 
railed by the hOD. Member from 

Muzaffarpur, I o~ d like to make a 
brief reference to the foreign poUcy 
conducted by our Government. It wal 
good Of him to refer to our rela-
tions with our neighbours and other 
foreign countries at the fag end of 
his ·speech. 

It is difficult to judge the perform-
ance o'f any Government in the con-
duct Of its foreign policy and to ex-
pect that the results would flow with-
in a span of one year. What we have 
seen within a period of one ~ar is 
that India today is firmly established 
as one of the leaders .of the .non-align-
ed movement. "I am glad that ~hri 
Atal Bihari Vajpayee is here aad J 
am persuaded to congratulate him 
because he succeeded in creating a 
falSe impression for some time at 
least in this country that he was pur-
suing the policies in the "phere of 
external relations as pr.opounded by 
Pandit Jawanarlal Nehru. We know 
very wen that in the sphere o'f exter-
nal relations, there are no IlQJUpt 
h~ e  in the direction of PQIicy; 
these would s1!n:ply be side-tracks 
and it is what the Janata Party Gov-
ernment was trying to do, to substi-
tute non-alignment by the conce»t of 
equidistance. I am glad and this 
House would agree with me-in fact, 
most of the M'em·bera sitting ev_ on 
the other side would allo agree with 
me---4hat India has regained tbe lost 
initifdive during those three ,e.r •. 
There is an unprecedented flow of 
foreign dignitaries to this country. 
They are coming to Delhi to dilcuis 
the Complex problems of the V(Qrld 
and find a solution to them. Not Dilly 
that, the non-aligned c()nference held 
a few days ago has amply demons-
tratect that the non-aligned nations 
have again reaftlnned their faith that 
India pursues the policy of nonr-aljgn. 
ment in the true sense and h~ the 
capacity to detelld those principles. 

Shri George Pernandes 1'1ad made 
these pOints during his speeeh Gn the 
last day. I must also aay that he had 
nearlY exhausted himself OD that day. 
aDJi he Was only try tn, to provoke 
interrup~ today to prolon. his 
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speech. He referred to the scaling 
down of ouUS1s in the 6th Plan on 
Education, Health and so on, compar-
ed to wTiat the J anata Party used to 
~a  the Janata Government Plan, 
1978-83. 

Then there was a continuous harp-
ing, a ~o~tinuous refrain on t.he Dyna-
mic Decade. He made a sarcastic 
reference to the Dynamic Decade 
under the leadership of Shrimati 
Indira Gandhi; and then he was re-
ferring to what he considered the de-
teriorating state 0"£ ec·onomy in the 
country_ 1-woqld try to satisfy him 
and meet his points one by ~ e  

It was no mistake that Mr. Geotge 
Fernandes WRS chosen to initiate the 
debate. All of us are fulJv aware, 
and this House and the country are 
aware, that the Lok Dal under the 
chairmanship of Shri Charan Singh 
has developed an expertise on e o~ 

nomic affairs. People here are won-
dering whether his per"formance as 
Home Minister was ·surpassed by his 
performance as the Finance lJIillister 
of this country. -The country is still 
reeling under the iIJlJ>act of the 
Char an Singh Budget. It can be said 
that it moved with the energy of a 
bull in china shop. The cOUJltry has 
not been able to fully recover from 
the ill-effects of the Charan Singh 
Budget. 

I would like to say this, as far as 
Mr. Fernandes's referen·ce to the scal-
ing down Of outlays on Health Edu-
cation and such other items in the 
8th Plan: I share his 'point of view 
in so fa= as. that there· should be in-
creased ouflay·s on these important 
aspects of expenditure, and that we 
must pursue these poUcies with great-
er vigour. But what he tried to pre-
sent to us was just a 'jugglery of 
figures. He was never referring to 
the figures in absolute terms but 
only in percentages. Because' the 
entire size df the Plan has been high ~ 
er almost, 30 per cent higher when 
compared to the J'anata Government's 
Plan, there would be certainly a re-
duced percentage of outlays on these 
important aspects. But I must say 

Address 

that the J1lIlI.ta Party had little faita 
iJl the planning concept itself. The 
concept of rolling plan was introdue. 
ed. What was the purpose? The 
Janata Government wanted to sell 
this country completeiy to Free En-
teIiPrise and multi-nationals operat-
ing in this countI-y; and it was, there-
fore, that they tried to whitle down, 
completely do· away with any plan-
ning process; and they introduced 
this rolling plan. And what they 
considered as a Plan was a me!"e 
paper Plan, without any :supporting 
policy frame. No concrete action waS 
there. 

I want to quote a number of opi-
nions which leading economists of t.he 
country beld in respect of what they 
attempted to present as a Plan. I 
quote one for the benefit of Dr. 
Swamy. It says: 

"It would be erroneous to attri-
bute the lack of political credibi-
lity of the Plan to the lack of cohe-
sion within the ruling party J or 
the extremely fluid overall pol"'-.. 
cal situation. The problem is muCh 
deeper. For, any serious Rttempt to 
give operational content to the New 
Deal necessarily means hUTting, in 
greater Or lesser measures, the in-
terests of the ruling class, compris-
ing tobe larger peasants, the private 
entrepreneurs, the. organized urban 
labOur and other well-to-do seg-
ments. And they seem to be in no 
mood to face this simple fact." 

This is from the Centre of Develop .. 
mental Studies, Trlvanarum. Dr. 
Subramaniam Swamy cannot be satis-
fied without-Something of a China's 
stamp on it. ·(Interruptions). 

DR. SUBRAMANIAM SWAMY 
(Bombay Notth East): You quote 
Indian economists. 

SHRI CHANDRA SHEKHAR 
SINGH: For his satisfaction, I can 
quote .something !rom America a ~o 

80 that be gets satisfied. 

DR. B ~ : Do 
not try to evade it. You quote some 
economists of some standing in India. 
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SHRI CHAND:RA.' SHElOlAR 
SINGH: . 1 C$Il. quote a number of 
them, not one. I. can assure YOU that 
it was the unanimoUs opinion of the 
economists of this country, an objec-
tive opinion which hela _ that the 
Janat;i Government's plan was a 
paper plan which had no credibility 
at all. (InterT:u.ptions) Mr. George 
Fernandes was regularly referring to 
the ·dynamrc decade under the leader-
ship of Shrimati Indira Gandhi, 
I am absolutely sure that i.n r.pite of 
the economic difficulties that we are 
facing at the moment, in spite of the 
difficult situation in respect of the 
availability of petroleum products and 
crude oil, in spite of so many diffi-
culties, there is no room for dispair 
and passimism at the moment. The 
rate of economy nas -been positive 
since independence and has beefL 
more than the rate of growth of popu-
lation. Between 1950-51 and 1978-79 
net national product at 1970-71 prices 
have increased by 172.8 per rent. The 
rate Of savings has moved from 13.7 
per cent !n 1970-71 to 24 per cent. 
The supply of  investible resources.'.' .. 

,DR SUBRAMANIAM SWAMY: 
Have· you included 1978 also'? 

SHRI CHANDRA SHEKHAR 
SINGH: I am presenting .fOU the 
situation since TndepeneCince because 
8hri George Fernandes was just now 
referring to the situation as it obtain-
ed since 1947. 

. The growth of a strong public sec-
tor has reduced the need for import 
of capital goods and enlarged our 
autonomy. He was just now refer-
ring to the World Bank Report and 
was trying fo say that according to 
the certificate of the World Bank our 
economy is not moving, l:Iluggish in 
its cage. I would like to say that our 
economy is free 'from the grief of tra-
nsnationals, a'nd what has happened in 
respect Of the construction of the ThaI 
Valsbet Complex is a happy augury 
that this country has· developed the 
atrength to resist the World Bank 
pressures and· stand on its OWn legs. 

I am sure, you are fu.l1y aware that 
this country, within a :short span, has' 
reached' self-sufBciency in agricuJ.tu-
ral prOduction of 'foodgrains bas gone 
up by 160 per cent while population 
itself has gone up by 80 per cent. So 
far as the period from 1969-70 to 1976-
77 is concerned, I would like to quote 
a few figures which would amply in-
dicate that the country did -nake ade-
quate progress during 'the period of 
the dynamic decade under the leader-
ship of Shrimati Indira Gandhi, 

17.00 hrs. 

Now I quote figures: 

(In crores ofrupcf's) 
.' --_. ,._ .... _ .. _.,-----------

------------
G.J\'-.P. Facto] Cost 

IgG9-70 

1976-77 
Na tiolla I It/com:, 

1969-70 
1976-77 

Pel' capita G.N.P. 
1969-70 
1976-77 

Per capita inco 'ne 
1969-70 
1976-77 

At curren t At 
pl'icell 1970-71 

pr:ces 

:nj2I 3,1-518 
71:;8I 43163 

31606 32408 
6t;88,5 40534 

5663'7 652'5-

1158·a 7°()'7 

597'5 612,6 
1085'8 658'9 

(Interruptions) 

It is here. I can give you figures. 
I can quote from a particular journal. 
The Eastern Economist which has 
many uncomplimentary thingS to say 
about ihis Government. But these 
are hard facts which you cannot ig .. 
nore. '(Interruptions) 

Mr. Chairman, I would like ~ 
emphasise on some very important 
issues. The significance Of t.his dyna-
mic decade does not lie in these data, 
in these figures, in the rise of per 
capita income alone, but the ~i ni

finance of this d,ynamic decade lies In 
the fact that Smt. Indira Gandhi was 
able to infuse dynamism in the entire 
pOlitical system and· fOr (lnce in this 
country the POOr and the downtrodden 
people came to occ.upy the centre of 
the stage in the Indian polity. (In-
terrupjons) 
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And yon know,the steps that she 
took in favour of the pOOr were; 
Banks were nationalised, LIe compa-
nies were nationalised, coal was na-
tion~ ised  privy purses were, abolish:-
ed -anti the concept of  compensation 
was radically chan.ged. So many 
steps were taken. And because of 
tru.s today every political party is 
talking in terms of socialism. Social-
ism was a :hated word. So:ialism was 
being whispered in the political pri-
vates of this country, not here in 
the main forum of national debate. 
Now, we have distortions also. Smt. 
Indira Gandhi is responsible for cer-
tain distortions also; because we have 
witnessed' here socialism of one varie-
ty-tne West German Siemens model 
of George Fernandes. (InterTuptions) 
and in the Janata Party Government 
you tried to develop socialism of the 
capitalist variety and tried to ca11 it 
Gandhian Socialism. Gandhiji was 
the greatest socialist born on this 
earth and he lived like a ?oor man. 
But you tried to confuse the people 
by taking his name and justify your-
self. We have another disto·rtion, dis-
tortion of another variety, the RSS 
variety of Gandhian socialism under 
the leadership of Shri Ata1 Bihat'i 
VajpaYee. But it is true that during 
her dynamic decade and her dynamk 
leadership socialism became the 
established ideology o·f this country 
to which every countrymen came to 
adhere. (InteTTuptions) I would 
like to mention a third point. What 
is the state of the ecOnomy at the 
moment? And I would like t ~ compare 
with what he was trying to do. What 
Mr. Georgf' Femandes---was particu-
larly responsible for in the I .. ok Da1 
Government's regime. His role I 
would like to mention. He was all 
the time quoting from World Bank 
report·s; and for the particular benefit 
of Mr. Swamy I would like to quote 
something frf>m some American jour-
nal also from U.S. 'Department of 
Commerce, which ilse'R says that 
"India's Gross National Product is 
expected to rise by about six per cent 
during the fiscal year beginning April 
1. This would compare with a decline 
of three per cent in the previous fit::cal 

year." This is from Business -AmeriCa, 
V.S. Department Of Commerce. This 
IS. their' assessment.' .' ~ 

Now I will tell you what is the iii;': 
ftation rate. I would come to tlils 
point in great detail just nOw. 1ft;: 
ftation rate in 1979 was 23.4 1)er tent. 
In 1980 it was 12.2 per ent~ Food-
grain productiOn has reached a new 
peak of 133 million tonnes in 1980. In 
1979 it was only 180.85 million tonnes, 
a rise of 20-per cent. Power genera-
tion has ,gone up by 20.5 per cent. 
Coal productiOn has gone up by 8 per 
cent. Vanaspati production has gone 
up by 16.9 per cent. Cotton cloth 
production has gone up by 3 per cent. 
Sugar production is expected to rearh 
the figure of 55 lakh tonnes. Fertiliser 
production has also risen sharply. i 
wou:c1 like to remind-the House that 
the steps which the present Govern-
ment in the Finance Ministry has 
taken to control the rate of inflation 
are significant, as is evident from the 
fact that during the last one year, 
money supply between April and 
November has contracted by Rs. 1695 
crores, which is a decline of 7 per cent. 
Industrial production, as we all know, 
is expected to go up by 4 per cent. 
Recently between April and October, 
1980, a sample of 138 industries re-
presenting 70 per cent Of the weightage 
assigned to manufacture revealed an 
average growth of 4.4 per cent. I 
would not like to ga into details of 
it. But all these facts amply demons-
trate that -the economy is out of the 
dark tunel thr~u h which it had to 
pass for three long years and light is 
visible at the end of the dark tunnel. 

In respect of iriflation, I would like 
to apprise the House in. very precise 
terms what my point of view is and 
what I want to project to this House. 
The inflatiOn rate is like this: August 
and September + 1 per cent. October 
+0.6 per cent. In November it goes 
down to _2.2 per cent. In ~ e ber 
it is -0.4 per cent. In January it is 
static. In February it goes up to 1.7 
per cent. What is the mystery beMnd 
this? I have no doubt in my mind 
that the COnd"lt:t of the economy in 
.this countrv is in competent hand~ ~~ 



[Shri Chandra Shekbar Singh] 

the moment. But what has lone 
W'J'oDl"l There was a good harvest 
-.ct everyone expects-it is a simple 
]J1'Oposition-that with a good harvest, 
pri.ces tend to fall. I would like to 
remind the House that so far as the 
prl\;es are ('oncerned, the foodgrain 
prices are the leaders. When prices 
tend to go up, first of all foodgrain 
prices go up. When prices tend to go 
down, the foodgrain prices first of all 
respend to the situation. Mrs. Gandhi 
has been repeatedly challenging that 
the political parties in the opposition, 
without any regard for the national 
interests, haVe been trying to whip up 
agitations to keep themselves alive and 
to keep themselves in the limeli.ght. 
Nf'tmy of our friends may not agree 
with us On this point. But the pre.eent 
farmers' agitatiOn had done a definite 
harm. to the national economy. Every-
body expected the prices to fall in 
January and February but due to the 
farmers' agitation. a psychology was 
ereated that prices of foodgrains would 
not be allowed to fall. They would 
be kept at a higher level in spite of 
other factors. So, there was a ten-
dency either to keep prices stable or to 
jack them up. I wonder whether 
there was some collusion between the 
trading lobby and this kulak lobby 
because it is in the interest of the 
trading class to keep prices high in 
the market. 

I am all for remunerative prices or 
incentive prices for stepping up produc-
tiOn of foodgrains. An impression has 
been created that the farmers since 
independence have been getting a raW 
deal. But various studies conducted 
reveal that it is not so. I would only 
quote the following: 

"While all prices received by agri-
culture rose by 5.94 per cent per 
annum, those paid by agriculture 
rOse by 4.45 per cent. .. The net bart~r 
terms of trade improved in favour 
of agriculture by 1.43 per cent per 
annum." 

Several studies have been made by 
leading economists of this country and 
not one of them has come to the con-
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elusion what it is popularly made out 
to be. 

Same of the left parties also are 
misled by false slogans and they start 
agitating. They must know that what 
th~  are doing is gOing to serve the 
interest of a very limited number ot 
people in rural areas. How many of 
them are surplus producers? How 
many of them produce that much to 
market thefr produce' at a higher price 
for which they are demanding from 
the Government. The landless labo. 
urers, the marginal farmers, the small 
farmers all of them have to buy food-
grains at a higher price for which you 
are advocating a'nd for which you are 
a,gitating. So, I would like this House 
and this Government to consider coolly 
without any consideration of what the 
agitaters are trying to do, whether It 
is in the interest of the economy to 
pleaded for a price level for 'foodgrains 
which is not proper for the growth Of 
the economy as a whole, keeping also 
in view that farmers should get re-
munerative and incentive prices. 

I very much commend to this Gov-
ernment that_the 20-Point Programme 
should be vigorously pursued. It is 
commendable as it provides sort of 
Magna Carta for the rural poor to 
free themselves from the feudalbonds 
under which they have been labouring 
for many many years. But certain 
new programmes should be added to it. 

I would first suggest that there 
should be curhs on monopoly captta1 
so that it may not aggravate the pre.. 
sent dis~rities and inequalities. 
Secondly, -r would also plead for in-
creased outlay on development of 
h~ ~ resources. You must have 
faIth In our people. They are millions 
and millions of them. But they are 
not a burden for that reason. We have 
the innate faith that any person who 
is born with his two bands has the 
capacity and a'bility to produce muc.h 
more than-what he consumes. There-
fore, we must invest in the develop-
ment of human resources. There 
should be Ii programme for direct 
assault on poverty. a programme for 
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4inct traDafer of the income to the itt tnII' ~ fiI;1;rr t .. 
people below the poverty Una by ,."... ~  .rr I ,.-tttr 
per emphasis 'On the Rural Bi p ~ ~  ~ firM ~ I, 
ment Programme, the Nutrition Pro.. - , q "tt it fila 3 gnr '1ft iITft' ... 
gr'amme and such other programm.es. ~~ t ~ q ~ amnr f'tr -.... 

Lastly, 1 would like to add one more 
pOint. We have jus-t now liscussed 
the questiOn ot labour relations. 
Morts must be made to raise the pro-
ductivity levels in our country. 
Ultimately, OUr performance would he 
aSleSsed by the ratio between cost and 
benefit and the country will move for-
\'Vard only because of the efficiency of 
entire economic system. I hope the 
Government will fully consider this 
problem and take a decision. 

I am sure that the country during 
the last year has marched forward and 
is stffi on the march; there is absolu-
tely no doubt about it. And the 
country wm continue to march and 
will have the benefit of the leadership 
of Shrimati Indira Gandhi, the leader .. 
ship of the Congress tradition, the • 
Congress ideology, our faith in the 
poor the down-trodden end the under-
privileged. and we shall be able to 
reAch the ,goal, which we have aI • .,. 
promised to the people. 
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tr 1Ir('m q: t, m an q if ti ~ SHRI SATYASADHAN CRAD/s-
BORTY (Calcutta South): Mr. 

~ flr.:r emf q ~ I ~ r ~ hair an~  Sir, the presidential 
"" fiI;. CIt ~ ~ ~ 1ft ~ ~ ~ address that we are debating is ex;. 
4IjCCfijc.{f ~ i i ~it iri  i(lCliillCl pe t~d  to con1ain the reaUties that m:e 
. '. obtaining in Our country. 'It JS 
~ ~ ri iq'N q: ~ if(f 'If I generally expected (Intern.c.ptions)· 

~ ~  ~ arri m ~ that in this presidential address the' 
...Gr.::::r,. ~ ~ .A ~ ... ~:r  :ruling party would place before the 
..,Itt"· .......... ~ Gfll ~  Cfi'r ~ .,.., country thier performance and their' 
8fIIT ~ ~ ~  q ~ ~ ~ future programme. But, going through 
~ ~ I ~ ~ ~ ~ ~ fct;lrr this address, I have seen how in a 

COld manner it has been presented, how 
'IT Al ~ ~ CAl ~ ~ ~ in a callous manner the issues have 
;r(f gm ffi ~ ~ ~ ~ \iff ~ been avoided, how in a calculated' 

r~ ~  iii' I ~ ~~  ~ manner, they are trying to misguide 
the country. 

iti ~ Cfi) ~ ~ t l1l: ~ itiT tt'Cfi 
'3ctlt{(OI 'IT W ~ ,(6TT ci ~ 
~ ~ ~ n'('R1I{\ ~  ~ ~ Gtfr 
~ Cft1T ifTO ~ ~ ~ I 13 ~ 

1fIi 1<1 C( I ill C( ~ pr 'IT ~ ctT snrr;:r 
1feft ~i t m-u fl'nft ~ (1 i (1 ~ ~ ~ 

~ i ~~~~ it~e r t I 

~ ~ '" ~tt :q'(UJ' ~ ;rrtJ1f0' 
~ ~ it~ n, (lffi I a ~ ~ ;rtf 
~ ~ ~ t r ~ ~ tF ~ 
~ if11T'«f '" ~ e Cfi'( ~ ~ ~ 
~ I ~ i i i  i i ~ cf. GfT<:' ~ ~ 

~ ~ ~  ~ CfiTf ~ lfii 'is 
f1ri ~ ~ iI'1'G P.lTT1«ft ~ ~ 
~~ :t ~~  ~s r~ 
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~~ ar t ~ r  

~ n~~~  

The esteemed member who was 
moving the motion of thanks lectured' 
on democracy. He quoted something 
from the British ~ ConstitutiOn to prove 
that, even in E'ngland there was the 
'Prime Ministerfal dictatorship' and 
there was also 'authoritarianism'. r 
do not know how far he has studied 
the British Constitution. But the 
point he has wanted to drive home is, 
probably. this: in India, the Cabinet 
does not exist; there is no collective 
leadership; there is only one person, 
the Prime Minister, and it is the Prime 
Minister who counts and the 
other Ministers are no better than 
'yes-men'. 

I do not know who has written this 
Address. I know it very well that the 
President is not a magnificent cypher 
like the Queen of England. But the 
way this Address has been written 
shows that they have not taken the 
issue seriously. I do not know 
whether this was written by the 
Cabinet Or the Prime Minister--I 
know, she has no time to write it; she 
.has been moving from temple to 
temple and going to asstrologers and 
yogis. No scientific outlook has been 
demonstrated in. this Address. This is 
a Government run almost by astro-
logers and fortune-tellers, powered by 
the get-rich-quick type of people and 
fortune-hunters of Congress I. Other 
wise, when the country is passing 
through such a crisis, hoW' can a 
serious Political Party present the 
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·House with such a· document? Mr. 
Chairman, Sir. what is it here? Even 
· from tliePIanning Commission docu-
-ment, We can fathom the depth of the 
,crisis that the country is facing today. 
Is there any reflection of it in this 
document. There is only one thing; 
"We have got a leader and she is 
-taking us out of the woods". This is 
a wishful thinking. No bold state. 
'ments can substitute facts. The cold 
facts are staring you in the face. You 
'may refuse to look at them, but they 
are there. 

What is the position of OUr country? 
Even in the year 1981, there are sky-
rocketing prices, gallopping inflation. 
.All your tall talks about administra-
tive, fiscal and financial measures have 
proved" to be futile. I remember well, 
I remember vividly. that, during the 
last Budget Session, our Finance 
· Minister said that there would be no 
· infiation in 1981. But then what are 
· the figures? Please allow me to quote 
the figures. 1980-81 has been ~n  of 
the worst years so far' as availability 
and prices of the basic necessities are 
concerned. Sugar was sold at Rs. 18 
per kilo. Think about the prices of 
pulses, oil, wheat, vegetables, kerosene 
and such essential things. In the 
middle of January, the wholesale 
prices rOse DY 15.4 per cent higher 
than a year before and 42 per cent 
higher than what it was two years 
before. Now, in this document, the 
statistics have been skilfully arranged 
· to present a very false picture. What 
is the rate of inflation It is almost 
. 20 per cent. 

AN HON. MEMBER: Who says? 
(InYerruptions) . 

SHRI SA TY ASADHAN CHAKRA-
-BORTY: I say; I emphatically say, 
I am quoting all these things from 
'your documents. (Interruptions). 

The hon. Members sitting on the 
'Treasury Benches are quoting the 
rise in production. This is due to good 
. monsoon. In our country. since our 
agriculture depends in the vagaries 
-of monsoon, if there is drought, agri-
cultural production goes down; if there 
"is good monsoon, agricultural nrc-
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du ~ion goes up. So, no Govenunent 
can take eredit for these things. 

In 1979-80, there was the worst 
possible drought; in 1980_81. there was 
a good monsoon. And so the food 
productiOn haa gone Up. But, has it 
any relationship with the price? In 
India, we see that there is stagftation. 
But, even when there is a rise in pro-
duction, there i's nO orr~spondin  fall 
in the price. So, when you told about 
the average productio:.l going up, can 
you say that there has been of all i,n 
the consumer price index; There is 
no reflection On that. Do not quote 
all theSe figures. You go to the 
market and see how the prices are 
going UP. 
Why is it that the prices are going 
up? This is precisely because Of the 
fact that this Government has been 
deliberately helping the infiationary 
forces. First of all, it was the in-
crease in the money supply ever since. 
Planning was started fhich led to the 
deficit financing. Now it has come 
to such a point that the monetary 
system has become un ana ~ab e  

You had been printing notes without 
having any re ~rd to the in re: s~ in 
production. Any student of economks 
knows that if there is undu~ deficit 
financing, that will surelY ~ad to 
inflation. Not only that. The Govern-
ment has been deliberately increasing 
the prices of steel, coal and every-
thing. You can increase that by an 
executivo? order. Not only that. 
There is an increase in the money 
supply. Black money is operating in 
our country. A parallel economy is 
running here. This black money here 
is utilised not for capital formation 
but for speculative purposes. I shall 
give you . one instance. Raids in 
Saurashtra unearthE!(! oi1seeds worth 
Rs. 1 cro:-e. It is only the tip of the 
iceberg. All this money is being 
utilised by the speculators and by the 
hoarders. They are helping this pro-
cess of inflation  and, in spite of our 
promises, you are not taking any steps 
'against those speculators and 
hoarders. 

Any student of Economics 'knows 
that if there is Unbearable burden Of 
taxation, the price rises. You go on 
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imposing excise duty continuously. 
Don't, you remember that this wUl be 
p.ed on to the consumers? All the 
producers are passing on this excise 
duty to the cOnsumers thereby the 
prices increase. You are imposing indi-
rect taxes. During 1947, the indirest 
lax-excise dut ~ as Rs. 62 crores; 
in 1981, it has surpassed Rs. 6,500 
c:rpres. Do you expect that the price 
would fall? Your leader may be 
very powerful but she is not 80 power-
ful as to nullify the eocnomic laws. 
The inexorable economic law operates 
independent of whover is in power. 
Sir any student of economics knows 
that even if there is higher production 
and if there is no purchasing power 
with the people than there will be 
economic glut. Keeping fifty per cent 
Of, people below the poverty line; 
robbing the people of their purchasing 
power and keeping the great majority 
of' the village peo!J:e landless OUT 
internal market is shrinking and even 
if you increase production who is 
going to purchase. So, what you do 
is that you export. At the behest of 
the World Bank you are trying to 
lelglort and the saddest part of the 
story is that" when in our own villages 
and in our own country millions of 
PeQple are not having 'adequate food 
yOU' are going to export wheat to 
bridge the ~p of your trade deficit. 
Is "it not inhuman? 

l\{r. Chairman, Sir, whenever the 
problems come the janata is their 
whipping boy and Opposition their 
scape-goat. Whenever there is any 
problem they say it is the creation 
of the Opposition. Wherever there is 
bumper crop they say it is the bless-
:lngs of Her Excellency. I say whom 
are you trying to hoodwink? Whom 
are you trying to befool? I know '10 
per cent of our people are illiterate 
8Dd you believe in keeping them 
illiterate because you think you will 
be able to keep the strangle-hold for 
all the time to come. You can fool 
some people for some time but you 
cannot fOOl all the people all the time. 
VVhen you see the peasants and 
workers fighting for their rights you 
ear it is the creatiOn' of the Opposi-

tion. Could we do it we would ha v,e' 
done .it but in India the Opposition is 
inot Sl) strong. If the peasants and" 
workers are fighting for their rights' 
it is because of your doing and pur-
suing of the anti-people policies. 

Mr. Chairman, Sir, today why is 
there crisis? It is because the ruling' 
Party have refused even to abide by 
it' own resolutions. I would like· 
many old Congressmen who are here 
to go through the resolurtions of their 
Own party in respect of land reforms. 
I can quote. I know most of you do 
not reBd the resolutions of your own 
party. They are irrelevent because· 
some of you have joined the Indira 
bandwagon for ]oav::,s and is~ e  

Many of you are fortune hunters. That 
is why Mr. Anjiah has ,his airbus 
ministry. People who has been kept 
out of plundering try to get inside the 
Cabinet to plunder. You question our' 
credibility and our 31legiance! May 
I· ask you how your party has been 
formed'? What is your allegiance to 
your party'? It is simply your I;elf-, 
interest. 

MR. CHAIRMAN: Mr. Chakrabolty, 
your party has been allowed· 46 minut-
es. How much time will you take? 

SHRI SATYASADHAN CHAKRA-
BORTY: I will take the whole time. 
Mr. Chairman, Sir, even if we go 
through the Resolutions adopted by 
the Congress before Independence 
these resolutions talk of radical land 
reforms. Today when we talk of land 
reforms you decry us as communists., 
I can quote from your resolutions taht 
you are firmly wedded to radical land 
reforms. After coming to power, you 
have not fulfilled yOUr promises. 
There are 60 million acres of surplus 
land and you have not been able to 
distribute them to the landless people. 
You could distribute onlY 1.6 million 
acrei of land. Now, what about 
the Agrarian Reform? What about 
the land reform? Any student of" 
economics knows that until and unless' 
yOu destroy feudalism, there can be, 
nO 'ad\'ance in the industrial se tor~  
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. Nowhere in the world this has been 
achieved. Keeping feudalism in 
· tact, there can be no development OD 
· the industrial side, be it socialism o·r 
be it a capitalism. This is the law 
·of economics and you are. ignoring it. 
Even people like Mac Arthur had 
suggested a land reform for Japan. 
He was not a Communist by any 
stretch of imagination. Now what. is 
happening here? There is a crisis. 
There is no land reform here. There 
· are millions and millions of hungry 
peasants. If you distribute the lands 
in the rural areas there will be lot of 
· production and demand. There will 
also be spurt in the industrial produc-
tion. In India, you are talking of rise 
in production. 50 % of the installed 
capacity of the factories remains unu-
tilised. Can you tell me the reason 
for this? It is just because of the 
fact that we have a shrinking market. 
Now the social contradictions are 
sha~enin  and these contradictions 
· manifest themselves in all sphere's of 
life. Can there be any industrial pro-
gress if we do not nationalise the 
'foreign assets? You invite foreign 
capital. When you talk of nationalisa-
tiOD, you laugh at it. Yes, I do not 
want to criticise all yOur poliCies. I elso 
give you the credit to one thing you 
did. You have nationalise a factory 
which employed none, which produced 
nothing. You have converted the 
private liability into a public liability. 
'You have nationalised the Maruti 
company. 

DR SUBRAMANIAM SWAMY: At 
the ti~e of nationalisation, there were 
one chowkidar and two dogs. 

SHRI SATYASADHAN CHAKRA-
BORTY: That is your nationalisation 
policy. These monopoly houses are 
increasing their assets and they are 
increasing their profits. But you do 
not like to nationalise them. What 
are you doing in the name of increas-
ing production? Even the restrictions 
'·that were imposed are nOW being 
-withdrawn. You are completely f01. 

lowing a laissez jaire economiCl. 
Why? That is what you are doing . 
You t~  them to go on produclq, 
go on doing what they like, we will 
giVe you subsidy and let there be 
more export and that is why it is 
necessary for you to attack the people 
and you have been attacking them. 

They talk of law and order. Here, in 
the report they say that there has 
been in improvement in the law and 
order situation. But what is the 
position all over India? We find 
trigger-happy police everywhere. 
The Police had been indulging in 
brutal attack everywhere. In Bhagal-
pur you know what has happened. 
In Samastipur one student leader was 
murdered in cold-blodded and that is 
yOllr law and order policy. You have 
brutalised the police force. You 
have been killing people and 
you have been arresting people un-
der the National Security Act. Here 
in this House, the Home Minister pro-
mised that no political workers would 
be detained under the National 
Security Act. Unfortuntely what 
has happened now? More than 
200 political workers have been 
arrested under the National Security 
Act. You do not adhere to what you 
declared on the floor  of the House. 
Shri Venkataraman was telling us 
about equity and parity of the I .. Ie 
workers with other employees. 'Yhen 
the prices are going up, it is neces-
sary that the peoPle Who are getting 
less should get more. But what ere' 
you doing? You are curtailing tbe 
benefits of the working a~s whieh 
they could achieve through intensive 
struggles of !:!lany years. That is Yo1:tr 
performance. 

This Government is talking so 
many things and holding out a very 
rOsy picture for the people. They sar 
that in the Sixth Plan, there wil) be 
an investment to the tune of 9'1,Ooe 
crores of rupees. But may I teU y,tJ1.l 
tha.t, in fact, right from the year 1981 
there has been no proper planning 
In India. Pirst, you draw a big l)laR.. 
then you maintain the core of the 
plan, then you have a plan holiday, 



MoticM 0/ thAftks PHALGlJNA 4. 1902 (SAKA) Oft, the PTesidefttl. 4-14 
AddrelB 

the rollinl plan and then no plan. 
Tllis is what you have been doing 
from. 1962. In the name of planning, 
what have you been doing? Every 
. year you have been imposing more 
taxe'S. That is the way of capitalist 

u u atio~  Today, you have no 
colonies; Indian capitalists cannot 
make use 01 the colonies, they have 
to rob the Indian people. That is the 
way to rob the people and accummu-
late mOre capital. That is the situa-
tion; you have to impoSe more taxes 
every year. And that is how, by rob-
bing the Indian people, yOU are try-
ln, to have the 8th Five Year Plan 
get going. You propose to· achieve 
5.2 per cent growth rate, but what 
has been your performance. The 
average growth rate wag 3.5 per 
cent. Wherefrom are you going to 
get the money? You are asking the 
State Governments to raise money, 
but at the same time o~ are going 
to deprive them of the sales tax. 
What a fine scheme you have! Form 
where will the money come from 
ultimately? It will only come 
from the poor people, budgetary 
deficit;, imposing more taxes on the 
people, and by imposing wage 
freeze etc. And if tOr all these "socia-
list measures",-I put this :locialist 
measures within inverted commas-
~o eone shouts you say; eel shall 

()MGPIND-L-3715 LS-.,.. ... ,g8t 

again be compelled to declare emer-
gency. Why do you compel me to do 
that?" That is how you are moY" 
ing. I would like to te 11 you that 
even In the United States Of Ame-
rica, a capitalise country, there was 
wage freeze, but along with this, 
there was also the profit ree ~ and 
price freeze. But in India, We have 
the wage freeze, but nO profit or price 
freeze. If there is wage freeze and 
no profit or price freeze, the industria-
listg exploit the workers. While the 
income of the industri'alists goes· up, 
that of the W\Jrking class goes dowa. 
That is what you are trying to do. 

This rulling party has adopted a 
new technique. The technique that 
was adopted by Hitler at propagat-
ing and spreading falsehood. How 
theSe statistics can be 1JtiIised would 
be clear to· you if I Say one thing. 
.In England., there was one bank 
which supported the Nazi .party. 
Next another man came. 

MR. CHAIRMAN: The hone Mem-
ber may. continue on the next day. 

18." brs. 

[The Lok Sabh'a then adjourned till 
Eleven of the Clock on Tuesdav, 
February 24, 1981/Phalguna. ~  1912 
(Saka) J. 


	0000 - 0001
	0000 - 0002
	0000 - 0003
	0000 - 0004
	0000 - 0005
	0000 - 0006
	0000 - 0007
	0000 - 0008
	0000 - 0009
	0000 - 0010
	0000 - 0011
	0000 - 0012
	0000 - 0013
	0000 - 0014
	0000 - 0015
	0000 - 0016
	0000 - 0017
	0000 - 0018
	0000 - 0019
	0000 - 0020
	0000 - 0021
	0000 - 0022
	0000 - 0023
	0000 - 0024
	0000 - 0025
	0000 - 0026
	0000 - 0027
	0000 - 0028
	0000 - 0029
	0000 - 0030
	0000 - 0031
	0000 - 0032
	0000 - 0033
	0000 - 0034
	0000 - 0035
	0000 - 0036
	0000 - 0037
	0000 - 0038
	0000 - 0039
	0000 - 0040
	0000 - 0041
	0000 - 0042
	0000 - 0043
	0000 - 0044
	0000 - 0045
	0000 - 0046
	0000 - 0047
	0000 - 0048
	0000 - 0049
	0000 - 0050
	0000 - 0051
	0000 - 0052
	0000 - 0053
	0000 - 0054
	0000 - 0055
	0000 - 0056
	0000 - 0057
	0000 - 0058
	0000 - 0059
	0000 - 0060
	0000 - 0061
	0000 - 0062
	0000 - 0063
	0000 - 0064
	0000 - 0065
	0000 - 0066
	0000 - 0067
	0000 - 0068
	0000 - 0069
	0000 - 0070
	0000 - 0071
	0000 - 0072
	0000 - 0073
	0000 - 0074
	0000 - 0075
	0000 - 0076
	0000 - 0077
	0000 - 0078
	0000 - 0079
	0000 - 0080
	0000 - 0081
	0000 - 0082
	0000 - 0083
	0000 - 0084
	0000 - 0085
	0000 - 0086
	0000 - 0087
	0000 - 0088
	0000 - 0089
	0000 - 0090
	0000 - 0091
	0000 - 0092
	0000 - 0093
	0000 - 0094
	0000 - 0095
	0000 - 0096
	0000 - 0097
	0000 - 0098
	0000 - 0099
	0000 - 0100
	0000 - 0101
	0000 - 0102
	0000 - 0103
	0000 - 0104
	0000 - 0105
	0000 - 0106
	0000 - 0107
	0000 - 0108
	0000 - 0109
	0000 - 0110
	0000 - 0111
	0000 - 0112
	0000 - 0113
	0000 - 0114
	0000 - 0115
	0000 - 0116
	0000 - 0117
	0000 - 0118
	0000 - 0119
	0000 - 0120
	0000 - 0121
	0000 - 0122
	0000 - 0123
	0000 - 0124
	0000 - 0125
	0000 - 0126
	0000 - 0127
	0000 - 0128
	0000 - 0129
	0000 - 0130
	0000 - 0131
	0000 - 0132
	0000 - 0133
	0000 - 0134
	0000 - 0135
	0000 - 0136
	0000 - 0137
	0000 - 0138
	0000 - 0139
	0000 - 0140
	0000 - 0141
	0000 - 0142
	0000 - 0143
	0000 - 0144
	0000 - 0145
	0000 - 0146
	0000 - 0147
	0000 - 0148
	0000 - 0149
	0000 - 0150
	0000 - 0151
	0000 - 0152
	0000 - 0153
	0000 - 0154
	0000 - 0155
	0000 - 0156
	0000 - 0157
	0000 - 0158
	0000 - 0159
	0000 - 0160
	0000 - 0161
	0000 - 0162
	0000 - 0163
	0000 - 0164
	0000 - 0165
	0000 - 0166
	0000 - 0167
	0000 - 0168
	0000 - 0169
	0000 - 0170
	0000 - 0171
	0000 - 0172
	0000 - 0173
	0000 - 0174
	0000 - 0175
	0000 - 0176
	0000 - 0177
	0000 - 0178
	0000 - 0179
	0000 - 0180
	0000 - 0181
	0000 - 0182
	0000 - 0183
	0000 - 0184
	0000 - 0185
	0000 - 0186
	0000 - 0187
	0000 - 0188
	0000 - 0189
	0000 - 0190
	0000 - 0191
	0000 - 0192
	0000 - 0193
	0000 - 0194
	0000 - 0195
	0000 - 0196
	0000 - 0197
	0000 - 0198
	0000 - 0199
	0000 - 0200
	0000 - 0201
	0000 - 0202
	0000 - 0203
	0000 - 0204
	0000 - 0205
	0000 - 0206
	0000 - 0207
	0000 - 0208
	0000 - 0209
	0000 - 0210
	0000 - 0211



